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LOK SABHA DEBATES

LOK SABHA

Friday, March 31, 1978/Chaitra 10,
1800 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIOXNS

lnvestment of IDBI by way of financia]
assistances

*532. SHRI CHITTA BASU- Wil
the Mimster of FINANCE he pleaseq
to state

(a) whether 1t 1s a fact that the
investment of IDBI by way of financial
assistances 18 comparatively low n
the Eastern und North Eastern regions;
and

(b) if s0 what steps the Govern-
men{ proposes {o take lo correct in:g
imbalance?

TIIE MINISTER OF FINANCE
(SHRI H. M PATEL)- (a) Yes, Sir.

(b) In interpreting IDBI's assisi-
ance fo different regions duo nole has
to be taken of the growth promoting
factors in diflerent regions such ag the
avalability of  physical resources,
existence of managerial and entre-
preneurial capabilities and generally
a growth conducive environment. The
Industrial Development Bank of Indig
has always simed at providing fnan.
cial assistance to all projects, which
are technically feasible. economically
viable and generally in conformily
with the national priorities,

126 LS—1.

In order to promote balanceq indus-
trial growth as between States as well
as between areas in different States
IDBI has introduced since 1870
sthemes of concessional finance for
units set up in backward areas. Other
promotional measures laken gre:

(i) acceptance of lower promoter's
contribution, in the case of unils
coming in the Himalayan hill region
which coverg the entire North Easte
ern Region;

(ii) to identily project pofentiali-
ties and help in the promotion of
projects in hackward areas, IDBI, in
collahoration with other institutions,
has conducted industrial potential
surveys of the Eastern Region and
North Eastern Region, and

(iii) in order to render technical
consultancy assistance, IDBI has alse
set up the North Eastern Industrial
and Technical Consultancy QOrganisa-
tion at Gauhati and the Bihar Indus-
trial and Technical Consultancy
Organisation at Patna,

SHRI CHITTA BASU- In his reply
the Hon. Mimister has mentioned that
the IDBI hasg conducted an Industrial
Potential Survey 1n the Eastern region
and in the North Eastern region May
1 know whether the Survey Reporl nas
heen made available to the Govern-
ment? If so has any action been taken
on the Report? Has he got ny
figures in his possession to prove the
contention that there kas nol been ras
latively less investmen!t in the eastern

region?

SHRI H. M. PATEL: The survey that
I said was conducted by the IDBI
That report is nol submitied to the
Government. Government is not con-
cerned with the matter. These are en.
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tirely matters for the Indusirial De-
velopment Bank of India itself to dis-
pose of. The survey was carried out
only in order to help and to assist them
to sce what potentinlities are there in
the eastern region and the north-
eastern region. Sometime back the
Industries Minister of West Bengal
asked me about this question and in
my reply I have told him that a
resust of all these efforts considerable
speeding up had in fact taken place, 1
wrote to him saying that these efforts
of the financial institutions have been
successful in contributing to the n-
creared Hlow ol assistance to the eastern
region. During the last 4 years, e,
1972.73 to 76-77. the assistance sanc-
tioned by the All India financial in-
stitutions to the eastern region amount-
ed 1o Rs. 348.23 crores compared with
Rs. 158.41 crores in the preceding 4
years West Bengal was the bene-
ficiary of the assistance in the eastern
region accounting for more than o
per cent of the sanctions as well as dis-
bursements in the eastern region dur-
ing 1he lasi 4 vears. This is under
standable because West Bengal is more
developed than the others.

SHRI CHITTA BASU: In the last
meeling of the National Development
Council 1t was urged by several Chiel
Ministers that the State Governments
should be involved i1n  the matter
of joiicy f[ormulation, priority deter-
munation and the policy reorientation
of the public sector financial institu-
tions. What 1s the Government's re-
action to that vital question? It has
been admitted by him that the IDBI
prepured a survey report but Govern-
ment has got no access to it, Govern-
ment cannot act upon it. So my ques-
tion 1s: What is the reaction of the
Government to the suggestions made

by the Chief Ministers in the NDC
meeting?

SHRI H, M. PATEIL.: There seems fo
be a complete misunderstanding of
the iunctions of the financial institu-
tions They give advances and loans
to companies or organisations. They
prepare their cases and these go %o

MARCH 31, 1078

Oral Answers 4

them. You have to show that the
projects for which you seek assistance
are economically viable. There are
potentialities for it; if you are pre-
pared to make a certain amount of
financial contribution, you have the
necessary entreprenurial resources at
your hands—these are the things on the
basis of which the financial institu.
tions take a decision, Government's
broad policy decisions are given to
them.

In regard to these, discussions with
the State Governments take place. As
I said just now, my reply was--I quoted
it from that reply—from the letier
from the Industries Minister to me to
explain what the policy is. There are
plenty of occasions for the State Gov-
ernments and the Central Government
to discuss these matters. But, in so
far as the institutions are concerned,
they must proceed on strict financial
considerations.

SHRI PURAN SINHA: May I know
from the hon. Mimster whether the
physical resources. managerial and
entreprenurial capabilities and a high
growith condilion are available in
north-easiern tegion” What is the
scope of north-eastern industrial
development and techmical consultancy
that has been esiabhished somewhere
1n North-Eastern region or at  Gau-
hati? May | know whether thesc are
available there—in order to emphasise
my point, whether the physical resour-
ces, existence of managrial and #n-
treprenurial capabihities and generally
the growth conducive to environment
are avatable in north-eastern region?
What is the scope of that consultancy
organisation in Gauhati?

SHRI H. M. PATEL: Sir, a certain
amount of such talent is available
even in the north-eastern region but
there is not such a quantum available.
Bui, as many people are coming for-
ward there are not many resources
that are available. Therefore, the
institution has gone out to them and
established consultancy onganisations
in those regions and also it has eata-
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hlished the organisations so that they
can guide them and help them. Beyand
that they can do nothing,

SHRI L. K. DOLEY: Sir, the Finance
Minister, while replying, in the first
part of the question has rightly men-
tioned about the mneed of national
priority in awarding such assistance
to many such projects. May I know
what are the criteria for giving such
assistance?

MR. SPEAKER: He has already men-
tioned it.

SHRI L. K. DOLEY: Compared to
the size of work, what js the percen-
{age of assistance that is given if they
go to those projects in the whole of
north-eastern region?

SHRI H. M. PATEL: I have not
understood his guestion, But, if he
means. ...

MR. SPEAKER: He wants to know
what are the criteria for that.

SHRI H. M. PATEL: I have already
mentioned that the criteria are there
They are available and they are com-
mon to all, But, because in this far-
eastern region, north-eastern region,
there 15 a cerlain amount of dearth of
such talent, the institutions have gone
out to do something which they ror-
mally do not do.

SHRI L. K. DOLEY:
ratio?

What is the

SHRI H. M. PATEL: I have already
said ‘Yes' in the very first question
whether it 1s a fact that the invest.
ment of IDBI by way of financial as-
sistance 1s comparatively low in
eastern and north-eastern region. If
you want actual figures, I can give
you that also.

For instance, in the north-easiern
region, the total amount given was
Rs. 5.26 crores between July 1976 to

June 1977, In the game period, in
' the eastern region, that is, Bihar,
Orissa, Sikkim. West Bengal etc. the
amount given was Rs 89.17 crorzs.
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Now, in the other region, it is higher.
But, it should not be forgotten thatin
addition to this, the IDBI is giving,
for those regions which are completely
neglected, a certain amount of assis-
tance. A cerfain amount of invest-
ment takes place in public sector
enterprises and, when you take that
into account, then, the gap is not as
wide as is thought.

SHRI SAUGATA ROY: Sir, in 1976
the Industrial Development Bank bad
initiated a soft window loan scheme
for the very sick jute indusiry in West
Bengal. It seems to me from the pre-
sent Report that that scheme is now
being watered down. Will the Minis-
ter be in a position to tell us the pre-
sent position with regard to the soft
window loan gcheme for the jute indus-
try which is so vital?

SHRI H. M. PATEL: There has been
no modification of the so-called soft
window loan scheme for the jute in.
dustry. The jute industry i1s in a
somewhat better state today than it
wag when this scheme was instituted
but so far as the facilities are concer-
ned they still confinue as it continued
earlier.

Failure of projects and Equipment
Corporation to Export Rallway Coaches
and wagons

*535. SHRI HARI VISHNU
KAMATH: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that the
Projects and Egquipment Corporation
(PEC) has failed to carry out sub-
stantial orders placed by certain foreign
countries for raillway coaches and
wagons in spite of the fact that full
advance payments had been made by
those conntries;

(b) if so, the names of such coun-
tries as well as the details of the trans-
actions involved;

(c) the consequent loss to India’s
public exchequer; and
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(d) the nature of disciplinary and
remedial action taken in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to {(d).
A statement 15 laid on the Table of
the House.

Statement

There has been only one export
order for supply of railway wagons and
coaches where the buyer, namely, the
Ministry of Transport and Communi-
cations, Government of Uganda had
paid full value of the contract in
advance. The contract entered iuto
with the Project & Equipment Corpora-
tion, a subsidiary of State Trading Cor-
poration, in September, 1976 was for
supply of 250 wagons and 20 passenger
coaches Because of delay 1n opeming
of Letter of Credit as well as furnish-
ing of guarantee by the huyers 1n av
cordance with the terms of the
contract, the implementation of the
contract was held up for some ume
However, as result of discussions
held in India 1n January 1978 belween
the parties the outsianding problems
relating to this contract have mostly
heen solved and the implemeatation of
the contract 1s expected to proceed
uninterrupted. There has been no loss
to India’s public excheguer and mo
disciplinary or remedial action 1s cal-
led for in the matter

SHR] HARI VISHNU KAMATH:
Mr. Speaker, Sir, the statement shows
that this Project and Equipment Cor-
poration is a subsidiary of the 5tale
Trading Corporation and a contract
wag entered into in September, 1976—
that is, during the bogus Em-
erngency period—{for supply of
250 wagons and 20 passen-
ger coaches. Now, the  Mimnister
says that there has been only one
export order for supply of railway
wagons and coaches where the huyer
had paid full value of the contract in
advance. May I know whether there
have been export orders for supply of
other goods besides wagons and pas-
senger coaches from other countries?
Whether orders were placed by other
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countries for supply of other goods
and equipment besideg railway wagons
and coaches? If go, whether there wag
any default in regard to such con-
tracts with other countries?

shwifes @n: o s far mar
t g drx R wifaw ¥ wwfan
& W FEAg aze oo n feelf
oot & qre #® Arfea § A omy fear
o AFATE |

o gfe feer et @ aw @@
wRA WA ¥ Taw ey fw
% o JvA wwfam wrrd frar § i
IMRATTRT 907 fHa 1w ¢, 7 Faw
IS 8, 4% AATT T HT AFT AW
2 ¥ 4 AT 3@ ATF ¥T 9T
et qr v fau gawr AqdT g
Tifgg ¢

MR SPEAKER: ]t does nol arise

from thig guestion. I have nnt heen
able to agree with you,

SHRI HARI VISHNU
The statemen{ also says:

SAMATI:

“However, as a result of discus-
siong held in India in Januiry 1178
between the parfies the outstanding
problems relating to this contract
have mostly been solved "

In regard to opening of the lelter of
credit gs well as furmshing of guarun-
tee by the buyers—in accordance with
the terms of the contraci—how much
delay was there and al<o, may I know,
whether fhere was any {ime-lag Fel-
ween that part of the coniract by the
buyers and the final settlement re-
ferrcAd {o in this statement?

st sfer  dn : ard Y ATH
For ferergor @ sAr At H K
oToEY TA0 AT E )
Later after g total delay of approxi-
mately one year, in October 1977, the1
buyer paid the balance amount of

75 per cent and also in lieu of the
bank guarsntee.
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SHRI hAR] VISHNU KAMATH:
‘What about guarantee?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
Sir, it ig true that the agreement was
reached in the year 1976. It was
agreed by the country concerned to
immediately pay the deposit. Unfor-
lunately, the delay was not on the part
of our institution, P.EC. It was in
Apri]l 1977, 12.5 per cent was paid in
cash in lieu of L.C. They pad 12.5
per cent (Interruptions) It was {n
April 1977 and the remaining amount
came to us in October 1977. So, if at
all any delay has taken place, it is
not because of our institution but be-
cause of the country itself. Immedi-
ately after they deposited the amount,
we sat together. In the meantime,
there was some escalation of price.
Now, we told the country that the
prices have been escalated because of
that delay and accordingly when the
delegation came over here, it was dis-
cused, thrashed out. The country has
aocepted to have the escalation
charges also So, so far as this con-
tract is concerned, there has been no
delay whaisoever, on the part of our
institution.

SHRI HARI VISHNU KAMATIL
The Uganda Government .

MR. SPEAKER: No, He has ans-
wered that.

SHRI HARI VISHNU KAMATH:
Follow up question......

MR. SPEAKER: No follow-up ques-
tion.

SHRI HARI VISHNU KAMATH: I
will raise a Half-Hour discussion on
that.

oft 3w s oy : g W
¥ fesk e qwrdr feskt sam oo
el gt F wf e wre
8 = o wwT SRw
vt & fageitgct, Wt

1151
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L

o AT g e § wg o g W
g 1 Afew  wfesr ¥ s owet
St s <@ i g o siveT, S
wrefer gt § e 2w gu W
wirer & w1 glar 7 firar o, @
g weTw w1 o fwar om ?

it wnfew @ ;e fie A
wTE F @ ¥ e wfuw
LIGIEIGE T4 - SR

MR. SPEAKER: What he says is that
we are short of wagons, Why are
you selling 1t outside?

SHRI MOHAN DHARIA: Here, so
far as our capacity is concerned, it
15 much more than what is needej by
Indian Railways. We give first priori-
ty to the needs of our Indian Ralways
and after fulfilling that priority there
is adequate capacity for exports and
naturally we are utilising that capacity
for export.

DR. VASANT KUMAR PANDIT:
Wil the hon. Minister explain that
apart from the dzlay in opening of
letter of credit, was there any dispute
over the size and specificat:ong of
these wagons? When the team had
come here, did they discuss this about
the wagons for which orders were
placed for thelr supply? Now, arising
out of that, ig there any proposal be-
fore the Government that the PEC
should be transferred fo its parent
body?

SHRI MOHAN DHARIA: There was
no question of any dispute regarding
the specification. It was according to
the agreement reached and it is accord-
ing to the desire of the country con-
cerned that we have decided to give
these items. There was no dispute.
8o far as the functioning of the PEC

|
f
5
;
;
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Trade Relatlons with Pakistan and
Bangladesh

*536. SHRI SAUGATA ROY: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether any talks on improving
trade relations with Bangladesh and
Pakistan are .oin‘ on;

(b) whether any decisions or con-
clusiong have been reached; and

(c) it so, the detasils thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) to (c), A statement is Jald on the
Table on the House.

Statement
Bangladesh

The Annual Trade Review Talks
between India and Bangladesh were
held from February 23—25, 1978. The
Indian delegation wag led by Com-
merce Secretary, Ministry of Com-
merce, and the Bangladesh delegation
was led by the Secretary, Ministry of
Commerce in Bangladesh. A general
review of the trade between the twso
countries in 1976-77 was carried out.
The Bangladesh side emphasised that
efforts should be made by Indiag to
reduce the imbalance that existed
under the bilatera] trade. The Indian
side also pointed out that there had
been a declining trend in our exports
to Bangladesh and that this needed to
be reversed. It was mutually agresd
that India It price ang quality being
found satisfactory, would consider the
purchase of the following items In the
quantities noted against them during
1978:—

1. Newsprint 10,000 tonnes
2. Naptha 20.000 tonnes
3. Purnace oll 40,000 tonnes
4. Molasses 15,000 tonnes
5. Chloroquin

di-phosphate 20 tonnes
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Bangaldesh in turn, noted India's ‘nte-
rest in continuing te export a wide
variety of engineering goods, buildeis,
hardwares and consumer items. Fur-
ther, they alsp agreed in principle 1o
consider purchase of 3 lakh tonnes of
steam coal and 75,000 tonnes of Assam
coal during 1978, Bangladesh offerea
some other items for export and the
possibilities of importing them are
being examined in consultation with
the concerneq Ministries. Both gides
agreed to held trade Review Talks
every six months,

Pakistan—

The last Trade Review Talké between
India ang Pakistan were held in NEW
DELHI in April 1877, within the
framework of the Trade Agreement of
1975, which expired in January 1973.
We had suggested to Pakistan to
extend that Trade Agreement by six
monthg or until 5 fresh one was con-
cluded, whichever was earlier. Fol-
lowing the visit of our Foreign Minis-
ter to Pakistan last month, there are
indicationg that Pakistan will be wil-
ling {o receive our delegation to review
the trade and discuss & new Trade
Agreement. Mutually convenient dates
of the visit are being ascertained

SHRI SAUGATA ROY: Sir, I have
Rone carefully through the statement
laid on the Table of the House. The
Janata Government has been very
assiduously courting the present
regimes of Bangladesh and Pakistan.
But untortunately, the results of the
courtship are not evident In the fake
figureg that are given in the sintemenl.
With regard to Bangladesh, I would
like to ask a specific question With
regard tn Bangladesh our main pro-
blem is regarding jute because from
Bangladesh raw jute Iz smugg.en into
India and thig affects the domestic
prices of raw jute. Tn the interna-
tional market, Bangla Dagh {x conse
tantly trying to undercut India in jute
and jute products. So the proposal
for a Jute International was taken up
with Bangla Desh, Nepal, and Thai-
land. I see from reports that Jute
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anternational Talks have been a flop
and they have not succeeded. I should
(ke to know from the hon, Minister
the present status of Jute Intrna-
tional, and whether we have been able
to come to any agreement with Bangla
Desh regarding not undercutting jute
in international market,

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHR; MOHAN DHARIA):
It iz our endeavour that the jute com-
munify of India, Bangla Desh and
Thailand which are the main produ-
cers in the world of jute should suc-
ceed and we are having s dialogue.
In the meantime some understanding
has been reached and the House will
be happy to know, it is because of
those efforiz the exports of jute from
both Bangla Desh and India this year
have gone up, as against last year.

SHRI SAUGATA ROY: With regard
io both Pakistan and Bangla Desh.
one of the major items of export could
be coal but it is a tragic fact that large
quantities of coal are still smuggled
oul of Delhi and other places to West
Pakistan sector in the Lahour border.
Have any talkd been held with the
Pakistani government to prevent smug-
gling of coal so that we can export
coal to Pukistan through the normal
trade chunnels,

SHRI MOHAN DHARIA: the
policy of the government is very
clear. We do not want any smuggl-
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ing to go on from our country to any
other country or within our country;
we are very firm cm this. At the
same time if through bilateral discus-
sions we could export coal and if it
is beyond the needs of the country,
we shall do so.

SHRI VINODBAI B. SETH: While
the hon. Minister says that thev do
not want to allow smuggling of ~oal
to Pakisian and Bangla Desh, may I
draw his attention to the fact that a
lot of animals, sheep and goats, are
smuggled out of Indiaz from Jodia in
Gujarat Border to Pakistan?

SHRI MOHAN DHARIA: 1 appre-
ciate the information of the hon.
Member; 1 shall look into it.

Foreign Exchange Earnings {frem
Jute and Rice

*537. SHRI RAJ KRISHNA DAWN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state the mnet
foreign exchange earned by exporting
jute, jute producis and rice compared
to the total farcign exchange earned
during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): A state-
ment is laid on the Table of the
House.

Statement

The requisite information is as fullows

(Valur in Rs. Crores)

1974-75 197576 107677

Raw Jute - 17- 52 10° 10 123
Jute Products . . . . . . .+ 29659 250'B0  200-8s
Bavmati Rice - . . . . " 21° 50 13 04 6 re
ToTAL . . . 5 . N q9%5- f1 274" 0% 20818
Total Foreign exchange . . . - . . 3839883 4o042:81 514935

carned_ through cxporty

—— ——
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SHRI RAJ KRISHNA DAWN: The
statement shows that the foreign ex-
change earnmgs from raw jute had
been steadily declining, from Rs. 17,52
crores in 1974-76 to Rs. 10.10 crores
in 1975-76 and.to Rs. 1.23 crores in
1978-77; similarly the export of jute
products had declined from. Rs. 296.79
crores to Rs, 250.89 crores in the year
1975-78 and to Rs. 200.83 crores in
the year 1976-77. Again from an
export earning of Rs. 2150 crores in
1974-75, the export of Basmati had
declined to Rs. 13.04 crores in 1875-76
and Rs 6.12 crorey in 1976-77. I should
like to know from the hon. Minister
the cause of this decline.

stwfes & : dET ATAT
qrr ¥ ¢ foed a6l & geew
¥ qz AreaEw 91T qreAr 9T §
wFaE § wHr wqrE g, W 9=
IAF FAW AT AR ) FINGH
% wdg Aweer w7 qA ARATE
fe gfrar & arae &, a7€ Az A
sz Srewed ¥ amy favdform w
e & ul gz ferpw Y & fe ot
& w0 gAl UEEE ¥ oW wre
2 3A ¥ FET A% FTARAT
AT AT AHE, AETFAM TTH
FaraT ¥ gw o1 wrea foeaT €Y, o7
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ofvsfY gme ¥ gz ot W freg ®
Freamy T § Wi g wEew wnR
2 fv g weeae Y €

MR. SPEAKER: Please come to
your second gquestion.

SHRI RAJ KRISHNA DAWN: Due
to the failure of the Government to
examine the statutory prices of jute
and paddy fixed on the recommenda=
tion of the Agricultural Prices Com-
mission and revise it upwarq im the
light of high cost of inputs gnd rise
in the wages of agricultural labourers
due to sudden imposition of Agricul-
ture and Labour Wages Act in West
Bengal since the commission recom-
mended the statutory prices for these
articles, the jute and paddy growers
are incurring financial loss. They are
not getting remunerative prices for
their produce. In view of the above
fact, I would like to know from the
hon. Minister as to what steps have
been taken by the Government to
save the farmers from the huge fin-
ancial loss, and to increase the foreign
exchange earning through the export
of jute and rice I would like to
know from the hon. Minister whether
the Government is ready to give re-
munerative prices to the farmers.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): As the House is well aware,
it is for the first time that the Jute
Corporation of India was asked to
open several Centres in the jute pro-
ducing areas and this year we have
taken adequate care so that reason-
able prizes are available to the pro-
ducers and that too in the villages
concerned, where they produce. Re-
garding the export of Jute, this House
will be happy to know that in the
period, April to December 19768 the
export of jute products were of the
order of Rs. 130 crores and as against
that, in the period, April to December
1977, they have gone upto HRs. 168
crores, It is because of the efforis
made by the Government that the
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exports are more and we are also
taking care to produce additional
jute crop and also to pay remunera-
tive prices to the farmers
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grer we gard zfiw § dur g
amEr W A fafre? o e
@t g wrawd g ¥ awr sgm
fr Fgad aw T

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, the Minister
has stated that since last yesr jute
products are getting remunerative
prices. But perhaps he knows that
jute growers are demanding that the
minimum price of jute should be
fixed at Rs. 200 per maund. So, may
I know whether the Government is
ready to announce the minimum
price as demanded by the jute grow-
ers? Yoy know that many jute mills
are closedq and more than 40,000
workerg are thrown out of job. So‘
in view of the reply given by the
hon, Minister, may I know what steps
the Government is going to take to
reopen the jute mills so that the jute
growers may get the price as they
demanded earlier,

SHRI MOHAN DHARIA: Again,
thig is a question dealt with by the
Minister of Industfies. But I can
assure the Member that the Govern-
ment has already taken several steps
to see that these closed jute mills re-
sume their work, and #lsp from the
point of view of giving remunerative
priceg to the farmers, it is for the
first time that we have decided to
purchase jute at the farmers/produ-
cers’ centres themselves,

e AT W wifer waow
T

*540. WMo vwet fag : war
fow @t Iy TaT o gar w07 e

(w) w7 @ o aesd W W
wifgs woow 9w #W aw ) %
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(w) w7 sowrc e wiwel &
firsy wnf fliw wiwmrer weproh ?



9 Oral Anawers

farw siwrem % e st (s et
www) ;. (¥) & (W) : 1®
wEgAT AE wdt g OF wdww ¥ aewy
G W wfas woE # R
I #ar as agy Ay o vy fore Ay
i wrare feafr & e o < d
FEFY Y UFN a4T W= wifaw
QU] & TIHAT FT GATE FLA F
far sragfes st qlwres ofus
¥rare g feg ar g §

wyoifigy ¥ fagg sadw-afware
I & Aq  yedA-gafaa
wafa®aw 2mar &1 qamg @ & faw
g Hna wfmw Y Y

AR sTEH @ @ fw
TIdA-39T0, wAGT  WTEAT qUT
& Al aqew A
G |

aqrfy, afx 1€ a4t fegfar 7o
@ s fom ¥ fager & fan faae
IITT FTA G WGAT AAATT JAAT A
g wfux #w @7 oF, @1 3R
fau smaws wWEAEr T q0Er o

oo T Tag : wemw wEHET,
woft wErew ¥ Fa< Al qmwwz faar @
Afww w16 AAe fear &0 § ag
wgAT wreaT g e wmar # 5@ g9
¥ @ura AT 9 § fr giaet &
arg o ek fega ¥ W
wafterT W 24 WREAT YA 20
FTET-ERTROT FY AT THIATR 2TER
¥ 20~-5-77 T wgr ¥ | $Tew i
o I I gRwE ¥ 21-9-77
¥ v vk § 1 1T Tl & ary #
ot v aq o A wgr § W) Aew
i § o o6¥T W § A 69
76 % sawre STowRTAATE N 77 *
1 w0y ¥ o FTET T YT T § 1 oY

MARCH 31 1.8

Oral Anmpers 20

w1 frd & gt s gar e ey
wy Y ¥ ¥ e W @ q@Ar g
g wr ag wré Qv wiver svfeaa
FT A § AT g% wreren w2 fiw e
Fsagfd?

sft wftwr o 2 w9 wiwE &
OTET 93¢ gOfATT WAAT W ey
1974 ¥ Tew 9T 60 FO¥
=3 ¥ 4T, 1975 # 45 %71y 7 w
1976 ¥ 36 ®OW wIT wT AT 1977
¥ % wT T 20, 40 FUT 79X &7 €
TAT | TR FATT €T & a8 2 ZITC
¥ I EEE ST SETAATIGT | 1977
#* waeT goeTe & fadfeea dfew a3
186 fedqw wresr wrfedrar § aidy
fird | gafug foerd faars g sTet-
QU FTHGA T, 7 Frar | gA §H
1876 freganfaat &1, o & 389 #Y
sTtegz fear st 321 wfaadt &
¥12 & wwr fowr a1k | 79 q7F A 707
a7 fir gufemr & faers gwat oy
FIAFCAFA L, WFLEE ) a0 EH
A FT AT FT 78 2 fr gy fafeea
QAR oE @), Amves-Azad
T g e, faq sTagr = 8
JuTqar ®Y qrad AR FX TR E
Al @ A Y eafre & TAET S
O T NATA I W 1

# AT GEET ¥ 4 A9 q qgHa
aft g fis 1977 F qwarwit & arg efiem
# ot agm o qfr gl &) o T
Enfrem agy aTE eeve @ Wi ST

w7 o JwaT g Wi fe gt dw ¥
Tl TEN)

o e} Ty ¢ 1976 KA g
erred wY wee fiea v qr, foai
300 TsEwrew v X 7 | % et wevew
¥ yonr wiw f oinlt ¥ W



"1 Oral Answers CHAITRA 10, 1800 (SAKA)

foad mwd Wit a% Qi fsd 1T
o ferr ewr T W E T oW
wfrer Y Cww ¥ ford AORTC wwd-
Trw ¥ syweqr w0 Wi dar gEr
T HAT o ¥ 20 FTAL, 1977 W
g 9T

“Il] gotten wealth to be attached.”

T O wHUAR ¥ qwala §1 w6
1 & fady wew I 7

o} T W AT TR
oA ¥ Aty o gEwe fedew e
areY ey 2 §—3%Y wear 186 4,
faa ¥ 160 frevame fear y, 1 e
BT T I 25 TR Y

AATE ageg ¥ wfeaw Wh
STt AT # qBT——gu 1213 AW
# Arfefaw wrdy f2a, faa¥ 20010
FTrE # Xdf seareew 0T | 204 FAW
¥ wfeedw ¥ wies ard fedr o,
foa®r 5. 52 w0 A1 Adl graresE
@t w9t AT frmam & dax & A
FfwehnT & AT GEAT qrET AL
fEy Ty IAH 4.13 FOT WY AR
AT g |

st wAEAT T WA WA
HEET, TG UF AT AAYAT AW )
gk s waA—of wroet g
%9 997 §E9 A ARE g i faww &
a oft v g o ot Wz
& | 5% frev e w1Qw o fe
fore® &1 forar a7 fir oAl @2X ¥
IE W WA AHE wrEE ), Ay
gRAA 3§ e § o a1, oy @
¥ qog ¥ wror Q¥ wreed ¥ fpe ¥
TR NRw&ow &
s wEn §—ge e &
T ey W ¥ e b i # fw <}

Oral Answers 22

¢, wzzr &€ axg W g §, wreA W
#ZZT T §, ¥ W wEer grv ¥
wafs A% are fomn a1 fe & frae
(Wek) & @z ¥ A ¥ wg THT 4
TG WTATY ¥ 50 ATG FT TwAfer
@w weAT FC @ &, T G2 F w0
o qHa-iw g 3w F qORT agAre
gy e g ¢, &
WA WTEAT g fE T e & el
AR X AW A% 3T FTAATE A

27

it wotw evrre : fom T AT &
T ® AAAT AT A g I
Y wEE ¥ &, Afew @@t oo
= 2 W7 w2k &1 W oy A
21

SHRI B. K. NAIR: Immediately
after the coming into power of the
Janata Party, hundreds of smugglers. .

MR. SPEAKER: I am not able to
hear you. Please come near the
mike and speak We are not able to
hear you,

SHRI B K NAIR: Immediately
after the coming into power of the
Janata Party, hundreds of smugglers,..
came forward and made confessions
to Jayaprakash Narain. They said in
Bombay that thereafter, they would
behave well. They alsy offered their
services to check smuggling. I want
to know whether the services of the
erstwhile smugglers have been made
use of; and if so; what is the result?

SHRI SATISH AGRAWAL: After
the revocation of the emergency, more
than 100 smugglers took a pledge be-
fore Lok Nayak Jayaprakesh Narayan.
It is not within the knowledge of the
Government that any of them hag re-
vived their activities. There may be a
case of one or two. We are keeping a
close watch over their actlvities, So

far as seeking thelr co-operation is con-
cerned, Government does not seek that.
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If they offer their services, the Gov-
ernment would utilize their services.

SHRI SHYAMNANDAN MISHRA:
The hon. Minister said that during the
period of the emergency 2.000 werc
under arrest and, later on, after the
lapse of the emergency or after the
termination of the emergency, only
176 remain. May I know the consi-
derations on the basis of which the
rest of them were released and whe-
ther any high-level committee was
appointed to go into these cases and
then some conclusion was arrived at
about the release of those persons?

SHRI SATISH AGRAWAL: Prior
to the revocation of the emergency,
the total number of detention orders
issued by the previous regime was
not 2,000; it was 3,349. After the
revocation of the emergency, more
than 2,000 smugglers were released,
not after the coming into force of the
Janata Government, but by the pre—
vious Government, before or during
the elections. We did not release
them. So, there is no question of sett-
ing up any high-power committee.

Export contract for Cottom Textile Yarn

*541. DR. VASANT KUMAR PAN-
DIT: Wil the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether by a judgement of Sup-
reme Court, Government has been
directed to honour all contracts for
the export of cotton textile yarn as
on or before Bth August, 1977,

(b) ix it a fact that the Supreme
Cnurt has extended the date for com-
pleting ghipment of such exports upto
2nd February, 1978;
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(d) is it a fact that the CTEPC has
not acted, nor implemented the decl-
sion of the Supreme Court; and

(e) gteps taken by Government te
rectify the situation and remove the
anomaly?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (e).
A slatement is laid on the Table of
the House.

Statement

(a) and (b). As a result of a writ
petition filed by M/s. Udit Exports Vs.
Union of India and others in the Sup-
reme Court all contracts for export of
cotton yarn which were entered into
on or before 8th  August, 1977 and
which were supported by irrevocable
Letters of Credit established on or be-
tore 30th September, 1977 were allow-
ed 1o be honoured. The terminal ship-
ment date in respect of such contracts
was oxtenged from 31st December,
1977 to 28th February, 1978 in imple-
mentation of a subsequent judgement
of the Supreme Court.

{c) and (d). The Cotton Textiles Ex-
port Promotion Council implemented
the policy as announced by Govern-
ment through the issue of Public No-
ticeg from time to time. The Public
Notices had been suitably amended in
accordance with the decisions of the
Supreme Court by the CTEPC and it
has acted accordingly.

(e) Does not arise.

DR. VASANT KUMAR PANDIT:
Is the hon. Minister of Commerce
aware that the notification contained
a lacuna for which the cotton yarn
exporters had to go to the court and
got the order annulled? In the first

with the CTEPC to export, even though
it was not the actual practice jo wgis-
ter with them. So, the Court annulled
jt and declared that whether they are
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ragistered or not, they should be allow-
2d to export. In the second case, for
the extension of time also they had to
rush to the Supreme Court. May I know
from the hon. Minister whether while
issuing such public motifications they
seek legal opinion or act?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPFPE~
RATION (SHRI MOHAN DHARIA):
Whenever any notification is to he
issued, legal opinion is taken, But
many times the legal opinions also
differ. This is one of such matters.
Anyway ] do appreciate and I do
agree that Government ghould be
more cautious while issuing such no-
tices.

DR. VASANT KUMAR PANDIT:
‘With regard tp the export or import
of many items, there is always one
clause about the opening of the Letter
of Credit by a particular eflective
date. ‘There are several transactions
in the business world where the Letter
of Credit is on the way or it is being
scrutinised or approved by the banks,
or despatched by the importer or ex-
porter. These are cases of equity. I
1ave got several cases where the
Jovernment 1s sitting tight on the
Zround that the Letter of Credit was
not opened by a particular effective
date. In the business world when
the Letter of Credit is on the way, it
is not disputed, Will the Government,
therefore, review all such cases and
on cquity basis, not on legal basis,
sanctivn  zll those lakhs of rupees
worth of imports or exports, which
could not materialise because of the
litera] interpretation of the word
“opening of letter of credit”?

SHRI MOHAN DHARIA: The hon.
Member himself is aware that the
stand of the Government in all such
matters is always equitable, Some-
timeg it so happens that Letters of
Credit are not opened; but these are
firm commitments. But if it is proved
with gdocuments that the commit-
ments were firm, then, in that ecase,
a review is made and a sympathetic
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view is taken. But it all depends.
Otherwise, many times it is likely
that gome parties may take yndue ad-
vantage of it. So, it depends upon
the circumstanceg of each case. But
I can assure the hon, Member that
the attitude of the Government shall
be always equitable.

SHRI S, R. DAMANI;
several complaints
tioning of this TEXPROCIL. It is
also charged that there is groupism
in the Committee. Today we read in
the papers that the Director-General
has resigned on account of the
troubles. It is a very important body,
and it is looking after the export of
textiles, Therefore, will be kindly
enguire into the whole affair of the
working of the TEXPROCIL,

There are

SHRI MOHAN DHARIA: I have al-
ready received some complaints, and
I have asked the Secretary of Com-
merce to immediately enquire into
the working of the TEXPROCIL, I
have discussed the matter with the
Chairman of TEXPROCIL, and I have
told him that it ghould function with
a view to promoting and helping the
exporters, If there is anv groupism
or anything of that kind or any har-
assment, we cannot allow ft to
happen. In that case, the powers
given to TEXPROCIL, shall have to
be withdrawn. I shall iell {his also
to the Chairman. The Commerce
Secretary himself is now looking into
the matter.

SHRI YASHWANT BOROLE: The
answer which he has given ig that
the gdefect in the Notification is due
to differences of opinion about inter-
pretation, but it appears otherwise
than that. Will he look into the
judgment of the Supreme Court and
kindly inform the House of the nature
of the defects whether they are not
due to legal interpretations, but they
are due to omission, and deliberate
omissions, in the Notification, which
has caused this loss?

SHRI MOHAN DHARIA: I have
gone through the judgment, and I can

about the func- .
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assure the hon, Member that the in-
terpretation regarding retrospective
effect was the point of dispute. There
have been some in favour saying that
we can give retrospective effect, while
tl‘u: Supreme Court was not of that
view. 8o, it was an honest difference
of opinion.
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Talk with the Commerce and Industries
Minister of Mauritius

*544. SHRI M. RAM GOPAL
REDDY. Will the Mimuster of COM-
MERCE, CIVIL SUPPLIES AND ('O
OPERATION be pleased to state

(a) whether the Commerce and In-
dustries Minister of Mauritius held
talks .n New Delhi during the 2nd
week of January, 1978, and

{b) .f so, the details thercof and
concjusions drawn”®

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG)- (a) and
(b). Hon. Mr. D. Basant Rai, Minister
of Commerce and Industry, Government
of Mauritius visited New Delhi from
5th to 9th January 1978. During his
stay in New Delhi, he called on the
Minister for External Affairs, Minis-
ter for Commerce, Civil Supplies and
Cooperation, Minister for  Industry,

MARCH 31, 1978

Oral Answers 28

Education Minister and Minister for In-
formation & Broadcasting. Some of
these meetings were in the nature of
courtesy calls only, A general review
was made of Indo-Mauritian trade and
other matters of mutual interest to-
Mauritius and India.

SHRI M. RAM GOPAL REDDY: 1
do not think he has said anything
concrete, whether any trade agreement
was considered or discussed with him,
or simply the whole thing ended in
courtesy calls and entertainment.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHARIA):
The hon. House may be aware that
there is already an agreement of eco-
nomic. techmical and cultural co-
operation between the Government of
India and the Government of Mauri-
tius. That agreement is very much
there. Whenever discussions take
place, naturally one of the aspects of
the discussion 1s how we can imple-
ment these agreements, Naturally,
that discussion wag very much there.

SHRI M. RAM GOPAL REDDY:
Can he cite one instance as far as ex-
ports and imports are concerned?

SHRI MOHAN DHARIA: The hon.
Minister of External Affairs who visit-
ed Mauritius, has already made a
detailed statement on the floor of the
House wherein he has narrated all
these steps.

Coverage of Deficit in Orissa

*546. SHRI SARAT KAR: Will the
Minister of FINANCE be pleased to
state

(a) whether 1t is a fact that the
Finance Minster of Orissa has sald
that he expected to cover the deficit
of Rs. 12 crores and a total deficit of
Rs. 4678 crores including the opening
deficit of Rs 34.78 crores; and

(b) whether the State Government
of Orissa has sought speclal accom-
modation from the Government of India
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to meet the remalning defleit of
Rs. 84.78 crores, equivalent to  the
opening deficit of the year and if so,
the reaction of Central Government
thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The Finance Minister of Orissa, in his
budget speech on 3rd March, 1878
stated that he expected to cover the
deficit of Rs. 12 crores out of the
total deficit of Rs. 46.78 crores shown
in the budget for 1978-79. He  has
sought special Central assistance to
cover the remaining deficit of Rs. 34.78
crores equivalent to the opening
deficit of the year.

The ways and means of meeting the
gaps in resources for the States” An-
nual Plan 1078-79, including the open-
ing deficits, will be considered during
the course of the year, in consultation
with the States and the Planning Com-
mission.

-

SHR1 SARAT KAR: Orissa is one
of the poor States economieally. 75
per cent of its population live below
poverty line and there is  regional
imbalance. May I request the Cen-
tral Government to react favourably
to the demands of the Orissa Govern-
ment so that the State can improve.

SHRI H. M. PATEL: The Central
Government is always considerate to
the regions which are in financial diffi-
culties.

st o fawme qreww ;o ST A
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SHRI H. M. PATEL: The hon. Mem-
ber must be aware that there is a
finance commission which is appointed
every five years to iry and assess the
difficulties of all States particularly the
backward ones and see what additional
asgistance they should be given
{from the Central Government.
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Raplacement of Bales Tax by Exclse
Duty

*552. SHRI ANNASAHEB GOTK-
HINDE; Will the Minister of FINANCFE
be pleased to refer to the reply given
to Unstarred Question No. 1521 on
the ard March, 1978 regarding deci-
sion on abolithion of sales lax and
state:

(a) the names of the States with
which the concerned discussions were
held,

(b) whether the State Governments
ruled by Janata Party are also re-
luctant to accept the proposal to re-
place sales tax by excise duty: and

{c) the reaction to the said mo-
posal of the State Governments rulei
by Janata Party, separately?

THE MINISTER OF FINANCF
(SHRI H. M. PATEL): (a) to (c). The
question of replacement of sales tax
by excise duty has been discussed-
with the Chief Ministers/F.rance
Ministers of almost all the Statas in-
cluding the States ruled by the Jaaata
Party. The Chief Ministers/Finance
Ministers of States have  generally
shown :ack of enthusiasm for aboli-
{ion of sales tax. This is a matter
which cannot be settled immediately
and calls for continuing efforts in
this direction

SHRI ANNASAHEB GOTKHINDE:
Sir, 1 seck your protection. I think.
this is one of the modern methods of
giving cvasive replies. Please see
Question (b) and (¢). I asked:
“whether the State (lovernments ru'ed
by Janata Party are also reluctant to
accept the proposal to replace sales
tax by excise duty”. There is no reply
to that: And Then Question (c) “the:
reaction to the said proposil of the
State Governments ruled sy Janata
Party, separately.” He has not replied
this. So, T cannot put mv supple-
mentaries.

SHRI H. M. PATEL: I have given
thig reply. 1 may repeat for his bene-
fit. 1 said: *....has beea :liscussed
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with the Chief Ministers/Finance
Ministers of almost all the States in-
cluding the States ruled by the Janata
Parly....”

“The Chief Ministera/Finance Mi-
nisters of States have generally
shown lack of enthusiasm for abo-
lition of sales tax™

It answers everything.

SHRI ANNASAHEB GOTKHINDE:
I wanted to know specially about the
States run by the Janata Party.

MR. SPEAKER: “Generally” in-
cludes “specially” also.

SHRI ANNASAHEB GOTKHINDE:
My question is specific. My submis-
sion is, whether he js prepared to
answer my gquegtion. It is a promise
©of the Janata Party given to the
whole country that they will replace
sales tax by excise duty. I want to
know whether they will fulfil this
promise so far as the States ruled by
the Janata Party are concerned.

SHRT H. M. PATEL: I am very
glad to sec that the hon. Member
opposite is so anxious aboul g promise
given by the Janata Party. T have
already said that we do intend to do
whatever we can to fulfil this promise
in sipte of the fact that there 15 a
reluctance on the part of the Chief
Minister. ...

MR. SPEAKER: It cannot be done
only in respect of some States.

SHRT H. M, PATEL: I have sald
that this is a matter which cannot
be settley immediately and cally for
continuing cfforts.

"WRITTEN ANSWERS TO QUESTIONS
Aluminfum for utensil trade

*531. SHRI RAJKESHAR SINGH:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether he has recelved a memo-
randum from the Northern Indian
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Aluminium Manufacturers’ Assoeiation
regarding Imposition of a ban on ax~
port of semis of aluminium and alloca=-
tion of aluminium to the utensil trade
direct;

(b) it so,
thereto; and

Government’s reactior

(c) steps taken or proposed to baa
the export of this item?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) and (e). There is no proposal 1o
ban export of aluminium semi.manu-
factures as the volume of exports is
small in relation to domestic consump-
tion of aluminlum. Considering that
the shortage is a short-term feature
and that arrangements are being made
for impor{ of required quantities of
aluminium, there 15 at present no pro-
posal to impose control on distrihution
of non-levy aluminium required for
the utensil industry.

Import of valuable commoditi,

*533, DR. BHAGWAN DASS RAT-
HOR: Will the Minister of COM-
MERCE. CIVIL SUPPLIES AND CO-
OPERATION be pleased to stule:

() whether it iz 2 fact that the
Ministry has restricted the import of
certain valuable commodities which
were hanned till recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). Imports of certain items
which had been banned earlier were
later allowed to be Iimported on res-
tricted basis. A statement giving de-
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tails of these items ha; been
the Table of the House, .-

Statement

List of banned items allowed on
restricteq basis subsequent to the an-
nouncement of Import Policy for
18977-78.

Name of Itemg
(1) Parg Nitro Phenol.
(2) Broniine,
(3) Pentaerythritol.
(%) Para Nitro Chlorobenzene,
(5) Camphor.
(8) Outside micrometers (ordi-
nary) of sizes over $00 mm
, and other special types of
micrometers.
() Vitamin E

Further dncrease In the prices of
mabber

*534. BHRI K. A, RAJAN: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the rubber growers in
Keralg have urged the Government
to further increase the priceg of rub-
ber; and

(b) if so, the defails and Govern-
ment's reaclion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (SHRI ARIF BEG):

for a further revifion in the minimum
prites notified by the Government.
The growers have demanded g price
of at least Rs, 800 per quintal for
RMA-I grade of rubber.

Government fraised the minimum
price of RMA-I grade of rubber from
Rs, 520 to Rs, 655 per quinial, with
differentials for other grades with
effect from 6-8-1977. The representia-
tiong for further increase in minimum
price are under consideration,

Export 0 and import from East Ger-
many and West Germaay

*538. SHRI AGHAN SINGH THA-
KUR: Wil} the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to lay &
statement ghowing:

(a) the quantity of goods exported
to West and East Germany and the
quantity of goods imported into India
from there in 1977 as compared to
that in 1076;

(b) the details of the commodities
imported as well ag exported; and

(c) future prospects of trade with
East and West Germany separately?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The figures of India’s trade with
!'RGandGdeurin[th&lutthﬂ.
available, are indicated

(a) and (b). Representations have years, as
been received from rubber growers below:
(Rs. Crores)
st
Year Federal Republic of Germany =~ German Democratic Republic
Tmoorts Balance rt ‘Earorn Balance
Junat 51 Re- of Trade Rapars incl. Re- of Trade
exports exports
;;I'S‘-‘P"“ﬂw 1977 . 2355 5.7 —119°8 157 20'0  +4'5
April-September .
“B,rsﬂ. . ; . 154'9 1y 6 —413 1 23'9 +9-1
1975-76 . . 5 . 390" 0 =-z52'6 3“'0 250 +10°7
1976-77 " o . 407°0 -7 2 30" 4 428 +i12-4

126 L8—2.
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(b) In the case of West Germany
the major items of Indian exports
are clothing, woollen carpets and
druggets, cotton textiles, engineering
goods, leather and leather manufac-
tures tea, Gem & Jewellery etc., while
the major items of imports are Elec-
tric Machinery, non-Electric Machi-
nery, Iron and Steel, Chemical ele
ments and compounds, [fertilisers.
transport equipment, geientific instru-
ments and apparatus, deiry products,
wheat, medical and pharmaceutical
products ete.

In the case of GDR the bulk of our
exports consisted of traditiona] items
like ofl cakes, hides ang skins, crush-
ed bones, coffee, tea, mica, tobacco
cotton textiles and jute goods. Fow-

* ever, recently several non-traditional
items like engineering goods, shoe
uppers etc, have been added to our
list of exports. India's imports from
GDR include items like Muriate of
Potash, urea, cinematographic films,
ships, printing machinery, capital
goods, machine tools, chemicals and
pharmaceuticals ete

(c) Propecta of expansion of
India's trade with West Germany ap-
pear to be bright firstly by diversitic
ation of trade and secondly by colla-
boration, through transfer of techno-
logy in selected flelds ang export of
labour-intensive goods from India.

As regards East Germany it is ex-
pected that the trade between India
and GDR would also continue to grow
in future a< it has been growing in
the past. While GDR promuses {o be
a good market for Indian manufac-
tures such as machine tools, steel
pipes, samtary fithngs and choe-up-
pers, il iy expected that i1t will conti-
nue to be an important source nf our
supply for fertilisers, cinematographic
films, capital goods etc.

Seizure of smuggled goods from

Western Coast

*539. SHRI AIMED M PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that smug-
gling on Western coast of the country

MARCH 31, 1978
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hag again been brought to the notice
of the Government;

(b) if 50, whether any arrests have
been madé during the last one year;
and

(t) the value and details of smug-

gled goods seized during the last one
year ip that area?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SBATISH AGARWAL): (a) to (c). Gov-
ernment ig fully alive to the fact that
the West Coast is susceptible to smug-
gling. Necessary measures have been
taken to effectively combat smuggling
on the West Coast. Acrording to re-
porty received by the Government,
smuggling in this region e well con-
tained. During the last ene year
(March 1977 to February, 1978) con-
traband goods such as gold, watches,
diamondy, gynthetic Tabries, * etc,
worlh Rs. 22.33 crores® were seized
ang 625% persons were arrested for
their involvement in wmuggling ¢bath
these figuréy are provisional).

qirell & wrdw & TPl o T
qerdt ¥ fromer ey

*s542. 8t feae W@ : ®T
qdza s amrx fasraw well gg A
LAk S Erc st ]

(%) ¥ar odewi € qfaar & fox
TaTHY F G AW T A€
foeraz +faw =g amat 1 egar
frm & iR s gemed, o)

(@) ufzer, @1 @ g1 71 o7
arr aerdt ¥ fawrae oy & fam
Tz faarr grer w1E swgear st w7

aden e Ave o s (st
geitew wife) : (%) WiT (@).
aTg gTe! ¥ fivemae ®Y O%A w1 w14

Al
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7 Y ¥ wdew fawn & w4
A W wiew fawra e ¥ )
™ am N e @ garg
TAT T T T ) feT ot e
wie fawrw frm g wdew % wiw-
S & fafer st a3 feamr oo geen,
At |iwl Hzw 9T TG oy

I A framae <fga arrend A
FAF AT graq@yTE R o g

Re-cxport of Indian Steel Tubes and
Iron Ore based products to edher
countries

*543. SHRI C, K. CHANDRAPPAN:
Wil} the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Governmeni are aware
of the fact that a number of foreign
firms buy steel tubes and iron ore
based products from India at lower
rates and re-export them {o others;

(b) if so, the details thereof, and

(¢) hag Governmeni taken decision
to thig eflect to curb such opractiees
at India's cost?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (¢) No information ig available
with Government regarding the prices
at which foreign firms if any, have
re-exported steel tubes and iron ore
based products, imported from India.

Payment of Income Tax by large
Industria) Houses

*545. SHR] K. PRADHANI: Wil
the Minister of FINANCE be pleased
to state:

(a) what are the names of the Jarge
industrial houses and companies

whose gross arrears of income—la!_.x
exceeded Rs. 10 lakhs;

(b) what 15 the number of the large
industria] houses which have since
paid Rs, 26.17 crores as arrears of
income-tax and what are the details
thereof;

(c) the amount shl] outstanding;
and

(d) what steps Government have
taken to recover the arrears and the
results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Gross income-tax demand exceeding
As 10 lakhs in each case as on
31-3-1877 was outstanding against 63
tax-payers belonging to large indus-
trial houses whose names are given
in the statement laid on the Table of
the House, Out of Rs. 26.17 crores
outstanding from these tax-payerg on
31-3-1977, Rs. 4.52 crores had been
collected/reduced during the period
1-4-1977 to 30-8-1977 in the cases of
33 tax-payers, leaving a balance of
Rs. 21.65 crores as on 30-9-1977.

(d) Depending on the facis and
circumstanceg of each case, suitable
steps are taken from time to time by
the income-tax authorities conceined
for recovery of tax arrears in accord-
ance with the provisiongs of the
Income-tax Act, 1961. These steps
include:—

(i) levy of interest on delayed
payment of tax;

(1i) imposition of penally for non-
payment of tax;

(ili) attachment of monies due to
the defaulters; and

(iv) attachment and sale of mov-
able/immovable properties,
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Statement
8L No. Name of the Case L.LH. to which the case
belongs
1 2 3
1 M/s Associated Cement Co. Ltd. . ACC
® M/iAmociated Marketing . . ., R.K.Agarwala
3 M/s Auckland Jute Co. Ltd. PO . . Burd Heilger
4 M)s Ashoks Marketing Ltd. . . . Sahu Jain
5 M/s Asiatic Oxygen and Acetylene Co. Lad. . Bajoria Jalan
6 M/s Beagal Jute Milis Co. Ltd, .. Bsjoria Jalas.
7 M/s Bally Jute Co. Ltd. . Birla
.8 M/sBengal Coal Co.188. . . . Andrew Yule
9 M/s Birla Jute Mig. Co. Ltd. . Birla
10 M/s Champaran Sugar Co. Ltd. .. Bajoiia Jalan
11 M/s Christian Mica Industries Ltd. R. K. Agarwala
12 M/s Chandpore Jute Co. Ltd. . N ) . Bajoria Jalan
13 “Chitavalasah Jute Co. Ltd. . . Bajoria Jalan
14 Hindustan Construction Co. Ltd. - . . , Walchand
15 M/s Dalmia Dairy Industries (Dalmia Cement Ltd.) 1. Dalmia
16 M/s Davenport & Co. (P) Ltd. . Surajmul Nagarmul
17 M)/s Fort Properties Ltd. . Kilachand
18 M/s Ganges Printing Ink Factory Ltd. : . R. K. Azarwala
19 Shri G. D. Birla & B. M. Birla . Birla
20 M/t Howrsh Trading Co. Ltd. . : Bajoria Jalan
21 M/s Hashimara Industries Ltd. . . . ) Bajotia Jalan
22 M/s Hindustan Aluminium Corpa. Ltd, . W Birla
23 M/s Indian Rubber Mfg. Ltd . R. K. Agarwala
24 M/s India Jute Co. Ltd. . . . Bajoria Jalan
a5 M/s Jaipur Metal & Flect. Ltd. . .. . Kamani
26 M/s J. K. Synthetics Ttd. . . . K.
=7 M/s Jiyajecrao Cotton Mills Ltd. . . Rirla
28 M/s J. K. Charitable Trust .. 1. K.
20 M/s Kamani Fngg. Comp. (MY Ltd. . s Kamani
30 M/ Karamchand Premchand (P) Ltd. - . Sarabhai

—— = -

s e e Sat— -
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1 2 3

$t M/s Kanpur Sugar Works Lid. . . e . Surajmul Nagarmul -
83 . M/s K. C. Thapar & Bros. Ltd. .. Thapar

$3 M[s Killick Nixon Ltd. . . . . . Kapadia

34 M/s The Moon Mills Pvt. Ltd. . . Surajmul Nagarmul
35 Modi Industries (P) Ltd. : Modi

36 M/s Mahindra and Mahindra Ltd. . . . Mahindra and Mahindra
37 M/s Modipon Ltd. : ' N . Modi

38 M/s Modi Spg. & Wvg. Mills Cg. . . Modi

39 M/s Mazttur Cheimical & Industries Corpn. Ltd. . Seshasayece

40 M/s Mukand Iron and Steel Works . Bajaj

41 Mfs North Bengal Sugar Mills Co. Ltd. . . Bajoria Jalan

32 M/s New Bhopal Textile Mills . J. P, Srivastava

43 M/: Narakarpara Jute Mills Co. Ltd. . Bajoria Jalan

s Mfs Nellimarla Jute Mills Co. Ltd. .. Bajoria Jalan

45 M/ Orient Trading Corpn. Ltd.. . . . Bajoria Jalan

46 M/s Raja Baldcodas Birla Santatikosh Birla

47 M/s Ramkumar Agarwala and Bros. . B . R. K. Agarwala

48 M/s Rantangarh Viniyoga Vikas (F) Ltd. . . Bajoria Jalan

49 Radhakishan Mills Led. . . . . . Naidu V. R.

50 M/s Special Steels Ltd. . . . . Shahpurji Pallonji
51 Sarabha: Sons (P} Ltd. . ' . N . Sarabhai

&2 Sarabhai echnical D velopment Syndicate Pvt. Ltd." Sarabhai

43 Suhrid GeigyLd. . . . . . . Sarabhal

&4 Synbiotics Ltd. - . . . B . . Sarabhal

55 M/s Snow White Food Products Co. Ltd. . Jatia

56 M/s Surajmul Nagarmull . » . N Bajoria Jalan

%7 Shree Digvijay Cement Mills Co. Ltd. . . . Bangur

s8 M/s Siemens India Ltd. . . . . . Khatau

%9 M)/s Swadeshi Cotton Co. Latd. . . .+ & S. Jaipuria
60 M/+ Turncr Mortson & Co. Ltd. T. Morrison

#1  I'wvancore Rayons Ltd. . Muthiah

fi2 Cata Tron and Steel Co. Itd. . . . . Tata

vi/s Western Brngal Goal Fields Co. . Birla
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Recruitment Rules for Recruitment of
Indian Civil Accounts

*550. DR. MURLI MANOHAR
JOSHI: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that in the
departmentalised accounts offices the
recruifment rules for recruitment to
the Indian Civil Accounts (Group A)
provide for temporary appointment to
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postg in the genior time seale of Offi-
cers in Group ‘A’ from Group ‘B’ offi-
cers;

(b) whether it is a fact that several
senior Group ‘B’ officers have been
superseded and their juniors promot-
ed on ad hOc basis to group ‘A’ posts
in the genior time-scale;

(c) whether it is also a fact that
none of the officers who have been
promoted to group ‘A’ posts was ever
considered fit for promotion to the
Indian Audit and Accounts Service,
so long they were working in the
Indian Audit Department, by the
Comptroller and Auditor General of
India; and

(d) it so, how their efficiency for
promotion to the ICAS came to be
delermined so soon after department-
alisation of accounts?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, The
Indian Civil Accounis Service Group
‘A’ Recruitment Rules provide that
Pay & Accounts Officers (Group B)
may, in consultation with the Union
Public Service Commission, be allow-
ed to officiate in the senlor time scale
till such time as officers of the junmior
time gcale gre gvailable for promotion
on regular basis to senior time scale.

(b) Yes. Ay selection of Group ‘B’
officers for officiating promotion 1o
senior time scale is made on the basis
of merit with due regard to seniority.
supersession of some officers ig in-
evitable.

(t) Yes. None of these officers was
promoted 1o the Indian Audif and
Accounts Service,

(d) These officers have not been
promoted to the Indian Civil Accounts
Service. They have been provisional-
ly promoted to officiate in the senior
time scale till officers of the Indian
Civil Accounts Service are available
for regular promotion. These promo-
tions hecame necessary as a large
number of poslg in the senior time
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scale remained unfilled due tp short-
age of officers initially transferred
trom the Indian Aondit & Accounts
Service. It may be pointed out that
these promotions are not comparable
with regular promotiong to the Indian
Audit & Accountg Service or to pro-
motions to the Indian Civil Accounts
Service which will be made in due
course according to Rules.
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Export of Siiver

*553, SHRI DHARMAVIR VASH-
ISHT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleaseq to state:

(a) the quantity of silver exported
from Indla since the lifting of ban of
exports in February, 1974, together
with the amount of foreign exchange
earned therefrom;

(b) what factors are taken into ac-
count by the State Trading Corpora-
tion in fixing the silver price;

(¢) whether the floor price fixed by
the S.T.C. in the current year was
realistic, if 80, in what respects; gnd

(d) the steps taken to mine new
silver?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
The quantity of silver exported as
well as the foreign exchange earned
therefrom, since the lifling of ban in
February, 1974 has been as follows:

MARCH 31, 1978

Year Qty. Value
(inM. (Rs.
Tons) Crores

£974°75 - . - 641 98

197576 . . f 1760 190

-
1976-77 . . 1650 214
1977-78 . . . 633 3 12

(upto 22-3-78) .
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2. There is no floor price of gilver.
The day-to-dey movements in the
international market are kept under
continuous watch and the saleg are
s0 timed and the levels so determined
that the realisation of the price ig the
maximum possible.

3. As far as is known, there is no
primary source of gilver available in
the country. A very little quantity of
silver is produced as g by-product in
ihe processing of Zine.

Small Savings Scheme Programme

5014, SHRI PARMANAND GOV-
INDJIWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that in order
to make the small savings scheme pro-
gramme more reasonable and effective
the Finance Minister of Madhya Pra-
desh has placed certain suggestions
before Central Small Savings Advisory
Board on 3rd December, 1977;

(b) if so, what are the suggestions;

(¢) whether the suggestions have
been examined and considered; and

(d) if so, the decigion thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir

(b) The suggestions biiefly are a8
follows: —

(i) All deposits whether made in
the banks or in post offices should
be regarded as National Savings.
Certain categories of these deposits,
to be specified, may be classified as
“smal] savings" against which loans
may be given to States by the Cen-
tral Government to the extent of
two-thirds as at present. The Na-
tiona] Savings Organisation and the
State Small Savings Departments
shoulg function purely as extension
agencies, educating the people in
savings and their targets should be
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fixeq to cover deposits of specified
categorieg not only in post offices but
in the banks ag well

(ii) In order to attract rural sav-
ings, Government could ntroduce a
‘bearer security’ or ‘bearer bond’
that can be purchased by anyone
without undergoing the elaborate
and time consuming procedure of
Post Office Savings Bank account
and other existing securities, gnd
can be encashed by the purchaser or
anyone to whom it may be passed
on.

(iii) The rate of interest on ins-
litutional deposits in Post Office
Savings Bank should be the same as
that for individual deposits,

(iv) Institutional deposits should
be permitted in National Savings
Certificates (V Issue) and National
Development Bonds,

<c) and (d). These and similar sug-
gestions made by other members were
considered by the National Savings
Central Advisory Board in its meeting
held on 3rd December 1977, 'The
Board felt that suggestiong at (i) and
(ii) above may not be pursued.

As regards the suggestion at (iii)
above, the Boarq decided that the
matter should be examined by a Com-
mittee of officials, and action in this
behalt is in progress

As regards the suggestion at (iv)
above, the Board agreed that this
matter, inter glia, may be examined
by an Expert Group it proposed to
set up for making a comparative
study of the small savings schemes of
Government and those of the com-
mercial banks.

Absorption of surplus staff members
of the Farakka Barrage Project,
West Bengal
5015. SHRI SUKHDEV PRASAD

VERMA: Will the Minister of FIN-
ANCE be pleaseg to state:

(a) whether it iz a fact that a large
number of surplus staff members in-
cluding clerks, auditors and assistants

were transferred f{rom the Farakka
Barrage Project, West Bengal, and
were absorbed by the CDA  (Fac-
tories), Calcutta a few years back;

(b) if go, the details thereof includ-
ing the number of persons so transfer.
red and absorbed by the office of CDA
(Fys), Calcutta; and

(c) whether it is also a fact that
their absorption has not yet been
regularised and has not been brought
at par with the existing counterparts
in the said office nor has the decision
been taken in the matter of fixation
of pay and allowances, counting of
seniority etc;

(d) if so, the reasons therefor; snd

(e) the steps being proposed to be
taken to resolve the issue without any
further delay?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
15 surplus staff of the Farakka Bar-
rage Project consisting of clerks,
Upper Division Clerks and a Junior
Stenographer were absorbed by the
CDA (Factories), Calcutta. The de-
tails gre as under:

Upper Division Clerks

(now Auditors) ..o 12
Lower Division Clerks 2
Junior Stenographer R |

15

(c) No, Sir, the absorption of all the
stalf has been regularised except that
of 4 Upper Division Clerks, who have,
however, been given the benefit of
their past service for fixation of pay
ang allowances and carry forwarg of
leave.

(d) The 4 Upper Division Clerks
mentioned at (c) above do not posses
the minimum education qualification
for the post.

(e) A decision has since been taken
to relax the educational qualification
in the case of the 4 Upper Division
Clerks,
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Collection of Revenue from North
Bengal

5016, SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to
state how much revenue is collected
by Union Government from different
sources from North Bengal compris-
ing five districts e.g. .Ialpoi[m_-i.
Cwoch-Bihar, Darjeeling, West Dinaj-
pur and Maldah?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): Information is
being collected and will be laid on the
Table of the House,

Universal] adoption of Farm Levy
proposed by Government of West
Bengal

5017. SHRI A, BALA PAJANOR:
Wil] the Minister of FINANCE be
pleased to state;

(a) whether the attention of the
Minister has been drawn to the pro-
posed farm levy by Government of
West Bengal as seen from the Budget
speech of the State Finance Minister;

({b) the salient featureg of the levy
proposed. and

(¢) the reaction of Government
thereon and the possibilities of univer-
sal adoplion of this method of raising
resources by all States including the
Centre?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) A Task Force has been set up
by the State Government to formu-
late the details of the proposed farm
holding tax and draw up appropriate
legislative proposals.

fe) Agricultural taxation is n State
subieit and other States can be ex-
perted to consider the West Bengal
measure onlv when jt, full details he=-
come available,
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Service conditions of Employes of
Public Sector Undertakings

5018. SHRI HALIMUDDIN AH-
MED: Will the Minister of FINANCE
be pleased to state:

(2) whether Government have given
instructions to all public sectar under.
takings, which are working as corpo-
rate bodies, not to negotiate with thelr !
respective employees for their service
conditions;

(b) whether it is a fact that Sup-
reme Court in the case of Hindustan
Automobiles Ltd. a public undertak-
ing decided that the service conditions
of the employees in public sector
undertakings should be fixed on the
basis of industry-cum-region as the
wages prevailing in the private sector
undertakings; and

(¢) if go, whether Government pro-
pose to adopt the policy as laid down
by Supreme Court in case of all Pub-
lic Undertakings Managements?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No ins-
truction of the type referred to has
been issued. However, Government
have decided that till a policy on in-
comes and wages js formulated on the
basia of the recommendations of the
Study Group on Wages, Incomesg and
Prices under the Chairmanship of
Shri S. Bhoothalingam set up in
October, 1977, no wage agreemen'
should be finalised by any Public Sec=
tor Enterprise without getting the
specific approval of Government,

(b) and (c). Presumably, the
Hon'ble Member is referring to the
verdict of the Supreme Court given
in October, 1966, in respect of the
workers in Hindustan Antibiotics
Ltd.. a Public Enterprise. The rele-
vant extract from the judgement in
question is given in the attached
statement. Government keep in view
the principles enunciated in the
judgement as well as other relevant
factors like the need to bring about
rationalisation in the emolument$
structure of the employees in the
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different Public Enterprises while
considering proposals from the Pub-
lic Enterprises for the revision of
wages of their employees. In most
of these cases, formal wage settle-
ments, spelling out the pay and
allowances admissible, are entersd
into by the Managements with the
workers.

Statement

By and large, therefore, the accep-
tance of the principle of region-cum-
industry will be more conducive to
industrial relations than that of the
Governmental wage structure framed
on an Al] India basis. Nor can we
appreciate the argument that the
principle of region-cum-industry will
lead to discriminmtions. But, if the
expression “labour foree" is under-
stood to mean the labour force em-
ployved in both the sectors, the alleg-
ed discrimination between different
parts of the public sector will dis-
appear, for, as far as possible, the
labour to whichever sector it may
belong in a particular region and in =
particular industry, will be treated on
equal hasis

On a consideration of the relevant
material placed before us, we have
come to the conclusion that the same
principles evolved by the industrial
adudication in regard to private sec-
tor undertakingy will govern those in
the publie seclor undertakings having
a distinet corporate existence.

Establishments maintained Abroad
by Public Undertakings
5019, SHRI S. §. SOMANI: Will

the Minister of FINANCE be pleased
to state: !

{a) the number of establishments
maintained abroad by public under-
takings and agencies on the pattern of
Indian Missions; and

ib) the amount of foreign exchange
spent by these undertakings on these
establirhments during the last three
years?

MINISTER OF FINANCE.
(SHRI H. M. PATEL): (a) Accord-
ing to information obtained out of
157 public enterprises, 23 have foreign
offices.

(b) The information is given in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-1976/78].

Financia] irregularity by United Com-
merocial nnn‘ Calcutta

']

5020. DR, BIJOY MONDAL: Will
the Minister of FINANCE be pleased
to state:

(a) is the Government aware that
Chairman of United Commercial Bank
has allowed some loans to be granted
on political considerations without
adhering to the Banking morms;

(b) is it a fact that a loan of about
Rs. 60 lakhs has been given to Hima-
laya Paper Board Industrieg Ltd. by
the Calcutta branch of the Bank;

(e) is it also a fact some Ex-
Minsters of Congress Government
have interest in the'said company;

(d) if yes, the name of Ministers
concerned;

(e) whether the amount of loan has
been recovered: and

(f) if not, the present position of the
account?

THE MINISTER OF FINANCE"
(SHRI H. M. PATEL): (a) to (D).
No advance has been granted by the-
United Commercial Bank to Himalaya
Paper Board Industries Ltd. How--
ever, three concerng viz. (i) Himm-
laya Paper and Board Mills (P) Ltd.,
(i1) P. G. Paper Mills (P) Ltd., and'
(iii) Himalaya Paper (Machinery)
(P) Ltd, in which Shri Parimal
Ghosh an ex-Minister of the Congress
Government is the promoter Director
eniny certain credit facilities at the
Bank's Dum Dum (Calcutta) Branch.
All the three converns are constituted
by Shr1 Ghosh and his family mem-
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bers. It is reported by the Reserve
‘Bank of India that mainly due to the
slump in the Paper Industry agnd cer-
tain labour troubles towards March/
April 1977 all the three concerns
suffered a set back. The concerns
being sick, the Bank has undertaken
a nursing programme thereof and
«certain enhancements in the existing
credit hmits favouring P.G. Paper
Mills Pvt. Ltd., are under considera-
tion of the Bank. In accordance with
the practices and usages customary
emong bankers and also in confor-
mity with the provisions of the
statutes governing the public sector
banks, information relating to indivi-
. dual constituents of banks cannot be
Adivulged,

Advancey sanctioned by United Com-
mercia) Bank to various comcerns

5021. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
FINANCE be pleased to state:

(a) is the Government aware that
during the period from November, 72
to March, '73 advances of more than
Rs. 25 crores including Rs, 3.5 crores
to Kinnison Jute Mills, Calcutta, Rs. 6
crores to National ‘Cooperative housing
society, Rs. 1 crore each to Somam

+ Steel, Kanpur, Hanuman Engineering
Works, Lucknow and Bilaspur Spin-
ning and Weaving Mills, Burrabasar
and Rs. 2 crores to vegetable products,
Bhavnagar were sanctioned by the
United Commercial Bank as per pro-
posals sent to head office by the
branches direct under a circular in
force from November, '72 to March,

. l“;

(b) if so, is the Government aware
that most of the advances have gone
bad; and

(¢) what is the position of the ac-
counts of all the advances sanctioned
in proposals directly received from
the branches?

(SHRT
The

THE FINANCE MINISTER
H. M. PATEL): (a) to (c).
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total outstanding advanceg in India
of the United Commercial Bank
showed an increase of about Ra. 25
crores between the last week of
November, 1872 and the cnd of
March, 1973, which was in keeping
with the normal trend including
sepsona] factors. United Commercial
Bank has reported that although re-
levant instruction during that period
was that all proposals exceeding
Rs. 25 lakhs were to be sent directly
by the branches to the Head Office,
the advances concerned were sangs
tioned by the Head Office of the bank
only after going through the normal
procedure for scrutiny and after
complying with the usual banking
norms and there were no contraven-
tion of rules or guidelines. As regards
the facilities given to the wvarious
companies mentioned in the question,
Reserve Bank of India iz looking into
them.

Discontinuance of benefits under Sec-
tion 35(B) of Income Tax Act

5022 sHRI DHARMA VIR VAS-
ISHT: Will the Minister of
FINANCE be pleased to state:

(a) whether the Discontinuance of
the Benefits under Section 35(B) of
the Income Tax Act has been resented
by the Engineering Exports Promo-
tion Council; and

(b) if so, the Government position
regarding the review of the matter?

THFE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 ZULFIQUARULLAH): (a)
The Engincering Export Piomotion
Counci] has urged re-consideration of
the proposal contained in clause 8 of
the Finance Bill, 1878 for the discon-
tinuance of the tax concession under

section 35B of the Income-tax Act ¢

1961 relaling to export markets deve-
lopment allowance.

’
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(b) The representations received
by the Government in this regard,
including the representation made by
the Engineering Export Promotion
Council, are under consideration. The
Government will take a decision in
the matter before the Finance Bill,
1878 1s taken up for consideration in
the Lok Sabha.
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Registration of Exporiers with the
Reserve Bank of India

5025 SHRI VIJAY KUMAR MAL-~-
HOTRA: Will the Minister of
FINANCE be pleased to refer to Un~
starred Question No, 1498 on 3rd
March, 1978, regarding registration
of exporters with Reserve Bank of
India and state

(a) how many of the 74002 ex-
porters registered with the Reserve
Bank on 1st January, 1878, were re-
gistered at different regional offices
of the Reserve Bank and what was
their number at each regional office
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when the scheme of registration came
into effect on 1st January, 1067;

(b) how many of the exporters
holding code numbers with Reserve
Bank of India were foreign firms
and how many Indians when the
scheme of code number allotment
came into effect and what are these
flgures in respect of 1st January, 1970
and each of the year following till
1st January, 197T; and

(c) what ig the criteria for cancel.
lation of code numbers and how many
code numbers have been cancelled in
each of the last three years?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
number of exporters registered with
the Regional Offices of the Reserve
Bank of India as on 1st January, 1987
ang on 1st January, 1978 ;s as
under: —

. mﬂ 11067 1e1-1978
%P;nedalnd . B 668 24900
Ban galore . . o Pab
Bombay . . 4027 22004
Calcutta . 168n afiyr
Cochin - 13436
Kanpur oy 5112
Madras 2642 11aBq
New Delhi F Hoig 21flan

1o ihi 74002

*Exchange Control work of the
Bangalore and Cochin regions was
being looked after by the Madras
Office of the Bank in 1967.

(b) The Reserve Bank of India
does not mainta;n secparate statistics
of foreign firms and Indian firms to
which code numbers have been
allotted.
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(¢) The system of allotment of
code numbers to exporters was intro-
duced to facilitate speedy collection
and processing of statistics of exports
and not to licence exporters. There
is accordingly no need for cancella-
tion of code numbers.

Development of New Tourist Spots
during current Financlal Year

5026. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether he has some plans
during the current financial year to
develop new tourist spots in the coun-
try especially with emphasis on cheap
tourist hotels for foreign and Jocal
tourists; and

(b) if so, the names of the places
and the money earmarked for the
purpose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The emphasis during the
current financial year and the
1978-79 Plan period is on the develop-
ment of facilities for budget tourists
both domestic angd jnternationa)l In
this connection it 1s proposed to con-
struct Janata holels ot sclected
tourist centres. The Janata hotel
scheme enwisages the setting up of
units of 150 to 1250 beds to be located
at important tourist centres which
will be determined after yndeirtaking
a survey ‘The Janata hotelc wll
provide moderately priced, good,
clean accommodation for middle in-
come group domestic and foreign
tourists. The project to constiuct a
Janata hotel in New Delhi has been
cleared by the Government,

It is also proposed to take up the
gnprovement/expansion of existing
dharamshalas, sarais and the develop-
ment of tourist village complexes
along major tourist routes and at
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places of Buddhist gnd erchaeologi-
cal interest. An amount of Rs. 33.43
lakhs has been proposed in the Bud-
get Estimate of 1878-79 for above-
mentioned schemes, excluding the
Janata hotel,

Development of Industries Hampered
by Heavy Excise

5027. SHRI BHARAT SINGH CHO-
WHAN: Will the Minister of
FINANCE be pleagseq to state:

{a) whether the Government pi1o-
pose to conduct study for the develop-
ment of industries whose growth rate
is strangled because gf heavy excise;

(b) if s0, the detfails thereof; and

{c) if not, reasons therefor?

THE MINIBSTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). There is mo specific pro-
posal before the Government st pre-
sent for conducting g study for the
development of industries whose
growth rate is claimed to have been
affected due to excise duties. How-
ever, the Report of the Indirect Taxa-
tion Enquiry Committee covers the
entire gamut of indirect taxes; and
in this report, the Committee has,
among other things, gone into the
question whether and how far it
would be advisable to gssist any par-
ticular industry or particular sectors
of an industry by grant of conces-
siong 1n indirect taxes. This Report
is presently being studied by the
Government

{c) Does not arise.
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Income-Tax Rebate

5029. SHRI K. MALLANNA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether under the present
Income Tax Act, the different avenues
which are available to a person to
claim full Income-tax rebate on the
first Rs. 4,000 of his gross emoluments
are: Life Insurance Premia, Em-
ployee's Provident Fund, General
Provident Fund, Pubhc Provident
Fund, Post Office 10-year CTD and
Unit-link insurance; and

(b) if so, will the Government con
gpider that investments in seven year
National Savings Certificates, five year
National Savings Certificates. five year
National Bond and Posi Office five
year Recurring Deposmt Accounts
should also be included n the exemp-
tion limit as most of the people have
lost faith in life insurance because of
its very poor yield at maturity?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir. Long-term savings through
specified modes, such as, life insu-
rance policies, certain provident
funds, pubhc provident fund, 10-Year
and 15-Year Cumulative Time De-
posit Accounts, Unit-linkeq Insurance
Plan, etc. qualify for deduction
under section 80C of the Income-tax
Act, 1961,

(b) The tax concession under sec-
tion B80C is being liberalised in cer-
tain respects by clause 16 of the
Finance Bill, 1978. Government do
not propose to consider at present
any further modification to the said
provision, including the modification
suggested by the Hon'ble Member.

Central Assistance to Orissa

5030. SHRI GIRIDHAR GOMAN-
GO:; Will the Mimster of FINANCE
be pleaseqd to state:

(a) whether the Government of
Orissa fully utilised the money re-
leased by the Government of India as
a Central assistance to different de-
partments from the Ministries at Cen-
tre in the year 1977-78;

(b) if so, whether that State asked
Government of India to release rest
of the money to be released by the
Centre before end of 31st March-

{c) if not, the difficulties coming in
the way to utilise the money by the
different departments of Lhat Stute in
time; and

(d) the administrative and financial
administrative set up proposed by that
State for speedy execution of schemes
and timely utilisation of funds?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Accord-
ing to the statement of anticipated
expenditure received from the Gov-
ernment of Orissa, the State Govern-
ment expect to utilise fully the
outlays approved for the Annual Plan
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1977-78, except for a marginal ghort-
fall in expenditurg of Rs. 10 Jakhs on
Rengali Irrigation Project. Informa-
tion regarding utilisation of outlays
for Central and Centrally sponsored
schemes is being collected from the
various Ministriegs administering these
schemes.

(b) Centra] assistance for State
Plans is released in monthly instal-
ments. Central assistance for Cen-
trally sponsored schemes is released
by the various Ministries in suitable
periodical instalments. The Govern-
ment of Orissa recently requested
that the balance of Central assistance
due to the State Government should
be relgased.

(c) the position regarding utilisa-
tion of allacations for Central and
Centrally sponsored schemes will be
examined on receipt of details from
the various administrative Ministries
concerned,

(d) According to the State Govern-
ment, they have appropriate admin-
istrative and financial set up for
execution of schemes and utilisation
of funds. The State Government
have been urged to take effective
and determined action for proper and
timely utilisation of Plan allocations
and fulfilment of physical targets.
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Indian Airlines Fokker Friendship
Flights te Aizal, Mizoram

5032. DR. R. ROTHUAMA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government propose
early introduction of regular Indian
Airlines Service by Fokker Frien-
ship to Aizal, Mizoram, at least thrice
a week in place of the present Private
Jamair Service;

(b) if so, steps taken to construect

pucca air field at LENGPUI about 15
km. West of Aizal; and

(c) whether the flights by Fokker
Friendships from Calcutta to 1ihe
North-Eastern States will be increased
in view of the present heavy air tra-
ffics in those areas?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI FURUSHO-
TTAM KAUSHIK): (a) No, Sir. Not
at present.

(b) The Survey of India have been
requested to carry out a detailed sur-
vey of the site at Langpui to ascess
~its suitahility for pessihle econstruction
" of a new aevodrom,.

{(c) ¥Ye: &lv, This i vropo:ed fo
- be wchieved by reolezsing on2 F.27 air-
craft conszquent upon Ilndian Alrlines
having faken on lease one HS—748
aircraft f-om the Director General of
Civil Aviation.
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Advancement of Loans for Harijans
by Canara Bank in Madathukulam

6033. SHRI K. A. RAJAN: Will the
Minishter of FINANCE be pleased to
state:

(a) whether the Government are
aware that there was a token fast
undertaken by the members of
Madathukulam Harijan Milk Supply
scciety in front of Canara Bank, Ma-
dathukulam for denial of advance-
ment of loans for Harijans to purchase
mileh animals in Tamil-Nadu;

(b) whether the Government are
aware of the fact that the Manager of
Madathukulam Canara Bank in Coim-
batore is practising untouchability and
talking ill of Harijans;

(¢) if so, what are the steps pro-
posed by the Government to prevent
recurrence of such incidents; and

(d) whether the genuine demands
of the Harijans of Madathukulam for
advancement of loans {o purchase
milch animals from Canara Bank Ma-
dathukulam pe considered at an eariy
date?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) (a): Yes, Sir.

(b) to (d): The Bank has reported
that a Divisional Manager visited the
Madathukulam branch and did not find
the allegations levelled against the
Branch Manager true. He has issued
suitable instructiong to the Branch to
consider grant of dairy loans to the

Harijan  Co-operative  Milk Supply
Society on merits, in consultation with
the Small Farmers Development

Agency. Loan applications are being
sanctioned without consideration of
of caste, religion and community.

Ecenomy in Administyation of RMini-
siry of Tourism and Civi: Avialion

5034, BERT IDUJRCAY CH2WDY T
the isfer of TOURISMT AT CIVIE
AVIATION be pleased to ghate;

(a) what steps Government have
taken in 1977 to effect economy in
the administration of his Ministry;
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(b) what is the saving in terms of
meney as a resulf thereof; and

(¢) what further steps are being
take:- in 1973 in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c). The re-
quired information is being collected
and will be laid on the Table of the
Lok Sabha as soon as it becomes avail-
able.

Reason for mot Exporting Silver {0
Foreign Connfries

5035. SHRI YASHWANT BOROLE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that in
spite of large stocks of silver with the
country it is not being exported for
some reasons;

(b) if so, the nature of these rea-
sons; and

(¢c) what is the estimated demand
abroad and the quantum of exports at
present?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI AFRIF BEG): (a) No, Sir.
Silver is permitted to be exported
under annual ceilings.

() Does not arise.

(c) State Trading Corporation
through whom the export of Silver is
canalised has reported that the estimat-
ed demand abroad of Silver during
1977-78 is 14,500 M. Tonnes. State
Trading Corporation has exported 633
M. Tonnes of Silver during current
yea: upto 22nd March, 1978.
Improvement in Inadequate Facilities

at Dabolin (Goa) Airpert

5036. SHRI AMRUT KASAR: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
facilities at the DABOLIM (Goa) Air-
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port are completely inadequate com-
paved ‘o the number of tourists visit-

ing ta2 iericery;

(1) whathor the ezsential facilities
like the telephone, water and waiting
lounges are not provided;

(¢) whether it is a fact that the
new CARAVILLE service introduced
from Bombay to Goa is regularly ir-
regular; and

(d) whether it is not a fact that it
affects the inflow of fhe tourists to the
Union Territory?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). The
existing facilities are partly provided
on the ground floor of the Naval Tech-
nical Block and partly in a purely tem-
porary structure constructed in 1973.
A new civil enclave for providing ade-
quate facilities is in advanced stages
of construction at a new location. On
the commissioning of the new civil
enclave the present difficulties are ex-
pected to be solved and all essential
facilities will be provided. The first
phase of the civil enclave is expected
to be commissiongd shortly.

(c) No, Sir.

(d) Does not arise.

Deletion of Tobaccg from Central
Excise and Salt Aect, 1944

5037. SHRI MANOHAR LAL: Wil
the Minister of FINANCE be pleased
to state the reasons for which Tobacco
was also not deleted along with Tea
and Coffee from the Second Schedule
to the Central Excise and Salt Act,
1944, pertaining to restriction on pos-
session of excisable goods as provided
in Section 8 of the Act?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISHE AGARWAL): Copies of the
Second  Schedule to the Central
Excises and Salt Act, 1944, prior to
and after its amendment through the



69 Written Answers CHAITRA 10, 1800 (SAKA) Written Answers

Finance Act, 1956 (18 of 1956) are
annexed It will be seen therefrom
that tea and coflee were never includ-
ed in the list of commodities o which
restrictions 1n terms of Section 8 of
the Cental Excises and Sall Act, 1144,
could be applied. On the other hand,
tobacco remained in this Iist both be-
yore and after the amendment. It
may, however, be mentioned that in
practice it has not beey found neces-
gary to invoke the provisions of Sec-
tion 8 even in respect of Tobacco.

Annexure

(As In force prior to amendment in
1956)

THE SE(OND SCHEDULE
(See Section 6 and 8
PART-A

Excisable goods specified for the pur-
poses of section 6—

1. Tobacco.

2. Coffee—When supplied by a curer
to wholesale dealer. whether directly
or through a broker or commission
agent,

PART—B

Excisable goods specified for the pur-
noses of section 8—

1. Tobacco
! Annexure 11

[As m force after amendment
through the Fitance Act, 1956 (18 of
1956) ]

THE SECOND SCHEDULE
(See Section 8)
TOBACCO
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Loss incurred due to Export of Sagat

5040 SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the Government are
incurring losses due to export of
sugar; and

(b) if so, the loss incurred durnng
1977-78?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI1 ARIF BEG): (a) Yes, Sir.

(b) During 1977-78, a total of 0.60
lakh tonneg of Sugar valued at Rs. 16.33
crores is likely to be exported. The
lIoss on exports is estimated at about
Rs. 2 crores.

Alr India’s Flight from Moscow with
the Prime Minister on Board made a
Technical Halt at Tehran

5041. SHRI MOHD. SHAFI QURE-
SHI- Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
Air India Flight made a technical halt
at Tehran while flying back from
Moscow with the Prime Minister;

(b) if so, how many persons were
deplaned at Tehran; and

(c) how many belong to the Prime
Mumster’s party?

THF MIN'STER OF TOURISW AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a)- Yee Sir

(h) One.

(c) One.
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Recovery of Income-Tax arrears

5043. SHRI S. R DAMANI: Will
the Minister of FINANCE be pleased
to state:

{ad the =mount of iniome-tax
arrears out-tendinr~ upto 31st Decem-
ber, 1977;

(b) how many cases are more {han
five years old, the amount involved
and reasons for non-recovery; and
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(c) whether an estimate has been
made of the amount likely to be
written off as unrecoverable ang the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
According to presently available in-
formation, the gross and net arrears
of income-tax (including eorpora-
tion tax) as on 3ist December, 1977
were as under: —

Gross arrears Rs. 1004.01 crores

Net arrears Rs. 720.62 crores

(b) Information regarding the
number of cases which gre more than
five years old as on 3lst December,
1977 and the amount involved therein
is not readily available. However,
information relating to 10 years and
older and 2-t0-9 years old arrears
which were outstanding as on
31st December, 1977 [excepting the
arrears in respect of Delhi (Central)
charge] is available and is ag under:—

(Amount in crores of rupees)

Gross Net
10 years and older
arrears R . 86 78 78- 11
2 to g years old
arrears | . . 120° 49 M4

Some of the major factors om
account of which tax arrears remmin
outstanding are as follows:—

(i) Amounts not fallen due.

(il) Amounts for which stay/in-
stalments have been allowed.

(lii) Amounts pending settlement
of double income-tax rellef.

(iv) Amounts due from com-
panies under liquidation.

(v) Amounts due from persons
who have icft India or are other-
wise not traceable,

(vi) Amounts disputed in appeals.
(c) No, Sir. However, the amounts
written off as irrecoverable during
the last three years are as under:—
(Amount in crores of rupees)

Financial year Amount written ofl

9 - - 472
1975-76 . . . . . 532
1976-77 . - . R 979

IA piaced orders for Equipments
without Quotations

5044. SHRI NARENDRA SINGH:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether il is a fact that Indian
Airlines recently called for tenders
for supply of groung equipments for
Airbus aircraft and received cost of
tender form G Rs. 15.00 from various
intercsted and qualified firms;

(b) whether Indian Airlines have
not supplied tender forms even upto
the closing date of the tender;

(c) is it also a fact that the Indian
Airlines have placeq orders for the
same equipments worth about Rs. 5
lakhs even without getting quotations
with a firm of Bombay;

(d) whether some equipments sup-
plied earlier by the same firm did
not meet the minimum technical spe-
cifications laid down by the Interna-
tional authorities;

(e) if so, the reaction of the Gov-
ernment therein; ang

(1) steps that are proposed to be
taken to ensure for adopting proper
procedure while giving contracts?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSIK): (a)
and (b) After the reguirements of



75 Written Angwers

Pallet Dolleys for the Airbug aircraft
were determined in December, 1977,
Indian Air lines intendeg to advertise
in the Press for their procurement.
However, 1n view of the urgency of
requirements and based on Past ex-
pericnce, it was later decided to can-
cel the tunder notice 1cleased to the
newspapers, The ntwspape1s con-
cerned woere acrordingly advised not
to publish the advertisement How-
ever, despite an acknowledgement
dated 23rd December, 1977, the Times
of India, Published the advertise-
ment through an oversight in its
Bombay Edition only on 25th Decem-.
ber, 1977. Request for a tender form,
accompanieq by Postal Order for
Rs. 15/- was received gn 28th Decem-
ber, 1977, from one party. The Postal
Order was returned to them on 3rd
February, 1978.

(c) and (d). This order was plac-
ed at the earlier rates, after ensuring
that the market rates of similar
equipment had gone up and the
equipment supplied earlier by the
party met the corporation’s technical
specifications and was giving satis-
factory service.

(e) and (f). Do not arise.
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Scheduied Castes/Tribes Empioyses in
the Public Undertakings under the
Ministry of Commerce

5048. SHRI SHIV NARAIN SAR-
SONIA: Will he Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the class-wise (I, II, III & IV)
total number of persons in each of the
following undertakings functioning
under his Ministry:

1. Cashew Corporation of India
Ltd.

2, Central Cottage Indusiries Cor
poration of India Ltd.

8. Export Credit & Guarantee Cor-
poration Ltd.

4, Handicrafts & Handlooms Ex-
port Corporation Ltd.

5. Mica Trading Corporation Ltd.

6. Minerals & Metals Trading Cor-
poration Ltd.

7. Projects & Equipment Corpora-
tion Ltd.

8. State Chemicals & Pharmaceu-
ticals Corporation of India.
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9. State Trading Corporation of
India Lid.

10. Tea Trading Corporation of In-
dia Lid.

(b) the number of Scheduled Castes
and Scheduled Thbes in each class
and each unlertahng scparately;

() whetoor Governmen) of India’s
order rcinhing to escivation of va-
cancies me followed in the matter of
reeruitment and promolion in these
undertakings; and

(d) if not, the rcasons thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to
{d). The information is being col-
lected and will be laid on the Table
of the House,

Propesal to expert High-Ash Coal

5047, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of COM-
MERCE AND CIVIL SUPPLILES AND
COOPERATION be vleased to state:

(a) whether Government have a
proposal under consideration to ex-
port high-ash coal; and

(b) if so, the quantum of such coal
proposed to be exporied, at whal rate
and to which countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOQOPERA-
TION (SHR] ARIF BEG)' (a) Coal
with ash content ranging between 14
to 20 per cent, which can be termed
ag high ash coal, is already being ex-
ported by India.

(b) MMTC, (through which export
of coal is canalised, except Nepal, to
which the exports are made by Coal
India Limited) proposes to export a
quantily of about 1.5 million ionnes
of coal during 1978-79 as under: —

(i) About & lakh tonnes lo neigh-
bouring countries.

(ii) About 7-8 lakh tonnes to West
European Countries,

(iii) About 2-3 lakh tonnes to Far
Eastern Countries.

It would not be in the commercial
interest Lo disclose the prives, al wlich
coal ,~ mopsed to be exported,

Loan Payable by Pakistan according
to Parlition Agreement

5048. SHRI R, K. MHALGI"
SHRI DAYA RAM SHAKYA:

Will the Minister of FINANCE be
pleased to state:

(a) the total amount of loan Pa-
kistan owes to India under financial
agreements entered into with that
country al the time of partition and
the total interest which accrued to
India in respect of this loan uplo~
date; and

{b) what steps have been taken
during last one year to recover this
loan?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) Pakistan’s
partition debt to India is of the order
of Rs, 300 crores; the precisz amount
has not so far been agreed upon des-
pite efforts made on various occasions.
Under the partition arrangements con.

cluded in December 1947, this debt
was repayable by Pakistan in Indian
rupees in 50 annual equated instal-
ments of principal and interest (at
2-7|8 per annum) commencing from
the 15th August 1952, In the absence
of any payment by Pakistan towards
repayment of principa] or inferest, the
accumulated interest, even at the
normal rate (2-7/8 per cent), now
exceeds the amount of debt due from
Pakistan,

(by No fresh elforls have been made

during the last one year towards set-
{lement of this issue.
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Dearness Allowance to Cemtra] Gov-
ernment Pensioners

5049. SHRI SURAJ BHAN Will the
Mimster of FINANCE be pleased to
state

(a) whether any increase in  the
Dearness Allowance of the Central
Government Pensioners has become
due as a result of increase in the
average of cost of living index,

]
(b) it so, what action is proposed
to be taken; and

(c) if not, when will it become due?

THE MINISTER OF FINANCE
(SHRI H M. PATEL})' (a) No, Sir

(b) Does not arise

(¢) The next instalment of iehef
will become due when the twelve
monthly average of the All India
Working Class Consumer Price Index
(196n—100) reaches 328

Hall Mark for Export of Gold /Gold
Ornaments

5050 SHRI R KOLANTHAIVELU
Will the Mimister of COMMERCE AND
CIVIL SUPPLIES AND C(OOPERA-
TION he pleased to state

(a) whether Government are con-
templating to introduce Hal] Mark for
export of Gold/Gold ornaments

ib) 1f so, whether quality control
measures are also being introduced;

(c) whether Export Inspection Coun-
cil and Export Inspection Agency are
recognised for the purpose; and

td) 1f there will be only Hall Mirk
of Gold/Gold Ornaments, 1s the work
going to be entrusted to Eaport Ins-
pection Council and Export Inspection
Agency?

THF MINISTFR OF STATE IN THE
MINISIRY OF COMMERCE AND
rIVIL SUPPLIES AND CONOPERA-
110N (SHRI ARIF BEG) (a) to (d}
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No final decision un the matter has
been taken by the Government as yet

Remittance by Indians Hving in Socia-
list Countries

5051 SHRI AHMED HUSSAIN: Will
the Minister of FINANCE be pleased
to state

(a) whether lndians living in the
Socialist countries like East Germany
are not permitted to send money home
to dependents or open accounts In
their own nameg (non-resident
transfer), which facility is available to
the people of the Socialist countries
hving in India;

(b) 1f not, why not;

(¢) action taken/proposed to be
taken to make thig facility available
tc Indians m the aforesaid countries;
and

(d) the reason why the people of
the same countries are being allowed
to operate accounts while theiwr Gov-
ernments do not make available the
same facilities to Indians abroad?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (d) All
forewgn nationals including natwonals
of Socialist countries employed in
India enjos facilities to remut part of
their \ncome out of India Indian na-
tionals employed in the Soviet Union
are permitted to remit part of their
income fo India. Cases of Indian na-
tionals seeking similar remittance fa
rilittes 1in other East European So-
cialist countries other than the German
Democratic Republic have not come
to the notice of Government The
GDR authorities do not normally ex-
tend remittance facilities to Indian na
tionals employed in that countiy Gov-
eirment have taken up with the GDR
authorifies the question of the exten-
sin1 of remittance facilitles to these
Indian nationals on 5 reciprocal hasia
an 1 the response of the (DR authori.
ties 19 awaited
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Ban on export of Cuminseeds

5062. SHR1 MOTIBHAI R, CHOU-
DHARY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

{a) the total production of Jera
(cumin) in the country during the
pust five years and also the guantily
exported during the same period, year-
wise;

(b) the production thereof estimated
for the current year (1877-78) and the
quantity proposed to be exported;

(c) whether the export thereof has
been banned recently and the years in
which the export was banned earlier;

(d) whether, because of hike in
price, cumin has been sown on a large
scale and a bumper production is ex-
pected and if so, whether the export
therenf will also he Increased m the
sume ~cale, and

(e) whetner ban on export will be
withdrawn immediately after the crop
has starled arriving in mandis so that
farme:, who purchased cuminseeds at
Rs A00/- per 20 kg are not put to
loss”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIV1l. SUPPLIES AND COOPERA-
TION (SHRI ARIF BFEG): (a) and
(c} Government have recently ban-
ned the export of cuminseeds. The
totul annual production of Cuminseeds
fn the country is estimated to be about
50.000 tonnes. Quantity exported of
cuminseeds during the last five years
hns heen as under:—

Year Quantity (M.T.)
n7-73 2170043
1073-74 3366. 34
107475 1404 .44
17576 2402 77
197777 1134005

(b G0y amel () No accurale esti
mates of cwirent year’s  cuminseeds
procluct, m ig avalable vet  The prices
of rumme<ecds me still prevailing very
high althonph they have shown a down-

ward trend recently. National Agri-
cultural Cooperative Marketing Fede-
ration of India Ltd. and National Co-
operative Consumer Federation Lta.
have been instructed to make purcha-
ses ol cuminseeds lhis year and to
see that the prices at the mandis do
not fall below levels which are un.
remunerative to the growers.

Number and Nature of Advances
made by the Bank of Baroda and
their Recovery position

5053. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) how many proposals Bank ot
Baroda has approved during last 3
years at the instance of its General
Manager/Chairman and Managing
Director without proper scrutiny
through the zone/area the details of

such proposals and reasons for doing
s0;

fb) 'n how many cases Bank of
Baroda has faileq to recover financus
allocated by them during Emergency
te. during 1975—77; the parties, am-
ounts financed and recovery position,
and

'¢) 1s 1t g fact that during emergen-
¢y, Chairman and Managing Director
approved proposalg at the instance of
high-ups under pressure without
proper scrutiny; if so, the number
and nature of advances and their
recovery pogition?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) According
to the Bank of Baroda, proposals for
advances are not initiated at the in-
stance of its Chairman and Managing
Director or the General Manager.
Applications for credit limits received
by the bank are scrutinized and sanc-
tioned or rejected at different levels
Iike the Branch, Regional OfMee, the
Central Office and by the Board. The
authorities below the Board sanction
the proposals within the powers dele-
gate'l 1o them hy the Board.

(hy In mccordance with the practices
and usages customary among bankers,
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and also in conformity with the pro-
visions of the statutes governing the
public sector banks information relat-
ing to individual constituents of the
bank cannot be divulged. It will,
therciore, not be possible for the Bum.
of Baiode iu disclose details »elaiin
to paitiss in svhose cases ad

haves ..ca recalied by U or Dogo. s.275
infifuted for the rocuvery of . unk
dues. The credit [acililies are usually
sanctioned Ly a bank to a borrower
subject to a repayment schciule ac-
cording to the borrower’s cash genera-
tion, and the extreme step of recalling
an advance is taken only when tihe
overall position of conduct of the ac-
-count would warrant such an aclion.
The balance-sheets of the Bank of
.Baroda as on December 31, 1975 and
December 31, 1976 do not indicate
that these carried any debts consider-
«ed bad or doubtful which had not been

provided for.

(c) The Bank of Baroda has reported
sthat no proposals for advances have
Dbeen sanctioned by the Chairman and
Managing Director under extraneous
circumstances and without usual scru-
tiny and appraisal at the appropriate
levels in terms of the procedures and
practices in vogue in the Bank.

_Alleged sale of £43,000 at unofficial
Exchange rate

5054. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be plea-

sed to state:

(a) has '‘Government investigation
-action resulted in finding the real cul-
prit regarding the alleged sale of
‘£43,000 at unofficial exchange rate by
"M. R. Jit Paul of Messrs Amin Chand
‘Pyarelal group to Mr, H. K. Jain,
Chairman M/s. Stretchlon P. Limited,

‘Bombay;

(b) if it is so, the details thereof;
-and

(c) if not, how long this investiga-
‘tion will lake to come to g conclusicn?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
The Direclorate of Enforcement has
undertaken certain investigations into
the allegeg sale oF £43,000 a. unoffi-
cial exciianze rote Shri Jit Paul of

s

1’8 Amiael -4 P arcur. o
Shel 120 K 50 .. cheimor . 2] s,
Stretehiom v L, Bombay = show

cause notiee lias Fzen issued to M/s.
Stretchion Pvt. Lid., Bombkav fgr vio-
lation of sections 4(1) and 4(2 of
Foreign Exchange Regulation Act, 1947
for illegal ccquisition of foreign ex-
change at rates other than those autho-
rised by the Reserve Bank cf India.
The adjudication proceedings in the
case are in progress.

(¢) Further investigations are in
progress. They are expected to be
completed soon.

Incentives introduced during the
current year to improve Economy and
Production

5055. SHRI PRASANNBHAI MEHTA:
Will the Minister of FINANCE bhe

pleased to slate:

(a) whether it is a fact that Re-
serve Bank of India Chief has stated
that the Indian economy required
was a system of rewards, incentives
and ownership of wealth which com.
mended a sufficient degree of accept-
ability by different groups:

(b) if so, whether the Ministry is
working out economic schemes while
keeping these in view;

(c) if so, the detmils of the same;
and

(d) what new incentives have been
introduced during the current year
to improve our economy and produc-
tion?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.
In his inaugural remarks to the 60th
session of the Indian Economic Asso-
ciation at Madras on December 28,
1977, the Governor of {he Reserve
Bank, reflecting on the problem of
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income disribution in our economy,
made the following observation:

"“"What is required ultimately is a
system of rewards, incentives and
ownership of wealth, which com-
mands a sufficient degree of accepi-
abllity on the part of duferent
groups that constitule our socieiy;
and il 15 here that cconemic matage-
meni and social or political mat,e-
ment or t.unformation get inevit-
ably inthrtwined.”

(b) and (ec). The government has
noted the observation made by the
Governor of the Reserve Bank. The
problem of income distribution is a
maulti-dimensional one and calls for
sustained efforts on various fronts.
Fortunately, there is sufficient con-
sensus in the country among the vari-
ous sections of the community for
achieving economic growth with dis-
tributive justice within the frame-
work of planning. Since the bulk of
the population lives in the rural areas
and is poor, a positive way of reducing
existing inequalities is to improve
their economic condition, while con-
tinuing with fiscal and other policies
to reach the goal of an egalitarian
society. Ag has been spelled out in
the draft Five Year Plan 1078—83, the
strategy of Planning would be oriented
towards achieving the following ob-
jectives:

(i) Removal of ynemployment and
significant under-employment;

(ii) An appreciable increase in
the standard of living of the poorest
sections of the population; and

(iii) To meet the basic minimum
needs of the people.

(d) Among the various measures
taken by the Government in the cur-
rent year those which have a direct
bearing on the improvement of the
economy and production are; the step-
up in the annual plan outlay by 27 per
cent and larger allocation of plan
outlays to agriculture, rural infrastruc-
ture, power and irrigation; increase in
procurement prices of wheat, paddy
and groundnut; advance announcement
of enhanced suppori price for gram

reduction in fertilizer grices; restora=-
tion of minimum bonus to Industrial
workers; cxlension of investmen{ al-
lowance to all industries except a few
specified as low priority ones and res
tructuring of interest rates.

Grant of exemption from Excise duoty
and Customs duty on Ad hoc basis

5056, SIIRI JYOTIRMOY BOSU: will
the Mimster of FINANCE be pleased
to state the pames and addresses of
all manulacturers and imporiers who
were granted exemption from excise
duty and customs duly as the case
may be on ad-hoc basis, and not as a
malter of general exemption together
with the name of the commodity, tariff
value and the amount of duty waived
by way of exemption during the last
five years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): During the last
five years more than 3,000 ad-hoc ex=
emption orders under Section 25(2) of
the Customs Act, 1962, and Rule 8(2)
of the Central Excise Rules, 1944, were
issued. The work of collecting the
names and addresses of all the manu-
facturers and importers who get the
benefit of these exemptions, the names
of the commodity. tariff value and the
amount of duty involved in each of the
cases during the last five ycars will
involve a very large effort and time.
The relevant files are spread over a
number of places., some of them being
with agencies Like Shah Commission.
If the IIonourable Member gives an
indication of any specific case or cases
in respect of which he desires a de=
tailed information, (the relevant de-
tails will be collected and furnished.

Food grains Pilfered from Godownma
of S.T.C.

5057. SHRI M. RAM GOPAL REDDY:
Will the Minisier of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION bLe pleased to state:

{a) whether it is a fact that huge
guantity of foodgrains is being pilfer.
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ed from the godowns of the ST.C.,;
and

(b) 1if so, the quantity of foodgrains
pilfered during 1977, its value and
remedial measures taken?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SIIR1 ARIF BEG) (a)
STC 1s not storing any food grains ip
its own godowns

(b) Does mnot arise
o«
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Excise duty on Free Sugar

5059 BHRI JAGDISH PRABAD
MATHUR Will the Mimster of
FINANCE be pleased to state

(a) whether Government have stu-
died the effects of recent cut in excise
duty on sugar; and

(b) whether sugar manufacturers
have further demanded more cut in
excise duty on free sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.

(b) Yes Sir, bul considering the
trend of wholesale prices of free sale
sugar no reduction n basic exclse
duty 1s considered hecessary at pre-

1

sent, LAY
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Proposal to abolish Mandatory Con.
vertibility Clause of Loan Agre¢ments
with Companies

5060. SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:
SHRI SHYAM SUNDAR
GUPTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose
to abolish the mandatory converti-
bility clause and the right to change
management which the term lending
institutions have had in their loan
agreements with the private sector
companies; and

(b) if so, what is the object of the
contemplated change?

THE MINISTER OF FINANCE
(SHRY H. M. PATEL): (a) and (b).
The policy inserting a mandatory
convertibility clause in the loan agree-
ments between the term lending in-
stitutions and their assisted concerns
in the private sector is reviewed by
the Government from time to time.
time,

The right to change management in
assisted concerns is usually acquired
by public financial institutions through
appropriate covenant entered into bet-
ween the institutions and borrowers
on commercial considerations and
there ig no proposal {o slop such
arrangements.

Re-employment of Officials in Gov-
ernmeng Offices or Public Undertzkings

5081. SHRI MANORANJAN BHAK-
TA: Will the Minister of FINANCE
be pleased to staler

(a) whether a large number of
retired Government servants are cm-
ployed in Public Undertnkings there-
by depriving chunces of employment
to the {resh entrants;

(b) whether Government are con-
sidering to put a ban on the re-
employment of Government servants

in Government Offices or undertakings
in future; and

(c) if so, details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b). 1t
would not he correct to say that a
large number of retired Government”
servanils uric employed in public en-
terprises, Employment of  super-
annuated persons 15 to be resorted to
only 1n exceptional  circumstances.
Appointment to semor posis in public
enterprises carrying a pay scale of
Rs. 2500-3000 and above of persons
who have attained the age of 58 years,
irrespective of their background, can
be made only with the approval of
Government. Some of the public en-
terprises have felt the need for
appointing senior retired officers of
Government as Adviserg and Consul-
tants for limited periods in order to
take advantage of their vasi experience
for business purposes. These appoint-
ments are not expected to affect the
career prospects of others. There is
no proposal to put a total ban on such
re-employment.

(c) Does not arise.
Price of Potato

5063. SHRI D. D. DESAIL: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased fo state:

(a) whether potato prices have
sunk to uneconomic levels this season;

(b) if s0, whether National Agricul-
tural Cooperative Mairketing Federa-
tion has made purchases only after
prices slumped to uneconomic levels;
and

(¢) whethm potato [armers  have
been ruined sn the process?

TIIE MINIFiIFR OF STATE INTHE
MINISTRY OF  CulIMERCL. AND
CIVIL Sl PILIES AND  (COOPERA-
TION (SIIRl TRIFMNA KUMAR
GOYAL) (a) No, Sir.

(b) and (c¢) Does not arise.
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Change in REP Impori Policy

5004 SIIRI (11 NDAN SINGH
Wil the Mimi tet of COMMERCE
CIVIL SLI'r1Iks AND COOPERA-
TION bLe pleied to state

(a) what were the recommendations
fn detail of his Ministiy which led to
the i1ssue of Public Notice on 2Tth
September, 1977 fo1 change in REP
mmport policy, and

(b) if so, why only one recommen-
dation was implemented ang the rea-
song for ignoring others?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVII, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a)
and (b) The Public Notice in ques-
tion, was issued based on inter-depart-
mental discussions held at the request
of the Ministry of Petroleum Chemu-
cals and Fertihizers to harmonise the
Regisiered Exports’ policy more apro-
priately with indigenous production
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Re-Structaring of Pablic Undertakings

5069. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE
be pleased to state:

(a) whether the government are
considering the need of re-structuring
the entire Public Undertakings to en-
hance produetion; and

(b) if so, what are the major chan~
ges which the Government propose to
make in lhis regard?

THF. MINISTER OF FINANCE
(SHRI I1. M. PATEL): (a) The Gov-
ernment are not considering any gen-
eral restructuring of the publie en-
terprises. However, it is the constant
endeavour of Government o make
such changes in orgamsation and
working procedures where necessary
so as to improve efllciency and effec
tiveness of these enterprises.

(b) Does not arise,
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Writing off debt standing against 3rd
World Countries

5071 SIIR1 VINODLIBIIAI B
SHETH: Will the Minister of FINANCE.
be pleased to state:

(a) whether the reported decision
oi writing off debt by Britain and
other countries standing against Third
World countries ig correct;

(b) whether India will be benefited:
by this decision;

{c) if a0, to what extent; and

(d) whether India will approve of
writing off such debt?

THE MINISTER OF FINANCE
(SIIRI H. M. PATEL): (a) A Special
Session of the Trade and Development
Board of UNCTAD held at the Minis~
terial level in Geneva from 6th to
11th March, 1978 considered the pro-
blems of external indebtendness of
devcloping countries. The Session re-
solved inter alia that developed donor
countries will seek to adopt measures
for adjusting the terms of their past
pilateral official development assis-
tance 1o poorer developing countries
in order to bring them 1n line with
the softer terms which are currently
prevailing for such  assistance, or
would adopt other equivalent measu-
res, as a means of improving the net
flows of official development assistance
to these countries, Union undertaking
such measures. each developed donor
country will determine the distribu-
tion and the net flows invelved within
the context of its own aid policy.

(b) and (¢). The above decision im-
plies that adijusiment could he car-
ried out in a flexible manner and in &
number of ways. incluling writing off
of past debts The exient of which
India will bercfit from this decision
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will depend upon the form of imple-
mentation of the above decision by
various developed donor countries.

(d) India will, of course, welcome
adjustment of its past official debts
in order to bring them in line with the
present terms of such assistance from
various bilateral sources.

Development of Kutoshwar in North
Bihar

5072. SHRI RAM SEWAK HAZARI:
"Will the Minister of TOURISM AND
«CIVIL AVIATION be pleased to state:

(a) whether Kutoshwar is an anci-
-ent and religious place in North Bihar;

(b) whether the above place is in
"backward area and tourists find it
~difficult to visit this spot; and

(¢) if so, whether Government
_propose to develop this place as a
“tourism gpot and build an Inspection
“House there?

THE MINISTER OF TOURISM
_AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK): (a) and (b).
“Yes, Sir.

(¢) Kutoshwar is visited by people
“from neighbouring area to offer pray-
«ers and perform religious caremony
on the occasion of Shivratri. Thus
being primarily a centre of local im-
-portance, any development to be un-
-dertaken at this place would be the
responsibility of the State Government.
There is, therefore, no proposal in
the Central sector to develop Kutosh-
“war,

Implementation of Reservation orders
for SC/ST in STC

5073. SHRI SHIV SAMPATI RAM:
COMMERCE,

Will the Minister of
CIVIL SUPLIES AND
TION be pleased to state:

COOFPERA-

(a) whether reservation orders for
‘Scheduled Castes/Scheduled Tribes in
-recruitment in STC are implemented;
-if so, fromn which date;
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(b) what is the total strength of
employees category-wise in STC;

(¢) what is the proportionate cadre.
wise representation of SC/ST among
them;

(d) whether there is any back-log/

shortfall against recruitment quota;
and
(e) if so, what steps have been

taken by the Administration to wipe
cut the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION..  (SHRI ARIF BEG): (a)
Yes, Sir. Rosters are being maintained
with effect from January 1970.

(b) and (c). A statement is laid on
the Table of the House, [Placed in
Library. See No. LT-1977/78].

(d). Yes, Sir.

(e) A statement is laid on the Table
of the House. Plased in  Library.
See No. LT-1977/78].

”~,

Criteria for removal of Excise om
Sweets and Confectionaries

5074. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of FINANCE
be pleased to state;

(a) the criteria adopted in remov-
ing excise on sweets and confection-
aries in 1977-78: and

(b) whether there are any products
similar tn sweets and confectionaries
for qualifving for the exemption of
excise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The duty
of 10 per cent ad wvalorem leviable
under Item 1-A of the Cehtral Excise
Tariff on boiled sweets, toffees, can-
dies ete. was removed as part of the
1977 Budget; this was done keeping
in view, amongst other things, the
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production trends and dutiability on
raw materials used in the manufac-
ture of the sweets and confectionaries.
However, the goods attract a levy of
5 per cent ad valorem under Item 58
CET.

(b) No Sir; items such as Cocoa
powder, Drinking chocolates, Chocolates
etc. continue to be assessed to duty
under Item 1-A of the Central Excise
Tariff.

Memorandum from All India Paper

and Allied Manufacturers Association

regarding reduction in Customs and
other Duties

5075. SHRI R. N. RAKESH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the All India Paper &
Allieq  Manufacturers  Association,
Bombay had submitted to him a
Memorandum on 24th February, 1978
inter alia suggesting;

(i) reduction in the existng cus-
toms and any other duties on
the imported wax so as to
bring its price at a reasonable
level wis-a-vis indigenous
price of available wax; and

(ii) fixing the pool price of both
the imported and indigenous
wax;

(b) whether it is a fact that the
present high cost of duty is seriously
affecting the packaging units, ‘using
wax as an essential raw-material for
preserving food, Pharmaceuticals and
other allied industries thus resulting
in their inability to utilise even half
of the installed capacity; and

(e) if so, the relief which he pro-
Poses to grant to this industry by way
of reduction in Customs and other
duties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL (a) The Al

India Paper & Allied Manufacturers®

Association had submitted a represen-
tation dated 23rd February, 1978 con-
taining these suggestions.

(b) The paper based backaging
Industry is facing recession in demand
and is not able to utilise the full capa-
city. The shortage of indigenous
paraffin wax and high price of import-
ed wax are factors contributing to its
cost,

(c) The matter is under considera-
tion of the Government,

Export of Essential Commodities

5076. SHRI SAMAR GUHA: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to refer to the reply given to
Unstarred Question No. 4274 on 16th
December 1977 regarding export of
Essential Commodities used as food
and state the steps taken by the Gov-
ernment in regard to export of Com-
modities for the year 1977-78 and
policy adopted for the purpose for the
year 1978-797

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AN
CIVIL SUPPLIES AND COOPERA:
TION (SHRI ARIF BEG): (a)
Essential commodities of mass cony,
sumption have been allowed to by
exported during 1977-78 only to the
extent that there has been a cleqi'
surplus. Commodities having .no sup-
ply constraint have been allowed tp
be exported freely. During 1977-78,
illustratively, the exports of. Ireﬂll
vegetables, pdtato, |onions, . turmerig,
cummin seeds, Niger seed and oi%,
Kardi seed and Oil, HPS groundnuf,
roasted and blanched peanuts, pulses,
Instant, dehyderated & Pre-cooked
pulses, Pomfret and dried Bombay
Duck have been either banned or re~
stricted.

Similarly, in view of increased avai-
lability and fall in demestic prices,
exports of gur and sugar have also
been allowed. 1

The present policy approach to the
exports of essential commodities used
as food will be maintained in 1978-79.
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Working of Regiona] Rural Banks

5077 SHRI R. V. SWAMINATHAN:
‘Will the Mmnister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 802 on 5th
August, 1977 regarding loans advane-
ed to Scheduled Casles and Schedul-
ed Tribes through rural banks and
state:

(a) whether Government have re-
ceived the report of the Committee
which was to go into the working of
Regional Rural Banks;

(b) if so, the salient features of the
report;

(¢) whether Government have ac-
cepted the recommendations,

(d) if nol received by what time
the same is likely to be received; and

(e) steps being taken to implement
them? 1

THE MINISTER OF FINANCE
[SHRI H M. PATEL)" (a) No, Str

(b) to (e) The Dantwals Commut-
lee set up to review the working of
the Regional Rural Banks submitied
its Report of the Reserve Bank on
23-2 1978. Government have not yet
seceived the Report of the Committee
or the views of the Reserve Bank
thereon Decisions regarding imple-
mentation of the recommendations
tontained in the Report will be taken
in the light of the advice/views of the
Reserve Bank after the same are re
teived by Government
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Raids by Enforcement Authorities in
Alleppey District, Kerala

5079 SHRI VAYALAR RAVI
SHRI V M SUDHEERAN
SHRI N SREEKANTAN

NAIR

Will the Minister of FINANCE be
pleased to state

(a) whether the enforcement Au-
thorities made any raids in Alleppey
District, Kerala n 1977,

(b) if s0, the places raided and

1tems seized, and

(¢) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) (a) to (c) The
Direclorate of Enforcement conducted
three searches under Section 37 of the
Foreign Exchange Regulation Act, 1973
in Alleppey Distnct of Kerala, during
the year 1977
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Details of the searches conducted,
thereon are furnished below:
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items seized and further action taken

Premiscs searehed and date:
of search

[iems seized

Action taken hy the Die. of Enforcement

t; Mount Pleasant, Tourist Three bank pass

Home Room No 35 books
Chenganaur
Date 22-4-77

2 Annthriathu House, Near  Two bank  pass
Pullad junction, Pullad, books

Date  22-4-1977

3 Ananthavady, Malakkara.  Iadian currecny
Chenzanaur
Date 7-6-1977

and 13 papers

R; 11,50,000, U S
28, Freach Fr. 120

Enquiries in this case have shown no contra~
vention of Foreign Exchange Regulation
Act.

Show Cause Notice has been issued o the
concerned party on i-3-1978 and the case
15 under adjudication.

Indian currency o Rs 11+5 lakhs seized
were handed over to Income-iax Autho-
rities as the same were aot found to have
nzen  involved in any violution of the
Foreign Exchange Regulation: Act.  The
Foreign  Exchange involved “has been
released for surrender 1o an authorized
dealer in foreign exchange. A ceriificate
has since beea produced from the autnorised ~
dealer evidencing the .urrender of the
foreign exchangy.

Air Service hetwsen Amarkantak and
Capitai of Couniry

5080. SHRI SHYAMLAL DHURVE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are con-
sidering a scheme to introduce air
service between Amarkantak, a
cultural and beautiful spot in Madhya
Pradesh and the capital of the coun-
try; and

(b) if z0, the time by which the
scheme is likely to be implemented?®

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK)- (a) No, Sir.
‘Not at present.

{b) Does not arise.

Proposal to change the norms for
Distribution of Ymported Raw
Cashewnuts

5081. SHRI M. N. GOVINDAN
NAIR: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
CO-OPERATION be pleased to state:

(a) whether the Union Govern-
ment has proposed to change the

norms for the distribution of impor-
ted raw Cashewnuts;

(b) whether Government’s atten-
tion has been drawn to the possible
repurcussions of a change in norms;

(c) whether this Government has
been appealed by the Kerala State
Government not to take unilateral
decision in this regard; and

“(d) what .are the details thereof
and Govemment’s reaction the;reto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
to (d). A number of representations
have bheen received from Tamilnadu,
Karnataka. Maharashtra and Goa for
changing the norms of distribution
of imported raw cashewnuts, so as to
enable the large number of cashew
processing factories set up after 31st
August, 1970. to get allotment of im-
ported raw cashewnuts. These re-
presentations are being examined. The
Central Government has also receiv&’;
a representation from the Government
of Kerala and also from M.Ps. of
Kerala to maintain status quo.
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There is no immediate proposal of
making any changes in the distnbu-
tion policy of imported raw cashew-
nuts. However, the quantum of raw
cashewnuts likely to be available
through imports in future, would bLe
considerably reduced because the pro-
ducing countries have increased their
domestic processing capacities. The
Government are of the view that the
long range solution to the problem Les
in increasing indigenoug production of
raw cashewnuts, for which detailed
progremmes are under formulation and
implementation.

Report of Indian Institute of Public
Administration regarding alleged Mal-
practices in import of Edible Ol

5082. SHRI KISHORE LAL- will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION he
pleased to stale:

(a) whether Government have al-
ready received the report from Indian
Institute of Public Administration
regarding alleged malpractices in the
import of edible oil;

(b) when this was received;

(c) what action has been taken so
far in the matter; and

(d) whether the Ministry is pre-
pared to place the Report on the
Table of the Housc?

. THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SURI ARIF BEG) (a)
Yes, Sir.

(b) The Report was submitted by
the Institute on December 12, 1977.

(c) On the basis of the Report,
mensures have been initiated for:

(i) the formulation of a perspec-
tive edible oil plan;

(ii) establishment of a Vegetable
Qilseeds and Oils Corporation; and
(iif) formation of a buffer.stock of
edible oil so that there is no dis-
1ocation in supply due to strikes ete.

Other recommendations are under con-
sideration.

{d) Major recommendations con-
tained in the Report of the Institute
have already been placed on the Table
of the House.

Approval of the Centre in Launching
the ‘Antodaya’ Project of Rajasthan
State Government

5083. SHRI CHATURBHUJ: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Rajasthan State
Government had sought consultation
and approval of the Centre before
launching the ‘antodaya’ project aimed
at upliftment of the poor in the rural
areas;

(b) whether the State Govern-
ment had furnished information in re-
gard to the philosophy, aim, objective
and possible benefit; to accrue there.
from and if so, the details thereof;

(c) whether the Central Govern-
ment had offered financial assistance
towards the implementation of the
‘antodaya’ project; and

(d) whether any evaluation had so
far been done about the results pro-
duced under this project; the détails
thereof?

THE MINISTEH OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir

(b) The State Government have
forwarded the details of the scheme
to the Central Government. Accord-
ing to the scheme, five poorest fami-
lies in each of the wvillages of
Rajasthan are to be identified and
given economic assistance through
allotment of surplus land, subsidies
for purchase of bullock carts, camel
carts, bulls, cows, buffalloes, poultry
and pigs, credit for purchase of agri-
cultural inputs and financial and
other assistance for setting up village
and cottage industries. The program-
me is to be gradually extended to
cover more and more families.
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(c) The gcheme is included in the
State Plan for 1878-79. Central as-
sistance for financing the State Plan
as a whole is given to the State Gov-
ernment in the shape of block loans
and block grants.

(d) The scheme was launched on
the 2nd October, 1977 and according
to the State Government it is too
early to make an evaluation of the
results.

Opening of a Local Head Office of
8. B. L in Orissa

5084 SHRI GANANATH PRA-
DHAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government has re-
ceived some represcntations for the
opening of n local Head Office of the
State Bank of India in Orissa;

(b) whether Government is consi-
dering to open more rural branches
of the State Bank of India to cater
to the needs of a large number of
agriculturists small scale entreprene-
urs in the State;

(c) what is the existing number of
such Branches; and

(d) when is the State Bank of
India local Head Office likely to be
opened?
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THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b)
Yes, Sir,

{c) State Bank of India has report-
ed that, aa at the end of December,
1977, it had 111 offices in rural areas
of Orissa out of a total of their 183
offices in that State.

(d). A review of the bank's orga-
nisational structure, including loca-
tion of the Bank’s local Head Office
has been taken up. The review is
not yet complete.

Ald given by India to other Countries

5085. SHRI R. VENKATARAMAN:
Will the Minister of FINANCE be
pleased to state:

(a) the names of countries to which
Government of India have given aid
during 1977-78;

(b) the amount given to each coun-
try, and,

(e) the purposes for which aid was
given?

THE MINISTER OF FINANCE
(SHRI H M. MATEL): (a) to (c)
Government have committed/extend-
ed assistance to various countries
during 1977-78 as under:—

—

Loans Amount Purpose

t Vietnam . . . Rs 125 Millionx Supply of 70,000 tonnes of wheat flour

2 Sn Lainka . Rs 100 For supply of Indian goods

3 Vietnam . Ry 100 " " " ”

4 Mauritius . f . Rs 100 wooowow

5 Afghanistan Rs 62'5 ,, Supply of 50,000 tonnes of wheat

6. Bhutan . . . Rs 286 ,, For Chukbha Hydel Project.

7. Bangladesh Rs 12°8 " Suptgloj:ﬁ:f;-quipmmt and com-
Grants

1. Nepal Re, go g " For projects in Nepal.

2. Bangladesh . Ry, ,»  For purchmse of commodities.

3. Bhutan Ri. 2466 ,,

»  For projects in Bhutan,
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Other Asvistance
1. Under Golombo Plan

2. Under the Spreial Commonwealth
African Assistance Plan (SCAAP)

4. Under Indian Technical and
Econumic Co-operation
Programme .

4. Under Technical Asistance to
Bangladesh . .

Re. 57'5

Rs. 1°3

Ri. 8:0 Million

Rs 80
Re. 2 4

"

-

Purpme as stated below.

"

Aid to various countries is extend-
ed on the basis of the reguests rece-
ived from and the priority require-
ments of these countries and in the
light of relations with these countries.
Technical Assistance under the Colo-
mbo Flan is extended to countries in

the Asian and Pacifie

under SCAAP
countries
in receipt of

in Africa.
Colombo

Plan

region and
to Commonwealth
The countries
and

SCAAP assistance are listed below:

Colombo Plan SCAAP
1. Afghanistan. 1 Botswana
2. Bangladesh 2. Ghana
5. Bhutan 3. Kenya
4 Burma 4. Lesotho
5. Fiji 5. Malawi
6. Indonesia . 6. Mauritius
9. Iran . 7. Nigeria
8. Korea (South) B. Sierra Leone
9. Malaysia 9. Swaziland
10. Nepal 10. Tanzania
11. Phillippines 11. Uganda
i2. Sri Lanka 12, Zambia
15. Singapore
14 Thailand

Agsistance under the ITEC Pro-
gramme has been extended to:

Afghanistan, Angola, Algeria,
Barbados, Botswana, Brazil, Burma,
Cyprus, Ethopia, Arab Republic of

Egvpt. Fiji, Ghana, Guinea,
Guyana, Indonesia, Laos, Liberia,
Lesotho, Mealaysia, Mauritius,

Mauritania Malta, Maldives, Moza-

mbique, PDRY, Seychelles, Sri
Lanka, Somalia, Sudan, Syria,
Tanzania and Zanzibar, Tonga,

SRVN Upper Volta, YAR, Zimbabwe,
Zaire.
gey & fog foammelt aet favee
arar fowe

5086. WY wedwa ware waf :
T iz Wi awre fammw St ag
FaTy # FaT wGaT -

(%) wvIwTEgTT gATH, 1978
¥ “fgmgam Temm” 7 “sgre W
T 9w urs | weE ¥ edt AT Ay
WY fammar mar & ; Wi ofr &, @t
faradT arqet famre qrar  fewd v
¥ o we Dk § oY qroE grar &
fau figemr fearadt feoar ar W 500
awg fwzrar fraer & AR T WX
o # o' ¥9 §q7 ST wTATH &
frrg st frera €t 2t oY, S gernes
faqcor g ;
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(=) zoq fra sYaq & wfgs &
wfrrrderad § sag dan ferar
wafg a5 TwaT § |, wi

() =ar & e ofas qfze
oA aT T3 Kfag g v sdgE
T § Taar w3y ?

qizr et Amre faavm st
(st getewr wifow) (%) A, om0
W (ge) W fan famma dams #
WIS TAT-T FAAATAT & FTOA
1975 % a2 ¥7 faqr mrar | gy
Ffrarf framaatareat far frmg
adt 71 Preat/gsq Aaar adfvmr/ge,
F frx amrg fevm, fom sl
1974 & §rf afradx oy far o,
farq awCd —
famt-5 & 165%qT
TOTT-Foe 70 €97

w17 vdz7 fawve famm g Aqr
et ¥ aver At w5 qfeqr 5
a1 &) et w o od e fawre frmm
wArAT ¥ At §ER, feama fey
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o qdzy wtor ot oF gav s
AR F ¥ O Thew 9 7 ofwraq
F@r § 1 frod gl & sy WY
zwfy aar oF AT T fagoor gaa
¢ (wqaw T)1

(w) o qraT FOx ¥ g
9aTF FAW T WA § Aew 47 A%
aqr fagraT M yagac g )

() =% afas qdze) §T Ty
7 ¥ fag, wafya wrfgsoon 4o
g frsr sfagfy qar wfsfor &
wae feg @1 73 & 1 wrva wiaw fasn
fama 3 e AaT WA ¥ gox qrey
i1 & fq@ry £7% & fre gy
GrAT (1978~83) ¥ 40 AT FAQ
wrergeqr &1 & AT LA Frg Fy fafuar
IJIASH F1A AT WAeq) ¥ qreew faar
s fggraw w3w qzw fegmw fmg
qOY M TETE 4 afg FF qurg fan
R & ® gieas e faarw
T FIAITAT AAT T R | ¥y WA
fawrr &t gfme aree ™ o F
et 37 fagra FTA WY IomT §

F=T GIT AAAY § Frwrer qrarg § GoT s amid e faage
1 1 o7 79 7 91e7 Tz frrre fare & ar At ¥ feerd

gafras avee £ qEAEY aATAAT §
Ti* fommew Team wa faws =7 Tad w9
W ot o
1973~74 K —_— — 40 00 70 00
1974~75 L
1975-76 | 30.00 45 00 ©5,00 115 00
197677
1977-78 W47 (ATT-GFIaT) 40 00 60 00 80 00 140 00
IR ATHT (TAFIT-ATE) 25,00 40 00 65 00 120 00

* ad yagaT ¥ faavac aw
£ ®aw 4wl @ fHoa

$ M wwa & QX Wrwa afgs s o ferar afefoa 3
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11. fgaresr s¥w qdzs faera femm & v & 0wl

RATHT 1974-75 1975—-76 1976-77 1977-78
L0 i) T BTy

1. @fr §éX 80.00 100.00 125.00 150.00
2. qdzx qwEr 18.00 30,00 30.00 40.00
3. fammm & 20.00 50. 00 75.00 80.00
4. 94z% wfw 5,00 5.00 5 00 8.00
5. qar grees 00 2.00 2.00 3.00
e
1. qfzF Fr4r F79, 18.00 30.00 35.00 35.00

Transfer of Chemical Assistants in
the Central Revenue Control
Laboratories

5087. SHRI R. L. KUREEL: Will
the Minister of FINANCE be
pleased to state;

(a) whether Grade-1 Chemical
Assistants in Central Revenue Con-
tro) Laboratories are transferred nor-
mally after completion of three yecars
of posting at particular place;

(b) it so, how many officers are
there who have been working for
more than three years; and

{c) the reasons for their not trans-
ferring even after serving for 4-5
years?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) (a):
No. Sir

(b): There are 21 Chemical Assis-
tants Grade-I who have put in more
than threc years service in the
various Centra] Revenue Control
Laboratories.

(c): There are no specific orders
prescriing the tenure of posting of

these officers at one station. Trans-
fer of these officers are made on com-
passionate or administrative grounds
or on promotion. Therc are a few
officers who are in the zone for consi-
deration for promotion as Chemical
Examiner and their transfer will be
linked up with theiwr promotion.

Liberalisation of the Policy for import
of Cloves

5088. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether policy for import of
cloves has been liberalised in 1977-78
and procedure for grant of import
licences made cumbersome and ad-
vantageous to foreign suppliers as the
importers have been asked to obtain
confirmed contracts with foreign sup-
pliers before applying for import li-
cence; and

(b) why contracts with Indian
agents of foreign supplierg are not al-
lowed under the procedure to save the
importers from considerable bothera-
tion and expense?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Import of cloves is mow allowed
under Open General Licence, i.e.
without any insistence on prior, firm
contracts, as it was earlier.

(b) Does not arise.

Impact of Golg Control Order on high
prices of Gold

5080 SHRI DALPAT SINGH
PARASTE: Will the MINISTER OF
FINANCE be pleased to state the
effect of the Golg Control Order, as
amended recently on the high prices
of gold in the market?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) The
concessions given to certified golds-
miths recently through the issue of
notifications/orders dated 14.2.1978
are primarily aimed at the improve-
ment of their means of livelihood.
They may have no direct impact on
the prices of gold in the market.

foare & wifert @A ¥ ariw
LU

5090. Wt gwew: ¥y faw
#at gg aamy K wqr &< fr fagre
¥ wifeqrdr gar ¥ gy dE o6
qTIAT HY JTt; WYY iy g, a7 eer
qrrge W qqre g ol ¥ @
wgi-vgi 9T Tarfys fwg anag ?

foo ww (st Qwo qQWe @ ) :
¥ ¥ wrdea asqeEw aror A
¥ 7 dnfgre ¥ fmd & oF
farer gare aamT Y "W FXAT § 0
fagre afgn 3w & ol qvfr @97 &
sqret ¥ qwr 9 grewrer afafa €
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fawifont w1 sqrer # T wT FORIT
frwre w40, foy e g dwi
& wrd it v & A afew
frqr T &

Relaxation for Entrance Examination
and Departmental Promotion te SC/
ST In Income Tax Department

5091. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether relaxation of 10 per
cent marks for the entrance examina-
tion and departmental promotion is
allowed to SC/ST in the Income Tax
Department and if so, how many SC/
ST candidates have derived the bene-
fit so far during the last three years
for recruitment angd promotion in
non-gazetted and gazetted cadres and
what is contemplated to be done fur-
ther to make up the shortfall;

(b) whether there is a heavy short-
fall of ST in gazetted cadre in Income
Tax, Customs and Central Excise de-
partments and if so, what action Gov-
ernment contemplates to take;

(c) is it a fact that one ST candi-
date from Bombay office who has pass-
ed departmental examination for pro-
motion to Income tax officer's post has
not been promoted and if so, what was
the fun in sllowing him to appear for
the examination; and

(d) is it a fact that one General
candidate at Bombay office of Income
Tax Department has been given ad
hoc prumotion as an officer from the
category which is not eligible for pro-
motion, thus ignoring the rights of
other SC/ST candidates senior to him?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (d).
The required information {s being.
collected and will be laig on the Table
of the House as soon as possible.
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Reduction of duties on varions items

5092. SHR] G, Y. RRISHNAN: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment has announced withdrawal of
excise duty on cotton fabrics printed
by roller machines without the aid
of power and steam; and

(b) if so, the details regarding re-
duction of duties on other items par-
ticularly on hand-operated, on roller
printing machine and the relief given
to the dyed power.processed fabrics?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL); (a) Yes, Sir.

(b) There are a number of notifica-
tions exempting central excise duty
in respect of goods produced without
the aid of power. In so far as textiles
are concerned Spun yarns arfe excisa-
ble only when produced with the aid
of power, In respect of fabrics also
duties are normally chargeable when
fabrics are produced on powerlooms
or when they are processed with the
wd of power,

While no excise duty is leviable on
cotton fabrics printed on hand opera-
ted roller printing machines, a duty
of 12 per cent ad valorem is charge-
able on fine and superfine power-
loom cotton fabrics when printed on
roller printing machines operated
with the aid of power.

Np relief is available to dyed power
processed cotton fabries.

Value of Rupee

5083. SHRI G. M. BANATWALLA:
Will fhe Minister of FINANCE be
pleased to state the yearwise real
value of Rupee from 1847 to 18777

THE MINISTER OF FINANCE
(SHRI H, M, PATEL): A statement
showing the value of Rupee as mea-

sured by the All-India Industrial
‘Workers® Consumer Price Index (base
1940-100) is attached.

Statement
Valae of Rupee

(In paise)

Year Value of Year Value
Rupee Rupec

1949 .  100°00 1964 65 70
1950 . 99" 00 1965 6o 24
1951 . 95° 24 1966 5435
1952 . 9700 1967 4785
1958 .« 04'34 1968  46-51
1954 . 99° 0v 1969 46° 95
1955 104 17 1970 44 64
1956 . 95° 24 1971 43" 48
1957 . 90 09 1972 40° B2
1958 . 86 21 1973 3484
1950 . 82- 64 1974 27 10
robo . Bo- 65 1975 2564
961 . 79° 37 1976 27'78
1962 . 76- g 1977 25° 64
1963 74 63

Restoration of Commuteq Pension

5084. SHRI YADVENDRA DUTT:
Will the Minister of FINANCE be
pleased t, state:

(a) is it a fact that the question of
restoration of commuted pension is
under review in the Ministry of Fin-
ance as a result of the recommenda~
tions made by the Commnittee on Peti-
tions of the Lok Sabha; and

(b) when will this gquestion be de-
cided as thig affects all cases of com-
muted pension?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.

(b) Does not arise,
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Generation of Black Money in District
Dhanbad

5095. SHRI AMAR ROY PRADHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is g fact that in
Dhanbag Coalfield there are many
trade union leaders having luxurious
life with cars, buildings and other
properties but not paying any income
tax;

(b) whether it is a fact that this ex-
emption from tax has encouraged

generation of black money in the Dis-
trict; and

(c) whether Government proposes
to have a thorough probe into the
affair?

THE MINISTER OF STATE IN
THE MINITRY OF FINANCE (SHRI
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Survey is being conducted to detect
new gpsiessees.

According to available information
the cases of three trade union leaders
of Dhanbad District are under
enquiry.

Excise on Ingredients of Aerated
Waterg

50906 SHRI GOVINDA MUNDA:
Will the Minister of FINANCE be
pleased fo state:

(a) what is the excise on the various
ingredientg of aerated waters; and

(b) whether it is a fact that the
finished product is also heavily ex-
cised? .

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Rates of
excise duty on ingredients of aerated

ZULFIQUARULLAH)' (a) to (8). waters are given hereunder:—
[ Sug_ar :_— . . . . Bame excwe duny @ 209, adcalonm plus 5%, T:I the h;\l(‘
duty as special excise and @ 7 577 ad valorem a- addinonal
excme duty

Ry 1020 per kg as base excin  duty  olus 57, of

Carbion durad»
hasic  duty as specinl exowe dury

Catric'Phosphonie Anid

Sodwm Bensoatt 5% ad ralerrm

Flavours, . . . .
(b) Rates of duty ¢o arrated waters are as under :

Acrated waters which are onlv rharge § with car-
hon diwade gas under pressure and which con-

tamn no other added ingredicnts

z All othirs . 8 . . .

25", ad valorem rate of dutv plus 4° Spoeial
excise duty

55%, ad valmem plus 4° Special duty.

——

The first clearance of 50 lakhs
bottles by or on behalf of the manu-
facturer, of areated waters but not
containing extract of Cola (Kola) are
subject to a concessional rate of basic
duty of 25 per cent ad valorem only,
plus 5 per cent of the basic duty as
special excise duty.

Again, the first clearances of aerated
waters for home consumption up te
an aggregate value not exceeding
Rs, 5 lakhs and cleared on or after the

1st of April in any financial year by
or on behalf of a manufacturer, are
also exempted from the whole of duty
of excise leviable thereon if clearances
during the preceding financial year,
had not exceeded Rs. 15 lakhs. (For
the year 1978-79 this exemption is
available pnly if clearance jn the pre-
ceding financial year i.e, up to 28-2-78
had not exceeded Rs. 13.75 lakhs).

It will thus be seen that the finished
product {s not heavily excised.
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ity JwETor gew e gy fea
wrnt

5097 Y Y®o QHo AW : FT
faq wdr aza1x wrFm wGfw

(¥) ad 1975 1976%17 1977
W AU AATA IAT AIA qivEH
ga= MY fags wsg 7 oTIIEeIR,
fr1a -fr T Tena T 1A
o mar

(@) &7 @19 71991 ¥ 7 §-4%
¥ ™ AT FeTrEAIET T
¥ gir 3w g FAT ¥ TEEA

75T

g
TAITA

IHT AW
nfegw TMrA
fazre

(m) A=q1 &9+w 1 2F 7T @

(m) = (7)  weFTy ¥ oada
37 Z7a *Fr 9Oy wwWEaAw ar
wfamrdgx o gt f1 77 gmafas
AIr & WATA ET 1 A1 AMIFEHIAT
Adr a3 wa f Fa T EF afram A
AR ifgor rafyy zrar g wa
st gz iAo 21 w0t omrrate
gegfroradtr gram g AT ¢ A ¥
faoe odftegr F st § fr oo 99
frqrar £t quar e wfusr-ga
&1 97 eTafeqq FEH W wTOIAHAl
g faew uer s, T #Y
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fedt wawQ, wfe@z wwwQ,
qufreegd) Wit e &7 "
w7 g,

(7) @ AT AE AYET wA
gfrfagre 7% fes oo A Fw &
™ A Fawd gy wfer fowd
AT TR A FUAT T B /T AET
gomaAwrr  wfay gaer fwm om
T, @7

(9) 8 & 7vwre F1 Ay
g7
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Merger of LA.C. and Alr India into
single unit

5008 PROF P G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state:

(a) whether Government propose to
merge the Indian Airlineg Corporation
and Air India into single unit and if
sg, when and how;

(b) 1t not, why not,
(e) the names, qualifications, ex-

perience etc of the members of the
present two Beards of Directors of

these two units and whether there are
some common Directors; and

(d) it so, reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir,

(b) The present arrangement Is
working satisfactorily,

(c) The
attached

requisite statement is

The two Boards have a common
Chairman and 5 common Directors.
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(d) Common Directors have been appointed for achieving better mana-

gerent of the two airlines.

STATEMENT
Name of the member of the Board of
- Director
AIR-INDIA
1. ACMP.C. Lal . 5 5 . Cnairmaan Ex-Chiefl of Air Staff and also Ex-Chair-
man and Managing Director, 1.
2. Shri K. G. Appusamy . . . Director Managing Director of Air-India

3. Shri G. B. Jain .
4 Dr. {Miss) Kaumudi . 5

5. Shri M. C. Sarin . 5 5
6 Shri N. H. Dastur . .

7. Shri Narottam Sahgal

8. Km. Thangam E. Philip 5

9 ShriJ. M. Chudasama .

INDIAN AIRLINES
1. ACM P. C. Lal

2. Shri M. C. Sarin . .

y 3 ShriC.B.Jain . .
4- Dr. (Miss) Kaumudi . o
5. Shri K. G. Appusamy

f. Shri G. D. Mathur

7+ Km. Thangam E. Philip 5
8. Shri M. S. Appa Rao . .

~ 9. Shri Mamendra Prasad Barooah

(Official)
o - Director General of Tourism

- Joint Secretary, Ministry of Tourism and Civil

Aviation:
o > Managing Director, Indian Airlines
5 ) Deputy Managing Director, Air-India
Director I1.C.S. former-Secretary, Ministry of Tourism
Non- and Civil Aviation (Retd )
official)
o Do. M. Sc. in institutional Management from

Kansas State University, USA; Fellow of
Hotel Catering and Institutional Mana-
gement Association UK ; Presenily Prin-
cipal Institute of Hotel Managemet,
Catering Technology and Applied Nutri-
tion, Bombay.

Do. A progressive industrialist, Bombay:

See S. No. 1 above .
See S. No. 5 above.
See S. No. 3 aboves
See S. No. 4 above.
See S. No. 2 above.

. Director Dy. Managing Director, Indian Airlines.
(official)

o See S. No. 8 above.
Director M.A. (Economics and Politics)., also
(non- holds degree of Bachelor of laws.
official) Has been a director in  Jayanti

Shipping Co. Lid. and Orient .ongman
Lid

Directorx Graduate of the Harward Business School,

{Non- Presently Director of Barooahs and Asso-

official) ciates Pvt. Ltd. who cwn some important
Tea Gardens.
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Smts filed againgg Authorities of
Export Inspection Council

5099 SHR] V M SUDHEERAN
Will the Minmster pf COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased tp state

(a) whether 1t 18 a fact thal many
suits have been filed against the autho-
rities of the Export Inspection Council
by the employees

(b) f so total number of court
cases pending and reasons for such
large number of cases fileg against
the Council and

(c) the stepy taken to avoid the n-
crease 1n the court cases on service
matters?

THF MIVISTFR OF STATE IN THE
MINISTRY OF COMMFRCE CIVII
SUPPLIES AND COOPFRATION
(SHRI ARIF BEG) (a) to (¢) 9 peti-
tion Aled bv the emplovee~ of the
Fxport Inspection Counct!/Fxport In
spection Apgencies regarding cervice
mattire  are pending for decision In
various coutts

All efforts arc made bv the Export
Inspection Council/Agencies to
ensure that service rules are adhered
to and no mnjushice 15 done to the em-
ployée- numbering over 2000 Nothing
prevents however an emplovee from
moving a court of law 1n his dieeretion
and right to seek remedy in rervice
matters

Combined Computerised Reservation
System for both AI & TA

5100 SHRIMATI P CHAVAN Will
the Minister of TOURISM AND CIVIL
AVIATION be pleascd to state

(a) whether proposal to  have &
combined cnmputerised reservation
system for both Air India and Indian
Airlines 1s pending before the Govern
ment fo: many years,
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(b) whether a forelgn Airline was
retained as consultants,

(c) whether any decisions have
been taken and if so details thereof,
and

(d) if pot reasons for delay?

THE MINISTER OF TOURISM
AND ¢ IVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) (a) (c) and
(d) At present Air-India is partici-
pating m the British Airwavs Com-
puter System for providing computer-
1sed reservations facilitus to  Air-
India stations in UK Europe and
USA Thi, computcrised reecivations
facility 14 proposcd to be (xtended to
Indian stitiony of An Incha Subse-
quently the reservations system for
all stations of Aur India  including
those in UK Eurtope nd US A will
be transferred to the Computler syst
tems to be installed in India (or ser-
ving the need of both Air Indin and
Indian Airlincs  sCve ing hinks {from
British Anwiys

(h) Ng foreign irline hais bun re-
tained as consultants by Air India

Ban on Export of 1urmeric

5101 SHRI ANANT DAVF Wil the
Minmister of COMMERCF CIVIL SUP-
PLIES AND COOPERATION be
pleased to state

(a) whether 1l 1 {ruc that the ex-
port of turmeric was bann~d on 4th
January 1978,

(b) whether 1n the meeting of
Cochin Export Promotion Council
2000 tons of turmeric for export was
alloweq bv an Officer of the Minstry
when export was banned,

(e) 1t 15 true that the farmers of
Tamil Nadu Andhra and Maharashtra
are facing worst situation due to ban
when production 15 doubls thap last
year and

(d) what actions Government de-
sires to take in this pegard?
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THE MINISTER OF BSTATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG); (a)
to (d). Government have banned the
export of turmeric with effect from
4-1-1878. One variety of turmeric viz.
“Alleppey Finger turmeric” is grown
mainly for export purpose and not
for consumption in the internal mar-
ket. It was, therefore, decided at Com-
merce Minister's level to allow export
of this variety within a ceiling of
2,000 tonnes, during the current year
1978. Officer of the Ministry simply
informed the trade about the said
decision taken by the Commerce Minis-
ter at Cochin. The domestic prices
are still at a high level compared to
last year and cannot be regarded es
uneconomic for the growers.

Functioning of West Bengal Industrial
Development Corporation of India

5102 SHR] SAUGATA ROY: Will
the Minister of FINANCE be pleased
to state.

{(a) whether the Industrial Develop-
ment Bank of India in & report has
expressed unhappiness over the func-
tioning of West Bengal Industrial De-
velopment Corporation, and pointed
out guveral defects about its function-
ing;

(b) if so, if it has suggested any
measureg to improve the functioning
of the corporation; and

(¢) if so, the follow up action, if
any. taken by the WBIDC which has
beey, intimateqd to Industrial Develop-
ment Bank of Mdia?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The
West Bengal Industrial Development
Corporation Ltd. has been set up by
the Government of West Bengal and
functions ynder the administrative
control of that Government. Central
Government s, therefore, not orima-
rily concerned with that Corporation.

126 LS5,

Eepregentation to IAF ang IAAI oa
Reconstifuted Board of Directory of
Ajr India

5104. SHRI VASANT SATHE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that in the
reconstituteq Board of Directors of
Air India, the Indian Air Force and
Internationa] Airport Authority are
not represented although the Indian
Air Force and the Indian Navy exclu-
sively control several of our aero-
dromes;

(b) if so, the reasons therefor;

(c) what is the justification for giv-
ing representation for catering inte-
rests on Board of Directors; and

(d) reaction of Government to the
various observations made in this
regard m a special report appearing
1in the BLITZ dated 18ty February,
19787

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a),
(b) and (d). In accordance with the
provisions of the Air Corporations
Act 1953, the Board of Directors shall
consist of a Chairman and not less
than 8 and not more than 14 other
Directors. Government have the dis-
cretion to fix from time to time the
strength of the Board of Directors
within these limits as well as decide
the nature of representation in the
best interests of the Corporation

(¢) Km. Thangam E. Philip, Prin-
cipal of the Institute of Hotel Mana-
gement Catering Technology and ap-
plied Nutrition, Bombay, has been
appointed on the Boardg of both Air-
India and Indian Airlines, ag her ad-
vice and guidance would be available
for improving the standard of cater-
ing by these Corporations, in their
flights
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Representative of RBI, in the Board
of Federal Bank of Trivandrum

5105 SHRI K LAKKAPPA Wil
the Mimster of FINANCE be pleased
to state

(a) whether 1t 1s a fact that ng re-
presentative of Reserva Bank of Indma
13 there 1n the Board of Federal Bank
of Trivandrum, and

(b) 1f so, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Yes, Sir

(by It 15 not the practice of the
Reserve Bank tg appoint Directors on
the Board of Directors of ecach and
every private scotor commercia]l bank
Such appointments are made by the
Reserve Bank only when they are of
the opimion that i1n the inteiests of
the banking company or its deposi-
tors or 1n public interest it 1s neces-
sary to do s0

Trade in Edible Ofls

51068 SHRI PRADYUMNA BAL
Will the Minister of COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION be pleaseg to state

(a) whether the main conclusion of
Goyal Committee on ediblg oils that
has emerged from the committec's re-
port 1g that the trade in edible oils
1in India 15 a hillion rupee rackei as
reported in ‘Blhtz’ dated the 2l1st
January, 1878, and

(b) the reaction of Government
thereto and the steps taken to improve
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)
(a) The Government had asked the
Indian Institute of Public Administra-
tinn New Delh; 1n May 1977 to under-
take 4 compiehensive study of all as-
pects relating to the import of edible
oills by private trade under the free
licensing scheme of January, 1977
The Institute undertook the study and
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submitted their Report on December
12, 1977 The main conclusiong of the
Report are as under —

(1) The Report provides a review
of the edible o1l economy of the
country and brings out the impor-
tant consideratrons which should
be taken intp account n evolving
coordinated policies for regulation
ang development of edible oils 1n
India

(n) The Report examines the
decision of the former Government
to allow free imports of edible o1l
through private trade ang brings
out that the decision was defective
in following respects —

(a) The import licenceg were
1ssued freely under the OGL
Scheme which was meant for the
actua] uscrs of small scale gector,

(b) no value limit was placed
on g lhicence,

(¢) no condition or obligations
vere laid on the iymporters

(d) the vahiditv period of licen-
ey way one year when the need
was to import as quickly as possi-
ble,

(e) all mocedura]l formalities
were drastically ¢ut down

(fy there wag no scrutiny,
whatsoever  with regard to the
capacity of the gpphcants,

(g) long term financial imph-
cations of the deciston were not
taken intn account

th) there was no proper agency
to follow up the jmplementation
of the lLicences,

(1) alternatives available to
coniro]l prices ang ensure larger
imports by using institutions like
STC were not explored

(m) The Report points out that
the rehance of the former Govern-
ment on private trade as 3 mecha-
nism of meeting a national qcarcity
sltuation wag a musplaced one,
particularly as the edible o] trade
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{s concentrated at a few cemtres
ang is in the hands of a small num-
ber of large traders,

(iv) The Report makes a detailed
analysis of the utilisation of tha
import licences and comes top the
conclusion that nearly 80 per cent
of the tota] licensed value was cor-
nered by a gmall minority of licen-
sees and the utilisation rate was
very low. The big traders and im-
porters, have a tendency to operate
in a manner that gives them the
maximum financial advantage viz.,
to resirict imports and phase the
import programmes in a manner
that would yield maximum advan-
tage.

(v) The Report makes a number
of recommendations with regard to
the future management of the edible
oils economy ‘The recommenda-
tions cover the role of the state
agency, the need for a long term
per=pective for imports and cxports,
the importance of a single agency
to coordinate policies and adminis-
trative action for the development
and rcgulation of edible oils, the
need for statutory price controls
and makes supgestions for improv-
ing the functioning of the Office of
CCI&E, for the proper management
of the imports

(by Measures have salready K been
initiated for (i) the formulation of a
perspective edible oil plan; (ii) estab-
lishment of g Vegetable Oilseeds and
Oils Corporation; and (iii) formation
of a buffer stock.

Scheme to atiract Tourists in Bihar

5107. SHRI B. P. MANDAL: Will
the Minister of TOURISM AND

CIVIL AVIATION be pleased to
statoe:

(a) whether in view of the fact that
there are many places of tourist
attraction in Bihar to visit Rajgir, Na-
' Janda, Pawapuri, Bodhgsya, National
Park, Kosi Dam, Gandak Dam,
Badug Dam, angd so on does the Cen-
tral Government intend to do some.
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thing to attract tourists to the State
as the present arrangements are mea-
gre and inadequaie;

(b) if so, what; and
(¢) if not, why?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a) to
(¢). In the Central sector emphasia
is being placed on the development of
Buddhist centres in Bihar which
attract a large number of Buddhist
pilgrimg from India and abroad, For
this purpose the Central Department
of Tourism has had master plans
(land-use plans) of Rajgir and Na-
landa prepared, ang that of Bodhgaya
is under preparation. Based on these
master plang (land-use plans) tourist
facilities such as different types of
accommodation, cafetaria, camping
site and car park will be developed,
measuresg for environmenta) jmprove-
ment will also be taken to enhance
the natural setting of the monuments.

The development of tourist centres
of local or regiona] interest would be
the responsibility of the State Gov-
ernment

Pattern of Operation of Smugglers

5108. SHRI C. K. JAFER SHARIEF:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government gre aware
that smugglers in coastal strips of
South Gujarat and on the Indo-Pak-
istan Border of Kutch gre once again
fetting active;

(b) whether it is a fact that mas-
sive illegal import of foreign luxury
gondg and mechanical gadgets have
been curbed during last one year;

(¢) whether it is also a fact that
the smugglers have changed the pat-
tern of illegal operations and have
apparently switched over to illegal
export nf essential items to Pakistan
oia Kutch and Dubai and other Gulf
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countrieg through comstal regions of
South Gujarat; gnd

(d) if so, the steps taken by Gov=
ernment in this regard?

THE MINISTER OF STATE I[N
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Reports received by the Government
indicate that smuggling in the Coastal
area of South Gujarat and Kutch re-
gion of Indo-Pak border continues to
be effectively contamed.

(b) Reports do not suggest any
large scale smuggling of foreign
luxury goods and mechanical gadgets
during the last one year,

(c) and (d). Enguiries made in this
behalf go mot confirm this. Necessary
steps have however been takep to
thwart any such attempts at smug-
gling

Expansion of Mangalore Airport

5109. SHRI JANARDHANA POO-
JARY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state;

(a) what steps have been taken by
the Government to expand Mangalore
Air Port to cope with he increasing
traffic in thig area; and

(b) how long will it take to com-
plete the pending work?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM EKAUSHIK): (a)
and (b). The runway ang agsociated
pavements are Suitable for operation
of advanced versiop of Boeing T37T
aircraft fitted with low pressure tyres.
Indian Airlines introduceq Boeing 737
<ervice on Bombay-Mangalore sector
effective Tth December, 1977. Certain
modifications to the termina) building
are proposed to be made by 31-3-1978
to provide additional area for pas-
senger handling facilities. A new fire
station is already under construction.
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First All India Conference of Urban

5110 SHRI SHANKERSINHJI
VAGHELA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether jt is a fact that the
First All India Conference of Urban
Cooperative Banks and Credit Socie-
ties wag held at Ahmedabad on March
5 and 6, 1978;

(b) what are the main recommen-
dationg of the Conference and whether
any pt the said recommendation has
since been accepted and implemented;
and

(e) if so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Yes, Bir.

(b) The main recommendations of
the Conference gre at attached state-
ment. The Expcrt Committee on
Urban Cooperative Banks appointed
by the Reserve Bank of India will
examine the recommendationg in the
first instance  Thereafter, they will
be considercd by the Government

(e) Does not arise
Statement
ANNEXE ‘A’

1 The existing norms for registra-
tion of new urban cooperative banks
should be liberalised by the Reserve
Bank of India for organising urban
banks in uncovered areas/centrez for
future development in order to re-
move reglonal imbalances,

2 The RB.I may set up a gpecial
cell in jic Agricultural Credit Depart-
ment to look after the affairs pro-
blems/needs of the cooperative urban
banks.

3. As there were g large number of
cases of urban banks not being gran-
ted licences, even for two yearg In
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certain cases, the Reserve Bank of
India may take steps to expedite issue
of licences to the urban banks.

4, The banks identified as weak
oneg shoulg be given a chance by the
R.B.l. for improvement, The banks
which could not be improved, may be
amalgamated with nearby gooq urban
banks. Caseg where this is not feasi-
ble, such bankg should be liquidated.

5. Government of India may consi-
der spreading out the interest earned
on fixed deposits and cumulative time
deposits gver a period of every year
and not in the year in which the de-
posits mature for payment, for income
tax purposes.

6. The R B.I. may direct Industrial
Development Bank of India, Industria]
Finance Corporation ete, fo recognise
urban cooperative banks at par with
commercial/scheduled banks to extend
refinance facilities against industrial
financing, bill market scheme and the
participation certificate ete.

7 The Reserve Bank of India may
extend al]l banking facilities tp the
urban cooperative banks at par with
the commercial bankg such as dis-
counting of bills and guarantee for
term loans ete

8, Since the wurban cooperative
banks are subject to dual control, the
State Governments may confine the
contro]l to management aspecty and
operation of the banks in accordance
with the cooperative principles and
the RBI may restrict its control to
banking operationg and financial disci-
pline.

9 The facilities of fixeq deposit in-
surance scheme extended the RBI
in a few Stateg to urbap cooperative
banks may be extended to these banks
invariably in all the States

10 The State Governments should
set up a geparate cel] under the con-
trol of rank of Joint Registrar with
supporting steff to look into the ad-
ministrative problems of the urban
banks.

11, Since the wurban cooperative
banks gnd thrift and credit societies
are larger in number, there should be
a separate Nationa] Federation for
urban Cooperative Banks and also for
Thrift and Credit Societies.

12, States where there are no apex
level federations of urban cooperative
banks and thrift and credit societies,
such federationg should be get up.

13. Government may allow income
tax rebate on compulsory deposits,
such as thrift fund, personal guaran-
tee fund etc.

14. The Reserve Bank of Indiag may
withhold indiscriminate issue of licen-
ces to financial/commercial institutions
to attract depositg at lucrative rate of
interest, causing competition to the
urban banks for mobilisation of de-
posits.

15. R.BI. may make arrangement
for introducing training programme
both for the memberg as well as bank
functionaries at different levels of co-
operative urban bankg ang thrift and
credit societies at its Cooperative
Agricultural Banking Training Col-
lege at Poona,

Apprenticeship in STC

5111 DR, SUBRAMANIAM
SWAMY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the policy, being followed by
the State Trading Corporation in res-
pect of their apprenticeship scheme;
and

(b) whether ihe apprentices who
have been imparted training for the
last about one year are being absorbed
on regular basis; if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BSG) : (a)
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Apprenticeg are recruited i the STC
for trainmg im various trades for a
specified period each year as per the
quota fixed by the Central Gevern-
ment under the Apprenticeship Act.
The policy is to provide opportunities
to persons to gequire proficiency in
particular trades and thug help in
enlarging the gcope of employment and
training

(b) Apprenticeship is g contractual
obligation under which an employer
undertakes by contract to engage per-
song to train them for a trade or oc-
cupation for g fixed period It s
not obligatory on the part of the em-
ployer to absorb them in regular em-
ployment Morcover, no fresh  re-
cruitment 1, at present being made by
the STC except for SC/ST candidates.

Decanaligation of the Import of
Cashew by C.CI

5112 SHRI N  SREEKANTAN
NAIR- Wil the Mimister of COM-
MERCE, CIVil SUPFPl IES AND
COOPERATION he pleased to state

(a) whether Government have
decided to decanalise the import of
cashew by the Cashew Corporation of
Inda;

(b) if so what are the reasong for
the same, and

{c) total quantity of raw Cashew-
nuts imported by the CCI for the
last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No, Sir

(b) Does not anse

MARSNE 31, 1578

Written Answers 140

(¢) Total quantity of rew cashew-
nuts imported by the C.C.I. during the
last three yearg was ag follows:—

Quantity Value
(MT) (Rs. crcres)

1975-76 . . L35710 33 23 )
1976-77 . . 71,835 17" 41

- |
1977-78* 50,585 19 45

*Figures for 1977-78 are provisional
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¥ Freafat geg IR gsy o famn
T 2 )

qrgw farz wow weafagt w1 g
fway went
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(v) wafy fow =7 & A=Ay
yoRr A gEArAri g, Seww Y ywn
o ot o g
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b

80 wwfAaT ®r ga¥ faday w1 TrEq
W TT W warey ey wrer il
§ oqr 7 weafmat & fegg wfaom
srhay IrewEr §aT 18 Wiy
F AHQ AIFIT FHAT W% FH ¥
fog qriw wrd fied § )

USq/AY TG &F &1 Toaed a2t s fag e e
T W T AT ATAY e FrafaaT
swyfar
1 2 1 4

WA SRAW . . 72 9 81
¥ 130 5 185
wHizE 125 5 130
qrfeadr 22 1 23
afweare, 267 3 270
AT 5 14 39
Frar, Twa AT A 1 —_ 1
weq qA 2 64 66
bt LheLH 40 22 62
wAR 6 115 121
fage 4 109 113
EELL 1 6 7
qfest aMer 37 71 108
afrqe - 2 2
Iy - 6 6
AT —_— 2 2
faga — 1 1
(] 8 3 11
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1 2 3 4
gharmor | . ‘ 13 13 26
fgaraw w2w . 8 7 15
e W wEE - 20 20
gAY . 102 161 263
THEGTH ) 11 99 110
IO AW . ] 89 148 237

At . . 1165 933 2098

Audgition cash stolen from Custom
Ware House, Calcutta

5116. SHRI SHYAM SUNDER
GUPTA: Will the Minister of FIN-
ANCE be pleased to gtate:

(a) whether Government have
since 1nquired into the circumstances
under which auction cash worth
Rs 26,400 were stolen from the Cus-
tom Ware House, Calcutta in the year
of 1976;

(b) If not, the reasong for suck a
long delay; and

(c) 1f the reply to part (a) is in
the affirmative, the detals of the in-
quiry made?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) (a) Yes,
Sir,

(b) Does not arise.

(¢) On 6-B-1976 when the Sales
Shed of the Calcutta Custom House
was opened, a steel cash box contain-
ing an amount of Rs. 26,243, which
had been received as deposit money
from the bidders who hag participa-
ted in an guction on 5-B-1078, was
found broken and the entire amnunt
of Rs 26,243 was foung missing, The
matter wag reported to the Police.

In May, 1877, the Commissioner of
Police, Calcutta, informed the Collec-
tor that despite thorough investigation
1nto the case, neither the gtolen money
nor the suspect could be traced. A
Departmental Enquiry was also held
on the conclusion of which, depart-
menta] action was taken ggainst the
Ware House Inspector and the Sales
Officer concerned. A claim lodged
under the fidelity insurance policy is
still pending consideration with the
insurer.

Indirect Taxation Enquiry Committee
Report

5117 SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE bpe
pleased to state:

(a) whether it is a fact that the
Indirect Taxation Enquiry Committee
headed by Shri L. K Jha in its Report
Part-I (October, 1977) has suggested
the encouragement of hand.spun and
hand-woven synthetics like polyester
fibre by removal of high rate of in-
direct taxes;

(b) Iif so,
thereto; and

(c) the reliefs which Government

proposes to grant to promote usage of
Polyester for Khadi Fabrics?

Government's reaction
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) (a) The In-
direct Taxation Enquiry Committee
has observed that there could be a
case for lowering of dutieg on some
of the raw materials for textiles such
as synthetic fibres on the ground that
cheap and plentiful supply of such
raw materials would not only benefit
the consumer but also generate addi-
tional decentralised employment as 1n
the case of synthetic fibres which are
hand-spun and hand-woven

(b) and (¢) The wvarious recom-
mendations of the Indirect Taxation
Enquiry Committes are under consi-
deration of Government It may,
however, be added that certain excise
reliefs are already available for khad:
fabrics (including polyester blended
khad; fabrics)

National Centre for Trade Information

5118 SHRI K RAMAMURTHY
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there 13 any proposal
to set up a national centre for trade
information

(b) it <0 the details of orgamsation-
al set up and the annual recurring
expenditure involved in this, and

{c) whether the Ahmedabnd Insti-
tute of Management has subhmitted 1its
survey report in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (SHR1 ARIF BEG)-
(a) and (b) Yes, Sir A proposal
for setting up a National Centre for
Tradc Information 1s under considera-
1ion, details of which are being work-
ed out by the Trade Development
Authority  In this connection, the
Indian Institute of Management,
Ahmedabad has been commussioned to
conduct a sources and Users survey
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Their survey report will, inter-alia
make recommendations regarding the
possible location and the organisa-
tional set-up of the Centre a8 well
as give an estimate of the imitial cost
and annua)l recurring expenditure

{¢) No, Sir Theg Indian Institute
of Management, Ahmedabad 18 to
submit itg report by 31st March, 1878

Bonus to Class III and IV Employeets
of L. I C.

5119 SHRI SHARAD YADAV:

SHRI AMAR ROY PRA-
DHAN

Will the Mimster of FINANCE be
pleased to state

(a) whether Government's attention
has been drawn to the judgement of
the Supreme Court delivered on 21st
February 1978 or so declaring the
LIC (Modification of Settlement) Act
ds void,

(b) 1f vo whether nstructions have
now been ssued to the Chairman of
Life Insurance Corporabion of India,
for releasing the Bonu. to all class
111 and 1V employecs of LIC of India
at the rate of 15 per cent for the year
1975-78 1978-77, and

(c) if not, the reasons for the delay?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (c)
The Supreme Court in 1ts judgement
dated 21-2-1878 struck down the LIC
(Modification of Settlements) Act,
1976 and directed the Life Insurance
Corporation of India to pay bonusg to
Class TII and IV employees at the
rate i 15 per cent of the salary for
the vears 1975-78 and 1078-77 as
provided 1n the Settlements of 1874
The LIC has taken necessary action
to pay bonus to class III and
IV employees at the rate of 15 per cent
of therr annual galary for the years
1975-78 nand 1976-77 as provided in'
the settlements of 1974
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Price of standargd Gold on various
dates

5121 SHR] AMARSINH v
RATHWA: Will the Mmster of
FINANCE be pleaseq to state:

(a) the price of Standard Gold on
31st December, 1977 and on 31st Janu-
ary, 1978 as compared to the corres-
ponding years of 1976, 1875 and 1974;

(by whether it ig a fact that the
price of Standard Golg hes gone up
considerably after the demonetisation
of high denomination currency notes;

(c) if 80, to what extent;
(d) the reasons therefor; and

(e) the gteps taken or proposed to-
be taken to bring down the prices of
Standard Gold and Silver?

THE MINISTER OF FINANCE
(SHRI H. M PATEL): (a) The price
of standard gold on 31st December,
1977 in Bombay was Rs 681 per 10
grammes and on 31st January, 1878
Rs 697 per 10 grammes Prices in the
years 1978, 1075 anqd 1074 were as
under —

(Ry per 10 grammecs)

315t Jan  31st Dec.
1976 541 561
1975 537 531
1974 417 524
goth December

(b) to (d) The price of gold touch-
ed an all time high of Rs 710 per 10
grammeg on January 17th following
demonetisation on January 16th, Thig
wdas due to speculative demand genc-
rated by apprehensions of demonetisa-
tion of notes of other denominations.
However, this spurt was short-lived
and the price of gold declined soon
thereafter to predemonetisation levels.

(e) Government proposals to bring
down the prices of gold have been
giwven 1n the latest Budget Exports
of silver are being regulated and
canalised through the STC, in order
to check the pressure on domestic
prices of silver

Quality Complaints of Carpets

5122 SHRI C N VISHWANA-
THAN-

SHRI M A HANNAN
ALHAJ-

Will the Mimister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there are quality com-
plaints of carpets since March, 1977;



151 Written Answers

(b) whether hp s aware that ex-
port of carpet has declined both in
volume and value after Government
haye relaxed quality control aspects
of Carpet gince March, 1977; and

(c) whether he has stated in Par-
liament on 28th July, 1877 in connec-
tion with restriction of Carpet Inspec-
tion (Quality Control) above 3200
knots that behaviour of exporters as
well as foreign buyers should be kept
on the constant watch; whether
scheme Wag reviewed i light of com-
plaints received/behaviour of exports/
declining export of carpet i 8o, what
are the results?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir A few complaints had
been received by the Export Inspec-
tion Council.

(b) From the provisional figures of
export for the period April 1877
fanuary, 1878 1t appears that though
there hag been a fall 1n the volume
of export, there has been a rse in the
value as compared to the respective
jevelg of the previous financial year.

(c) Yes, Sir The complaints from
foreign buyers ang the behaviour of
exporters are reviewed from time to
time The scheme has not been
amended

Export of Pineapples and Jack Fruits
from Tripura

5123 SHRI SAMAR MUKHERJEE:
Wil} the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government are aware
that there gre bright prospects of ex-
porting pineappleg and jack fruits
which grow in abundance in Tripura;

(b) whether Government are also
aware that two or three countries
have already shown keen interest in
importing pineapples and pineapple
juice; and
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(e) whethey Governmant gre consi-

dering to give assistance to the Tri-
purg State Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIE§ AND CO-
OPERATION (SHRI ARIF BEG):
(a) Fresh pineapple and pineapple
products are presently being exporteg
from India. There are good prospects
of increasing export of pineapple pro-
ducts. Export of jack fruit has been
negligible anq prospects of itg export
in future are not bright,

(b) Fresh pineapples are being ex-
ported mainly to Middle East count-
ries Demand for pineapple juice has
been chiefly from Yugoslavia and
German Democratic Republic

(c) There 1s no specific scheme for
gving assistance to Tripura State for
exports of pineapple and jack fruit

8. T C.allowed import of Filament
Yarn

5124 SHRI L, L. KAPOOR- Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
Pleased to state-

(a) whether the S.TC. allowed
actua]l users to import directly huge
quantity of Polyester filament yarn
and that this additional quantity was
400 tonnes more than tbe 1100 tonnes
during the ycar 1976-77;

(b) whether it is a fact that the
¥mported yarn was allotted by STC
to certain firms after charging a small
percentage ag handling charges,
though there was premium of about
300 per cent on polyester yarn;

(c) 1f so, the list of such firms,
quantity allotted/lmported; and

(d) is there any price control on
the goods manufactured out of this
yarn, if not, the reasons for allowing
mport of such huge quantity of this

yarn?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO=-
OPERATION (SHR] ARIF BEG):
(a) No, Sir

(b) Does not arise.

(¢) Does not anse

(d) No, Sir During 1977-78 STC
arranged import of Polyester fllament

yarn to supplement indigenoug pro-
duction

Wiw, quTy AqT &t ¥o & WiEf wr
e
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Sale of Imported Raw Groundnut Oil
to Privale Refinerieg by STC

5128 SHRI G § REDDI Wil the
Mimster of COMMERCE CIVIL SUP-
FLIES AND COOPERATION be
pleased to -tate

(a) whether State Trading Corpura-
tion hag decided to sell ymported raw
groundnut o1l to private refiners,

(b) 1f so, whether this will not push
up prices of rcfined o1l through manm-
pulation by private refiners and

(c¢) 1f so what steps are being
token by the STC to protect the con-
sumer and also ensure quality?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIEs AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL) (a) to (¢) State
Trading Corporation 1s considering a
proposal to call for offers for sale of
the imported groundnut o1l The terms
and conditions of sale are yet to be
finaliged
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Proposal to review the Appointments
of Managers of Tea Gardens

5120, SHRI K. B, CHETTRI; Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(2) the names of the Managers of
those sick tea gardens, taken over by
Governmeni and the criteria adopted
in their gelections;

(b) is it a fact that the labourers
of Peshok Tea Estate are not getting
the facilities as per Plantation Labour
Act;

(¢) if so, whether it is because of
the inefficiency of Management of th'
gardens; and

(d) whether the reviewing of the
appointments of Managers of tea gar-
dens. taken over by Government is
under the consideration of Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
() The names of managers of the
four tea gardens in West Bengal taken
over so far by the Central Govern-
ment arc as follows:

Vah-Tuk Uar Tea
Estate

Shri ¥. R. Subba

Shri D. C. Mukherice Pashok Tea Estate

Shri A K Bose t.woksan Tea Estate

Shri 8. Pandey Kumai Tea  Estate

The criterie adopted by Tea Trad-
ing Corporation of India in the selec-
tion of the first three managers inter
alia includes practical experience in
the tea pardens as manager/deputy
manager/acting manager and reputa-
tion of the incumbent in the tea in-
dustry etc, Shri Pandey, appointed by
the previous management, is continu-

ing even after the take-over as his
jetention for the sake of continuity
was considered desirable by the West
Bengal Tea Development Corporation.

(b) and (c). Prior to the take-over,
the previoug management was not
observing many of the obligations en-
joined under the Plantation Labour
Act. Tea Trading Corporation of
India is now making every effort to
observe these provisions and to fulfil
the obligations {o the maximum extent
possible. The obligations fulfilleg so
far include timely distribution of
firewood and rations, annua] repairs
of quarters and tubewells, better
medical and hospital facilities, pro=
viding creches. deduction and deposit
of Provident Fund.

(d) No, Sir,

Recruitment/Promotion of SC/ST in
STC, New Delhi

5130. SHRI R. D. RAM: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether reservation orders for
Scheduleq Castes/Tribeg in recruit-
ment/promotion are implemented in
Stat, Trading Corporation of India
Ltd, New Delhi; if so, from which
date:

(b) what js the total strength of
employces working in STC, give
figures of general class and SC/ST
separately;

(¢) whether there is any back-log/
short-fal] for SC/ST in recruitment
as well ag against promotion quota;
and

(d) if so, how do you propose to
fill-up the back-log/short-fall for
Scheduleq Castes/Scheduleg Tribes
in recruitment and promotion?

THE MINISTER OF STATE TN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(z) Yes. Sir Rosterg are being main.
tained for direct recruitments and
promotion by selection with e‘ﬂ:c_‘
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from January 1870 and for promotion
by seniority-cum-fitness with effect
from 27-11-19872

(b) Tota] strength of employees
working 1n STC and the number of
employees in the general class and
SC and ST 1s given below —

General _m5°
C 137
5T . 9

- Tarat - _.; 196
(c) Yes, Sir

(d) A statement ;3 attached
Statement

(1) Advertisements; have been
1ssued from time to time tg cover
the backlog of unfilled reserved
posts in varioug cadres

(1) In cadres hke Finance where
np applications were received, the
unfilled posts have been carried
forward

(1) Qualifications have been re-
laxed in certamn cadres

(1v) Instructiong have been 1ssued
that a reserved post will be kept
vacant till a suitable SC/ST candi-
date becomes available and will not
be de-reserved

(vy Promotiong will be effscted
from within the organisation agamnst
unfilleq reserved wacancies where-
ver ehgible incumbents are avail-
able as per the rules of the Cor-
poration and the directives received
from the Government from time to
time '

Wil & frate-ewa w1 g fem aon

5131 st sy wex fag ¢ wT
=iforen way amfios g st wrwrfon
WY Tg @A R g w4
f®

(7) =1 T 9o & fr werdiedim
awre ¥ A STe sy A
o A F g ywn §
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(v) | 7 1}

Import of Casein

5132 SHR1 KACHARU LAL HEM-
RAJ JAIN Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state.

(a) whether Government has allow-
ed the 1mport of casein;
(b) if so, the quantity of casein to

be imported, from which country 1t is
to be Imported and at what cost,
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(c) whaether it is a fact that casein is
svailable in abupdance indigenoualy
in the country and there has never
been a complaint of its shortage;

(d) what prompted Government to
allow import of casein; and

{(e) whether in view of above
Government propose to cancel the
licence already given or to be given
to the Indian Dairy Corporation for
the import of casein and thus give re-
lief to small farmers who manufac-
ture casein in cottage industries?

THE MINISTER OP STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir. Only to the Indian Dairy
Corporation, Baroda.

(b) An order has been placeq for
import of 105 M/Tonnes of Casein
irom New Zealand at a total cost of
shout Rs. 13 lakhs.

(c) Casein ig gvailable 1ndigenously,
Government is not aware of its short-
age.

(d) Cascin was alloweq to be im-
purted through the Indian Dairy Cor-
poration, as canalising agency, 1o
meet the requirementg of Actua] Users
engaged in the manufacture of paint,
glue, paper, varnish, pharmaceutical

industry etc,

(e) Indian Dairy Corporation,
Baroda has been advised not to take
any /Jurther action to import Casein,
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Establishimient of an Export Proces-
sing Zene at Salt Lake

5134¢. SHRI ROBIN SEN: Will the
Minister of COMMERCE AND CIVIL
SUFPLIES AND COOPERATION be
pleased 1o state:

(a) whether Government of West
Bengal has requested the Commerce
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Ministry with a proposal for the es-
tablishment of an export processing
zone at Salt Lake area;

(b) whether 200 acres of land in
the Salt Lake area has been set apart
by the Government of West Bengal
for the proposed zone; gnd

(e) it so, whether Government are
considering the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (c). The Government of West
Bengal had sent a proposal to the
Central Government in 1973 regarding
setting up an export processing zone
near Calcutta. In May-June 1976,
a general decision was taken by the
Central Government not to set wup
any further free trade zones in the
country, This decision wag communi-
cated to the West Bengal Government
in June, 1976. Thereafler in reply to
Lok Sabha Unstarred Question No.
1709 answered on 24th June, 1977 and
Lok Sabha Unstarred Question No.
968 answered on 18-11-1977. it was
mentioned that no proposal for revi-
sion of the general decision taken in
May-June 1976, of not having any fur-
ther free trade zones, was presently
under consideration

2. In view of the above, the Ques-
tien of setting up an export poces-
sing zone in the Salt Lake Area
does not arise at present,

Names of Indian Companies which
have Licensed Forelgn Companies

5135. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of FIN-
ANCE be pleased to state:

(a) what are nameg of the indus-
tries and products in respect of which
Indiap, companies have licensed
forelgn companies in foreign countries
to produwe these products for gverseas
markets under licence;
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(b) what iz the number of Indw'u
joint ventureg functioning gbroad cur-
rently  alongwith their names and
address and products produced by
them; and

(c) what are thy pames and addres-
ges of fully Indian owned subsidiaries
or companieg that are both manufac-
turing ang selling their goods in
foreign countries?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) to (e).
Three statements are placed on the
Table of the House. [Placed in Lib=
rary. See No. LT—1078/78],

There are 90 joint ventures estab-
lished by Indian entrepreneurs abroad.

Loan given to Bengal Lamps

5136. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Indus.
trial Credit and Investment Corpora-
tion of India, Industrial Development
Bank of India, Bank of Baroda etc,
have given a huge loan to Bengal
Lamps despite poor and deficient
balance sheets; and

(b) if it is so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Presumably, the Hon'ble Member
has in mind the assistance ganc-
tioned by the all-India public
financial institutions and public sec-
tor banks to M/s. Bengal Electric
Lan,p Works Ltd., Calcutta. Of the
public sector financial institutions, the
Industrial Credit & Investment Cor-
poration of India has sanctioned to
the company loans aggregating Rs.
212 lakhs between 1988 and 1977 of
which about Rs. 114 lakhs was out-
standing as at the end of December,
1977. The Corporation has reported
that the company has maintained a.
satisfactory debt servicing record on
its borrowings. The company has
also been wanintaining  satisfactory
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profitability secord in spite of diffi-
cult conditions faced by the lamp in-
dustry in the recent years and the
balanee sheets of the company reveal
fairly strong equity debt and current
ratios,

M/s. Bengal Electric Lamp Works
Ltd. has also been granted certain cash
credit facilities by Bank of Baroda
and Umted Bank of India. In accord-
ance with the practice an usage cus-
tomary among bankers and also in
conformity with the provisions of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
information relating to or to the affairs
of the constituents of the nationalised
banks cannot be divulged
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Study of port facilities by Chinese
Delegation

5138 SHR] R KOLANTHAIVELU
‘Wil the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) the particulars of the study of
port facihities made by the members
of the Chinese delegation from Na-
tional Metals and Minerals Import and
Export Corporation which came to
Tam;l Nadu in connection with the
import of iron gre from India for theuwr
won and steel units,

(b) the concrete proposals made by
them and

(¢) the reactions of Government
therecn and the particularg of any
policy formulated as a result?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCF
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
and b) The delegation from the
N tional Metals and Mineral. Import
and Export Corporation of China visit
ed the Madras Outer Harbour but did
not make any concrete proposals
either 1n regard to the auantum of
iron ore required by China or about
further development of the port facili-
tieg 1r India for the purpose

fe) Doeg not arise

Deputation of Officers from ome
Depariment to another

5139 SHRI L. L. KAPOOR Wil
thte Mimster of FINANCE be pleased
to <tate

(a) whether any guidelines to the
terms and conditions of employment
of persons on depuygtion from one
department to another have been laid
down,

(b) 1t go detals thereof,

() whether these guwdelines are
being followed in all cases including
the staff deployed at the personal
establishments of Ministers,

MARCH 31, 1978

Written Answers 168

(d) whether 1t 1s also a fact that
complaints have been received to the
effect that employing persons on depu.
tation 1n  non-technical posts which
are purely administrative has given
rise to nepotism and development of
centres of vested interest and

(e) whether Government intend to
enforce the guidlines strictly”

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and
(b) A copy of the Mimistry of
Finance Department of Cxpenditure
OM No F1 (II-EIII(B)/75 dated
7-11-7% 1 laid on the Tabl~ of the
House [Placed in ILibrary See No
LT—1979/78)

(¢) The principles laid down in the
said Office Memorandum are followed
m all cases of deputation ubject to
the following relaxations in the cases
of tho-e taken on deputation on the
persona] Staff of Ministers Chairman
or Member, of any Board Tribunal
Commyssion etc —

1) The term of depulation 18
gency lly co-termuinus with the
tenure of the Minister, Chairman
ete and

(1) the pay of such of the depu-
tatiomists who opt for the pay scale
of the post s fixed gt the mummum
of the pay scale or below the mini-
mum so thai the dilference between
the pay so fixed and the r gi1ade
pav does not exceed 50 per cent of
their grade pay in relaxation of the
provisiong of para 44 of the general
orderg referreq to above
{(dy No Sir

(e) Yes Sir

Offer to sell power plants in Exchange
of Iron Ore by a British Firm

5140 SHRI SUKHENDRA SiNGH
SHRI P K KODIYAN

Will  the Minster of COMMERCE,

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether 1t 1s a fact that one Bri-
tish Firm has offered to sell power
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plants to India in exchange for Indian
Tron Ore; and

(b) if so, whether any agreement
has been reached in this regard and
if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Government is not aware of any
proposa] by a British Firm offering to
sell power plants tp India In cxchange
for Indian Iron Ore.

(b) Does not arise
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Suspension/Supersession of Board of
Directors of Co-operative Banks in

8142, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are aware
that a few States have suspended or
superseded the Board of Directors of
Co.operative Bankg in their States;

(b) if so, the details thereof;

(c) whether the suspension and
supersession of those iz within the
rules governing such Banks; and

(d) it not, Government's reaction in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND (O-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) o (a) "he
information s being collectel from
the State Governments and Umon Ter-
ritories and will be laid on the Table
of the Houve

Credit given by Nationalised Banks
tp remove Rural Indebtedness

5143 SHR] D B. TIIANDRE
GOWDA: Will the Mmster of
FINANCE be pleased to state:

(a) the number of peasants and
other rural poor people who were
given credits by the nationalised
Banks gince the present Government
has taken charge in order to save
them from the hands of money-len-
ders as per Government's programme;
and

(b) the number and names of the
States which have wiped off rural in-
debtedness as a part of the imple-
mentation of this programme and the
details thereof?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a)
According to data made available by
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the Reserve Bank of India, the Public
sector banks, including the 14
nationalised vanks had outsianding
direct finance 1o farniers amounting to
Rs, 851 crores involving 39,886,010 bor-
rowal accounts ag at the end of June
1877 compared to Rs. 922 crores in-
volving 39,80,875 borrowal accounts as
at the end of March 1977.

In addition to the direct finance
indicateq above, the public sector
banks alsp finance farmers through the
primary agricultural credit socleties.
The outstanding amount of such
finance was Rs. 46.5 crores involving
492,020 borrowa] accounts pg :t the
end of Jung 1977 compared to Rs. 45.1
crores involving 4,54.408 borrowal
accounts gg at the end of March 1877.

(b) As per information avalable the
following  States/Union Terntones
have passed legslation for liguidation
of rural indebtedness:—

1. Andhra Pradesh 2 Awsam
4 Gujarat
6. Himachal Pradesh

3. Bihar
5. Haryana
7 Jammu & Kashmir 8. Karnataka

9. Ketala 10. Madhya Pradesh
11, Maharashtia 12 Meghalava

13. Oussa 14. Punjab

15. Rajasthan 16. Manipur

17, Tamul Nadu 18 Tripura

19. Uttar Pradesh 20. West Bengal

21. Andaman Nicobar2z. Dadra & Nagar
Islands Haveli

23. Lakshdwerp 24. Pondicherry

2%, Delhi aﬁbGoa. Daman &
w

27. Chandigarh

The legislation provides reliet ip the
form of discharge of debt to categories
like the small and marginal farmers,
landless agricultural labourers, rural
artisang and share cropyers, The
criteria for discharge of debt differ
from State to State.
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Collaboration between LT.C. and M/s.
Sheraton Corporation for Construc-
tion of Five Star Hotels in India

5144. SHRI JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether India Tobacco Com-
pany (ITC) & foreign Multi-National
firm has been allowed to enter mto a
foreign collaboration agreement with
M/s. Sheraton Corporation of America
a wholly-owned subsidiary of Inter-
national Telephone and Telegraph Far
East and Pacific Inc, for construction
of a chain of five-star hotels in India;

(b) it so, what are the terms and
conditions of this collaboration agree-
ment;

{c) whether Government of India
had laid down a firm policy that there
will be no further foreign collabora-
tion in the hotel industry; and

(d) if so, why the Government is
now going back upon this policy?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): {a) and (b).
India Tobacco Company’s proposed
collaboration agreement with M/s.
Sheraton International Inc; USA bruad-
ly covers world-wide marketing and
advertising of the 3 hotels of the
India Tobacco Co., through the Shera-
ton system of sales, advertising. pro-
motion, public relalions and reserva-
tions M/s. Sheraton will also provide
assistance in system and procedures
for hotels’ sales depariments and help
in training the staff in hotel manage-
ment, The matter is under consi-
deration.

(c) Proposals for foreign collabora-
tion in the hotel industry are consi-
dereq on merits in the light of the role
assigned to foreign investment in the
new [ndustrial of the Govern.
ment. Specifically foreign bollabora-
tions Involving management with a
:gi:ldhyafﬂﬂiﬂlplmmhﬁtpﬂ'-_

(d) Does not arise.
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Barter deal with Pakistan regarding
Iron Ore and Natural Gas

5145, SHRI D. B. CHANDRA
GOWDA: Will the Minister of COM-
MERCE AND CIWWIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether there has recently been
any talk between India and Pakistan
on a bartar deal involving iron ore
from Goa and natural gag from the Sui
fields of Baluchistan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
No, Sir.

(b) Doeg not arise,

Appointment of Harijans & Adivasis
in Public Undertakings

5146, DR. RAMJI SINGH: will the
Mimster of FINANCE be pleased to
state:

(a) the number of Harijans and
Adivasis appointed on Class I, Class II,
Class 111 and Class IV posts in the
Central Government Public Under-
takings during 19876-77 and 1977-78.
and

(b) whether Government propose tp
appoint more Harijans and Adivasis
on senior posts during the current

year?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a)
and (b). The latest information in
regarq te employment of Scheduled
Cas'es/Scheduled Tribes is being ob-
tained and will be placed on the Table

of the House.

Excise duty and Tax on Fertilizers

5147. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of
FINANCE be pleased to state:

(a) the excise duty and the taxes
imposed by the Central Government

at present on the fertilizers per tonne
or on Fertilizers worth one hundred
Tupees;

(b) the date by which the tax or
excige duty imposed by the Central
Government on fertilizers will be eli-
minated;

(c) the reduction made in the taxes
or excise duty since the Janata Go-
vernment came into power and when
such a reduction was made; and

(d) whether it is a fact that the
farmers cannot make full use of fer-
tilizers as it is very costly due to in-
cidence of taxes and excise duty and
if so, the steps proposed to be taken
by Government to ensure rrore use of
fertilizers by farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The infor-
mation regarding central excise and
customg dutieg leviable on lertilisers
is given in the statement annexed.

(b) There is as yet no decision of
Government for elimination of excise
or customs duty on fertiliserg in the
near future.

(c) With effect from 1st December,
1977, excise duty in respeci of Triple
Superphosphate fertiliser has been re-
duced from 15 per cent to 7§ per cent
ad valorem,; effective from the 13th
May, 1977, imported Potassium Sul-
phate hag also been exempted from
whole of the additional (countervail-
ing) duty leviable under section 3 of
the Customg Tariff Act, 1875,

(d) The presumption that fertilisers
are very costly due to the incidence of
excise and customs duties ig not cor-
rect. It is the constant endeavour of
the Government to make Zfertuisers
available to farmers at suitable prices.
In fact the priceg of fertilisers have
been reduced gix times during the
period from 18-7-75 to 12-10-7T7. The
Government have also taken a number
of other steps such as grant of exemp-
tions from excise/customs duty where.
ever called for, grant of gubsidy ete.
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for keeping the fertiliser prices as low
ag possible and ensuring more use
thereof by farmers.

Statement
1. Central excise duty—

A duty of Centra] Excise is leviable
on fertilisers, all sorts, other than
natural animal or vegetable fertilisers
. when not chemically treated at the
rate of 15 per cent ad valorem. (On
and from 1-4.1978 and upto 31-3-1879,
special duty of excise will also be
leviable in addition on all fertilisers
at the rate of 5 per cent of the basic
excise duty). However, Single Super
phosphate and Triple Super phosphate
fertilisers are already exempt from
duty in excess of 7§ per cent ad valo-
rem; fertiliserg made without the aid
of power, and mixed fertilisers made
with the aid of power, out of duty
paid fertilisers, are also exempt from
the whole of the duty; fertilisers used
for certain specified industrial pur-
poses as well as fertilisers known as
agricultural fritted trace elements or
micronutrients or soil stabilisers have
;hto been exempted from full excise

uty.

II Customs duty—

No basic customs duty ig leviable on
any variety of importeq [fert:lisers.
However, auxilliary duty of customs
attherateof 5 per cent ad valorem is
leviabe on certaln varieties, namely,
Ammonium Sulphate, Potassium Sul-
phate containing not more than 52 per
cent weight of xao Sodium nitrate
crontaining not more that 16.3 per cent
by weight of nitrogen, Composite
feriilizers, Di Ammonium phosphate
(18:46:0), Ammonium nitrophosphate
(20:20:0), Ammonium phosphate, Urea,
Muriate of potash and Kyanite salts.
Besides, additional (countervailing)
duty equal to Central Excise
duty s leviable on all the afore-
said imported fertilisers at the
rate of 16 per centad valorem
except in the «case of Potas-
sium Sylphste containing not more
than 52 per cemt by weight of K, O
asd Muriate of potash which have
been exempted. [Effective from 1st
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April, 1078, the rate of additional
(countervailing) duty will be increas-
ed on importeq fertilisers aforesaid
(excluding those already exempt) by
an amount equal to § per cent of the
basic effective duty.)
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Expori of Sugar through 8. T, C.

5149, SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to stale:

(a) ig it a fact that the Govern.
ment has decided to export sugar
through STC;

(b) 1t is also a fact that the Govern-
ment are giving subsidy to the expor-
ters through the STC;

(c) it so, what is expected amount
which will be paid by way of subsidy;
and

(d) is it also a fact that the STC
has decided to purchase sugar for ex-
port only from the mills near no
major ports, if so, why?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The Government have decided to ex-
port 8.50 lakh tonnes of Sugar during
the calendar year 1978. Exports of
Sugar are canalised through S.T.C.

(b) As the current International
price of Sugar [about fstg. 100 (Rs.
1885) per MT] is much less than the
cost of production of sugar of most of
the countries including India. Buger

exports cannot be undertaken without
incurring losses, However, Sugar is
exported by STC on Government ac-
count, and no subsidy is paid to pri-
vate exporters.

(t) For the present it is estimated
that during 1978 the subsidy on ex-

ports of Sugar might be about Rs. 30
crores. '

(d) Sugar for exports ijg procured by
STC against the Release Orders/Allo~-
cations made by the Department of
Food, Government of India S.T.C. have
no authority to decide the mills from
which it will purchase sugar.
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60 552 612
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Chit Fund Companies

5153. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whuther the Government are
aware about the number of Chit Fund
Companieg rhroughout the country, if
50, the number thereof;

(b) wheiher it is also a fact that a
number of State Governments have
enacted legislation for the proper
control on the business of these com-
panies: and

(¢) if so, the names of the States?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a)
As per the Reserve Bank's records,
2098 chit fund and prize chit comp-
anieg were functioning in the country
as on January 31, 1978.

(b) and (c). The Governments of
Tamil Nadu, Delhi, Andhra Pradesh,
Maharashtra, Kerala, Uttar Pradesh,
Goa, Daman & Diu, Chandigarh and
Pondicherry have enacted legislation
for the proper conduct of chut fund
business of the conventional type.
Legislation hag also been enacted by
the Government of, Andhra Pradesh
to prohibit¢ the conduct of prize chits
and by the Government of Madhya
Pradesp to prohibit conduct of both
conventional and mnon-conventional
chits.

Percentage of Growth of Exports

5154. SHR1 MADHAVRAO  SCIN-
DIA: Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the percentage of growth of
exports during the current financial
year upto February, 1076;
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(b) whether Government consider
that the growth rate is much higher
compared to last year; and

(e) if so, the figures for the last
two years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (c).
Based on latest provisional data,
India’s overall exporis including re-
fxports during April“December, 1977
amounted to Rs. 3852 crores register-
ing an increase of 8.7 per cent over
the corresponding period of the pre-
vious year. The growth rates of ex-
ports including re-exports during 1975~
78 and 1976-77 were 21.3 per cent and
274 per cent respectively,
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Advanes manctioned to States by
LEO

§157. SHRI SARAT KAR: Will the
Minister of FINANCE be pleased to-
state:

(a) the amount advanced to each:
State out of the sanctioned amount
which the Life Insurance Corporation
had agreed to advance in addition to
the special loan of the already advane-
ed loan by it to the State Housing
Boards; and

(b) the amount which has been
received back by the Life Insurance
Corporation out of the previous loan?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
During the year 1976-77, loang sanc-
tioned and disbursed by the L.I.C. to
Stlate Governments including Delhi
Development Authority for theiwr
various social housing schemes (in-
cluding Special flood loan etc.) amoun-
ted to Rs. 20.25 crores and Rs. 22.06
crores respectively, A statement
showing the state-wise break up of
these amounts is attached.

Information relating to the amounts
which have been received back by the
L.1.C. from the State Governments out
of the previous loans is being collect-
ed and will be laid on the Table of
the House as soon as it is available.

As regardg the loans granted to State
Housing Boards, the LIC as a matter
of policy had stopped granting loans
to these Boards after the formation
of Housing and Urban Development
Corporation Ltd. Total loans granted
by the LIC and the loans repald by
the State Housing Boards as on date
amounted to Rs. 9.75 crores and Rs
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2.17 crores respectively. Break-up of these figures is given below:—

N1 n~ of Hoanng [Boards Loan advanced Loan repaid
Rs Rs.
An lira Poulon Hiyaung Board . . - M . 1,00,00,000 15,00,000
G yarat Houing Board . . . . . . 1,50,00,000 47,50,000
Mahaiashira Housing Board . . . . . . $,00,00,000 1,0m2,81,500
irajas. 1an HounngBoard . . . . . e 1,25,00,000 6,15,000
s Wtiagid + -DURING Board . . . - 1,00,00,000 25 00,000
ATecar k. .ol Hoasng an 1 Development Board . 2,00,00,000 90,00,000
ToraL . . f ' 9,75,00,000 2,16,56,500
Statement
Name Amount Amount
(In crores of rupees) S':le sanctioned  dis-
Name of State Amount  Amount Tripura . . o 25 o 25
sanc- dis-
tioned burserd Uttar Pradesh . 1 6o 1 6o
t Bengal f
Andhra Pradesh 1 70 1 70 Wes 155 155
Sikkim . . . o 0§ o o8
Asam . . o 20 o 20
Delhi  Deve t
Bihar . . 1 o0 1 00 Authonity . 2 "0 412
Gujarat . o go o qo _— —
H na o 50 o 50 ToTaL 20 25 22 of
Himachal Pradesh o 50 o0 50
Jammu & Kashmur o 50 o 50 Orissy Government Master Plan for
Tourism sent tg Government of India
Karnataka 1 00 119
Kerala S 5158 SHRI GIRIDHAR GOMANGO:
Madhya Pradesh . 135 125 Will the Minister of TOURISM AND
CIVIL AVIATI leaged state:
Maharashtra . . 0 go 0 go sk e
Many : ot o 1§ (a) whether the Government of
pur e Orissa prepared a Master Plan for the
Meghalaya . . o115 o1y development of tourism and submitted
Nagal ) 015 o 13 to Government of India for approval;

Onua . . . 138 125

Punjab . “ o 8o o:Bo
Rajasthan : : 110 110
Tamil Nadu . . 1:8§ 1°a2%

(b) if so, what are those program-
mes and the aasistance asked from the
Government of Ind;

(c) the names of the districts in-
cluded in the Master Plan for the
tourist development; and
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(d) the reasong thereof, if any, for
non-inclusion of districts having
beautiful tourist resorts, historical
sites, flora and fauna ang the like?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU.
SHOTTAM KAUSHIK): (a) and (b).
The Central Depariment of Tourism
has received from the Government of
Orissa a general ‘note on tounsm
potential of Orissa’. This will be dis-
cussed with the State Government at
the time of finalisation of their next
Five Year Plan (1976—83), and de-
pending upon the availability of re-
sourreg it will be determined which
Places would be taken up for deve-
lopm=nt in the Central and State
Sectors.

(c) The places included in the above
note sent by the State Government
are—

(i) Tourist centres of national
importance mainly visited by do.
‘mestic tourists :

Puri, Konurka, Pradeep, Kapilas,
Rourkela, Behrampur Gupteswar, Jey-
pore, Changaneshwar, Atri, Bangri
Post, Hirakud, Barkul, Chandrakhol

(1) Miscellaneous:

Youth hostels at places of tourist

interest.

(ili) Tourist centres oOf inter-
national importance ;

Bhubaneswar, Puri, Konarka,
Rathnagiri, Udaigiri, Gopalpur-on-sea,
Chenatipur.on-sea, Chandeshwar,
Balighat, Chilka Lake, Simlipal Natio-
nal Park, Tikarpara Gorge, Chandaka
Reserve Forest, Khandagiri-Udaigiri
Hills,

(d) No reasons have been assigned
for non-inclusion of other centres In
the note received from the State Gov-
ernment.

Change of Financlal Year
51589. BHRI GIRIDHAR GOMANGO:

Will the Minister of FINANCE De
pleased to state:

(a) whether this Ministry discussed
with Central Ministries and the States

regarding the change of financial year
from 31st March to June 15th;

(b) if so, the views by the Minis-
tries and States regarding the exten-
sion of the financia] year; and

(c) it not, the change in financial
administrative set up at Centre level *
and State level proposed to get
through the difficultieg ansing due to
climatic condition in rural India at
the time of implementation and exe-
cution and clearance of projects and
programmes in time by Centre and
States?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No Sir.

(b) Doeg not arise

(c) While no proposal for change
of the financial year from 31st March
to 15th June was considered, pro-
posals for starting the financial year
from a different date (such as Ist
July, 1st August, 1st November, etc.)
instead of 1st April have been consi-
dered by Government from time to
time. The National Development
Council, which considered the matter
n Apnl 1969, wag generally of the
view that no change nced be made in
the financial year, In the Lght of this
view, Government considered the mat-
ter further and decided in May 1968
that the status quo should be maine
tained. This decision was also brought
fo the notice of Parliament in July
1069 In coming to this decision, the
various relevant factors like the
behaviour of principal monsoon, the
advaniage of having the enlire work-
ing season in one financial year, the
need to have the same financial year
for the Central Government and all
the State Governments etc. were duly
taken into account When the matter
wag examined agaln m  subsequent
years it was decided that the present
financial year may be retained as
there were no new grounds warrant-
ing a change in the earlier decision.
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Instructions to States regarding delay
in utilising the Earmarked Funds

5160. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) whether this Ministry Issued
instructions to the Stateg to study the
delay in utilising earmarked funds of
different departments and intimate
the steps adopted by them to utilise
the funds in time particularly the
funds for the Minimum Needs Pro-
gramme, Rural Development Pro-
gramme ang triba] development pro-
grammes;

(b) whether this Ministry is aware
of the fact that some States are un-
able to utilise the funds in time so
far; and

(c) the reaction of Government of
India regarding the utilisation of
funds by the States?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (ay to (o).
While no specific instructionssr have
been issued by the Mimstry of Finance
to the State Governments to study the
delay n utilising earmarked funds.
the State Governments have been
urged from time to time to gear up
their machinery for implementation
of Plan schemes and to take eflective
and determined action for proper utili-
sation of Plan allocations, including
funds for the minimum needs program
me, rural development and tribal
development programme. Under the
existing procedure for release of Cen-
tral assistance for State Plans, any
shortfall in the expenditure on the
earmarked sectors/projects results in
a proportionate reduction in the Cen-
tral assistance and there is thus an
inbuilt measure of deterrence against
poor performance,
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Direct flight between Coimbatore and
New Delhi

5162. SHRI K. A RAJU: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal
with the Government of India to in-
troduce a direct flight between Coim-
batore and New Delhi; and

{b) if s0, when will the proposed
flight be introduced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir. Not
at present.

(b) Does not arise.

Economy in Administration

5163. SHRI DURGA CHAND: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what steps Government have
taken in 1977 fo effect economy in the
edministration of his Ministry;
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(b) what is the saving in terms of
money as a result thereof; ang

(c¢) what further steps are being
taken in 1978 in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUFPLIES AND COOPERATION
(SHRI ARIF BEG) : (a) The steps
taken in 1977 by the Ministry of Com-
merce, Civil Supplies and Co-opera-
tion to effect economy in the adminis-
tration of the Ministry are asg fol-
lows: —

(i) The detailed instructions is-
sued in May 1977 by the Ministry
of Finance for effecting economy in
administrative  expenditure parti-
cularly in regard to creation and
filling up posts, travelling allowance,
over-time allowance, staff cars, tele-
phones and contingent expenditure
were brought to the notice of all the
officers in the Ministry and were
also circulated to all the attached
and subordinate offices, commodity
boards, granted organisations and
public sector undertakings under
the administrative control of the
Ministry for strict observance.

(ii) On the basis of a quick re-
view of the staff strength in the
Ministry and in the  subordinate
organisations a number of posts at
various’ lebels were either abolished
or held in abeyance including one
post of Secretary to the Govern-
ment in the Department of Com-
merce. All fresh proposals for crea-
tion of additional posts are subject-
ed to very rigorous scrutiny and
normally no new posts are allowed
to be created unless they are in
connection with approved plan sche-
mes or are found absolutely neces-
sary. There hag also been redue-
tion in the number of posts and
consequent economy owing to intro-
duction of Desk Officer system of
working.

(iii) Payment of overtime allow-
ance to all categories of employees
in the Ministry and itg attached and

127 LS—T7 -

subordinate offices is subjected to
review and strict control is being
exercised on such expenditure.

(iv) Tours both within the coun-
try ang abroad are restricted to in-
escapable occasions and the expendi.
ture thereon is restricted to the mi-
nimum, Proposals for sending dele-
gations abroad are serutinised with
particular care and are approved
only when the need for such delega-
tions is established beyond doubt.
The duration of the delegations and
the number of persong to be includ-
ed in the delegation are also kept to
the absolute minimum, As far as
possible our Ambassadors or High
Commissioners or Commercial re-
presentatives in foreign countries
are asked to participate in interna-
tional forums at various levels.

(b) While it is difficult to precisely
guantify the savings in terms of money
as a result of the economy measures
mentioned at (a) above, an idea of
the extent of savings effected can be
had from the following:—

(i) The abolition of the post of
Secretary to the Government in the
™ Deptt. of Commerce along with his
personal staff has resulted in an
annual recurring saving of Rs.
75000/ -.

(ii) The  abolition/holding in
abeyance of 78 posts in the Depart-
ment of Civil Supplies and Co-ope-
ration and its attached offices has
resulted in a saving of Rs. 5 lakhs
per annum,

(iii) The abolitiop, of a large num-
ber of posts in the organisation of
C.C.I&E. involves a recurring saving
of Rs. 9.7 lakhs per annum.

(iv) The anticipated expenditure
under the sub-head ‘Office expenses’
in the year 1977-78 in the Deptt. of
Commerce is expected to be less by
Rs. 1.85 lakhs compared to the
previous year.

The above mentioned items of sav-
ing are only illustrative and not ex-
haustive. The cumulative effect of
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the observance of the economy 1n-
structions 1ssued by the Government
15 expected to be considerable

(¢) During the year 1978-79 also, the
economy instructions will continue to
be observed and all efforts made to
contain the growth in administrative
expenditure It 1s also proposed to
subject as many orpanisations as pos
sible to detailed woik-study with a
view to regulating strength of staff on
a more scientific basis

Export Publicity

5164 SHRI YASHWANT BOROLE
Will the “Muimster ot COMMERCE
CIVII SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether he 15 aware of the fact
that all 1» not well with cur export
publicity and meny a buyer abroad
does not cven know what India can
sell im and

(b) fso what steps 2r¢ being taken
to improve the situation?

T1E MINISTER OF STATE IN THE
MINISTRY OF COMMFR(E AND
CIVIl SUPPLIFS AND COOPERA-
TION (SHRI ARIF BEG) (a) and (b)
The Government 1s fully seized of the
recd far ntems e publiaty of Indias
grow ng export potent als abroad and
ha e undertaken various measures ™
this direction  Somc of the imp
tant sleps taken by the Governm
are —

(1} Collection and  dssemination
of information regarding India's ex
port potentialities through the ex-
port-orientcd publications of the
Commecrcial Put haty Wing of the
Trade Fur Authority the Trade
Development Authority Export Pro-
motion Councls Commodity Boards
ete

(1) Parlicipation 1m  the trade
fairs abroad and holding  whollv
Indian exhibitinons in selected mar
kets 1 order to publicise India's
vast ecxport polenthialities

(in) Regular collection of material
relating to market inlelligence
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abroad, ag well as Tender notices
1ssued by purchasing organisations
in the foreign countrieg through the
Indian Missions and publishing them
11 the Export Service Bulletin To
ensure expeditious publicity of
overseas tenders a mid-week supple
ment of the Bulletin 1s also publish-
ed Information on liberalisation
of imports in foroign Lountries
GSP Loncessions and trade
arran.,imentg between India  and
other countries are collected from
official sources and published in the
Bulletin regulirly so that our enter-
preneurs could avail themselves of
the eaport opportunities

(1v) The Trade Development
Authority inter-alia compiles and
brings out special publicity cata-
logurs and Orgamiscs Buyei-Seller
Meets

(1) Financial assistunce trom the
Markel Development Fund is being
extended on schemes ind projects
for development of markets abroad
for Indin products and commod
ti»s Grants-in Aid from the MDF
inter-alia also over pubh ation of
1ournals directories brochures
pamphlets etc  for distribution
abroad, adverticements of India's
cxport products by the approved
organisations publicity fillms =etting
up of show.rooms ete

Goa Allowance to Emplovees of State
Bank of Indla

5165 SHRI AMRUT KASAR Will
the Min ster of FINANCE he pleased
to refer to the reply miven to part (b)
of 178Q Nn 6794 on S5th August 1977
regarding Goa Aliowance to emplovees
uvf State Bank of India and subsmdiary
lhanks and lay on the [able of the
Housr a copy of the agreement bet-
ween the State Bank of India and All
Indie State Bank of India  Staff
Federation authorising the State Bank
of I1dia to withdraw the Goa Allowance
pald to 1ts employees 1n Goa”

THE MINISTER OF FINANCE
(SHRI H M PATEL) State Bank of
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India has reported that though no for-
mal seftlement was signed with the
All Indla State Bunk of India Staff
Federation regarding the withdrawal
of Goa Allowance, an understanding
was reached with the Federation
about its phased withdrawal in one
of tbe bipartite discussions held bet-
ween the Bank and the Feduration on
30th-31st May and lst June, 1977. A
copy of the letter dated 13th June 1977
from the Stale Bank of Indip ad-
dresssd to the State Bank of India
Staft Federation conveying the under-
standing reached 1s 1n the given 1in
the attached statement

Statement

Copy of State Bank of India letter
No. PER/IR/23912 dateq the 13th
June, 1977 addresseg to the State Bank
of India Stafl Federation.

With reference to your .etter No
FED/?81 dated the 24th March 1977,
and our reply thereto vide our letter
No. PER/IR/16230 dated the 15th
April 1977, the matter was further dis-
cussed retween us at the Bipartite
Meerting held at this Office on the 30th
ang 3lst May and the 1st June, 1977.

2 Although no reasons could be
assigned to justify continuance of the
allowance, as a gesture of goodwill,
and with a view to avoid hardship
which may resull on account of sub-
stantial reduction 1n cary-home pay,
we agreed to consider withdrawal of
the allowance in 4, equal annual nstal
ments, In a further gesture to meet
the Federations demand to the extent
possible, we agreed to consider ‘"z
beginning of withdrawal from the i.'
July 1977.

3. Accordingly, we are adwvising our
Bombay and Ahmedabad Local Head
Offices that the Goa Allowance may
now be withdrawn in 4 equal annual
‘instalm&nls with effect from the 1st
July 1977 thereby reducing it by 25
per cent on the 1st July 1977. by
another 25 per cent on the st July,
1978 by further 25 per cent on the 1st

July, 1879. No allowance will be pay-
able as from the 1st July 1980.

4. The above Scheme will exclude
Panpm at present, but will apply to
Daman,

Export of Canneq Fish

5166 SHRI AMRUT KASAR- Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION he pleased to state:

(a) whether due to the export of
canned fish to the foreign countries,
the coustal States and the Union Ter.
ritory of Goa where fish ig an essen-
tial commeodity are facing acute short-
age of fish;

(b) whether 1t 15 a fact that the
fi.h caught by the mechanised bhoats
used by big business houses has been
exported at the cost of the local con-
sumers; and

(c) what steps Government have
taken to divert the supply of fish to
local markets in order to reach the
local consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG)- (a) No re-
port of shortage of fish in the coastal
States and the Union Territory of Goa
has so far been received. The export
of canned flsh from India 15  too
meagre to create a shoriage of fish

(b) Fish caught by mechanised
boats used .oy big business houses
are high priced itemg like shrimp and
lobsters which are nmot mass consump-
tion items for domestic consumers.
The exports are not at the cost of
local consumers.

(¢} The Government has restricted
the export of Pomiret and dried Bom-
bay duck in order to ensure supply of
these fish to domestic consumers at
a reasonable price.
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Release of Forelgn Exchange fo
Exportery

5167 SHRI VIJAY KUMAR MALHO
TRA Will the Miumuster of FINANCE
be pleased to state

(a) how much foreign exchange
was released and to how many expor-
ters for advertising expenditures
abroad during the last year and what
were these figures during the last
years of the First and the Third Five
Year Plans respectively, and

(b) how much foreign exchange
was relensed and to how many ex-
porters for participating in trace 1airs
and exhibitions abroad in the past
year and what were these figures for
the last years of the First and the
Third Five Year Plans respectively?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b)
As the records of the Reserve Bank of
India pertaiming to the last years of
the First and Third Five Year Plans
have been destroyed under normal
departmental rules 1t 15 not possible
to furnish the intormation partaining
to those years Informaton for the
year 1977 1s being collected and will he
laid on the table of the House

Foreign Exchange released to
businessmen

2168 SHRI VIJAY KUMAR MALHO-
TRA Will the Minister of FINANCE
be pleised to state

(a) how much foraign exchange
was released and to how many export
personnel on overseas busirgss tours
in the past year and what were these
flgures for the last years of the First
and the Third Five Year Plans

(b) how much formE\ exchange
was a'lowed to and how many busi-
nessmen holding blanket permits qur-
ing the past flve years and what were
the flgures for the last years of the
First and Third Five Year Plans, and

(¢) how much money 1n foreign ex-
chanre was released for paying
agency commission to exporters
agents abroad last year of the Furst
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and the Third Five Year Plans res-
pectively?

THE MINISTER OF FINANCE
(SHKI H M PATEL) (a) to (¢} As
the records of the Reserve Bank of
India pertamning to the last years of
the Fust and the Third Five  Year
Plans have been destroyed according
to depnrtmental rules it is not possi-
ble to furmish information for those
years The information pertaining to
1977 in respect of parts (a) and (c)
and the information pertmning to the
last three years in respect of part (b)
are being collected and will be lad
on the table of the House

Application ot self removal procedure
to Tobacco Warehouses

5160 SHRI MANOHAR LAL Will
the Minister of TFINANCE be
pleased to state the reason why
‘Sely Removal Procedure’ Stheme was
not Applhed in case of rematning to-
bacro  warehouses not attached to
Cigarette Factories whep system of
‘Physical Control’ was dispensed with
in case of all other Excisable Goods
on the ground that there was abuse
of power associated with the ‘Systan
of Physical Control’?

THF WINISTER OF STATE IN THF
MINYSTTY OF TINANCT (SHRI
SATISH AGARWAIL) When the deci-
sion w1s taken to extend the system
of self-assessment embodied m the
Self Removal Procedurce exceptions
were made in respeci of a few ex-
cisable ~ommodities which were found
to present complications i1n assessment
or where there was substantial move-
ment in bond There 1s substantial
movement of unmanufactured tobac
co in bond and i1t was not found suita-
ble for being covered by the Self Re-
moval Procedure The Self Removal
Procedure was however allowed in
the case of tobacco 1m warehouses at-
tached to cigarette factories  since
cigarette factories were to be covered
by the Self Removal Procedure and
the movement of tobacco from such
warehouses was normally made to the
cigarette factories on payment of
duty
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Self_Assessment Scheme of Income-
Tax Assessces

5171. SHRI §. R. DAMANI: Will
the Minister of FINANCE be pleased
to state:

(a) how many income.tax cases are
pending for more than two years as
on 31st December, 1077;

(b) whether the self-assessment
scheme is working satisfactorily and
what is their number and how does
it work ag percentage of total income-
tax asseasees; and

(c) whether all assessments under
this acheme are completed and, if not,
trow many are pending and for what
reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The in-
formation is being collected and will
be laid on the Table of the House as
soon as it is available.

{b) Self-assessment in fact is a re
guirement under the Income-tax Act,
1961 by which an assessee is made
liable to deposit the tax payable by
him according to his total income be-
fore filing the return of income, There
fs no scheme of self-assessment for
ihe completion of assessments.

Perhaps the intention of the Hon.
Member is to enquire ahout the work-
ing of Summary Assessment Scheme.
According to this Scheme, Income-tax
assessments in all non-company cases
(subject to certain exceptions) where
the returned income in the assessment
year under consideration and the
assessed Income in any of the two
preceding assessments is less  than
Rs. 75.008/- in the cases of registered
firms or Rs. 350,000/-in other cases
will be completed under section 143(1)
of the Income-tax Act, ie., without
calling the assessees to the Income-
tax Office.

This Scheme is working  saisfac.
torily. According to information avall-
able with the Central Board of Direct

Taxes, out of a fotal of 3584005 as-
sesgments completed upto the end of
February, 1978, 27,13,820 assessments
have been completed under this Sche-
me which includes both arrear and
current assessments. The number of
asgessments completed during the last
year under this scheme in the corres-
ponding period was 23,42,388.

Number of assesses who are being
assessed under this Scheme is 23,08,435
which is 685 per cent of the total
number of 33,71,339 of the effective
Income-tax assessees,

(c) At the end of February, 1978,
6.88.872 assessments were pending
under the Summary Assessment Sche-
me. These assessments are pending
due to a veriety of reasons such as
absence of complete details, delay in
submission of return of income and
non-furnishing of the documents along
with the return. It is, however, expec-
ted that at the end of March, 1878,
the pendency of the Summary As-
sessments will be considerably reduc-
ed.

Ban on export of Cumminseeds

5172. SHRI ANANT DAVE: Will the
Minister of COMMERCE, CIVIL SUP.
PLIES AND COOPERATION bLe pleased
to state:

(a) whether it is true that the cum-
minsceds export i{s banned;

(b) whether Government are aware
that bumper crop of cumminseeds are
laying in the flelds and the present ex-
ports are just about 1 to 2 per cent of
normal production;

(¢) whether this step will only
harass the farmers who are producing
cumminseeds; and

(d) what steps are being taken by
Government to protect the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
Government have recently banned the
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export of cumminseed because of ab-
normal rise in its prices in the country,
The National Agricultural Cooperative
Marketing Federation Lid. and the
Nat.cnal Cooperative Consumer
Federation Ltd have been directed by
the Government to make purchases of
cumminsceds and to see that the pri-
ces do not fall below the remunera-
tive levels to the growers.

Criteria adopted by Federation of
Indian Export Organisation and De-
parimeny of Commercial Intelligence
and Statistics, Calcutta for inclusion of
Names of Export Firms in Directories

5178 S!IRI NALHU SINGH Wil
the Minuster of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state.

(a) what 1 the difference mm the
criter.a adopted bv tne Federation of
Indian Export Orgamsation (FIEO)
and Department of Conimercial In-
teligence and Statistics Calcutta
(DC1S) for wnclusion of names of ex-
port firms i ther respective direc-
tortes of the Indian exporters and
how do their directuries uf exporters
duffer from each othe:

(b) what percentage of tota] Indian
exports (value and weight) are expor-
ted to foreign countries by (1) Aur,
(2) land and (3) Sea presently and
what were the figures at the end of
thwe First and the Third Five Year

Plans respectively;

(c) what percentage of Indian ex.
ports (value and weight) are carried
by (1) Rail, (2) Road, (3) Inland
waterways to International ports and
awrports from the hinterland present.
ly and what were the figures at the
end of the First and the Third Five
Year Plans respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND

cludes names of exporiers who are
memberg of FIEOQ. or any of their
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constituents, whereas the Directory of
Indian Exporters of the D.G.C.I&S.
includes names of exporters who have
Bood financial standing, export per-
formaneefmanuhctuﬂng experience.
Hence, the two directories are not
comparable.

(b) and (c). Statistics showing quan-

and value of exports carried

by different modes of transport from
hinterland are not maintained.

During 1875-76 about 84 per cent of
India’s total exports including re-
exports in terms of value were by land
and seca

Number of persons inm Undertakings
under Ministry of Finance

5174 SHRI SHIV NARAIN BSAR-
SONIA Wil the Minister of FINANCE
be pleased to state

(a) the class-wise (I, II, IIl and
IV) total number of persons in each
of the following Undertakings func-
tioning under his Ministry:

1 General Insurance Corporation
of India.

2 Lie Insurance Corporation of
India,

3 Nationa] Insurance Corporation

4 New India Assurance Company
Ltd.

5. Oriental Fire and General In-
surance Corporation.

6. United India Fire & Genera)
Insurance Company Lid.;

(b) the number of Scheduled Castes
and Scheduled Tribes In each class
and each Undertakings separately;

(c) whether the Government of
India’s Orderg relating to reservation
of vacancies are followed in the mat-
ter of recruitment and promotion m
these Undertakings; and

(d) if not, the reasony thereof?
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THE MINISTER OF FINANCE (SHRI H. M. PATEL)

Officers  Develop- Clencal Others
ment

Staff
‘Nauional’ 757 1146 4025 1080
‘New India . . 796 1668 3881 706
G.IC . 749 156 33
‘Unuted India’ 970 1319 4034 1143
*Onental’ 1y 1292 4280 1110
TorAL . 3784 5425 16376 4042
Lic . 4086 7356 36719 . 7097
Granp ToTAL . . . 7875 12781 53005 12039
(b) Sehel [ £ ¢ ot Scheduled Trbss (%, indicated wn brackets)
Officsss Develop Clencal Others
ment
Stafl
*National . . e 1=) 21(1 8)  68(x &) 3303 1)
‘New India . 2(8) —(—=) 4013 3143)
GIC . 112 —(=) 12(7 6)  10(30)
‘United India 1o 1) 1{o*B) 170(y 2) oB(B-5)
‘Onental’ —(=) 2{o°6) 124(2 g) rlo(g-sj.;
LI »  29(0 5)  3jo( 68) 1335(3 6) 1327(17)

{c) and (d) The LIC has been pro
viding for reservation for SC /8.7, in
ils services from 1965 onwards After
nationalisation of the Life Insurance
Business 1n 1956 most of the employees
belonging to wvarious grades were i1n-
herited from the erstwhile life insur-
ance companies where there wag no
prowvision for reservation of SC and
ST For the first time the Corporation
introduced reservations for §C. and
ST with effect from 1965 However.
as no direct recruitment to Class I
could be held from 1985-86 to 1975-76
it could not be possble to increase
the intake of SC/ST candidates 1n
Clasg I service of LIC. The direct re-

cruitment to Clasg I service hag been
resumed since last year and provision
for reservation of posts for SC/BT.
has been made As regards recrut-
ment to Class II posts (Development
Officers) generally selection to this
cadre 18 made from amongst success-
ful agents The Corporation has
issued mstructions to its Zonal and
Divisional Offices to make efforta to
enroll more and more candidates be-
longing to SC/ST communihes as
insurance agents 50  that sufficient
number of suitable candidates belong-
ing to these communities would be
available for appointment to this cadre
of development officers in the Desr



207 Wrnitten Answers

future To improve the intake of
SC/ST in the service of the Corpora-
tion the Corporation has taken the
following special measures —

(1) relaxation of 10 per cent marks
at each of the three stages of selec-
tion viz (1) elgibwuty (2) pre
recruitment test and (3) interview,

(1) Relaxation of upper age limit
by 5 years

(1) ‘Separate interview for SC/
ST candidates,

(1v) Re imbursement of TA for
candidates called for interview

(v) Hecourse to ad hoe  recruit
ment in the event of unsatisfactory
responge from SC/ST candidates
at the time of general selection

(v1) Extention of reservation and
other concessions in the matter of
promotion as well, and

{vn) Appomntment of Liasion OfM
cers for the effective implementa-
tion of the Reservation orders

After nationalisation of general in-
surance business it took some time for
the various general insurance com
panieg to be fully integrated and they
started functioning on an integrated
bagis only from 1075 Most of the em-
ployees of GIC and 1ls subsidiaries
are transferred employees from OVeT
100 insurance companies which were
not following any reservation rules
in Recruitment Rules the GIC has
provided for 20 per cent of vacancies
for members of Scheduled Castes and
10 per cent for members of Scheduled

Tribes
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Reservation for Promotion and Re-

cruitment of SC/ST in Undertakings

under Ministry of Tourlsm & Civil
Aviation

5175 SHRI SHIV NARAIN BSAR-
SONIA Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) the class-wise (1 II III &
IV) total number of persong in each
of the following Undertakings fune-
tioning under his Mimstry

1 Air India

2 Air India Charters Ltd,

3 Hotel Corporation of India Ltd

4 Indian Airhines

5 International Airports Autho-
rity ot India

6 India Tourism Development
Corporation Ltd

(b) the number of Scheduled Castes
and Scheduled Tribes in each class
and each Undertaking separately

(¢) whether the Government of
India’s Orders relating to reservation
of vacanciee are followed in the mat-
ter of recruitment and promotion In
these Undertakings and

(d) if not the reasons thereof”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK) (a) and (b) The
information 1s given in the attached
statement. !

(c) Yes Sur
(d) Does not arise

Statement
ol No “ame of the Organisation Totalnumber  Number of Number of Remarks
of employees Scheduled Scheduled
Caastes Tribes
employees employces
—_—
1 2 3 4 5 6
Indha and Aur Indu Clam I 43 ;1 i As
.3 Asr A AN ndis a,3. 15 on
e r.;mm Ld (Group A) ' 31-1277
Claas 11 2,535 180 5B
(Group B)
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1 2 4 5 6
Clas III 5/804 1428 187
(Group C)
Class IV 108 94
(Group D)
Hotel Cor| of India Ltd.  Class 49 2
3 BESSEs (Group A)
Class 11 43 1
(Group B)
Class 111 778 61 6
(Group C)
Class IV 704 1 16
(GroupD) 919
4 Indian Asrhnes. N N . Clas 1 2,107 42 9 Ason
(Group A) 1-1-78
Class 1L 8,087 591 130
(Group B)
Class 11 4,871 778
(Group C) 7
Class IV No such ts
(Group D) ° me
5 International Awrports Authority of Class I 104 7 1 a1 on
Inding (Group A) 81-12+77
Class II 148 12 4
(Group B)
Class [II 1,545 230 gl
{GrourC)
Class IV 1,284 541 %6
iy
6 II’IIIIETWII’-I. l:evelopmem Cor- {('::- & 392 14 2 oo
t ou %
poration mﬁ o , ) 31-12-77
(Grnurn)
%m 1 8,373 611 20
Claw IV 1,976 6
(Group D) a7

Complaints against the Management of
(Eoprtha) Gaya Branch of Unlon Bank
of India

5176 SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FINANCE
be pleased to state

(a) whether Finance Minister has
;eoeived any complaint from the resi-
dents of village Musari Thana
Kurthe (Gaya), Bihar against the ma-

nagement of Kurtha (Gaya) Branch
of Union Bank of India;

(b) 1if so, the details;

{c) whether Gdvernment are gware
that residents approached Bank
authorities for loan for purchasing
pumping set from authorised dealer
Hmdustan Machinery and Pipe,
Kurtha (Gaya);

(d) whether it is a fact that the
Bank management sanctioned loan and
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.nsisted that pump set be purchased
from another dealer (long distance)
Adarsh Machinery Kinjar,

(e) whether they have complained
that this cost them transport charges
of Rs 50/ and the pump set supphed
is of inferior matenial, and

(f) i so, whether gny enquiry will
be made?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Yes Sir

(b) to (e) The signatories have
complained that the Kurtha Branch
of the Union Bank of India wanted the
pumping set and accessories for which
they had applied for a loan purchased
from a non authorised dealer whose
shop was located at a distance of 15
KM resulting in an extra transporta
tion expenditure of Rs 50 The
material supplied by the dealer was
also substandard The signatories have
prayed that such mal practices should
be stopped and defaulting offic als
punmshed

(f) 1he complaint has been forward-
ed to the Umon Bank who have also
received a similar complaint directly
The Regional Manager of the Union
Bank has been instructed to proceed
to Kurtha and investigate thoroughly
into the complaint on the spot and take
suitable remedial action

v gfoefrt & whiafreend
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Bringing of Nationalisedq Banks, LIC
and Fublic Undertakings under Comp-
troller ang Auditor General

5178 SHRI K A RAJAN Wil the
Minister of FINANCE be plcased to
state

(a) whether Government have
a proposal under consideration for
bringing the Nationaliseg Banks LIC
and Public Undertakings under the
audit umbrella of the Comptroller
and Auditor General, and

(b) 1f so, what action 1s proposed
to be mmt ated 1n this direction?

THE MINISTER OF FINANCF
(S8HRI H M PATEL) (a) and (b).
The powers of the Comptroller and
Auditor General in connection with
audit of accounts are regulated in ac
cordance with the provisions of the
Comptroller and  Auditor General's
(Duties, Powers and Conditions of
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Service) Act, 1071, This Act provides
that his duties and powers in relation
to the audit of accounts of Governmeni
companies shall be performed and ex-
ercised by him in accordance with the
provisions of the Companies Act, 1956,
and in relation to the audit of the ac-
counts of corporations (not being com-
pames) established by or under law
made by Parliament in  accordance
with the provisions of the respective
legislations. Accordingly the accounts
of Nationalised Banks and Life Insur-
ance Corporation of India are not
subject to the audit of the Comptroller
and Auditor General of India and there
15 no proposal under consideration of
Government for bringing them under
his audit.

Relection grade Auditors in the Audit
Department

5179, SHRI K. A. RAJAN: Will the
Minister of FINANCE be pleased to
Btate.

(a) whether it is a fact that a Sub-
committee of the Departmental Coun-
cil of the Indian Audit and Accounts
Department has recommended that
the selection Grade Auditors in the
Audit Department be given a higher
Scale of Rs, 425—800 in order to
remove the stagnation in that Cadre;

(b) if so, whether any action has
been taken thereon:

(c) if so, the details; and

(d) if not, the reasons for delay?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d). No,
Sir. An item “remowal of stagnation
in the Selection Grade Auditor’s Cadre”
had come up for discussion in the third
ordinary meeting of the Departmental
Council, Indian Audit and Aeccounts
Department. This item was remitted
to a Committee of the Council for
turther consideration and report. The
report of the Committee iz awaited.
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Leave Reserve for ITOs in Income
Tax Depariment

3180. SHRI RAGHAVJI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that some
Leave Reserve Posts were sanctioned
in the cadre of ITO Class I in the
Income-Tax Department in the year
1977, and if so, how many;

(b) whether similar posts were
sanctioned in the cadre of 1.T.O, Class
1I; and

(¢) if not, what are the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-~
FIQUARULLAH): (a) Yes, Sir. One
hundred posts of ITOs, Class I (Juniox
Scale) were sanctioned as leave reserve
posts 1n August, 1977.

(b) and (c). In the cadre of 1TOs,
Class II, 135 leave reserve posts exist-
ed till December, 1975 when all those
posts were converted into duty posts.
The question of sanctioning leave re-
serve posts in this cadre is under
active consideration.
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Ty ¥ gy w1 IRrw Ay gl
TER AT AWE, WA, FOHET HHTH
waT wrefys agiaa) €1 IR QAT
o kg —

(v sqar #)

faefta ad

T W wwifEw arafes

qLA Tget
1 2 3 4
I wmex war frm-we
1975-76 1571 50 1800 00 2076 06*
1976=77 1982 00 2078 00 2104 95*
1977-78 2336 40 2300 00 1705 86
(wvadl, 1978 7%)

LAY WY AYT YA B ASRAT THEA
1976-77 & faq w9w

wfafraw 1976 # w=ta 1975-76 791

199 24 LT To 4T 33 42 FU¥ To Y Fr 4§

aqfrar ot wfaw &
II weor e
1975-76 9 25 9 25 11 18
1976—77 8 75 10 75 11 69
1977-78 10 75 11 00 9 92
(Frat 1978
aw)
IIT e
1975~76 43 00 52 00 54 46%*
1976-77 52 00 59 00 62 26%*
18977-78 45 00 50 00 42 05
(v 1978
%)
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Hfagwmm: 5 11908 Toaur 1 53 %0 To M, M 4k agfoar o
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1 2 3 4
VI. =t
1975-76 4 50 4 75 5.17
1976-77 4,75 5 35 5.54
1977-78 5 50 5 75 4.73
(wealr 1978
™)

(m) faeity ad 1975-76 a4T 1976—77 ¥ T Frafoa a< Fratoon & qor

a)
ITr 7wyt o FT A vPw F A ¥ gowew gewr A Ry eqEw

e
? -

(Fw e TeAr ¥)

v 1975~76 1976-77
ary ¥7 (fray fomr w7 @t mfae ) 241 24 299 07
AEYET MEE . : . . 11 18 11 69
o 47 ] . : 9 90 9 07
2M7-T . . . 3 21 3 16
() (w9 =0% st ¥)

faeira ad wrg-x7 wiafqaw 1961 & &<
143(1) & w=wia wrdr ®
T AT

1975-76 87 08

1976—77 . . . 93 69

1977-78 . . . 74 93

(31 femsay, 1977 A%)
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Remuttancey by Indian Residents from
Abroad

5183 SHRI K MALLANNA w
the Minister of FINANCE be pleased
to state

(a) whether any cases have been
brought to the notice of Government
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regarding the Indian residents abroad
who remit money to India through
compensatory payments, and

(b) if so, the action Government
have taken in this regard?

THE MINISTER IN THE MINISTRY
OF FINANCE (SHRI SATISH AGAR-
WAL) (a) and (b) Several cases
have come to the nolice of the Gov
ernment where Indians abroad remat
money to India through compensatory
payments (1e otherwise than through
authorised dealers, as provided under
the Foeign Exchange Regulation Act,
1974) 1n contravention of the provi-
swons contained in Sections Y(1)(b),
9(1)(d) and 9(i) of the Foreign Ex-
change Regulation Act 1973 In such
cases wherever the parties are found
guilty, penalties are imposed in the
adjudication proceedings as provided
under the Foreign Exchange Regula
tion Act, 1873 Wherever necessaiy,
prosecution 13 launched

Involvemeni of Grindlays Bank Ltd
in Maruti Motors Ltd .

5184 DR WVASANTI KUMAR PAN-
DIT Wil the Mimster of FINANCE
be pleased to slate

(a) has the Government inquired
from Grindlays Bank Ltd about 1ts
mnvolvement in Maruti Motorg Limit-
ed 1f so what was the reply recewved
from their Bank at Bombay and its
other Branches in the Country,

(b) has the Department of Mer-
chant Banking Division of Grindlays
Bank written off Rs 25000|- for pre-
paring project report of Marut
Motors, and

(e) 1n view of the questionable
methods like commussion, discount,
advertisement, finance brokerage etc.
in the books of Grindlays Bank per-
taining to Maruti Motors, Government
propose to investigate or initiate a
thorough probe of this Bank in the
above matter?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The
dealings of the banks with their con-
stituents, including dealings of the
type referred to in the question, are
looked into by the Reserve Bank dur
ing the course of their regular/ad hoc
inspections and if any corrective action
is necessary the matter is taken up
with the banks. The Reserve Bank
have, however, advised that according
to the practices and usages customary
among bankers any information relat-
ing to individual constituents is not to
he divulged.

Payment of Excise duty by Jute Milis
in West Bengal

5185. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether a number of jute mills
in West Bengal are removing jute
goods without paying excise guty;

(b) if so, whether Government have
made any investigation to this effect;

(e) 1if so, the details thercof; and

fd) what action has been taken
against those jute mill owners?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d). The
reports received by the Government
do not indicate that a large number
of Jute Mills in West Bengal are re-
moving jute goods without paying
excise duty. However, the information
in regard to the Jute Mills which are
indulging in this type of malpractice,
in the recent past is being collected
and will be laid down on the Table
of the House.

Exempti of 1 from Wealth
Tax and Death dutles

5186 SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Chief Minister of
Punjab has recently sent a proposal
to the effect that the farmers should

Written Answers 222

be exempted from Wealth Tax and
death duties; and

(b) if so, the reaction of the Gov.-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Gov~
ernment of Punjab have staled that,
according to the custom prevalent in
Punjab, agricultural land and imple-
ments used for agriculture, which, in
fact, belong to the members of the
family, are shown as asscts owned by
the head of the family. Hence, the
vaiue of such assets also gets included
in the value of the property passing
on the death of the head of the family.
The Government of Punjab have sug-
gested that having regard to this con-
sideration and with a view to improv-
ing the lot of agriculturists, who have
contributed a lot to the development
of the Stale of Punjab and to the
economy of the country as a whole. the
value of agricultural land and imple-
ments used for agriculture by farmers
in thal State should be exempted from
esfale duly.

(b} The suggestion made by the
Government of Punjab 1s under con-
sideration.

Fertilizer Loan from Canada

5187. SHRI M. RAM GOPAL REDDY:
Will the Minister of FINANCE he
pleased to state:

(a) whether Canada has recently
given Fertilizer loan to India; and

(b) if so, the total loan given and
its terms and conditiona?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Yes, Sir. By an Agreement signed on
22nd February, 1978, Canada has pro-
vided a loan of C§ 10 million for
financing the import of fertilizers and
fertilizer materials (ie. Muriate of
Potash, Urea and Sulphur, etc.) The
loan will also finance 90 per cent of
the ocean freight costs involved in the
transportation of these commoditiss.
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The loan 18 supplementary to the
loan of C$ 32 million provided by
Canada on 6th October, 1977 for the
same commodities

The loan carries no interest service
or commitment charges and 1s repay-
able in 50 years with an initial grace
period of 10 years

House Rent Allowance and Bonus to
Tea Board Employees

5188 SHRI CHITTA BASU Will the
Minister of COMMERCE CIVIL SUP
PLIES AND COOPFRATION be pleas-
ed to state

(a) whether Government are aware
of the long standing grievances of the
employees of the Tea Board in respect
of House Rent Allowance payment of
bonus ctc and

(b) 1t so the action taken for the
redressal of their grievances?

THE MINISTLR OF STATE IN IHLC
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) Yes
Sir The main deminds of the Tea
Board emplovees are as under —

(1) Enhancement of House Rent
Allowance

(n) Piyment of Bonus

(11) Introduction of
grades in the Tea Board

selcetion

(b) Increased rite ol House Rent
allowance to the employees of the Tea
Board has already Yeen sanctioned by
the Government from 1st March 1978

Since the Tca Board is not an insti-
tution established for purposes ot
profit hence provisions regarding pay-
ment of honus do not apply to the
employees of the I'ea Board

The other demands concerning selec-
tion grade have been considered by
the Government and grant of selec
tion grade to Group C' and D' cadres
excluding staff car drivers has already
been approved in principle and the Tea
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Board directed to proceas the creation
of selection grade posts, In gccordance
with the guidelines given in Ministry
of Finance OM dated 10-1-1877 Other
demands within the purview of the
Tea Board are being looked into by
the Board

Increase n Productive Potentla) in
Public Sector

5189 SHRI PRASANNBHAI MEHTA
Will the Mimister of FINANCE be
pleasud to state

{a) whethsr during the 1877-78 the
public ettor has 1awed 1ts productive
p~tential 1n companson to 1976-77,

(b) 1if so, to what extent,

(¢) the mé n reasons for this in-
c1ed450

(d) whethir the Government have
approved various projects for expan-
sion of existing capacity and new
schemes,

(e) 1f so what mie the projects for
expansion and

(f) the details of the new scheme?

THE MINISTER OF FINANCE
(SHRI H M PATIEL) (a) and (b)
The information 1eparding enterprises
in which production increised signi-
ficantly duning 1977-78 as compared
to the previous vear 18 given in the
stalement laid on the [lable of the
House [Placed in Library Sce No
LT 1980/78]

(c) the major reasons for improve
ment 1n performance are

(1) Higher demand resulting m
better utilisation of capacity,

(n) Commissioning of new pro-
1ects,

(11) Better utihsation of capacity
by diversification and

(1v) Provisioning of balancing

facihities

(d) to (f) Information regarding
investments exceeding Rs crores,
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which require the approval of the Gov-
ernment of India that have been sanc-
tioned is given in the statement laid

on the Table of the House, [Placed in
Library. See No. LT-1080/78].
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Misuse of Staff Cars

§191. SHRI MAHI LAL: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have re-
ceived complaints that the official
staff cars are being misused for per-
sonal work by the senior officers and
drivers of various offices of Govern-
ment of India; and

(b) It so, the steps taken by the
Government to check the misuse of
Government wvehicles?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b). No
speciic complaints about the misuse
of Staff Cars for personal work by
the senior officers and drivers of
various offices of the Government of
India have been brought to the notice
of the Finance Ministry in the recent
past. However, certain instances of
improper use of Staff Cars for private
purposes were brought to the notice
of Government in earlier years and
detailed instructions were issued to
ensure that the rules framed for regu-
lating the use of staff cars are strictly
enforced. The Ministries were in-
structed to take effective steps to en-
sure the use of Staff Cars strictly in
accordance with those  instructions.
The Staff Car Rules contain dstailed
instructions regarding control of staff
cars, the responsibilities of the con-
trolling officers, the kind of journeys
for which staff cars are intended to
be used, the journeys for which the
use of staff cars js totally prohibited,
the kind of non-duty journeys for
which staff cars can be used on pay-
ment at prescribed rates etc. The rules
also stipulate that the use of staff cars
is not permissible for journeys to
places of entertainment, public amuse-
ment, parties, pleasure trips etc. Jour-
neys for purposes of shopping or for
taking children to schools also fall in
the prohibited category. The use of
staff cars for such purposes even on
payment is not allowed. The con-
trolling officers have been made res-
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pongible to ensure effective supervi-
sion over the use of staff cars. For
this purpose, they are required to see
inter alig that the Log Book ig main-
tained in the prescribed form in ac-
cordance with the instructions. Thus
the steps already tdken by Govern-
ment would act as a deterrent against
misuse of staff cars.

Changes in Policy to Export Iron Ore
5192. SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government propose
to meke some changes in the policy
in regard to the export of iron ore;
and

(b) if so, the details thereof?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). There is no proposal at present
under consideration of Government to
make any change in the policy in re-
gard to the export of iron ore except
that efforts would be directed towards
diversifying the markets as well as
the commodity mix so as to maximise
domestic value added to this tradi-
tional export item,

Foreign Debt/Aig

5103. SHRI VIJAY KUMAR
MALHOTRA: Will the Ministen of
FINANCE be pleased to state:

(a) what is the total external debt
of India as at the current financial
year and which are the top ten donor
countries;

(b) what ig the Government's policy
in regard to receipt of foreign aid in
consonance with India’s objective of
self-relinnce; and .
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(c) how much time will the Gov.
ernment take to achieve the objective
of net zero foreign aid and complete
freedom from external debt?

THE MINISTER OF FINANCE'
(SHRI H. M. PATEL): (a) The esti-
mated total amount of external debt
of the Government of India outstand-
ing as at the end of current financial
year (March 31, 1078) is Rs. 11.339,41
crores at the current rates, and the
top ten donor countries are the U.S A.
Federal Republic of Germany, the .
VK, Japan, Iran, Canada, France, the
Netherlands, U.SS.R. and Irag.

(b) and (c). One of the primary
objectives of our planning 15 to ensure
the couniry's continued progress to-
wards  self-rellance. However, no
target date has beepn proposed for
attaining a ‘zero net-aid' position in
the Draft Five Year Plan (1978 83)
since external assistance on conces-
sional terms is needed at the present
stage of the country's development as
a supplement to the domestie resource
mobilisation.
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en All India Food-
Suggestion given by

5195. SHRI PRAEANNBHAI MEH-
TA: Will the Minister of COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the recent order which
provides for goods in transit to be
included in the stock-limit that food-
graing dealerg are permitted to keep
has been blamed for the steep rise in
pulses prices by dealers;

(b) if s0, how far this is true;

(c) what steps are being taken in
this regard;

(d) whether the latest amendment
to the Pulses and Edible Oil (Storage
Control) Amendment Order has been
declared as totally impracticable by
the All India Foodgrains Dealers;

(e) whether they have suggesteq its
improvement; and

(f) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). The in-
tention of the provision to
include goods in transit in the gtock.
limits is to prevent accumulation of
stock in the hands of the traders and
to ensure availability of pulses and
oils in adequate quantities to the con-
sumers. After the issue of this order,
the wholesale prices of pulses have
not shown any appreciable rising
trend.

(d) to (f). The Federation of All
India Foodgrains Dealers’ Association
have suggested withdrawal of the
amending order in respect of goods in
iransit or to double the stocks and
period limits. The impact of the
order will have to be watched for
some time before further amendments
can be considered.
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Imue of Bonus Shares by South East
Asia Shipping Company

5196. SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that South
East Asia Shipping Company Limited,
Bombay, has been refused consent for
issue of bonus shares worth Rs,
54 60,000 only;

(b) it so, the main reasons for ihe
same;

(¢) whether Government have re=
ceived any petition in this regard from
the company;

(d) if so, whether Government has
agreed to re-examine the issue; and

(e) it not, the main reasons?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The proposal did not fulfil the
prescribed guidelines for issue of
bonus shares.

(c) Yes, Sir.

(d) Government have already ap-
proved the company's revised applica~
tion for 1ssue of bonus shares worth
Rs. 7,80,000/-.

(e) Does not arnse

Raising of Capital by Firms

5197. SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that during
the month of February, 1878 eight firms
were allowed to raise the capital of
Rs. 28.20 million;

(b) if so, the details of the same:

(c) whether these include some
foreign firms also; and

(d) what are the firms and how
much each firm has been allowed?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) According
to a presg release issueg by Govt. on
24th Feb., 1078 eight firms were al-
lowed to raise the capital of Rs. 28.20
million under the Capital Issues (Con-
trol) Act, 1947,

(b) Details are as under:—

Name of the Company  Amount allowed
to be raised
(Rs. in lakhs)
1. Hein Lehmann (India) Lid. 18 oo
2. Atic Industries Ltd., . . 20000

3. International Comhumm

(India) Ltd. . . 2' 58
4+ Bakelitc Hylam Ltd. . . 376
5. Pressure Cookers & Appllnncrs
Lid. . . 24° 00
6. Kishan Prasad & Co. I.td. . 2° 50
7. Supreme Industries Ltd. . 13 49
8. Wintex Mills Lid. . 1775
TotaL . 2fiz- o2

(c) and (d). Of the above, first
four companies are having foreign
share holding of more than 40 per cent
in their respective share capital

Arrest of Smugglers

5198. SHRI MAHI LAL: Wil the
Minister of FINANCE be pleased to
state:

(a) whether Delhi Police has arrest-
ed smugglers recently;

(b) whether these smugglers have
any link with any political parties; and
if not whether they have any link with
international smugglers; and

(c) the details of articles recovered
from their possession?
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THE MINISTER OF STATEINTHE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (¢). Re-
ports received by the Government
show that on 7th march, 1878, the
Delhi Police seized 680 metres of
synthetic fabrics valued at Rs. 50,000/-
along with one car and one attache
case containing wearing apparel,
under Section 411 of the I.P.C. and
arrested three persons in this regard,
All the persons have been released on
bail by the Court. Investigations
made by the Police indicated that the
seized synthetic fabrics were of smugg-
led nature. Accordingly, the seized
goods have been iaken over by the
Customs authorities on 26-3.78 for
action under the Customs Act.

(b) According {o the information
presently available with the Govern-
ment, there 1s nothing to suggest that
the persons arrested in thus case have
any link with political parties or with
international smugglers

Replacement of Saleg Tax by Excise In
Phases

5109. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

/3) what are the views of each State
on the Centre's proposal for the re-
placement of sales tax by the excise
duty;

(b) whether the Central Government
have formulated or propose to formu-
late a proposal to replace the sales tax
by the excise duty in phases and in
certain items to begin with as has been
done in case of textiles, sugar and
tobacco pending the Stateg consent
on the replacement of saleg tax with
excise;

(e) If s0, what are details thereof;

(d) whether the Government propose
to replace the sales tax with excise
duty in respect of certain items in the
Union Territories; '

(e) if s0, what are the details there-
of; and

@ 1t answer to part (d) above
be in thowma&u. what are the diffi-

culties facing the Government in res-
pect of Union Territories?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The ques-
tion of replacement of sales tax by
excise duty has been discussed with
the Chief or the Finance Minisiers of
the States, The State Governmentd
have shown lack of enthusiasm for
the abolition of sales tax. No State,
except Delhi Administration which
is a Union Territory, hag written to
us for abolition of sales tax and its
replacement by Central excise duty.

(b) and (ec). In view of States
opposition to the proposal to replace
sales tax by excise duty, it is propos-
ed to discuss the question of rationa-
lisation and uniformity as between
States of their respective sales tax
rates, The opportunity is also pro-
posed to be utilised to discuss the
suggestion made by the Indirect Taxa~
tion Enquiry Committee to extend the
scheme of replacement of sales tax
by excise duty to some more items
like cement, medicines, vanaspati and
petroleum products

(d) to (f). It will not be possible
to abolish sales tax in Union Terri-
tories alone and replace it by excise
duty. Such a course would lead to ad-
ministrative and other complications
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Withdrawal of Excise Dufy on Genera-
tion of Electricity in Tamil Nadu

5201. SHRI D B CHANDRE GOW-
DA: Will the Mimister of FINANCE be
pleased to state,

(a) whether 1t 18 a fact that the
Chief Mimister of Tami] Nadu has urg-
ed the Centre to withdraw the proposed
two paise exclse duty on electnaty
generated both on grounds of principle
and practical consideration; and

(b) whether it is also g fact that in
the present context, when States are
pressing for additional transfers of re-
sources from the Centre to States this
unprecedented tax seeks to transfer
resources from State Eleciricity Boardg
to Central Exchequer and curtails even
the present limited gcope for State Elec.
tricity Boards and State Governments
to raise resources?t
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir

(b) It ig not correct to say that the
Central Government seeks to trans-
fer resources from State Electricity
Boards to the Central Exchequer,
through the excise levy on electricity.
Excise duty being in the nature of an
mndirect tax, 1t is expected that the
incidence of the new levy will be
passed on to the consumers. The
power of State Electricity Boards and
State Governments to ralse resources
by revising the electnicity tanffs, or
{mposing taxes on the consumption
and sale of electnicity remains un-

changed

Exploratiop for New Market for Irom
Ore

5203 SHRI C K. CHANDRAPPAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) whether it 1s fact that India 18
exploring the possibility of new market
for Iron ore Zincs and steel billets and
18 carrying negotiations with several
nations following the 40 per cent reces-
s10n in the Japanese Steel Industry,

(b) if it 18 so, the details thereof;

(c) whether it 18 a fact that the
Japanese Government would not take
more than six million tonnes of Iron
ore lump in 1978-79 against the con-
tracted target of eight million tonnes;

(d) if it is so, what is annual out put
of Balladila iron ore mines; and

(e) what will be the loss annually?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b)., Presumably the Hon'ble Member
is referring to the export of iron ore
fines. India, ag a matter of policy is
making continuoys efforty dgqwards
diversifying ita markets for the expord
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of iron ore. The important, among
the new markets, are West Europe
Middle East and Far East. As for
steel billets, the SAIL International is
not registering new demands in view
- of the sufficient export surplus not
being available.

(c) The Hon'ble Member is presam.
bly referring to the likely off-take of
lumpy ore by the Japanese Steel
Mills under the existing Bailadila long
term contract. Exports under ths
contract are likely to be 6 million ‘tor-
nes during 1877-78, ageinst the cun
tracted quantity of about 8 m'wu~m
tonnes, 10 per cent more or less. The
Japanese propose to import the same
guantity in 1978-79 also with an
assurance that increased importr of
Bailadila lumps 1d be considered
favourably in case the steel produc-
tion improves.

(d) According to an operational
plan prepared by National Mineral
Development Corporation, the produe-
tion of Bailadila mines during 1978-79
would be around 6 million tonnes.

(e) The loss, if any, would accrue
only if the Japanese do not increase
their off-take as promised.

Cases ggainst a Transporter of
Muzaffarpur, Bihar

5204. SHRI SURENDRA VIKRAM:
Wil the Minister of FINANCE be
pleased to state:

. (a) whether cases for smuggling and
hoarding were registered against a
prominent transporter and political
elite of Muzaffarpur in Bihar;

(b) if 80, what is the position in
regard to the cases; and

(¢) if the answer to (a) above is In
the negative will the Government look
into the charges against the persons
concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SBATISH AGARWAL): (a) and (b).
Presumably, the question refers to
one Ram Udar Jha of Muzaffarpur.
According to Information available

with the Government, cases of smugg-
ling of contraband goods were re-
gistered against him by the Customs
authorfties. Prosecution proceedings
against him are pending in the court.

(c) Does not arise,

Comprehensive Review of the Existing
system of Tea Marketing

5205. SHRI CHITTA BASU:
SHRI K. RAMAMURTHY;

Will the Minister of COMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government consider it
necessary to make comprehensive
review of the existing system of tea
marketing; and

(b) if so, the steps taken in this
regard?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). The Public Accounts Committee
(1977-78) in its 15th Report on “Cus-
toms Receipts” has inter-alia consi-
dered and given its recommendations
on the present system of marketing of
tea in India and abroad particularly
in London. The entire range of mar-
keting activities, as at present being
followed, has to be carefully reconsi-
dered in the light of the recommenda-
tions made in the above-mentioned re-
port. To consider these and other re-
lated matters, the Government of
India have constituted a Committee of
Experts on 3rd February, 1978 head-
ed by Shri Prakash Tandon, Director
General, National Council of Applied
Economic Research, New Delhi.

Probe inie sources of High Value
notes after Demonetimtion «

5207. SHRI CHITTA BASU: will
the Minister of FINANCE be pleased
to state:

(2) whether any probe was conduo-
fed by the concernsd agumeiss inte the
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sources of the high value notes after
the demonetisation measures; and

(b) if so, the regults of the probe?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
The Income-tax Department is making
the enquiries, ms necessary, into the
sources of the high denomination notes
tendered for exchange.

Ag per information presently availa-
ble, survey under section 133A ex-
amination under section 131 of the
Income-Tax Act, 1861 has been con-
ducted 1n respect of 9850 declarations
Search & seizure operations have also
been conducted under section 132
wherever warranted. Evidence gather-
ed indicates substantial evasion of
tax in a number of cases.

Release and Sale of Gold

5208. SHRI AHMED M PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have an-
nounced to sell gold in the open mar-
ket; and if so, the quantity of gold re-
leased and the rate at which it has
been sold; and

(c) the media through which it has
been released?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Finance Minister :n his budget speech
announced the Government's decision
to sell gold from the stocks held by
it ag an anti-emuggling measures. The
scheme for such gale is being finalised
and will be announced soon.
Suggesiions made by Projects and
Equipmeat Corporation for large scale

Export Orders

5209. DR. VASANT KUMAR PAN-

OPERATION be pleased to state:

(a) whether his Ministry is con-
sidering the suggestions made by the
Projects "and Equipment Corporation
ofl India Limtted to securs lirge ex-
port orders; and

MARCH 31, 1078

Written Answers 240

(b) whether Government have deci-
ded on the suggestion that ths En-
gineering Projects of Indla and Pro-
jects and Equipment Corporation
(PEC & EPT) ghould be encouraged to
enter iInto collaboration agreements
with the world sources for export of
potential items and equipments on
behalf of the Indian manufacturers?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Yes, Sir.

Equity shares issued and Pald up by
Lakshmi Commercia] Bank

5210. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be plaesed to state:

(a) the total number of equity
shares issued and paid up by Lakshmi
Commercial Bank;

(b) how many shares are held 1n
the names of its Directors, their rela-
tions and the concerns m which they
are interested;

(c) the total number of shares of
this Bank against which loang amnd
advances have been made by other
banks;

(d) out of the shares held in the
names of Lakshmi Commercial Bank’s
Directors, their relations and the con-
ecerns In which they are interested,
how many shares are pledged with
other Banks and for what considera-
tions;

(e) what was the position of such
loans when emergency was declared
and as on 30th September, 1978, 31st
December, 1876, 30th June, 1877 and
31st Decamber, T077;

(f) names of banks with whom these
shares were pledged; and

. (g) what corrective mmhu 2:
Goyerhment taken according to
Reserve Bank of Ipdia norms?

THE MINISTER GQF FINANCE
(SHRI H. M. PATEL): (a) and (b).

As on Blst December, 1077 the lssued
and peid up shares of Lakshmi Com-
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mercial Bank were 1,65473 and
1,685,379 respectively. Of these, as on
30th June, 1877, 27,812 shares (re-
presenting 16.8 per cent of the paid-
up capital) were held by the Bank's
«directors, Another about 24 per
cent shares were held by their rela-
tions.

(c) to (f). While Section 20 of the
Banking Regulation Act prohibits a
banking company from granting loans/
sdvances on the security of its own
shares, there is no prohibition on the
grant of loans or advances by one
bank on the security of the shares of
another bank. As such the informa-
itlon asked for by the Hon'ble Mem-
ber 18 not available with the Reserve
Bank.

(g) Does not arise.

ot gzt & aeafraw whroffe
a§ dmram

5212. sit f®c wtadt :  war
faw wat oz 7T A w7 w47

(%) 9wt & 9A  AOEES
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(@) =ar ag &= & fis afww gra
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12.00 hrs,

MR. BPEAKER: Paper to be laid
on the Table, Shri Sikandar Bakht.
(Interruptions).

ot qurerw @ (Ffegre ) @ wsmy o,
% tfew faar & Fr ot e oo fargr
"ot fagre ¥ Awgedar g ooy fearr
afeqg ¥ LY T T WX T, 29
AT FY TET ATT FT ITHT FAT FT
& vf mr Wi aF fet drgard
®Y wgT Ay AT 1 T EHAIE WY
WA ¥

MR. SPEAKER: You have not
given any notice at all.

wt qwow @ ¥ Aifes fem
S
MR, SPEAKER: Your notice under

rule 377 ig under consideration. It
will be considered. (Interruptions).

Don't record anything. Papers to
be laid. (Interruptions)*

12,62 hrs.
PAPERS LAID ON THE TABLE

DeTirLzp DEMANDS FoR GRANTS OF
THE MINISTRY OF WORKS AND HoUSING
FoR 1978-79

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table a
copy of the Detalled Demands for
‘Grants (Hindi and English versions)
of the Ministry of Works and Housing
for 1977-78. [Placed in Librory. See
Wo. LT-1980/78).
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&mhﬂm

Rerorr or Srupy Grour on INDUs-
TRIAL REQULATIONS AND ProcIoumrEs
AND A STATEMENT

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) :—

(1) Report of the Study Group
on Industrial Regulations and
Procedures.

(2) Statement of the decisions of
the Government on the above Re-
port. [Placed in Library. See No.
LT-1061/78]. y

NOTIFICATION UNDER AIR CRAFT AcT,
ANNUAL REPORTS AND CErRTIFIED AcC-
COUNTS OF INDIAN AIRLINES AND AR
INpIa rYor 1976-77, SUMMARY oF
Buoger ESTIMATES OF INDIAN AfR-

LINEs AND AIR INDIA ror 1077-78, ETC.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): I beg
to lay on the Table:—

(1) (i) A copy of the Aircraft
(Third Amendment) Rules, 1977
(Hindi and English versions) pub-
lished in Notification No, G.S.R.
1118 in Gazette of India dated the
27th August, 1877, under section
14A of the Aircraft Act, 1934 to-
gether with an explanatory note.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tion. [Placed in Library. See No.
LT-1962/78].

(2) A copy each of the following
papers (Hindi and English ver-
gions) under sub-section (2) of
section 37 of the Air Corporations
Act, 1958: —

(1) Annual Report of the Indian
Alrlines for the yesr 1876-77.

*Not recorded.
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(il) Annual Report of the Air
India for the year 1076-77.
[Placed in Library. See No. LT-
1964/78].

(8) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (4) of
section 15 of the Air Corporations
Act, 1953:—

(i) Certified Accounts of the
Indian Airlines for the year
1976-77 together with the Audit
Report thereon.

(ii) Certifled Accounts of the
Air India for the year 1976-77
together with the Audit Report
thereon. [Placed in Library. See
No. LT-1965/78].

(4) A gtatement (Hindji and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (2) and (3) above.
[Placed in Labrary. See No. LT-
1966/78].

(5) A copy each of the following
papers (Hindi and Enghsh ver-
sions) under sub-rule (8) of rule
3 of the Air Corporations Rules,
1954: —

(a) (i) Summary of Budget
Estimates for Revenue and Ex-
penditure of the Indian Airlines
for the year 1977-78.

(ii) Summary of Actuals for
the year 1075-76, Budget Esti-
matezs and  Revised [Estimates
for the year 1976-77 and Budget
Estimateg for the year 1877-78,
under Capital of Indian Airlines.
[Placed in Library, See No. LT-
1067/78].

(b) (i) Summary of Budget
Eatimates for Revenue and Expen=
diture of Alr India for the year
1877-78.

(i) Bummary of Actuals for
the year 1975-78, Budget Esti-
mates and Revised Estimates for
the year 1076-77 and Budget
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Estimates for the year 1977-78,
under Capital of Air India

(6) A statement (Hindi and
English versions) showing reasons
for delay in lgying ihe document
mentioned at item (8) above.
[Placed in Library. See No. LT-
1968/78].

ANNUAL REPORT OF COrrer BOAmD FOR

1976-77, ANp NOTIFICATIONS TUNDER

CanpaAMoM AcT AND ExPORT (QUALITY
CONTROL AND INSPECTION) ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): I
beg to lay on the Table:—

(1) A copy of the Annual Re-
port (Hindi and English versions)
of the Coffee Board for the year
1978-77. [Placed in Library. See
No. LT-1869/78].

(2) A copy of the Cardamom
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. GSR. 346 in
Gazette of India dated the 1lth
March, 1978 under sub-section (3)
section 33 of the Cardamom Act,
1965. [Placed in Library. See No.
LT-1870/78].

(8) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section

(3) of section 17 of the Export
(Quality Control and Inspection)
Act, 1963: —

(i) The Export of Automobile
Spares, Components and Acces-
sories (Quality Control and In-

., spection) Amendment Rules, 1878,
published in Notification No.
5.0. 717 In Gazette of India
dated the 11th March, 1978,

(ii) The Export of Silver Plat-
ed Wares (Inspection) Rules,
1978, published jn Notification
No. 8.0. 719 in Gazstia of India
dated the 11th March, 1078
[Placed in Library. See No. LT-
1971/78].
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AMENDMENT TO THE RESERVE BANK OF
InDia GuARANTEE FUNDp REGULATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table a copy of amend-
‘ment (Hindi and English versions) to
the Reserve Bank of India Guarantee
Fund Regulations, under sub-section
(4) of section 58 of the Reserve Bank
of Indig Act, 1934 [Placed in
Library. See No. LT-=1872/78].

12.03 hrs,

ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table
following eight Bills passed by the
‘Houseg of Parliament during the cur-
rent session and assented to since a

report was 1ast made to the House on
the 21st February, 1978:—

1. The Appropriation (Vote on
Account) Bill, 1978.

2. The Appropriation (Railways)
‘Bill, 1978.

3. The Approprmation (Railways)
No. 2 Bill, 1878

4. The Appropriation (Railways)
No. 3 Bill, 1978.
5. The Appropriation Bill, 1078.

8. The Appropriation (No. 2)
Bill, 1978.

7. The Mizoram Appropriation
(Vote on Account) Bill, 1878.

8. The Mizoram Appropriation
Bil, 1978

MR. SPEAKER: Do not record
anything.

(Interruptions) *

PRO¥, P. G. MAVALANKAR
{Gandhinagar): I am on a point

e
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of order. When you calledq Shri
Sikandar Bakht, the hon. Minister
of Works and Housing and Supply
and Rehabilitation to lay papers on
the Table of the House and other
hon. Ministers had also followed
him, simultaneously, several Mem-
bers of this House, our hon. col-
leagues, because of Some agitated
problems that they had, went on
saying something; and at that point
of time, you said: nothing will go on
irecord. But they kept on talking
and while they kept on talking......

MR. SPEAKER: What is your
point of order. Please formulate it.

PROF. P. G. MAVALANKAR: My
point of order is that while they
were talking at the top of their voices
and nothing wus being recorded,
simultaneously, Ministers laid papers
on the Table of the House.

MR. SPEAKER: That hag been
recorded.

(Interruptions)™

PROF. P. G. MAVALANKAR:
But we do not know what 1s being
laid on the Table of the House, If
a Member speaks without your per-
mission, you can say at the last point:
off the record. That ] cen under-
stand. But when the Members con-
tinue to speak at the top of their
voices and other regular business is
coming, we cannot hear; we cannot
even raise our voice, Therefore, I
request you to kindly ask the Minis-
ters to lay the papers on the Table
of the House again. (Interruptions)
Mr. Speaker, Sir, we have some sub-
missiong to make. (Inferruptions)
Yesterday, you also said to the Minis-
terg one after another including Shri
Ravindra Varma, the hon. Minister
of Parliamentary Affairs about the
delay in various Reports. Today also
the same thing happens. That s
why, we wanted io say something
on these matters and nothing is heard

4 .

“*Not recorded.
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amidst loud voices (Interruptions)
That is my point of order. When
things were not recorded, but only
when the members were quiet, then
you should have asked the Ministers

to lay the papers. May I make my
submission?

MR. SPEAKER: On what item?

PROF. P. G. MAVALANKAR:
‘We have jtems nos. 2, 3 and 4 regard-
ing papers laid on the Table of the
House. You see that Ministers are
again and again coming with explana-
tions as to the delay for this and that
paper and order that are to be laid
on the Table of the House. You have
been saying repeatedly to the Minis-
ters: please be more prompt and
more quick. But, jt seems to me that
nothing 15 happening. Surely, there
must be some reason. I am not say-
ing that Government is to be blamed
all the time. There are two proce-
dures. One js that there is a Com-
mittee on papers Laid on the Table.
1 want to know whether all these
delays which are occasionally being
objected to by us—and quite often
are not objected to—are being brought
to the notice of the Committee on
papers laid on the Table. Now, Sir
if they are brought to the notice of
the Committee on papers laid on the
Table, then what is the Committee
doing with those things. After the
Reports come tg the House, after-
wards, we have no chance to discuss
the failure on the part of the Gov-
ernment to lay the Papers etc. On
the Table of the House, I mean the
important documents and regulations
which must come on time. Where is
the remedy? We have no remedy.
Just now you stopped us. Next time,
also you will stop us. When the Com-
mittee lays a Report on the Table of
the House, again you will say, that
since the Report is laid on the Table
of the House, no discussion, If there
is to be no discussion, what has this
House to do with regard to the

*failure of the Government to place
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the papers on the Table of the House-
on time .

MR. SPEAKER: Mr, Mavalankar,
you are now and then quoting chap-
ter and verse about rules without
obeying them. Whenever you have
any objection in regard to papers be-
ing laid on the Table, you have to
give notice to me. Have you given
notice to me? Without giving any
notice, how can You raise it?

PROF. P. G. MAVALANKAR:
I have given many number of notices
in the past.

AN HON. MEMBER: These are
all routine matters,

PROF. P. G. MAVALANKAR:
What is the point in giving notices
on the same subject of deley again
and again?

MR. SPEAKER: Qtherwise, you
cannot raise it. 1 would have called
you if you had given notice to me.
You have not given any notice, That
is why I called the Ministers without
calling you.

PROF. P. G. MAVALANKAR:
You are right, Sir. But if delay takes
place everyday should I give notice
everyday? What is the remedy?

MR. SPEAKER: The remedy is to
follow the rules. Every thing js be-
ing sent to the Committee. If you
want a discussion, you can give
notice under rule 184. There is no
difficulty. You know the rules. The
rules are there. They are pot there
merely to raise a point of order.

SHRI BALDEV SINGH JASROTIA
(Jammu) rose—

MR. SPEAKER: I have not per-
mitted him. Do not record.

SHRI BALDEV SINGH JAS-
ROTIA:*

*Not Recorded
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MR. SPEAKER: You are asking
this House to discuss a legislative
measure thet js pending before a
.State Legislature! This House has no
jurisdiction at all to discuss a legisla-
tive measure that a pending before a
State Legislature. You must be
familiar with all these matters. Are
we tg discuss 1n this House a legisla-
tive measure that is pending before
another legslature? Something un-
heard of! And on that you are talk-
ing so much!

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, we are going to discuss the
Demands for Grantg of the Depert-
ment of Civil Awiation. You had
allowed us to discuss, through a call-
attention, the Boeing crash in the sea
near Bombay, The inquiry report
hag already been published in the
papers When the discussion on De-
mands for Grants is coming up on
the floor of the House, we, Members,
would like to know what that report
is. Please direct the Minister to make
1t available...

MR, SPEAKER: Before the dis-
cussion comes up, 1 will certainly ask
him to do it.

SHRI HARI VISHNU KAMATH
(Hoshangabad): When Mr. Mava-
lankar raised a point, you cited some
rule, Sir. Which rule was it?

Which rule was this under which
he can raise it?

MR. SPEAKER: A direction has
been given by the Speaker under his
powers that whoever wants to object

to the laying of any papers, he has
to give notice for that.

SHRI HARI VISHNU KAMATH:
Under which rule?

MR. SPEAKER: I am not under
cross-examination, You can come to
my chamber; we will discuss.
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12.15 hrs,

CALLING ATTENTION TO MATTER
OF URGENT FUBLIC IMPORTANCE

REPORTED BITUATION ARISSNG OUT OF
ACCUMULATION OF SALT STOCKs IN
VEDARANTYAM SALT COMPLEX
(TaMIL NaDU).

*SHRI §. D. SOMASUNDARAM
(Thanjavur): I call the attention of
the Minister of. Railways to the fol-
lowing matter of urgent public im-
poriance and request that he may
make a statement thereon:

“The reported situation arising
from unprecedented accumulation
of stock of salt in the Vedaraniyam
Salt Complex in Thanjavur Distriet
of Tamil Nedu for want of Railway
wagons leading to thousands of
workers being out of job.”

*THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Mr. Speaker, Sir, in reply to the
Calling Attention Notice, I will read
the following statement in English.

Vedaraniyam Salt Complex on the
Southerp Railway comprises of three
salt loading stations—Agasthiyampal-
li, Vedaraniyam and Adirampattinam.

From these stations salt moves
under three priorities (1) salt pro-
grammed by Salt Commssioner for
human consumption under priority
class ‘C', (2) salt for industrial use
under priority class ‘D’ and other non-
programmeg salt under priority class
‘E.

For the calendar year 1977 Salt
Commissioner programmeq for a move.
ment of 3517 wagons for human con-
sumption from these three stations.
As asgainst this programme, 3214
wagons were loaded. Loading would
have been full upto the quota Lut for
the severe dislocation caused by the
cyclone which affected the Metre

*The origina)] speech was delivered

in Tamil
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Gauge working of the Southern Rallway
in November and December, 1977, Fur-
ther, the quota given to Adirampatti-
nam station wag not utilised.

In the current year, from January
to 30th March, 1978, the ghortfall caus-
<d In 1077 of programmed salt has
been more or lesg made up by loading
1134 wagons against the guota of 882
wagons from these three stations.
During thege three monthg last year
only 880 wagons were loaded.

In spite of keeping up the loading
of salt for human consumption there
are outstanding indents for 709 wagons
©on 30th March at these three stations.
These demands are due to the free,
that is, unlimited acceptance of indents
by the Southern Railway for the
movemeny of galt programmed by the
Salt Commissioner though they are 1n
excegs of the quotag laid down hy him.

However, there has been g shortfall
in the first three months of the current
year in the loading of salt for ndust-
rial uge as well as that of non-pro-
grammed galt. Between January and
March 1977. 2130 wagons of salt were
loaded under ‘D’ &'E’ priorities where-
as in the current year loading has
been only of 500 wagons under these
priorities, Less loading of industrial
salt and non-programmed salt has
been caused by the need to step up
loading of imported fertilisers from
the sourtherp ports Loading of ferti-
lisers had to be undertaken on an
over.riding priority to rush them to
the farmers in Punjab, Haryana and
U.P. in time for sowing season. Less
loading of salt also resulted from ihe
reluctance on the part of traders to
accept open wagong in dry weather
for loading salt as they were doing
upto 1978-77.

The Officers of the Southern Rail-
way have already had a meeting with
the Deputy Salt Commissioner,
Macdras, on the 27th March, 1978 and
in this meeting strategy for improv-
ing the loading of salt from Vedaran-
iyam complex has been worked out in
detail. The Deputy Salt Commissioner
has also agreed to pursuade ihe mer-
chants to maxmiss loading of salt in
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open wagonsg for increasing the ioad-
ing of salt.

I give a firm assurance to the House
that whatever be the difficultieg in the
past, the backlok in the loading of
salt will be fully cleared witlun four
to six weeks, so that there is no ap-
prehension of workers being deprived
of their jobs. .

SHRI D. D. SOMASUNDARAM: 1
really appreciate that the hon, Minister
ig taking timely action. Even then I
want to urge upoen him one aspect ol
this matter.

You know, Sir, Vedaranyam ,s the
birth place of Sardar Vedaratnam Pil-
la1 who is called the Thennattu Gandhi,
that is the Gandhi of South India.
Two years ago the 10 km railway line
between Vedaranyam gnd Kodikkarai
wag proposed to be dismantled but
since then the proposal hag been with-
drawn at my request. But the :ail-
way track needs to be strengthened
ang I request the hon. Minister to
strengthen this line permanently.

Regarding the delay in transporting
of salt, about 18 lakhs of bags of salt
are loaded in Agasthyampalli. The
value of thig salt is more than a crore
of ruppes. As this salt is not trans-
ported in time about 10,000 workers
are thrown out of employment.

The Minister has already made all
the arrangements. Even then I re-
quest him and I know the difficulties.
The wagons are needed for transport«
ing cement, foodgraing ang other
essential items. Then they muat find
and allot more wagons.

Now, the present position in Agas-
thyampalli is that the acumulation
of salt there is 50 much that it needs
more than 800 wagons to clear them.
I want to know from the Minister
what is the strategy that has been
worked out for lifting the salt from
that area and in what time it will be
implemented. This is my first quest-
tion.

I do not know how the Minister
wants the merchants to acceot open
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wagons. I want the Minister shculd
allot an increased number of covered
wagong for the removal of salt tiom
that place.

PROF. MADHU DANDAVATE: | am
happy io find that the hon. Member
bag realised that whatever piompt
steps are to be taken, we are already
bn the move,

He has raised certain issues. In
connection with those issues I may
point out to him that if there are
ceriain bottlenecks regarding the move.
ment of salt, it is because lhere are
three categories of salt to be moved.
The first priority ig given to program-
med salt that is required for human
consumption. Second comes the salt
that is required for industrial uses, for
chemicalg and other things. These
movements are completely controlled
by the Salt Commissioner and the Rail
way authorities because g definite
quota is given to them. That is called
the Programmed Traffic. I wish to
point oyt to the hon. Member that the
salt that is there ig not mainly ageinst
the shortfall in the programme quota
of the movement of salt. Then over
and above the programmed ‘raflle
there ig the non-programmed salt that
is to be moved. It is mainly here
that i1t has failed and there are two
important reasong for that. One of
the reasong wag that the movement of
fertilisers hag caused certain cons-
traints. I would like the hon. House
to remember what exactly the cons-
traints are and what was the {otal
number of wagons that were required
in an extraordinary situation for the
movement of fertilisers.

T will just give you the figure of
four months. In December, for ins-
tance, in 1876-77, 32 wagons were
required per day on an =verage for
loading of fertilizers. This year that
is, 1977-78 instead of 82 wagons 123
wagons were required per day. In
January 1976-77, B4 wagons were
required but in 1877-78, 98 wagons were
required. In February 1976.77, 11
wagons per day were required but in
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1077-78 96 wagons per day were
needed. In March 1976-77 35 wagons
per day were needed but in 1977-76 as
many ag 116 wagons per day were
required to move the imported
fertilizers,

The figureg show that whereas in
1876-77 we were utilising only 63
wagong to move the fertilizers, now in
1977-78 we are using 108 wagons per
day to move the fertilizer. This is one
constraint,

The second difficulty which we have
not been able to remove by having
talks with the traders is regarding the
failure of the traders to move the salt
in fair weather in open whagons
because there is & lot of constraint on
the closed wagons, In fair wealher we
are providing them open wagons as
during such weather we can move the
goods., Without any damage to them.
Here again very interesting figures are
there ag far as the use of open waptns
by salt merchants Is concerned. In
1976-77 the open wagons which were
utilised to move the salt on the South-
ern Railway were 12699 and now for
reasong best known to the traders In
1977-78 the number of open wagons
which were used to move the galt on
the Southern Railway is 2460 only.

We have provided them open wagons
but whereag in 1876-77 they were pre-
pared to move 12699 open wagons for
carrying the movement of salt, now
in 1077 that number has come down
to 2460. But this does not mean that
the number of open wagons provided
by the Rallways is less. It is because
of their failure to accept even in fair
weather the open wagons. What we
have done is, I have already stated in
the gtatement that has been made that
on 27th March 1978 there had already
beenn a meeting of the Deputy Com-
missioner Salt ang the Southern Rail-
way authority is and they have already
planned a strategy with an assurance
that they will be able to persuade the
salt traders in thelr own interest and
in the interest of general community
to accept the open wagons in the falr
weather,
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There are two aspects of the falr
Sometimes the weather is
not fair at the place from which the
salt is moved, Sometimes it is not {air
at the receiving centre. We have to
find out which are the months which
are free of rainy season in both the
South and the West as well ag Bengal.
Bihar and other regions where actually
the entire commodity is to be carried.
We have to persuade the traders to
accept the opon wagons as in the past.
There 1s one more difficulty, to which
I will make a reference. There have
been some complaints from some mem.
bers, particularly from Gujarat and
West Bengal that in the past there has
been certain provision regarding the
movement of salt which 15 moved by
manufacturers with the higher working
average and manufaciurers with the
lower working area For inetance, us
per the rule. we have divided entire
acreage into two categorica- those
who have more than 1U acres irom
which ralt 15 produced, they are decla-
red as lLcenced manufactlureis, There
are cerlan advanfage. and (here are
certain disadvantages to them from
their point of view and not irom the
point ot view of the workers ‘1 he
disadvantace to them 1s those who are
hicenced manulacturers moving {her
salt 1o ciflereny parts 1s that their
workers are subject to  Bonus Act
Provident Fund Act and many other
Acts That s  constrant on the
manufacturers The advantage is, if
they are licenced manufaciuters they
have got the facihily of mowving the
salt under higher priotity A< you
very well know all the priontes are
divided between A, B, C & D Priority
A 1. given to defence operations, Pri-
orty B is given to foodgrains, ‘ertili-
zers and 1odised salt which is used with
certain medicine to prevent aberrationg
of the glands to prevent Goitre. Then
cement. coal. railway matettals and
some ores, all of them come under C
Under D we have got industrial sall,
pulses, edible oils, etc. And the rest
of the commodities come under E.

Naturally the manufaciurers I'ke
that higher priority should be given.
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Therefore, those who are licenced
manufacturers, to'them the priority is
given, subject to the condition that
their wage earners are subject to the
Bonug Act, Provident Act, etc. That
1s the constraint. The advantage 18
that they get g higher prionty. The
difficulty 15 this; Those who have less
than 10 acres are no{ able to get higher
priority—they get E priority. We havg
therefore recommended {o the Industry
Ministry a new formula by which irres.
pective of the himit of land all will be
ahble to get some advantage which will
go to the interest of the consumers.

Those recommendations are very
important. ] will mention these two
recommendations and romplete my
submissions

The first one is this: The ceiling
lmit on the manufacturing area
for taking licenve to manufacture salt
should be lowered from the present
level of over [ acreg to 3 arres. This
provision will enable gll sal* manulac-
turers who produce salt in working
areas of three acres and above to H&
included for allotment of quotas under
the ronal scheme,

What happens {o those who have lesg
than 3 acres” We have made another
recommendation to the Indusiry Mims.
try that those who have got working
land<= less than 3 acres rar combine
together ...

MR. SPEAKER: Salt has become
very salty.....

PROF. MADHU DANDAVATE: I
know how intricate the problem is
with the South and he is the only
Member who has raived the issue.
Therefore 1 want to give s complete
answer so that he will be fully satis-
fied

As far ag my Ministry is concerned
in order fo avold the difficulties, we
have made recommendation to the
industry Ministry that the small manu-
{facturers could group together and they
could form a cooperative society. If
they form such cooperative rocieties
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even those who have got working land
less than 3 acres will be able to get
priority on this basis and the problem
will be solved,

I am sure that in view of what I
have stated now, no further questions
* will be asked.

1233 hrs,

PUBLIC ACCOUNTS CUMMITTEE
SIXTY-NINTH REPORT

SHR] C. M. STEPHEN (ldukk:): 1
beg to present the sixty-ninth Report
of the Public Accounts Committee on
Action Taken by Government on the
recommendations containad in their
Two hundred and thirtieth Report
(Fufth Lok Sabha) on Txpansion of
Mormugao Port

12.34 hrs.
RAILWAYS CONVENTION COM-
MITTEE
Seconp Rerorr

SHRI KRISHAN KANT (Chandi-
garh): 1 beg to present the second
Report of the Ralway Conveniion
Committee on Action taken by Govern.
ment on the recommendations contain-
ed in the Eighth Report nf the Railway
Convention Committee, 1973 on “Rail-
ways” Fourth and Fifth Five Year
Plang ani other Ancillary mutters ™

1235 hrs.

PETITION RE GRIEVANCES OF

WORKERS OF KALTA IRON MINE

UNDER HINDUSTAN STEEL LIMIT-

ED (ROURKELA STEEI, PLANT),
KALTA (ORISSA)

SHRI RUBIN SEN (Aransol): Sir, 1
beg to present a petitinn signed by

Matters under a6o
Rule 877

Shri Rabi Narayan Navak and other
workers of Kalta Iron Mine under
Hindustan Stee] Limited (Rourkela
Steel Plant), Kalta District Sundergarh
(Orissa) regarding their grienvances.

I am demanding that all the 1500
workers including 550 former Gorakh-
purl workers in Kalta Mines shouli Le
absorbed as regular workers All the
termunation noticegs should be with-
drawn foithwith The munagement
should be prevailed upon nat to 1n luige
in crealing communal sad rexional
tension among workers All lsbaur '
lawsg should be implemented n the
mineg 1n full

12.37 hrs,
MATTERS UNDER RULE 377
(i) Sarranria ComMmissioN REFORT

SHRI § D SOMASUNDARAM
(Thanjavur)* Sir, I wish to raise an
important matter The present Chief
Minister of Tamil Nadu Thiru M G
Ramachandran made allegations
against Thiru Karunanidhi, ithe for-
mer Chief Minister of Tamil Nadu
Government consfituted a3 Comms-
sion headed by Justice Sarkaria to
enquire into the allegations

I feel there has been great delay
in sending the Sarkama Comrmis-
gion Report to the Tamil Nadu Gov-
ernment The Report should he sent
to the Tamil Nadu Government im-
mediately with necessarv direclions
for follow-up action

I also feel thai there has been
delay 1n lading the Report on the
Tables of both the Houses of Parla-

ment
I want to know from the Gowvern-

ment as to when the Report will be
laid on the Tables of both the Houses,

(ii) RerORTED REORGANISATION OF
Truecom Facrorres

SHRI SOMNATH CHATTERJEE
(Jadavpur): I rise to bring tp your
notice a serious matter.



261 Matters under

The office of the General Manager
Telecom Factories Calcutta hag at
present been directing and supervis-
ing and coordinating the three de-
partmental telecom factories at Cal-
cutta, Jabalpur and Bombay under
the Director General P, & T. New
Delhi, The factories manufacture
telecommunication equipmenis to
meet the demands of the P. & T. and
Telephone gervices of the country.
A fourth factory js coming up at
Bhilai and there ig a proposal to
start another factory for which the
site has not yet been selected. It is
necessary to build up an efficient or-
ganisational set up which will
modernise and expand the factory
and coordinate the manufacturing
programme of the four factories in
a better and more efficient manner.

At present, the General Manager,
Telecom Factories, Calcutta is in
overall control of the factories at
Calcutta, Jabalpur and Bombay
which has helped in proper and
coordinated control of the factories
and their devliopment.

It is understood that a proposal
has now been made, in the name of
reorganisation, for the upgradation
of the posts of heads of Telecom
Factories gt Jabalpur and Bombay
to the gtatus of General Manager
(with the rank of Post Master Gen-
eral) and for delinking them from
the control of the General Manager,
Telecom Factories, Calcutta and fur-
ther providing that the General
Manager at Calcutta would be
looking afler only the Calcutta
Factory, By this process, the pre-
sent control level in the office of the
General Manager at Calcutta is being
dong away with resulting jn substan-
tial dilution of the proper control
and coordination of the three Fac-
torieg and also in phenomenal in-
crease in the cost of production by
not only raising the status of the
General Manager at Jabalpur and
Bombay but alsg by inducting more
persong at the officers level The
present strength of officers at Jabal-
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pur and Bombay is already top-
heavy. The move of reorganisation
has been made surreptitiously and
is not for the benefit of either the
organisation or control of the Tele-
com Factories. The proposed reor-
ganisation has no relation with public
interest on the other hand, it is to
be implemented by creating posts st
higher echelons and granting accele-
rated promotion to a large number
of officers.

There seems to be a move now-a-
days upon political considerations to
ghift offices of various Government
undertakings from Calcutta and other
places in West Bengal or 1o dilute
the importance of such offices, The
employment potential in West
Bengal will be seriously hampered if
an important Central Gavernment
headquarters established at Calcutta
and functioning efficiently since 1942
is wound up and taken away from
the State of West Bengal. There is
no justification for shifting the con-
trol level out of the State. The ex-
isting staff in the control offices of
General Manager at Calcutty will be
faced with losing all promotional and
other service privileges and it will
also result in the shrinkage of the
cadre,

The move has created great re-
sentment amongst the employees
and also great uncertainties and the
Government should jmmediately take
steps not to give any effect to such
proposals which will only embitter
the relations between the manage-
ment gnd the workers and will also
prejudicially affect the State of West
Bengal.

(iii) REPORTED CRISIS FACED BY PADDY
CULTIVATION IN KUTTANAD KERALA

SHRI B. K. NAIR (Mavelikara):
Mr. Speaker, Sir, I wish to draw the
attention of this House and through
the House, of the Government of
India to the grave crisis developing
in Kuttanad, the rice bowl of Kerala,
The cost of cultivation of paddy has
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reached exhorbitant levels, the yield
has been steadily going down, damage
and crop.failures widespread and
frequent and currently the price has
been gomng down to such low levels
that the farmers in large numbers
an: constrained to abandon cultiva-
tion and leave their holdings fallow.
According to an official estrmate made
some time ago, the loss incurred was
Rs 500 per acre 1In actual fact, 1n
most cases 1t may be anything upto
s1IX or seven hundred rupees

Kuttanai comprises of about
80,000 hectares of paddy land The
cultivators number about a lakh and
the workers dependant on agricul-
tural operation number about four
lakhs The entire area, the enthre
population 1s facing desolation

I take this opportumity to make a
fervent appeal o the Government of
India to make available whatever
assistance and 1clief they can to
save the situation A Commiitee of
experts may be appointed immedia-

telv to studv the whole problem and
Suggest remaedial mensures The
scope and dimension of the measures
needed are entirely hevond the capa-
ug’ of the State Government to pro-
vide

(1v) REPORTED ATROCITIES ON HariJANS
IN KARNATAKA, ANDHRA PRADESH AND
MAHARASHTRA

WY wtg amA (wAAYs ) wenm
w1, faam 377 & wewia & oo
w31t faqq w s wvEr 1 oo
@A ARAT 7 1 mEA W owE arr
B T g F Ay ¥ azw
% ATFT a7 T & ¥ avg waar gy
g fr &t &5 qe FAIEZT, AT e
AL & et qv 21 78 goqraren
& I X qA@AT IIA0 W@ AP
8T G AF1 | wa AT T A ghowar
F XA TATE A TAFT A NP wIRAY
fax afrer mar & Ay we o
& 437N 38T et sy wma &
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& IR ¥ wawe Ay 1 Hay
wrrar g fe ga awd, feedy e &,
oF it gieow N ra A & fag
waw &1 ¥ wToar fRa famr o
Qe OGS A A aEn 9eTs § wfew
wtew, wry Al agros; & ghiom
¥ geaeg HogEr W A 984 |
geifag A wre wafew, W E W AG-
e 7 gheudl aTEl @ WA &
fagz & 71 At AIFT KT oA
WIEfaa FEATE |

FATeH T AT TET ATFTAIT
¥ odts 8, 999 oF g W
g fogr M 1 W Eg?ﬁﬁrir
% [ §F A o7 gwen g,
AFTA AT T G17 IAA oF gfraw
afgen w Frntwefemiman | o wiw
1978 &1 &gt & AT,.9¢ faqu A
arar famm gr 7o gt fosw 7 3t
aeq g% 1 ga? v gat A W
F1 BT H AT AA 77 0 1\
gt fotq 7 ooeere AgA WoTEE
T @ oh wATg AYAA AT gfee
X TAT T REA PN, G TH
B Ce R i CONE GAE L |
7 gfrwqar =1 FAT ofawr fog @
g7 YW AANY TE AT T 2
st gad Trew v e 2w AW
FwH ASTFCAIRE

LA AT AT FIA T7 AR F
ot gfrsd1 av «m" ¥AW 7, FAEw
¥, W ¥ AW I TE T A wgiy
gt vz 3w A w7 g Ao st
fagzmnia a7as 7 AN TE &
WO F N1 T ON(H ZIF qF gy
WA WY A A w owIA qriy f )
Fga s 9A9% a7 ¢ I fgeam & oo
sty AT gfzer et 7 2w ¥ Al
foedt st T FAaT 97 SRR
A1 AadeT TAA AT W ¥ T ey
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o f) wiwn S o
S waEgd AAT g 1 ¥ &0
& wad qw Wt gieom T e g
2O A xEwrEg T FAG 9w
st g afer swe Tl oW
AT gfer Aty gaqd amTaTg T
fegem &t s Y 1w Far W
fow awg wrar 2wl § sowr AW
# g g g g fe gfomt &
amy ¥ oy frg ¥ gfe et §
IAF HTE E AT A7 AT § W
FAF o Ay W I WA g
IFN AT W A )y § & g
wrgar g s 37 & aer 57 ¥® &40
&7 9T Ifegr & w1§ gt 7Y e
9% §3 a1 &7 fggem & w1 &1
IRE FT @ f—  (wwamw)
FATE ¥ AT AT W A
N ¥ ag o fr fredt wfesy &
oF ArrATY ¥a7 § o an ¥ o
A7 ¥ smar w(w fean §, W fggea
¥ TN ¥ o ury Aar §, SAF A
AT ot & AT gferrardty weAmm)
FAEF A AT BT IEIE AR K A
ST TE QT T AT FT TIST
§ T AT I g A eAd qg
& uw mz A frreard, wer ax
I A § A gfeom e A g,
AR A Ear uw weg W agY fraear
2 # ArerT ¥ g g R owd o
ghram sargr s & Ar qrY safvad)
#1 "ATATY fAFETT ¥ 77 ¥ 4 5
g amFrgar A Ag 1 Fag e
wgaT Trgar g fr Qo #vy ey apfay
8T ArIfewar &1 W qETy v oy
e | " g arq fam qew AET &
WA ww gfedty giom oT dnt
Y FUET FIHT T T INY (VB
forar strq, fiee wmR 9g wrie W1 qeS
wargY a1 fady i ot w1, Ty
qrEt ST EY
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q AT qTAy g @Y § 17 I T
g F &1 A Fear wmar wfgg o
T W At arle ® srowEre
F4T 61T qg ¥E T € A7 F7H L
{0 T T | Y & gY@, o oy
awd &t @} fog Afom o @ @,
gfom & Fax Y frg gx o §, an-
W §T qaem qer @ § W dqwm A
fox ¥ ammwdr o s =gt
§ T ¥ w¢ § ot @ [
il 7T WTEAT g, At avarendy A
fovare = £ &, 9 wwEw W
fardwer & fawre #77 8, wd @
FT AT & qA KT qHEE HL
7ot & v gt o ww ¥ 7w v
HAAT § | 9% 1L 3AM Y g IE §B
T Moz gn o & fac
¥ a7 30 A AqarAY ATAT ATHAT & 1 62
FXTE AV Y 5T & [ awvar gy
& formr ot 7, Forr gfer grat & wivt 27
wraTEY 1 genr a7 7g fex e A
T, qut S ST s E
wrt uy Y § T s A Y, SEe
T 91T WY 1% 30 #Y 3@ gAN ¥
FHTAY WY | § T AT W, AT
%1 s0wdt sfe mir F ATATVTEY e
¥ araaT wvar g AT Ad 997 3
fr & @7 qFE F30 ¥g 74T WX
TR AT A3 g0 § 1 T 4w wr vy
% | 17 AT ¥ g wnra w1 qow ger
g =@ ox et @Y o gw A
A1y g€ ¢ wir feaer & arc A%
wifom gdmar Aifeq fav & fea Wy
EAT? WY qEaTa £ §, TART A WT
wET W7 A pATET gw AT Y A
21 89w WI9H 377 ¥ Wy @
g7 w1 #rer faar § 1 @ o9 Al
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w1 qf ATt § ) 377 W AT ¥ WY
W g gy v frar

sitwelt sore it : (wef QW)
m'ﬁ’i“‘--

«MR. SPEAKER : Do not record.

MR. SPEAKER: No, No. Nothing
doing. Do not record Rules do not
permit me

“SHRIMAT] MRINAL GORE: **
SHRI UGRASEN (DEORIA); **

MR. SPEAKER I wunderstand
yesterday one of the Chairman on
the Panel of Chairman allowed some-
body to make a statement which is
totally against the rul.s You have
given the Calling Attention notice
today which can be considered for
Monday. I cannot change the rules.
It somebody has allowed 1t, it is
totally illegal. Once I allow, 1t will
become a precedent So, do not re-
cord.

SHRIMATI MRINAL GORE.**

MR. SPEAKER: There are many
champions for ladies but the rules do
not champion them. So, 1 will not
allow. Do not record anything, I
do not want to get a bad precedent.

SHRIMATI MRINAL GORE: **

MR, SPEAKER; I told you already
it would be a bad precedent. I will
not allow it. I will never set a bad
precedent,

SHRI MOHD. SHAFI QURESHI
(Anantnag): Sir, I would like to
know whether my 377 has been ac-
cepted.

MARCH 31, 1078

Rule 377 268

MR. SPEAKER: No, no. Not today.
Now Mr. Sivaji Patnaik,

(v) REPORTED TERMINATION OF AGRED-
MENT FOR SUPPLY OF WORKERS BY
CENTRAL EMPLOYMENT EXCHANGE
(LaBOoUR) GORARHPUR TO0 HmvNDUS-
TAN StezL Laov.

SHRI SIVAJI PATNAIK (Bhuba-
neswar) : Sir, I beg tfo submit the
following under Rule 377. Conse-
quent to the termination of agree-
ment for supply of workers by the
Central Employment Exchange (lab-
our) Gorakhpur to Hindustan Steel
Ltd. (Kalta Iron (Mines) 550 workers
are lhkely to be terminated after
17th April, 1978, The action of the
HSL management is arising out of the
successful struggle of the workers to
win a higher rates of wages and im-
provement in  living conditions.
When the management of Rourkela
Stee] Plant is purchasing iron ore
of 20,000 tonnes and manganese of
7000 tonnes from outside, the retrench.
ment notice to these workers is
clearly meant to recruit new cheap
labour by throwing on Street these
550 workers who worked for 5-8
¥yearg in this mine,

The decision of the Hindustan Steel
management amounts to an unfair
labour practice and the Govern-
ment should take immediate steps to
prevent the management from indulg-
ing in such malpractices. The
workers who were opposing the re-
trenchment orders were lathi charged
on 28th March while 55 workers in-
cluding women with children were
arrested. Further, the petitioner,
Shri Rabinarayan Naik, that is, the
first signatory to the petition to
to Lok Sabha which was presented
just in few minutes back today, has
been arrested In this connection,
I would request the Government to
intervene in the matter so that job
security of these unfortunate work-
erg is assured.

**Not recorded.
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12.50 hrs,

DEMANDS®* FOR GRANTS, 1978-79—
Contd.

MINISTRY OF SHIPFING AND TRANSPORT

MR. SPEAKER: Now, we come to
Budget discussion. The House will
now take up discussion and voting on
Demandg Nos, 75 to 78 relating to the
Munistry of Slupping and Transport
for which 4 hours have been allotted.

Hon. Members whose cut motiong to
the Demands for Grants have been
circulated may, if they desire to move
their cut motions send slips to the
Table within 15 minutes indicating the
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gerial numbers of the cut motions
they would like to move.

270

Motion moved:

“That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account ghown in
the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to compléte the sums necessary
to defray the charges that will come
in course of payment during the year
ending the 31st day of March, 1879,
in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 75 to 78 re-
lating to the Ministry of Shipping
and Transport.”

Demarnls for Grants, 1977-78 wn respect of the Mimstry of Shipping and Transport submitred
g 7 to the vote of Lok Sabﬁ:j

No of Namie of D=mand Amount of Demand for Grant  Amount of Demand for Grant
Demand on icrount voted by the submutted to the vote ol
House on 16-3-1978 the House
i 2 3 1
ey Qi ey g
Revinue Capital Revenue Capital
Ho To %o §o
R~ Rs R. Rs.
MINISTRY OF SHIPP-
ING AND TRANSPORT
75 Minwtry of Slapping and
Transpat . f 30.73,000 . 2,94, 17,000 .
76 Rosds . 17:08,66,000  16:39,34000  68,43.50000  81,07,07,000
77 Purty, Lighthouse and
Shipping ) . 6.66,05,000  g2,61,50,000 32,66,57,000  163,07,48,000
78 Ruad and Inland Wata
[ransport " . 12,00,000 1,63,00,000 60.46,000 8,1%,00,000

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, the demands of the
Ministry of Shipping and Transport are
under consideration; for several years
these demands had been discussed in
this House. It is vital for the integra-
tion of the country and for formulating
a socio economic policy based on the
construction of roads and provision of

transport facilities linking every nook
and corner of the country, There is no
coordinated, integrated transport policy
s announced by the present govern-
ment, by no other person than Prof.
Dandavate sometime back. The total
road mileage under various categories
upto 71-72 is 1,001,030 kilo-metres and
of this only 4,72,000 are surfaced, That

*Moved with the recommendation of the President.
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means two and half timeg this length
is unsurfaced, We have been talking
of development of industries and indus-
trial growth and economic prosperity of
this country based on rural communi-
cation. Rural communication has been
completely neglected and no improve=
ment has been made so far. The plann-
ing allocation of Ra. 800 croreg s
meagre to meet the needs,

MR. SPEAKER: Are you suggesting
that ships should be taken to Tumkur?

SHRI K. LAKKAPPA: No, Sir; this
is the most important and vital aspect
which has not been covered by the
Planning Commission. Without rural
development how can industrial growth
take place without communication,
organisation, investment and strategy
of development?

13.00 hrs.

Road mileage increased at the rate of
9 per cent in 1955-56 and it was 41 per
cent in 1965-66. In 1970-71 the rate fell
down to 17 per cent from the previous
figure of 25 per cent. From 1970-71 to
1971—175 it is declining. I am not cate-
gorising that this was {he previous gov-
ernment’s fault and this was the pre-
sent government’s fault But the point
is that the allocation of funds to rural
communication has been declining. This
has created a backlog in the transport
movement itself. There is not even a
phased or integrated rrogramme that
has been covered under the report. Be.
sides the report has been so shabbily
drafted; jugglery of figures has been
given; it will not satisty the country’s
requirements, Though waterways are
comparatively smaller than the rail-
ways or the surfaced road, the water=
ways perform an important function
which is not performed either by road
or rail, namely, they serve to link the
different interior places on the water-
ways directly with the outside world.
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The entire coastal line from Kanye-
kumari in Tamil Nadu including
Kerala, Karnataka, Gujarat and Maha-
rashtra has not been covered. Even
the National Highway has been com-
pletely neglected. Therefore, it is in a
very dilapidated condition. This Minis-
try has not been taken care of for the
last several years and during the last
one year, it has been completely neg-
lected.

In thig regard, I would like to quote
certain figures that I have got. It has
to be recognised that having regard to
the quantum of revenues collected
from road transport, the road user has
a right to expect that not only the mi-
nimum needs of such transport such as
good highways of required width, with
sufficient bridges be provided but ame-
nities such as good surfaced roads, rest
houses, first aid boxes etc. must be
provided.

This is how the tax money collected
hag not been utilised for the develop-
mental activities to provide further
facilities to the travelling passengers
and to increase the facilitics for goods
traffic. Here again, I would like to
quote: The total number of vehicles in
India in 1975 has been placed around
23.5 lakhs, This includes trucks, buses,
cars, jeeps, taxis, station wagons,
scooters, ete. Even so India has only
threc vehicles for thousand population
as comoared to Thailand, a developing
country which has 24 and Japan 257.

There has been a spurt recently 1in
passenger transport facilities. A lot of
economic activities have to be taken up
in the country. Many [facilities have
not been provided and even the meagre
money at the disposal of the State
Government are not properly utilised
and sometimes they are diverted to-
wards other purposes. Even though the
Union Government collects a large am-
ount of money, only a fraction of it is
spent for providing facilities, for im-
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¢ of roads, construction of
:uthoum,nmmdwmrﬂl. ‘While
a country like Thalland spends 144
per cent of its national income on
Highways, India spends only 0.88 per
cent. This is according to Qctober 1977
statistics, Money is not being spent for
such developmental sctivities and the
developmental activities have come toa
complete halt, With more than two-
thirds of our population being rural, it
is imperative that roads should link the
villages with urban centres. At present
nearly thirty per cent of our villeges
are isolated lacking in approach roads.
The Centre does not envisage a policy
to link all the roads and see that the
roads are linked with all important
cities. Therefore, there is no compre-
hensive policy in spite of the announce-
ment by the present Government that
they would envisage an integrated
transport policy of rail, road and water.
So these are the important aspects of
the subject. In isolation of this sub-
joct, we cannot discuss anything or we
cannot have any comprehensive policy
at all. I would like to say that it is
lacking on the part of the present Gov-
ernment to create an atmosphere for
formulating an integrated policy on
this matter through discussions, con-
ferences etc. Because of the industrial
character of this transport system, it
needs an integrated policy to be for-
mulated.

Regarding the figures of employment
potential, the calculation based on the
Research studies of the National Coun-
cil of Applied Economic Research
shows that if we plough back into road
development, no more than two-thirds
of the colossal revenue of Rs. 1500
crores collected from road users and
if there are no special impediments to
the normal expansion of road trans-
port, 17 million hands can find em-
ployment in it at the end of one year.
Well, you are urging to fight unem-
ployment and you require a 10-year
programme or a 13-year programme or
a 20-year programme for it. But how
can you neglect this sector which pro-
vides jobs for 30 million people? So far
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there is no integrated policy that has
been formulated.

The important city transport organi-
gations are in utter confusion. The loop
line is under construction in Calcutta.
The transport system in metropolitan
cities like Bombay and Calcutta is in
a very shabby manner in respect of it8
functioning ag well as delays in the
execution and completion of works. In
contrast to Bombay, Delhi and Calcutta
are hopelessly ill served by a public
transport system. Starting an under-
ground railway system and sugment-
ing the existing fleet of buses may
help, but will not offer a real or dur-
able remedy to the deep-seated
malaise. Unfortunately, construction of
an under-ground railway has been de-
layed.

" ok

The Planning Commission will
shorlly appeoint a team to formulate
an integrated policy involving rail,
road and water transport systems.
This announcement was made by the
Railway Minister in Lok Sabha on
March 10, 1978. But they have not
done anything so far. It is probably
because there is no cohesive under-
standing between one Ministry and the
other. This is one of the handicaps.

There should be improvement only
of the national Highways and rail
transport to link the various States.
But at the same time we have to esta-
blish a link between Ganga and Cau-
veri under the Ganga-Cauveri canal
scheme. For this purpose, we have
to implement the Dastur Plan for
inter-linking of rivers. Water {rans-
port provides a completely cheaper
mode of transport. The Scheme when
implemented, will also help industrial
developmenti, particularly in Central
India. But so far, not even a survey
has been made in this regard. And
we are spending crores of rupees on
transport. This has not even become
viable. It is not enough to meet the
situation. Even the new lines have
not been taken up. The suggestions
made in the Dastur Committee's re-
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port have not been taken note of by
Government. Indian ships carry bare-
1y 28 per cent of India's foreign trade
against the minimum desirable 40 per
cent. In 1975-76, as a consequence,
the forelgn exchange outgo on foreign
bill to foreign flag carriers was about
Re. 553 crores. The Fith Plan allotted
a bare Rs. § crore for new ship build-
ing yards,

Paradip 18 one of the 8 biggest
ports. It is such an important port;
and it has got facilities for export and
import. We are importing fertilizers
etc and exporting the mineral wealth
of this country. We have been urging
the importance of the Paradip port
for a long time. At Paradip, even the
constitution of the Port Trust Board
for ensuring the smooth management
of the Port, has been utterly neglec-
ted. A political game has been intro-
duced into it Even the Union there
has not been recognized. The request
for verification of its membership, has
not been given due consideration.

Vizag has a ship-building yard; and
Paradip Port comes next. At Paradip,
even to clear the cargo, there is need
to have a second cargo berth. It has
not been provided. In regard to the
Cochin yard, there 15 stagnation in its
work. It has not been completed ac-
cording to schedule. And I am told
that even in construction, there is a lot
of corruption going on there They
have placed an order for a crane from
Madras. But there is a lot of under-
hand dealings going on. Corruption
and so many other things are there.
Wherever there is a contract system,
these things are there—always. Such
contract systems have been envisaged
even in these ship-building yards and
in the construction of the cargo cen-
tres and cargo berths. The demand
for a second berth at Paradip has not
been looked into. It is mecessary.

Now about the extension programme
of the Kudremukh project, in Karna-
taka State. Kudremukh is the first
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project to directly draw on the oil
money assmstance from Iran, Under
the agreement with Iran, first ship-
ments of iron ore to Iran have to com-
menee from August 1980. The project
is facing formidable constructional
problems and there is no indication
that this target will be kept up. Apart
from the timely construction of the
project, port and berthing facilities at
Mangalore have to be aspeedily ex-
panded to accommodate ships upto
60,000 dwt. to carry the iron ore. Iran
released in February, 1976 the first ins-
talment of 100 million dollars of the
total credit of 630 million dollars. If
the first shipment of iron ore iz not
made in August, 1978, strict penalties
are provided for in the agreement with
Iran. 1t# Covernment of India fails to
ensure this, we will have to pay the
penalty. 1 do not know whether the
hon. Minister has even visited that
place. There is not even an integrated
programme ‘There is not even a mind
to see that these things are done pro-
perly.

Coming to the operaticn of the
permit system, according tc this Re-
port, they are distributing about 50
permits for the States. There are
several State; like Tamil Nadu,
Karnataka and Kerala which are
paradise for tourists. Therefore, the
promotion of tourism should be Jinked
up with the provision of certain facili-
ties for tourists. So, I would suggest
that the number of permity should
be increased to at lemst 100 as the
number of internal and foreign
tourists going round the country is
increasing ang as it will help us to
improve the economy of the country.
Why should it be only a meagre 50
permits? Many States have got
places of tourist interest and they
should be encouraged. Road transport
should be provided to all places of
tourist interest, thus improving the
economy of those areas.

It is a matter of regret that you
could not coordinate transport by
road ang shipping. Now the trans-
port industry i3 in a very pitiable
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condition. Public sector has been
completely neglected, so far ay trans-
sport is concerned. You are giving
more opportunities to the private
sector thap to the public sector. In
the public sector units there is a lot
of corruption and the goods despatch-
ed are not reaching the destination.
‘.i’let. the Ministry has no control over
them.

There is no regular supply of
chassis, tyres etc. to the gtate road
transport organisations with the result
they are suffering. In fact the whole
system is collapsing in va-ious States.
There is alsoc a lot of corruption.
Therefore, I would conclude by say-
ing that there should be a n®utional
policy for coordination of functioning
of the three vital organisations so
that the country can prosper.

SHRI PURNA SINHA (Tezpur):
1 beg to move:—

“That the demand under the head
‘Roads’ be reducegq by Rs. 100."

[Need to convert the North
Trunk in Assam into a Nation®!
Highway (3)].

“That the demand under the head
‘Roads’ be reduceg by Rs 100.”

[Need to provide bridges over
the Brashmaputra (4)].

“That the demand under the head
‘Roads’ be reduceg by Rs, 100.”

[Employment of bonded labour
in Border Roads Development
Boards in Northeast (5)].

“That the demand under the head
‘Road and Inland Water Transport'
be reduced by Rs. 100."

[Failure to make Brahmaputra
navigable (8)1.

“That the demand under the head
‘Road and Inlang Water Transport'
be reduced by Rs. 100.”

{Working of the Central Inland
Water Transport Corporation (9) 1.

SHRI ANNASAHEB GOTKHINDE

(Bangli): I beg to move:—

“That the demand under the

head ‘Roads’ be reduced by

Rs. 100"

[Need to declare Ratnagiri-
Kolhapur-Sangli-Miraj - Shola-
pur - Osmanabad - Nanded =~
Yavatmal - Nagpur road as
National Highway (6)1].

“That the demand wunder the
hed  ‘Ports, Lighthouses and
Shipping’ be reduced by Rs. 100"

[Neeq to wuugment the pre-
sent fleet of Mogul lines that
operates o Konkan Coast (7)].

“That the demand under the
head ‘Road and Inland Water
Transport’ be reduced by Rs. 100.”

[Need to rajse the gquota of
National Permits, for public
goods vehicles, to 1000 permits
for Maharashtra (10)].

DR. VASANT KUMAR PANDIT

(Rajgarh): I beg to move:—

“That the demand under the
head ‘Ministry of Shipping and
Transport' be reduced by Rs. 100."

[Need to check malpractices
in the Shipping Corporation of
Indin, the delays, red-tape and
harassment of claimants with
ulterior motives forcing the pas
ties to sgettle accounts to th
disadvantage of the SCI (16)].

“That the demand under the
head ‘Ministry of Shipping and
Transport’ be reduceg hy Rs. 100.”

[Need to curb extravagant
expenditure on non-productive
items, such as, entertainments,
foreign travels, luxurious estab-
lishments and other facllitles in
the context of increasing losses
by the Shipping Corporation of
India and the likely economic
setback due to the freight-war
in the shipping world and the
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urgency of the problem to re-
organise the whole administra=-
tion (1I7)1.

SHRI VINODBHAI B. SHETH
(Jamnagar): 8ir, we are passing
through a time when the shipping
industry throughout the world is
passing through a crisis. With 42
million tonnes of world tonnage laid
down, this is the time when every
national Government is coming to the
help and rescue of the shipping in-
dustry. 1 congratulate our Shipping
Minister, Shri Chand Ram, for con-
vening a meeting of all shipping in-
terestg in the country, including the
ship-yards, shippers and ship-owners,
where the problems facing them were
discussed at length, on the basiz of
which this budget for thig industry
has been framed.

It is heartening to note that a sum
of Rs 79 crores has been car-marked
to make provision for giving loans to
the shipping industry and Rs. 13.03
crores as subsidy to shipping There
iz a representation from the Indian
National Ship-owners' Association that
this is the proper time for the Gov-
ernment to come to the aid of thils
jndustry. I am sure our hon. Minister
of Shipping end Transport will give
sympathetic attention to this aspect.

They want that a part of the soft
loan should be in the form of foreign
exchange. Then, for sgome other loans
they plead that the rate of interest
should be lower.

At time when so much of world
tonnage in the shipping industry is
laid down, none of our ships are laid
down becausr the name and integrity
of the shipping of this country in the
world is proved to be very high. And
the credit for that goes to the vision
with which both the Minlstry and the
industry are facing the erisis.

T would like to give the back-
ground. ‘The total DWT in the world
is 638 m'llion, in which our share is
about 80 lakh tonnes. Qur GRT is
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approximafely 53.1¢ million tonnes,
We have got 871 ships, out ot which
75 mre coastal and 208 overseas. I
would requést the hon, Minister to see
that coastal shipping survives. It is
almost dead. Sufficient attention has
to be paid to this side also.

The world capacity for construction
of ships is 40 million GRT, and today
the world demand is 13 milllon GRT,
only 33 per cent, from which we can
understand to what extent this in-
dustry is facing a crisis in the in-
ternational market also. Formerly
cargo was chasing the ships, today
ships are chasing the cargo. And
some of the policles of our Govern-
ment are not satisfactory both of this
Ministry and other Ministries also.
Publle undertakinks should pay pro-
per attention to the shipping of this
country. When there is an export
contract, it should be on the ecif.
basis, and when there is an important
contract it should be on the FOB.
basis, and yet the reverse js done.
This fact was also discussed at the
meeting conveneq by the hon. Minis-
ter. We have to carve out the slogan
that Indian cargo should be carried
under the Indian flag. Today there
is cut-throat competition, There are
underhand practice; even by foreign
thipping companies. These should be
checked as our shipping industry
suffers m los; because of them

Today there is the argument thar
gince there is an international crisis
in the shipping industry, why should
we go in for shipyards? We should
not look at it from today's point of
view only but from the point of view
of the future alse, Our capacity is
very much limited. I wish to congra-
tulate the hon. Minister for calling
for tenders for detailed project re-
ports for the two shipyards of Para-
deep on the east and Hajira on the
werst coast 1 would request the Fin-
anre Ministry ang the Planning Com-
mirsion to see that work on thent
startg as goon as the project re'ports
become gvailable, Sufficient proviakm
shoulq be made in the interim Budget
for the construction of the ghipyards.
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I may recall a very eminent man
in the shipping world; Mr. M. A,
Master, who, ten or 15 years ago,
sald: “I dom't understand why we
shoulq not have a shipyard in the
cduntry. Why should we import
ships from other countries?” Even
Mahatma Gandhi said at the time of
the British rule that Indien shipping
-may die so that British shipping
could flourish' Those days are gone
We have galned freedom and inde-
pendence, and our  self-reliant
economy as envisaged in our mani-
festo should be implemented It is
not only a capital-intensive industry,
it should be treated as an employ-
ment-onented and cxport oriented
industry,
' There are three points to be noted
here. Firatly, we should make
optimum utilisation of thy present
shipyards. Unfortunately our ship-
vardg nave not delivered the goods to
the extent we  cxpected of them
I do not know the reasons bhehimd thy
but it requues som, scrutiny
Secondly, expansion of the shipvards
should be expedited Sufficient funds
should be provided for the impori of
machinery also, in case it is not
avarlahle in the country.

Thirdlv, when we think of estah-
lichine a shipvard we should think
n {2ims of an integrated <ystem We
houldl construet shipyards not only
tor 1the econstruction of  ships hut fnr
Yeprr nd drv dorking alco  For the
last 30 years we have not got anv
facility for dry docking and repair-
ing We are utilising more than
Rs. 25 croree in repairs. We gend our
ship- to Hongkong and Singapore.
Small countries Tike Japan, Korea,
Norway. Yugoslavia and some other
countries have established <hipyards
at the cost of Indian shipping The
total tonnage constructed hv the
Indian s<hipyards is hardly 10 per
rent There is monopoly of only one
shipvard from Japan which =ells
khips to us. This should not be there
in the competitive market. We should
see and we must issue tenders in the
world to get the ships at a very very
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cheaper rate. Of course, now most of
our industries suffer losses. The
Shipping Corporation of India i; &
major owner in the country under the
public gector. Now, there is a change
in the entire administration of the
Shipping Corporation wunder Dr.
Raghunath Singh and Admiral
Kishan Dev. I hope, they will take
measures to minimigse the losses was
far as possible.

When the ship owners are demand-
ing all the facilities from the Govern-
ment, they should also observe dis-
cipline. Some of the big owners have
declared huge dividends and some of
the loans which were earmarked
were not utilised for the purpose for
which they were meant. When the
shipping industry gets loans und sub-
sidy from the Government, some
sort of discipline is expected of them.

Our Shipping Development Fund
Commuittee through which these loans
are channelised, is working most
efficiently They are taking complete
security from the ship owners and
Rs 577 crores loan has been given to
the shipping industry til] now, out of
which Rs 330 crores 15 in public
sector, Rs 238 croree in private sector
and about Rs 9 crores i1p shipyards.
When we are going to increase their
facilitics of loan ete there should be
some popular representation also in
the SDF Committee.

In order to have efficient working
of shipyards there should be orders
in serie« and standardisation Unless
and until there is standardisation, it
is difficult tv meet the requirements
This aspect should be kept in mind.

Now, so far us ports are concerned,
now the Minister s going to arm
them with powers by extending the
limit of all major ports 1In fact I
would request the Mimster that when
we are extending thg limit of major
ports and faking some of the minor
ports under the arm you should give
sufficient compensation to the State
concerned. I cite the example of
Kandla port, the limit of which hag
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been extended to Salaya port. The
State Government has requested you
to construct a dry cargo jetty and the
repayment can be scheduled by way
of gharing the porf dues, wharfage
und other chi¥ges between the Centre
and the Stal*2 Governments. We
should not keep the entire take with
us,

So much of import is done by the
Government There are ports of
Salaya and Pipaway which are
matural ports in Gujarat. The port
of Okha is dying because there i{g no
trafic and there is no proper dredg-
ing of the port. I would request the
hon. Minlster %o pay particular atten-
tion to this port. The dreding 1s
being done with the M O.T. dredger.
Only yesterday 1 discussed jt that in
Okha the dredger 15 mnot properly
working. The Gularat Government
is paying a huge amount for this
dredger But that is not doing the
quantum of work which 1t was ex-
pected to do. It js not delivering the
goods. I would regquest the hon.
Minister to look into this matter also.

Therp, are very important ports,
like, Porbunder, Salaya and Pipawav.
These are natural ports The Gov-
ernment schould not be very much
adamant in saying that they will give
assistance only for the development
of one port in one State. That
formula should eng now. The Gov-
ernment should develop some wvery
good ports in Gujarat, particularly,
Salaya and Pipawawv ports,

A provision of Rs, 80 lakhs has
been made for the DPR of the ship-
yard. I heard Mr. Lakkappa saying
thst it requires a lot of vigllance and
that it cannot deliver the goods as
per schedule, That showg the un-
satisfactory working of the shipyard.
There is the shipping piracy. Some-
times, the ships are diverting the
goods to qome other foreign countries,
thereby cheating the Indian ex-
porters. Our Indian shippers have
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algp got some responsibility. If our
Indian shippers and ship-ownerg ex-
ercise control and have a proper
liaison, this problem can be thrashed
out. A part of the responsibility
should be placed on the brokers and
the agenty of the shipping companies,
as has been done in some countries, I
mean, in the Persian Gulf countries.

Now, there is a talk of centralisa-
tion and aggregation of cargo. That
is a good idea. But it should not
remain only on the flles of the Shipp-
ing and Transport Ministry. The
cargo should be imported and ex-
ported and exported at a proper time",
‘We are seeing what is happening at
the Bombay port There 1s a lot of
congestion. The dock workers are
going on strike; the labour is going
on strike. The clearing ugents are
also going on strike. Even the pilots
are going on strike. There are about
80 ships at the Bombay port which
are waiting for berth Suffirient
attention should be paid to this
matter I think, the hon Minister
should be wvery strict in this mutter
and see that the Indian import and
export trade does not suffer

The shipping industry has done a
very good job. There is an increase
in the tonnage from 4,709,880 in 1958
to 5346,000 upto end of 1977 The
total investment iz of the order of
aboui Rs. 1500 crores out of which
there is a big investment by the Gov-
ernment. The space oOccupied by’
Indian shipping is about 41 per cent.
There 15 a target of 50 per cent to be
reached within a short time. That
is our expectation and, if we stick
to the policy that the Indian cargo
should be carried by Indian ships, we
can achieve that target. Only then,
I think, we will be able to achieve
the target.

T would like to draw the attention
of the hon Minister to one more
thing. Some concession in tax should .
be Eiven to sea-farers and officers
employed in the merchant navy. In
every maritime country, there Is
some tax concession given to them.
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These people have to pass their lives
in foreign contries, leaving their
familiss behind. All other countries
are giving some tax concession, I
would urge upon the hon. Minister
to request the Finance Ministry to
look into this matter also.

So far as the roads are concerned,
of course, much hag been said. I am
told, there are no funds or there are
very meagre fundg available for the
construction of roads. When the hon.
Minister visited Gujarat, our Chief
Minister told him that hardly one-
third of nationa] highways provision
has beepn made. Only one-third of
it hag been constructed in Gujarat
and two-third; remains to be con-
structed. Gujarat has g coastal high-
way It is a very strategic State.
There is a Pakistan border nearby.
I would request him to pay sufficient
attention to the prohlem of consiruc-
tion of roads in Gujarat.

In short, the general attitude of the
Ministry towards shipping and trans-
port business is sympathetic. T would
request the Minister to at least move
further and further and see that in
view of the self-reliant economy and
»xport and employment oriented
industry we must have shipyards in
the country—one in the eastern coast
in Paradeep and one in the western
coast in Hajira

SHRI PURNA SINHA (Tezpur):
Mr. Chairman, Sir while speaking on
the Ministry of Shipping & Transport,
I have two cut motions to move.
‘Though it is not expected of me, being
on this side, to move any cut motion
yet I have certain complaints to make
along with the compliments which [
would like to give to the Ministry
for presenting this budget. The
complaints are mainly on the neglect
of the backward north east area. I
have gone through the Ministry's Re-
port that was given to us (1978-79).

After our Party has come to power
with all the responsibility of looking
towards the interest of the backward
areas and development of communica-
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tions, I would only like to remind our
Minister that during the last Assembly
elections, when our 83-year old Prime
Minigter had taken the road transport
for the purpose of his party work, his
bones must have been shattered be-
cause of the worst condition of the
national highway, a single national
high way which serves the whole o
Assam. It ig to be noted that, only
those who have the misfortune to take
road transport from Gauhati gnwards
to Shadiya, know that the condition
of the national highway is so bad
that it cannot be compared with other
roads in the country. In spite of
spending money by the staff there
because of the bad road work, at the
same time, defective alignment, this
road which is considered to be the
life line of the people in the north-
east, hag remained in the worst condi-
tion. This road is not comparable to
any other road in the south.

I have toured most parts of the
country and I have also driven on
certain roads, but the road m Assam.
north-east, though consumed a lot of
money, is not comparable to the roads
in other parts of the country. Assam
has only one national highway ualong
the south bank of the river Brahma-
putra which wag previously the
State trunk road and that road is the
pride of the people as a contribution
by the Centre. But the area yn the
north bank which is most under deve-
loped, which is also important f-om
the defence point of view, wag consi-
dered fit to be taken up by the rail-
way administration only after the
Chinese aggression, This road, north
trunk road, is neglected. When the hill
streams damage the road, it is divert-
ed to further north without bridging
the river. Whenever there is erosion.
whenever it i3 damaged, it will be
diverted through the hills and at last
there will be round and semi round
circles upto Shadiya.

We have to consider it not only
from the defence point of view but
also for the development of the eco-
nomy of that area. A road that passes
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through Cooch Behar along the north
bank of the river upto Shadiya should
be taken up by the Centre as a
national highway and be developed
for which not much expenditure will
be necessary, because the road is al-
ready there. the State PWD road; it
needs to be widened and strengthened
where necessarv and some bridges are
to be constructed. It is not that be-
cause there are some cities or g
industries that a road has to be laid
for development. It is the other way.
To wherever there are roads, develop-
ment goes there, progress goes there.
Why should I, as a citizen of this
country living in the North East,
confine my thinking only to this that
the North East region will always
be confined by hills, will be hill-lock-
ed and land-locked, will be a termi-
nus, a one-way traffic, will be the
dead end of the country? 1 ask our
Minister. Could I not think of there
being an international road to the new
areas of friendship? Would you al-
ways remain at logeerhends with
China, as  enemies? Are you not
going to make friends with them
based on eternal friendship with
them? Are you not poing to receive
the new generations commg up
Vietnam, Cambodia and Laos where
our civilizatinrn spread? Cambodia is
full of Hindu temples Our fore-
fathers could ¢o there to spread our
civilization and rebgion Can you
not lay a railway hne or a road to
reach the East Asian shores of the
Pacific’ Can vou not make that
nearer our home? Will we remamn
always land-locked like this? This is
my demand on the Government. Gov-
ermnment should take this view that
We are not going to remain closed
there for all time to come Let us
not think that we are gong to remain
confined there. Unless there is a road
leading to the other countries of the
world on the east, there will be no
development i the north-east. The
people will have parochial and tribal
minds, remaining confined in their
own social atmosphere, in their own
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narrow thinking, thinking about their
own clang and tribes. Let them have
some light of civilization end some
international relations. It will not
bring only danger for us; it will bring
in happiness. culture and friendship.
You may think that, if you bwld such
a road, perhaps some day there will
be a conflict and she other countries
will exploit. We need not have this
fear. There was the stillwell road in
the last Great War, the road through
the Patkai hills into Burma. Did 1t
bring the Japanese? No. But 1t
brought lakhs of Indians who were
forced to leave Burma and come to
India for shelter. That was in 1942,
There was the road to Pallel through
which Netaji Subash Chandra Bose
brought the Indian army, the Azad
Hing Force, to make India free. There-
fore, roads also bring blessings for us
road« of which we can take enough
pride

So, 1 submut to the Government that
this region should not be neglected.
There are provisions for building roads
by the Centre in the Union territories,
Will the hon. Members believe 1f [ savy
that even now people have got to rope=-
walk 1n order to reach certain stations
in Arunachal Pradesh? Not to speak
of hanging cane bridges, rope-walk-
ing! The officers who are posted
there do not go for fear thal they
may fall down thousinds of feet if
they miss—just like that acrobat in
America whn, walking on a rope f{ell
down and died. Therefore, roids have
to he developed The per capita
expenditure in Nagaland 1s the high-
est in India. To go to Nagaland, to
visit Kohima and Mokakchung, there
is no good road, passable throughout
the year. I have been there. I have
the experience A streich of 45 kms.
will take you six hours Even today
roads which are financed by the
Centre and built hy the State Gov-
ernments or the Central FWD are not
fit to be used all the year round

Now, I would say something about
the Border Road Organization. In this
Organization, there are forty thousang
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civillans as othe civillan employees
of the Government of India. Their
services have been lent to the General
HReserve Engineer Force for building
border roads but they are serving
under military officers like slaves.
Whenever they are tried for any com-
plaint, they are punished under
the army rules and put under
guarter guard; they are locked up.
Even to ask favours, two jawans es-
cort them on both sides for producing
them before the Commanding Officer.
They do not have the liberty like
civilian officers serving under the
Government. While they are under
this Muustry, thewr grievances need
to be looked into properly.

As we know, there is a quota
reserved for scheduled castes and
scheduled tribes in services. The hon.
Minuster of Defence an the Minister
for Shipping and Transport belong
to the weaker sections of the people.
I make & complaint to them that for
the last thirty »~ir- more particular-
Iv after 1962 the quota reserved for
the scheduled castes and scheduled
tribes has been denied in the matter
of recruttment as civilians in the Bor-
der Roatls Organization or the General
Re<erve Engineer Force According
to the reservation quota of 22,5 per
cent tor scheduled castes and scheduled
tribes there should have been 8820
people helonging to these communi-
fies n this total strength  of 40,000
but no single soul belonging to sche-
duled castes and scheduled tribes of
North East has been recruited. The
recruitment centre is at Poona. People
living 1n North-East have got to run
to Ponna for taking employment al
their own expenses. Can they go there
to appeai for their recruitment test?
They cannot go The persons
who are a&lready employed in the
Border Roads Organization bring in
their relatives and village men The
quota reserved for scheduled castes
and scheduled tribes is being denied.

1, therefore, want that the Border
Roads Organization which is under
this Ministry should be completely
overhauled. In my town Town, Tez-
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pur, there is the Eastern Base Work-
shop. There. the civilian mechanics,
attendants, cleaners and others ‘work
Iike slaves under military commanders,
I am well conversant with their diffi-
culies. In the last assembly elections,
I had to write to the District Magis-
trate as they were not allowing the
persons to go out to caste
their wvotes. If they go, they do
not get wages for the day; if they
avail themselves of leave by one or
two days they do not get wages fu.
two more days also. These are the
true complaints and I stand by what
1 say. Why i, such trcatment meted
out to these people? They are civi-
lians, empioyees and should get the
privileges of other civilian employees.

I Would also like to tell the hon
Minister that these civilian empluye-
es are temporary and casual, They
are kept for two months and twenty
nine days and then after a break of
two days are again employed for two
months and twenty-mine days. Like
this they have been continuing for
the Iast 10-15 years. This requres to
be completely changed and the emp-
loyees treated properly.

Now, 1 come to the question of
bridging Brahmputra. I  would
request the hon Minister to go through
the Report of his Mimstry for 1977-78
There 18 a provision for the Coenty'
Government taking up roads connect-
ng different States Now, North-East
1« a composition of several
States and Arunachal is a
curve surrounding the North-Eastern
up of Assam  There is np road
connectiong the either part of the
State across the river Brahmputra
There has been a persistent demand
for the last 11 years for a bridr» over
Brahmputra from Tezpur to Silghat.
This has to be done by the State Gov-
crnment because the connecting road
is in the list of State roads. But this
bridge, 1f built, would connect the two
parts of Arunachal Pradesh through
Assam and then to Nagaland, Mani-
pur and Meghalaya. This is the
shortest route. It costs Rs. 27 crores.
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A gurvey has been made. But the
money is not there.The North-Eastern
Council hag submitted a proposal and
it is pending with the Planning Com-
mission. What is the Planning Com-
mussion? It is a clog m the wheel of
progress in this country. The Plan-
ning Commission does not give clear-
“ance for years together for projects
submitted by backward regions and
the Governments of backward. states.
In the north east which is neglected
for the last 30 years why 30 years?
even more—the North-Eastern Coun-
cil has demanded the money. They
have submitted project reports but

they are mnot being accepted yet.
So, Sir, while making my demand
once again for the construction  of
Siighat-Tezpur bridge which costs
only Rs. 27 crores, 1 will continue
to do until the Government makes
a declarafton granting it. I am
coming to the question of makmg
the Prahmaputra navigable. While
there are no roads, the Brahmaputra
is the only means of communication
mm Assam and in the north-east re-
gion of the country, After the 1950
earthquake the river has become
shallow. There are two dredgers sta-
tioned at Gauhati for the last so many
years. The dredgers are there to
dredge the river and tp make the bed
navigable but they are Ilying idle.
There 15 no driver to operate it. There
are no technically-qualified people 10
run it. Some bttle work was done
2-3 years ago and good results were
obtained Upto Dibrugarh the river
wag navigable and could be made
navigable even to-day provided some
labour 1s done and some effort 1s mude,
But we find that it is going to be com-
pletely silted ang filled up with sand,
water pverflowing the banks, eroding
them and destroying the villages and
the entire civilisation of the people.
Thig is the eastern granary. What
is Assam? Assam is two arms
stretched both sides along the river
Brahmputra. It is producing 30 lakhs
tonnes of rice every year. It is feed-
ing itself, the hills, itg rice iz being
so0ld to other parts of the country

MARCH 31, 1978

Shipping & Tr. 202

and smuggled outside. Assam produ-
ces tea which earns us wvaluable
foreign exchange. That is the black
gold and the road transport is helping
to carry it to the markets of Calcutta.
Incidentally, it also helps to carry
tea into the smugglers' markets of
Amritsar. Wagibunder, Sunderaagar,
etc. Trucks are coming every day—
diesel trucks of transporters of dif-
ferent parts of the country. ‘They
carry thousands of truckloads of tea.
Our valuable tea is being smuggled
out into Pakistan and through Tri-
pura to Bangladesh and other count-
ries without paying the revenue to
the government. This is also to be
noted. Amritsar is the clearance de-
pot for all the good tea into
Pakistan and then onwards to other
countries without paying the neces-
sary customs and excise duties. That
is also to be noted.

1 submit that these three are the
basic demands of the people of As-
sam which should be taken up by
the government and improvements
made and sufficient money allocated.
Of course there are figures which,
for want of time, I will not quote.
These flgures will show  how much
discouraging 1t is for the people of
Assam and the north-east. These fig-
ures should be consmdered

MR. CHAIRMAN: Please conclude.

SIIRI PURNA SINHA: Sir, you
wil] be surprised to hear it. For Ma-
harashtra—I am rcading from  the
statement showing the cost of schemes
and expenditure incurred upto 1976-
77 from the Central Road Fund—
the allocation is Rs 234197 crores;
Rs. 1260 crores for Tamil Nadu; Rs.
1674 crores for West Bengal: Rs. 705
crores for Delhi; even for the cen-
trally administered Nagaland it was
Rs. 24 crores: Meghalava—Rs. 2228
crores. Comparison of these figures
is more discouraging. I want that
more money should be allocated for
the development of the backward
areas of the north-east. along with
the other backward areag too, ag the
north-east claims a special preference
because of the neglect for the last 30
years by the erstwhile government.
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With these demands I thank you
very much for giving me time, I
conclude,

SHRI C. N. VISVANATHAN (Tirup-
pattur}): On behalf of Anna DMK
I support the demandg for Transport
and Shipping. I am also proud to
say, as the hon. Minister knows very
well, that Tamilnadu is leading in
the road transport as compared to any
other State in India. But. wunfor.
tunately, due to cyclone road link
has been affected very much. The loss
in Highways has been roughly of
Rs. 20 to 35 crores, Though the grants
were very much less, yet he has
to look into Tamil Nadu National
Highways and also State Highways.

Regarding Flighways in Tamil Nadu,
we are proud that nearly 75 per cent
of the roads had been covered with
the black surface and also with the
metal. But, unfortunately, due to
cyclone, there was huge loss on the
Highways IRTDA meeting was held
on 5th Oclober, 1877. 1t was clearly
stated that Tamil Nadu and Andhra
rural roads are of much imporiance.
The Minister of State in Tamil Nadu,
Hon'ble Ponnivar, also suggested that
rural roads will be developed by the
persons who will get permits Those
permiis will be given to those persons
who will undertake the development
of rural roads and laying of pancha-
yat roads. Thig is the first time that
this has been introduced jn ~ Tamil
Nadu and Andhra Pradesh The road
permit wil lbe given to the owners
who will undertake the responsibility
of repairing the rural roads and re-
pairing of the panchayat roads. I am
suggesting that this methog may be
followed throughout India. The hon.
Minister also supports this view to
make rural roads very efficient,

Our industries and other depart-
menis are dependent upon the rural
roads.

I am very much thankful to the
‘hon. Minister to have made a state-
ment on February 27, that he wanted
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Transport and Shipping Department
to be included in the core sector. This

may be included without any delay.

I also support the statement made
by the hon. Minister on February 27
in the Conference of the Association
of State Transport Undertakings. The
Minister very well stated that thig
seclor is of great importance in the
country which is giving ample oppor-
tunity for employment. But, unfor-
tunately, for the last 30 yearg this gec-
tor has not been given proper grants
and proper money.

I am requesting that the Janata Gov-
ernment which is in power must
recommend to the Planning Commis=-
sion to include jt in the core sector.

14. hrs.

In the Conference, the Chairman of
the Conference—Shri S. V. Ranade—
had, also stated that the Government
policy should be that transport must
be in the core sector. Government
should not make any delay in this re-
gard., I request that this Government
should take immediate steps to streng-
then this Department by including
Transport and Shipping in the core
sector, Further, Sir, we have to see the
position of India is in respect of vehi-
cles compared {o other countries. I
am not taking the European nations, I
am only taking the eastern Asian na-
tions. According to the statistics of
1975 our vehicles in India are to the
tune of 23.5 lakhs. If you compare it
with the population in India the posi-
tion is this. The vehicles ratio 1s
three vehicles to thousand persons in
India while in Thailand it is 24 vehi-
cvles per thousand persong and in
Japan, 257 vehicles per thousand per-
sons. This is the position in those
countries. So, it will be seen that
India is very much poor in this res-

pect.

Then, what about the income from
the Transport Departments? In 1975-76
Rs. 1320 crores was the income from
the road transport departments alone.
But, the expenditure of both the Cene
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tre and the Stlates comesg to Rs 320
crores alone That 15 to say the net

proht trom transport the Gowvernment
is making 18 Rs 1000 crores

But unfortunately Sir the Govern
ment 15 not looking to the transport
And highway needs of the country in
a proper way Therefore 1 request
the hon Mimster to kindly look into
this I request the Minister who had
seen the Vishakapatnam port which
had been dsmaged by the cyclone also
to come and wisit Nagapattinam
Pondichetry and Cuddalore  These
places have been Mt by Lhe cyclone
and there has been a complete damage
I rquest him  especially to wvisit
Ngapultinam which has heen com-
pletely rumed This has been a very
good port which has been exporting

sall and tanneries to the neighbouring
countries

But now lhis port has been com
plitely damaged So I request the
Murister to wisit Nagapattinam once
an gee thalt proper steps are taken
an this regard so that the exports from
this port will go on smoothly

Latly I wish to refer fo one thing
which has been stated by one Dr
Srinnasan who 15 an experl in traffic
He¢ has been awarded a Nadirshah
award He has given a very good sug-
gestion to the governmeni regarding
national permils He has suggested
that 5300 to 10000 ndtional permuts
may be given without delay I do not
know why the Governments the Cen-
tre and the States do not give these
national permits If these permiis are
gven automatically the unemployment
prof lem w1l be solved to some extent
It may be sard that the cost of diesel
etc which we are expoiting may aflect
these things But, at the sime {ime
it must be remembered that lot of
employment opportumties will be given
to automobile ndustry tyre industries
etc I request hum through you that
more national permits should be given
I request lum to use his good offices
and ask the Siate Governments to
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make 100 per cent improvement in
respect of issue of national permuts
compared to what the old Government
did Theie will not be any bargmn-
\ng or any corruption in granting the
petruts  If we improve the s)stem
of g.wing national permits for lorries
etc we will improve the income by
way of taxation both to the Centre and
to the States

With these words 1 conclude and 1
thank you wvery much for giving me
the time

SHRI SASANKASEKHAR SANYAL
(Jangipur) Sir my friends the previ
ous speakers have veri ably (and
allectionately 1 should say) exposcd
the apathy of the Government towards
this matter In the matter of shipping
and transport 1 would only plead
peciuse we from these henches are
friendly critics and the friendly watch-
do,s of the Government though wt
are not identifiable with them that
they should shake off the apathy and
resummon the dynamit energy that
they cxhibited when thes took oflice

{ come from a place where Farak-
ka 18 situated Farakka 1s an interna-
tional proposition When Furakka
complx was contemplated n the
map there was Jan inland  harhout
After this House came into existence
0 the course of several sessions 1
putl the guestion whether the harbour
1s 1 part of the projecl or nol they
gaul that it was part ot the project
Bul notung has been done Why
nothung has been done as yet? That
5 & part ol my constituency  Sull
nothing has been done If the national
harbour 15 pul nto harness then
in Haldia and 1n Calcutta as also 1
Farakka there will be sophisticated

werdriven ghips, steam
;::::hcanpgom up and goods traffic
will flow  There will be brisk
movement of goods and passenger ird-
@c Why has that not been done?
This 18 my friendly question Secondly
it has been siated that ongmally it
was a purt of the plan From Farakka
to Alluhabad it 18 navigable Now
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they say that is not navigable. Why,
because Congress managed o get
illegible 40,000 causes of water.
Indira Gandhi manageq 24 chan-
nels in the upper stream in
U.P. and through booster. The result
is much of the flow has been lowered
down even in the lean weeks. If we
withdraw some of the flow of water
through the channels, there will be
sizeable quantity of further flow of
water and between Allahabad and
Haldia or at least from Calcuita to
Haldia there will be flow. There will
be blooming factory and mills on
«cither side of the rivers from Farakka
10 Hooghly basin.

Now, the C.I W.T.C., Corporation,
has been pleading with Government
for facilities to carry on goods traffic
and passenger traffic along the river
route through the Sunderbans upto
Assam and upto Bangladesh and
even beyond., We can have interna-
tional relations through these channels.
But why have they not been doing
anything in this behalf? My submis-
sion ;s this that when once you have
taken up the matier, to keep the pro-
1ect idle and throw money on it 1s
the worst crime of the Cabinet. I am
not saying in anger but in anguish.
The people held high hopes. threw
up the Janata Government to  the
heights propelled by their velocily of
their own enthusiasm. But, 15 that
remaining still? They are either
static or even retrograde. Delhi has
found the fall of many an empire.
They went away and they never came
back. Indira Congress went out like
the Britishers and like the Britishers
Indira Government will not come back.
But, if this is the way the Janata Gov-
ernmenti behaves, you will also go
away and you will never be able to
come back.

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANPORT (Shri
Chand Ram): Therefore, you will come
back.

SHRI SASANKASEKHAR SANYAL:
I am hoping also at this age of 77
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that we shall go there. I shall be the

Minister of Shipping and Transport.
1 do not want to waste your time.

Mr. Chairman, you have been good
enough to call me out of turn. Re-
garding the shipping, one matter I
want to touch. In Bombay freight
charges for loading and unloading are
absolutely minimum, Se, the goods
which are sold, by carrying them in
ships, in Bombay market are much
cheaper than the goods which are
s0ld in the eastern and north-eastern
ports including U.P. We have to pay
more because we have {o pay more
for the freights. Therefore, I  will
plead with the Government that this
is a matter which the Corporation
should consider and the suggestions I
have given may be accepted. This
will improve employment potential
There will be plenty of people who
will be provided with employment if
ihe national artery and the spinal
chord of the international forum 1s
taken up—I repeat that—I am stil] en~
tertaining high hopes for this Govern-
ment. But, unless the Government is
on its legs, writing on the wall is
very clear.

SHRI B. K. NAIR (Mavelkara):
Sir. 1 only want to make certain
observations on these Demangds for:
Grants. It is not my intention to
find fault with this Government or
proposals made by this Government.
After all thig country will go on for
centuries and Governments will come
and go. The previous Government
had shortcomings. There are certain
distortions. But then, Sir, how can we
overlook the colossal achievements
made by the previous Government.
My friend here was referring to em-
pires. Now. the old thrones in Delhi
are being occupied by the successors
of Moghal Kings. The latter day
Moghals had set up a tradition. As
the father grew old, the son and his
accomplic joined together and put
the old man in jailL Later when it
came to sons turn, he also shared the
same fate. Let us not follow their
example. Let us recognise there are
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good things done in the previous years
Of course we want our country to
progress even further But I am sure
of one thing Even after the Janata
Government goes out of office may
be after 5 years may be 10 years, if
they ke after 200 years aven
then pioblems wnll remain in  this
country Fven them I am swe the
Ganges will not be flowing with honey
nor the Jamuna with milk Shortages
will continue to be there It1s a huge
country with B0 croreg of population
There are many problems So what
15 the use of casting aspersions bhke
this unless it 1s infended to cover up
their own weaknesses, short comings
Sir, this 18 g national question 1n so far
as the transport is concerned Thele
are three means of transport—one the
raillway, the other the roadways and
the third shipping With regaad to
railways and in fact with regarg to all
the three means of transport thete
15 a lack of clear policy Mr George
Fernandes was explaining the npew
schemes for expansion of industrics
He intends to set up about 450 Dis-
trict Industrial Centres These dis
trict industrial centres—a good many
of them a few hundredg of them—are
going to be situated in backward and
hilly aieas If the industries are to
be establisheq in thise areas whether
large scale or small scale transport
15 the basic infrastructure We do not
say that Kerala 18 a backward State
either from the point of view of educa-
tion or from the point of view of
availabiity ef raw matenals or skil-
led personncl  But in the matter of
railwavs

Now what is the average mileage
of railwar lines in our countr:”® The
total length of railway lines 15 over
60000 lkilometers and the total popu
lation of our countrv 13 about 60
crores So [t works out to one thou-
sand kilometers per crore of people
The total population 1n Kerala 18 about
2 crores We are legitimately entitl-
ed to two thousand kilometers of rail-
way lines whereas actually our share
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Is only about 800 km It is certainly
on the low side To make up the
shortage of railway transport system
we have got to depend upon road
transport which 1s comparatively
costly For the improvement of in-
dustries we have got to provide the
basic infrastiucture that s transport
I evpect Mr Barnala toe would be
comung foiwarg with hiy own big
schemes lor agricultural development
How are we going to transport these
goods we are going to produce without
suffictent road and railway systems?
Witiout transport facilities, estab-
hishment of industries in  the
rural areas cannoi be a success
This 13 a4 basic thing Prionity
should be gven first to the
backward States and backward
States and backward districts for the
development of transport system But
we re lagging in this respect We
have miles to go before we satisty
our transport needs in all respects
But (ven pow, theie 13 no pohiey with
regard to developmment of transport

Th~re 15 the other aspect Mr Fer-
nande, was also emphasising the need
for generally mmproving the bick
ward areas So, Sir in laying down
the transpoit gschemes priority should
be tiven to backward states and back-
ward districts All this talk of deve-
lopmeni and improvement 1in rural
economv cannot succeed uynless due
attention 1~ paid to internal trans-
port development M Fernandes”
stheme of distriet industrial centres
within a period of four yecars cannol
succeed unless ithe backlog of  rail
and ro0ad transport 13 made up, other-
wise 1t will not succeed even in 10
or 2" vears It will take a lot of
time and we are m for a lot of ais
appointment even after the Janata
rule

Of the three main transport sys-
tems we have—rail road and shp,
the entire rallway system 15 owmed
by the state, except for about a few
score mules With regard to road
transport alsp private transport 1s
very hruted in the case o passenger
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transport because all the States are
running  their own state transport
Corporations. In regard to shipping
also, the state's share is substantial
though jt is not a majority ghare.
So the state’s responsibility in res-
pect of all the three systtms cannot
be overlooked or minimised. There-
fore, unless the state lays down its
policy and comes out to meet jts Ob=
ligations with regard to the develop-
ment of transport, none of our other
development programmes will go
ahead to the extent we want them.

Now I come to the road transport
system. 1 have spoken about the shoi-
tage of the railway system in Kerala.
1 am particularly referring to the
Alleppey district. This area is in
a mood to develop. It was supposed
to be a backward area; strife-ridden
and all that and a lot of time has
been wasted But now industries are
coming up But when we talk of
extended railway line to Alleppey,
the Railway Minister asks unless you
develop and unless there is scope for
future development, how can you put
in railways; the railways have to
be economical. On the other side, my
question is: how can we  develop
without the railways? The point is:
which should have precedence? Rail-
ways or development. Qive us the
raillway and we will develop. All the
possibilities are there. The raw ma=
terials are there; some small indus-
tria] units are already there; also
big units coir industry, fishing industry
mining industry. They are all com-
ing up. A stage has been reached
that unless we get the Ernakulam-
Alleppey railway line further deve-
lopment will suffer a serious set back.
We have always been crying house
about it. But somehow the old-tra-
dition continues in regard to Kerala.
There is a saying in Kerala: Delhi
door ast; Delhi was always far oway
so far ag Kerala was concerned, Even
now it i so Nobody listens. We are
not political heavyweights. Kerala 13
a small state. Nobody cares not even
in the Janata dispensation Unfortu-
nately, people did not have the gond
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sense to elect a Juvalthan man to
Parliament, We are all on this side;
we are neglected in general Maybe
it is part of our heritage; the old
scheme of things conlinues; being far
away we are unable to pull the
strings,

I was referring to the Railway
Minister’s insistence on havin
development first and then arilways
comung. Neverthlesg I feel that
priority should be given to the basic
need of having a railway line, the
Allcppey-Ernakulam line, I did not
raise this issue so far this time be-
cause 1 had given up hope getting
anything like that done by the Janata
Pariy. I an howevcr taking ihis oc-
casion to mention this aspect because
it i, alsp part of the transport prob-
lem.

With regard to the road transport,
Keralag State had submitted a num-
ber of schemes to the Central Gov-
ernment. There are five or six instan-
ces of bypasses having to be cons-
tructed, a few miles, five or ten kilo-
metres each just to avoig cities or
big towns. The entire Kerala is a
semi-urban complex. There arc
areag in Kerala where we have
a population of three thousand per
km. in many places and in my own
district Alleppey, it exceeds that fig-
ure and still our Railway Minister
does not condescend to give us the
much-needed Railway line. Leave
that apart, these by-pasdes are in-
tended just only to by-pass
the centres of heavy popu-
lation such as are—Quilon, Alleppey,
Calicut, Cannanore, Mahe and Telli-
cherry. These are on the highways
which canno¥ be allowed to pass
through the big towns because a lot
of land is required and there is a lot
of congestion and the speed of traffic
cannot be maintained. The Govern-
ment of Kerala have asked for these
bv-passes and that representation has
been pending with the Government for
over five years. Evan the other day,
# representation was submitted by so
manv of us, MPe from Kerala, and
we waited upen the Prime Minister.
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But the Prime Minister had an &l-
ternative to suggest He asked “why
do you not meet your requirements
out of your own resources’’ Our
resources are limuted Already the
wtate Government 1s spending its ma-
ximum possible on roads Even that 1S
not sufficient It i1s a developing area
1 would request the Minister to look
into this proposal about the six by-
passes, which 1 have mentioned

There 15 also the question of 1ea-
hgnment of the Natijonal Highways—
Nos 17 and 47 which wall lielp con-
nect Bombay to Kanyakumarn and
it will be a big step of advancement,
a step towards further integration It
will also speed up transport and faci-
litate the movement of goods It 15 &
much needed amemity that should be
provided for Even in that case Shn
Morarn Desai has mnot been
very considerate, but 1 hope he will
stil give 1t proper consideration

Let us take the question of shipping
In shipping as 1 was submitting the
majority 1s under the private owner-
ship But still the State Shipping Cor-
poration has its own political commut-
ment The entire world of shipping
1s passing through a cnsis Mamnly it
15 due to the hike in o1l price and
secondly 1t 15 also due to International
recession We are also sufiering on
that account Ewven though our friends
would siy that o1l price has nothing
to do with it was a big lactor in creat-
ing reccssion in the world But al-
though we got a small share of 1,
cthers had to pay a high
price because of the hige yn the oil
price Berause pf that, the
world of <chipping 1 1n dol-
drums However in Indig we have
been able to do a substantial lot to
save our shipping industry The Ship-
ping Corporation of India I should
say hag been doing gome good work
But then two things can be done by
the Government by way of substantial
assistance to our shipping One 18
mainly we are going 1n for industrial
and agricultural growth and export
expunsios we are going to export
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even wheat and other foodgrains How
are we going to export them” We
should remember that when we got a
loan and gift from USA, many years
ago -they were <ending us a bad
quality wheat and calling 1t a chanty
—they insisted that the entire wheat
should be carried in their vessels so
that whatever loss they incurred be
ca 1se of the supply of wheat at cheap
rate or free of cost they could make
it up 1n par! because of the shipping
trci ht Even the USSR they were
s sting when we had to repay the
iwo mullion wheat that the enlire
wheat should be sent in their vessels
Whether 1t 1s a capitalist country or
a socialist country every country is
nsisting on this and they look to their
own trade and their own profit

Why should then we not do it?
When we go 1n for a big pregramme
of expoit why should we not why a
poor country lhke ours should not
insisl on this parficular aspect that
whatever we export whether 1t 1s wron
or mica whatever stult we (xport in-
cluding the export of engineerng
goods to the Arab countnes that all
these eaportg should be in our own
ships?” There 15 another aspect of it
Berause of the clear «ase of high price
of o1l all this set back 1s there So,
wh <hould we not go in for a laige-
scale subsidy of interest to the ship-
ping companies” It 1s necessary that
we go 1n tor a scheme of subsidy It
15 1n our own Inferests

In Kerala State we have some
munor ports, Apart from the major
port that ;s Cochun The Cochin hax-
bour had a hug dredger Lord Willing-
don. It had been in service for 50
years The Cochin harbour including
the Willingdon {sland had been created
by the efforts and labours of this re
markably serviceable dredger The
other day, on 21st February last, this
dredger went down sea. There has
been a lot of hue and cry by the work-
ers and members of the public that
the dredger should be salvaged But
the port authorities said* ‘* We are give
ing 1t yp It 18 nu! worthwhile We
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will rather go in for a new dredger.”
That approach should not be there, I
understand it sank only the day after
it was taken into the waters afler
repuirs. That was due either to the
neglect of the Engineering Depart-
ment or the repairing workshop or it
was due to careless handling. In any
case 1 suggest that efforts should still
be made to salvage this invaluable
piece of equipment and make it ger-
viceable once again because a new
one may not be able to serve the pur-
pose equally well,

Sir, the bridge in the Alleppey port
is well over 60 years old. The bridge
serves the purpose of taking the goods
ouJt to some distance into the sea for
loading into the country boats. Now
the bridge is unserviceable and so
shipping of goods at the present has
hecome absolutely difficult. As a re-
sult, about 3000 workers remain un-
employed. Hardly any ship calls at
Alleppey port, T would, therefore, sug-
gest that the Government should take
immediate 1nterest in assisling the
State Governmeni in repairing the
bridge at the Alleppey port.

Another thing is about waterways
in Kerala. The main excuse given hy
the authorities for not giving us our
own share of the railways is that we
have extensive waterways. No doubt
waterways used to provide the cheap-
est meang of transport and if developed
properly that will continue to be the
cheapest means of transport. Bui the
waterways in Kerala are now unus-
able because of silting up and being
overgrown with weeds. When we are
going in for Highways and when we
are going in for the development of
railways and long-distance roads, why
not we give proper attention to the
development of major waterways in
the country? There is no question of
having to build new waterways at
least in Kerala. They are there. It is
only a matter of repairing and main-
taining them properly and making use
of them. Unler> the Central Govern-
ment pays some sttention and takes
upon 1t the responsibility of partly
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meeting the expenses on waterways,
the State Government by itself will
not be able to meet the entire burden
as it is entirely beyond its means, We

have to give a new look to the entire
problem,

Let me re-state the new aspects of
policy which I would Iike to emphasise.
First, there should be priority for backs
ward areas, Lackward States, next
development of roads ang railways and
then putting our shipping industry on
a healthy footing. From that point
of view [ would suggest that all our
export and umpoit trade should be
handled by our own ships.

SHRI BAPUSAHEBR PARULE-
KAR (Ratnagiri); ] rise to support
the Demand’'s piesented by the Mi-
nistry, At the tame time, 1 congra-
tulate the hon. Minister for the per-
formance of his Ministry during the
last 12 months. Many good things
have been done by his Ministry. As
the time at my disposal is short—I
believe it is gnly 15 minutes—I don’t
intend to dwell upon them. I intend
to make a few suggestions on the
different wings of his Ministry.

The Report which has been pre-
sented, gives a very sorry and, if 1
may say 80, dismal picture regarding
the representation given to the Sche-
duled Castes and Scheduled Tribes
in the various wings of the Minis-
try. Just a look at pages 152 to 157
will show that the Ministry has
totally violated the directions given
in Article 46 of the Constitu=
tion which lays down that the inter-
ests of the Scheduled Castes and
Scheduled Tribes are tg be promoted
with special interest—] would em-
phasize the last {wo words—and we
should protect them from socia] in-
justice, If we read these gchedules
in Appendix 13, we will find that in
Groupg A, B and C of the services,
the percentage under scheduled castes
and scheduled tribes is somewhere
between 7.5 and 12; while in Group
D under non-Sweepers, the Harijans
are recruited {o the extent of 17 per
cent whereas under Sweepers, Hari-
jens and Scheduled Tribes are re-
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cruited to the extent of 100 per cent
mn all the wings—narmely, the Trans-
port Wing, the Roads Wing and all
other wings. If I may be permitted
to say so, this is most deplorable.
And I have no words t0 express my
agony about this, (Interruptions) I
wish that in the coming year, the
Ministry would give a better perfor-
mance in this particular connection.
At least a foot-note was expected
to be given by the Ministry., There
may be some difficulties for them.

I went through all the report. But
I did not find a word as to why 100
per cent in Group D (Sweepers)
posts given to Harijans, especially
when my friend, Mr. Chang Ram is
heading the Ministry.

The second pomnt 1s regarding the
inlang water transport I went
through the entire Report; and I feel
that the performance 1s not very
much inspiring, Everybody knows
that Edmund Hillary came from his
country and made a feat by going
from Calcutta fp Gangotri, that too
against the current Instead of tak-
ing any inspiration from this, we find
that many of the services in these
inlang waters, creekg and rivers have
been discontinued,

I would invite the attention of the
Minister to page 88. There, we find
that the river service on the Ganga
between Patna and Ghazipur has
been discontinued from 31st October,
1977 because of losses, I am unable
to agree with this thinking of the
Ministry, 1 will dwell upon it in de-
tail when I come tg the question of
Moghul Lines, That there are losses,
has been mentioned in the Report.
But the figures of the losses are not
given. 1 do not know whether it is
a2 mistake or not That place has
been left blank. I wounld invite the
attention of the Minister to tha four
lines from the bottom of the first
paragarph of page 88 It says:

“This service carried about nine
thousand tonner of cargo from

Novemrer, 1976 to Cotober, 1877
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and earned Rs, 2,65 Iakhy z way
of freight resulting in loss of Rs,
lacs during-this period....”

(Interruptions) No explanation has
been given for the loss. This is not
the only servive which is being dis-
continued.

At page 91, we find it mentioned
that the service between Calcuttia-
Karimganj;-Calcutta, and Calcutta-
Dhubri-Calcutta routeg is to be dis-
continued; and the result is that 631
persons would be gut of employn.ent,
In the days of growing unemp.oy-
ment, I feel this performance 1s add-
ing fuel to the fire. No reasons have
been given; the only reason given is
that it is not profitable At least
these scrvices ghould be trated as
public utility concerns and not as
commercial undertiakings

Again, I find from page 88 that the
landing craft tanker service between
Colgong and Karagola, which was
started from 23rd August 1976 15 to
be discontinued from 30th June, 1978,
I would suggest that this jnland wa-
ter transport should be developed.
The people living on both .ides of
the riverg ang creeks of thjg country
have no other means of transport.
Bearing this in mind, I would re-
quest the hon, Minister tg do better
next year, gg far as this ;3 concern-

Coming to the question oi co-ordi-
nation of transport, I would support
the suggestion of Shri Lakkappa that
there should be co-ordination bet-
ween the three services. At many
places we find that there is no co-
ordination. To give an example from
my constitueney, if 1 were to go by
steamer and get down at Ratnagiri
port, there are no buses. People have
to wait overnight. If we are at Kol-
hapur, to get bus for Konkan we
have got to wait for hours In
Osmanabag dislrict the pusttion s
the same. I would 1equest the hon.
Minister to have 5 nationa] trans-
port policy so that there could be
coordination between all these wings
or different systemy of transport
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At the game time, I would also re-
quest that there should be a similar
scheme for meiropolitan transport. 1
find from the Report that Bombay
City is the only city which is running
its State transport on profit. In the
oither metropolitan cities like Madras,
Delhi and Allshabad the State trans-
port. is running at a loss. Since they
are industnal towns, where the popu-
lation js increasing rapidly, I suggest
that some policy should be chalked
out tor them

Another suggestion that 1 would
like to give to the hon. Minister is
with regard to the crew and the sail-
ors working on ihe countrycraii. In
the Wesl Coast of Maharashira a
number of countrycrafts are operating
and goods are transported. Though
there 1> & compulsory insurance
scheme lor the sailors working on
ships and liners. unfortunately, for
the poor sailors and crew working on
the countryeraft there is mno insur-
ance JMany a time in the accidents
due to ryelone or other reasons, the
shipg sink and the sailors and crew
lose their lives. Their [amily mem-
bers are just thrown to the winds with
nobodv to look after them. So, I
would request the hon, Minister that
there should he a compulsory insur-
ance scheme for those working on
the countryerafts.

Then [ come to the performance of
the Mughal Lines. In this connection,
I have written a leiler to the hon.
Minisler on the 23rd November. e
informed me that the matter would
be examined, I waited for #hree
months. I again gent 3 reminder on
the 14th March. I am sorry to wnen-
tion that no reply, not even an ack-
nowledgement, has been received
Therefore, ] feel it is my duty to ven-
tilate here the grievances of the peo-
ple of Konkan, as far ag the services
offered by the Mughal Lineg Limited
is concerned.

The Report at page 15 mentions
that these Lineg have completed 100
years of their existence in 1977 and
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the overall operating results of the
Company showed a gross revenue of
Rs, 3149 crores and gross profit of
Rs. 3.84 croreg in 1976-77. While this
is the gross profit, the Report also
mentions that the Konkan Passenger
Service run by the Mughal Lines is
incurring a loss and in the year 1976
77 the loss is Rs, 50,24 lakhs. The
reason given for this loss is the un~
econonmic freight structure—that 1s
what is mentioned at page 16. With
due respect, I would like to inform
the hon, Minister that this does not
seem {o be correct. [ would request
him to examine this question again.

This Line was nationalised in 1973,
and you will be surprised to know
that within one year after the natio-
nalisation, the fare was increased 100
per cent, g unigue fealure of this
particular company, and Government
sanctioneg that increase. To Unstar-
red Question No. 4208 dated 20th .July.
1977, a reply has pheen given to me
where it has been mentioned that in-
creases were ganctioned ag under: In
November, 1973—30 per cent; in April,
1974—10 per cent, in November, 1974
—60 per rent, So, belween November,
1973 and November, 1974, there was a
hundred per cent increass, And (o
give relief to the Konkan passengers
the fare wag reduced by 14.5 per cent,
thereby keeping the increase at #5.5
per cent.

Now, in spite of this increase, no
service {s being rendered to the peo-
ple The namber of ports of call is
being reduced and the Report men-
{ions that this can be remedied by in-
creasing the fare, I would like io
utter a word of caution to the Gov-
ernment that this would be improper
and doing injustice to the lakhs of
passengers who travel on this parti-
cular line.

In this connection, Mr. Raghunath
Singh, Chairman of the SCI, has made
certain suggestions, and I would like
to bring fo the notice of the hon.
Minister two suggestions as far as
the passenger services ana the conse
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ta] service are concerned In hug ad-
dresy to the Board of Directors on
43lh January he hag said

Nowhere m the world passenger
services have been g paying propo-
sition

So that should not be taken as a cri-
«enion {o: deciding whether the noits
of call should pe cancelled He .iy»
further

The operation of passenger -er
viceg 15 quite diflterent from thit of
liner and bulk carner services
Passengcr services require specid-
hsei attention I am therefore ot
the view that a separate organisa
tion 15 necessary for handling our
coastal and oversea. passenger ser-
vices ™

1 would request the hon Minuster
through you to consider this valuable
suggestion made by the Chairmin

The second suggestion which he nas
made 15 this

Coastal shipping 1s already lan-
gushing The cosy of operation has
already become prohibitive becanuse
of the increase ip wages port Jues
eic  The recent hike in the ol nrice
and the incresse 1n excise duty
will further aggravate ths position
It 13 necessary that the coastal npe-
ralors ire compensated for ‘his
ncrease

I would request the hon Minister to
concider thig suggestion also

MR CHAIRMAN Please wind up

SHRI BAPUSAHEB PARULEKAR
Regarding losses 1 would like to in-
i1te the attention of the hon Minister
to one fact Iy thi, first meeting of
the Consultative Committee he dec-
lareq that the losses were borne by
the Government of Maharashtra the
Covernment of Goa and the Centre In
the ratio of 40, 35 and 25 8o, the
Tion’s share of the Joss 15 being borne
by the Maharashtra Government And
what 15 the return hat has been given
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to the persons of that State? The
number of portg of call hag been re-
duced from 20 1o 4 Some private
operators were calung g1 20 poris,
others at 16, bul immediately afler
nationalisation the Moghul Lines
staried calling only at four ports

One important thing to wiuch I
would Like to draw the attention of
the hon Mimster 15 this that in the
firs{ meeting of the Consultative Com
mittee of the Ministry he Jeciared
Government s policy that the konkan
service would be run on the same
basis ag that of the previous ,ear
You know what was the response of
the Moghul Lines They reduced ibe
ports of call irom 16 {0 4 and 1nce
last Oclober the ships are not tven
touching Ratnagiri where the Govern-
ment of India have spent Rs 107 lakhs
for the construction of the all weather
port I therefore request the hon
Mimister to con<ider this

As for the meason given why the
ports of call have been cinu It |,
there 1s a grave discrepancy 1 would
invite the atienfion of the hon Minis
ter to two Unstarred Questiong nl
the replies to them—frstly to Q
No 4208 dated 20th July 1977 where
1 was told that the ports touched en-
route are decided by the State Gov-
ernments thereby suggesting thil *he
Centre has no concern To Q ™o
2077 the reply was They do not <1l
at nther ports because of limited trin-
sit period  Bul 1if I may be permut-
ted to say 0 both these answers are
contradictory fo the reasons given 'n
the Report of 1976 77 at page 21
The Report mentions that Study
Group has suggested varous measures
in order to bring about increase in
revenue and economy in expenditure
like reduction of the number of vorts
of call and these measures have al-
ready been implemented So 1t 18
because of the decision of the Central
Government that the ports of «all
have been cancelled ang not because
of any decision of the State Govern-
ment The real reason I would Lke
fo tell the hon Mimssr 15 that the
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ships have gone very old. They cone
sume more fuel. Many times, ‘here
are breakdowns, Service is not regu-
lar. Formerly, smix ships were peing
operated Even the Mogul Lines
started operating with three ships and
noy only (wo ships are operating.
And 1t 15 because of these r2asons tha'
there 1g reduction 1n the number of
porilg of call. Lastly, there is no pro-
per check on ticketless travelling. Al
these factors contribute to losses and
the losges are not due to any uneco-
nomuc fare gtructure I, would, there-
fore, request the Minister to consider
all there aspects and direct the Mogul
Lines 1mmediately to take all the
ports of call which this very company
wag faking prior to May, 1977. T©his
would gerie the need. of thousands
and thousands of peop'e living in that
area

With thete word: I support the
Demands ol the Ministry.

st qrArey amatEra  (g9)
fawT a7 sz Az R A gfear v avAr
q1 | & I¥ 97 «fFT AT AHEd
w3ty 7§ &7 fayr off g1 W " 0x
s 3 TavT o7 W fomr 91 fF g
gfemr % awmfrow e w1
gag Frar wrfzd | Ffew ot ax
ug 79 fr mar @ T w7 gaey
T gur @\ ow faw g ave & Sfear
#aam 7T et R amAT WMEATE 4

57 AATAT FT AT AW GAZTA &Y
[T & ITHT A zam7A W17 wWGT w@r
g ) weT wgET 51 & ek A1 sgan
glrgoaiforag am 31 & amgar
g o ot oy stor wg 1 e wd S
e F A A FTITHFT| ATITIR-
Zow qF & IW 97 IAF! AW e
T wfgd )

Wit agA #% =EA ¥ oA ¢ A
THA q@ AT wE AU qRENIR AT
w73 ®1 ffaw N ¢, ag ¥ ety
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ot feafer & vewr WA A wAY
Mrwfirr st ¥ og A wdr AT R
# oft 3% ¥ 7 & gATT T TTRAT
g:

wHfrargur & & fufer
fedsade w2 7 1349 95 ®UT #7
&7 dwww foear o | Afew 99 /W
w7 foradie aga ow fear mw &)
a7 635 FOT §Y fomad gar & 1
TAFTRET FT70 § 7 ¥ S s
g 1 AT d%ww et e @ ¥fFw swer
feawdig 7@t gran 2, wg 3% Y &
w41 forT %7 77 §79 g7 @ TART Y
formrar & 1 THET AT HTOHT W AT
st =nfgd 1

gq aferw weEterr #9E ¥
am gEA R a9 ) et 97
gaq fafer & a3 7 [yawry A1 9
% ag aaTar At § fr fofar s
®T AT AT | AR T FgAT AUl
fe @ra @ &1, faw a7g 7 zawy g
foraT ST FwAT 2, TR ITT E1 =ifEd
qIEA AW O OFANIE §T wrawgEAr
fafaare 8, gradie &7 gfaar q¢ @
v 3o feds o ¢ | A avman g
TR & Y W wrawr ox gaAfad
#ifs @l ofed, sa orfe geY
afed 1 moa frmrd fF amw s
¥ AT g & T T AT § EEAT
oo 2@ | 25 9wz fEwar T fear
foor o qa=T= FT & 1 FTOT TEET
fagiaelz & 1 ¥/ 7% AT A #7T
TR AT =i |

1967 ¥ T AT ITENRE
FIGRWA &1, dfFw Tan AT
WIET AT § | 9 fo IuF GFd AT HHAT
T gigw &1 gfse vy €7 gawy a™
g a1 | HfeT ST ®Y Aq ¥
21 FUIE FT AFA G T67 § | e
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. [ = wemrroer gravafaie ]
ZradrEe srarwT § foe® are g
2T ¥ 70,000 To FA PRAT AT |
A agr & wfaerd o §, Gwiregfen
wsaT g1 Fafan syt wif s
ot arerg fa=t § 99% waraAT 300,
" 400, 500 %o wix wrg Ye@AHT ¥
foq fasar & 1| wITqINT FT AW
R 1 THAA TEN AR WrE ATAT
a4 ¥ ) TW U K gAear
B farar wrd 1

wifaT frgard & fad@ 100 w0
o dvwT gur qr Wi fyare 9 fr
1976 i g1 & g7 & F7 e o
At vt % IT FHCAR FT HEEAAA
qu E gw 2, wafs 79 FOE W
¥ wa 7% g1 (5 ¥ 1 fard ¥ wrgm
grar ¥ fr avt s, 1T 9 w7 T
wtv &, faaer ofrom ag gom %
FEHAT F1 K FET AT ArwAl )
THFT AT I TIiEE

fad nfaargar & fr qavm
T A7 Im 7 Qe ¥ o
forqar€ g 1 eq b ¥ forr frar
Lol
‘It hag Lecn decided 1o get detarl-
ed project reports prepared by
foreign consultants in respect ol two
sites, viz Harzira mm  Gujarat and
Paradip 1n Orissa for setting up n
new shipyard

Please omit the word “a", a4 TF
“anew» ymx ®1 WiWE Ag TG
Tq A% % AET TN AF ¥9 w7
naax At afY frvaan ¢ fr ow fogars
& w0 | w1 e ¥ fearad
T8 9T g navTy 7@ &, Afew arody
& oft oret grar wrfed wifn agr =
9% tw ¥ & fad aga @ S
2 | wa wEET ¥ a7y AT o fem
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& @ wcww o Ad g, woww d
e fawaréd area & gy ¥AfoR
¥ frdew & fF 3w wivrEs © T
firay am wite frgd & o “@ New” wax
ferd go & 3% frwmm ¥ wifed o

arriT orF 1966 ¥ AW MAYAT
w1 ¥T wraw fggr @ Wik IR wNA
A% INGT FTEIC A 16 TAT To g
fegr ar ot fr gawr aqw  faeAr
wifgd 1 ag #vere A defae o fear
¢ | ¥fwa ot ax ag wIgr IET
HORTT W1 qTyA Ay four w0 10
AT &Y 19 & st g dar )y famr
WX S¥ET ATHI 89N TEAHE §
A7 AT § AT 99 97w AT B,
af o gurr AT @ 98 WY gwt A
fraAT g, gTr B AT

1977 ® oY &fww 7@ 3wy a1
#=9 TaART ¥1 IAN IA WA §
fs st & gy &t 92 wfawa sy
Tt €1 vEr & A w3

Durnng the E_‘_ongresg regime while
in 1974-75 it was b5 per cent, in
1975-76 11 was T8 per cent n 1876-77,
it was 85 per cent and n 1977-78 1t
wag 92 per cent Fy e g firz

ATAT g o m ¥
T wiwd, SAEr v afed
wTTHY ATrw grar Srfed fr g
wwarfas whwa gad 2z § sy

H aga T AT IET |

quadly Y4191 ¥ AFT qEA 9%
521 T 90 &S F4 & 97 var
AT 9T | T AT 7 348 FLE FqqT
oS ¥MT 91, ¥fyT ad gwr @ fash
325 FU® 947 | 1977-78 ¥ &t
T gad o ¥ FAewEe ¥ IO
ad For ¥ fof &y mar § IEN
A &7 ATw Al § | vafed fafret
QIET B TF AT A1 7 7vfed
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Fowore & ax & FgAT O
®! I EFA WEA F | AN wiEyw,
st Wi AaEgr 8 dawdie ¥
fod v ey day ¥y wrfgd 1 gt finfor
fafreze wgt @ &, 1®q @y § TAwy
foid Wy de maddz o

Mgt 9 w1 e g
afed wilfr forrar ot o ow
Y gt & 7 mw O ® & 7 fedw wvar
81 5 e o W WY WA o
# 3fd i § 1 TA% demw AHA N
TR uRE ¥ gAew ww gy v
t

T ATT AR Afaw & @
# wowH w92t ¥ 1070 ¥ wqd} froR
&t Y, Afar wa Aw IH O w7 T
R} A AT A A7
) wwrh swA & GO
¥ frrar gur @ fir f= W@ & ares
FM A WA R IW AT 1 feAmET
Ff7d 4507 40 0% 97 2= gwiFm,
ard frEd Y w5 w9d 40 H v
frames 97 =7 &4 gom, A4 =
wfeqv 39§ &t 11 v9§ 7047 97 fa
W2 v z7 7w g, Ay g Ay
TR 7 600 fFamiizT ov 12 T@
50 4% qv =7 @ e ) W Wiz |
200 faarfes & sq4 97 5 w97,
THTETATE A R 2 v9A 40 9% Al
AT & HWEAT 9T 2 ¥94 60 §F @
WA | A aTEH ¥ Wi Wi R
wate & fad avvi @y war g

awra gfear & faed Tamw 1
T & feirze & 12 feenitex
T § wa s I ¥ 6 Freitafrze )
&1 197w ¥ agPE 93 88 fReniee
T § Hfew 3T X 0w W o
NN 97 faw 41 feeniex @
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T & oY fis wrwr Sfear qaar & 50
qzdz w0 ¥ | TTEY IaTaT AT AR |
15 hrs.

wergr & fad o fweer grid B,
¥ art ¥ A fufimer wY 2,3
#o st fort 1 9wX WETIX
¥ oavET Wt Ay ¥ wewre
The length is 190 km  If this road is
repaired, then 64 km will be reduced,
TH OATF % 7 ¥AX ¥ g O
TF WA wed w7 umr g 3
gg e afeqw Wi waARe w1 &)
T Y auE A ZTANE AGT KT VA § )

wavitan fawr a7 @ & W TE
% o ag w09 w7 wifaerer feay
b, Arfew ow w1 wrw g o ¥ A A
T AoE X IT R g A W oagA D
Brafr

wamaf mitew @ WA AR
S AU FT | I FT 2159 [T ET v
-4

ST Txareree arweataRa : 912s |
Fox e W faary & fam s s
daroiy sfa a3 frsr wrd s wfed )
9 & wmfafrm a4t o o
FATAT WTAT Arfen, ATy FEEw-ETd e
F fa=r @ 7% ) 98 FATA qrfAeT
e aEr w9z fr &z fEwErEt
w7 famr geemdv & avw we-da
e Y ) 37w frafy ag ¢ fx geamh
fefegae demares amg & wroor g
¥ 917 W@ Ax 12T et 21 ¥ faw
TEEY OF O qATAT WrAerE &

TTHAVAT - V7 - GENYT - FATAC
wre-d37 g qATA & A Ty Sw
FafreeT 3 oF o WYo AzT fFAT R |
feadsz N M1 & qarw foar ward,
A wift aw ag w7 Y GAVE 1 A
TF HAETE FEqT ® IOLH gy gy
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[ = axm W 7 AwPRET |

2 fr nwidr sq Wt AR AT ot
4

el "gee  wrAR AGET W
U FT 17 qrAY @A fom 7 qAT
TR T % 2

st qEATWTY wETRTERU A e
T 1968 W ag ag frar a1 & ¥
frardeT o £ wvewa ¥ fAm 2200
g dwerr Frd o | 3w = aray
¥ memt F@Y & TIIU AYFTT FTIE
fadw A7 nfar f or fpmmdter Ax
Ft frigT x fAr , ono T F¥ow
fra it

faraT 7 @ Tyaatz ¥ fao AT
afaa # Srazyr £ AT arfam

wanfe wErew  wa FnrTe FifaT

orT T I(CH 1 AAT ¥ | ATEY aATA

fafaeer grzs 1 faa av g Hfar
BT BT s o

1502 hrs
|SHrR N K SHFIWAIKAR tn the Charr]

DR HENRY AUSTIN (ERNARU
LAM) WMr Chairman Sir in view of
the limitations vou have imposed Or
rerhaps we had to iweept I shall
make my interiention yery brief

1 et me start with some of the 1 peng
prohlems which my own constituency
faces 1 hope | will not be accu-ed of
heing parochial

The hon Mimster knows I Fad
ot 1sion to exchange views with him
regarding the \ery serious siluation
tha{ 15 annoying or engaging the atten.
tion of the people 1n the Kerila S'ate
particularly 1n my constituency Re-
cently a few weeks back one of the
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best dredgers in the country Lord
Wilingdon all of a sudden sank just
outside the mouth of the harbour Tt
i« a inatter which affects all of us
because when one surveys and looks
back to the history of Lord Willing-
don the dredger, one will find that it
was the sole dredger or ship that re-
claimed the Wellington Island and
made the Cochin harbour I would
not like to plead for that name ‘Wil
lingdon —because 1t 1 associated
with a very bad background one does
not want to recall the name ‘Lord
Willingdon’ formed viceroy Who sup
pressed the Congress movement-—ihat
apart the dredger ‘Lord Willingdon'
all of a sudden sank and then some
kind of an 1nguiry Was ordered I o
not know what happened {o that In-
quiry Now 1t 15 rumoured—I hive
come back from my constituency only
vestesrday— that this ship 15 JOINg 1
be blasted or dynamited because they
have heen finding 1t unable to alvage
the ship This has create]l A lot of
anguish and disappointmrent to the
people conected with shipping and
harbowr T uige the Mimster to take
a statement allaving  the faqrs 1ra
anvietics of the people of the Stte
and the country 1itself why such a ~hip
hi. to sink The Shipping Corpot 1
tion of Indin or the Directoiale of
Shipping Organwisation or other ro1
¢>rned authorities  should 'wsue 7
categorical statement and you ghould
also tell us as to how a shin of that
s17e¢ and 1mportince could be sunk
like this Thig 15 because sabotage
1s feared 1n this As [ ~aid Cochin 18
a big harbour and 1if things lLike ths
happen it would adverselv affect
the oparations in the Harhour

Again Cochin harbour 1s one of the
most natural harbours 1n the world T
had the opporturuty of travelling ex-
tensively different parts of the world,
different countries and I think this
13 ong of the most natural harbours
but the way that 1s being neglected is
most deplorable In the interest of
brevity I would just say that consclou,
efforts should be made to see that
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Cochin harbour is brought on stand.
ard with other major harbours. Now
that another harbour hag come close to
Cochin ie, Mangalore on the northern
side ang Tuticorin on the southern
side, people are fearing that this har-
bour will decline in its importance, I
am pot worried, because after all I
view this country as one and Cochin,
Tuticorin or Mangalore are parts of
the same country; but I would say that
steps should be taken to see that all
the thrée ports come up including
Cochin harbour. It was in thip con.
nection that the Super Tanker Berth
project should be thought
Government

g

|
g?-

the

autbotitative gpokesman, no less a
pefson than the Prime , had
Eaid i a public meeting that & pro.
ject way cleared and they had ‘spent
Rs. 2 crores already, but it is gtill
hanging fire. We want to kndw 'what
has happened to that project and what
steps the Government jg taking to
allay the anxiety of the people in this

regard,

Sir, pamphlets after pamphlets are
coming to us with regard to the natio-
nal highway bridge Moothakunnam.
Valiapanikkanthuruthu -Manimokkom,
The Minister came and lald the foun-
dalion stone. | do not want to go into
the details because of lack of time.
Unfortunately, this problem got intert
wined with communal problems; I do
not want to go into that and would
like to exiricate myself from that,
however, one central point remains to
be answered. According to {he origi-
nal qurvey thig 850 metre-long bridge
should have been shortened to 316
metre-long bridge, if the original pro-
posal to have Gothuruthy-Kottapou-
ram bridge had been implemented.
‘When that clear report was made avail.
able, what were the circumstances
under which this longer distance had
to be taken for this bridge. I do not
want 1o go intp the merits, but kindly
‘allay. the fears because we are receiv:
ing § number of letters in this respect

126 LS—4¢
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There is another thing. I would re-
quest you to kindly take some inte-
regst and expedite the work on the
Cochin by-pass. This work has heen
Eolng qn for a long time. Kindly do
attend to this,

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF.
SHIPPING AND TRANSPORT (SBHRI!
CHAND RAM): There is no dearth of
money. It ig for the State.

DR, HENRY AUSTIN: Regarding
Cochin Shipyard, the keel had been laid
down and the first ship is supposed to
be lanched next year. ] hope, there
would be no difficulty in this respect.
We are also 0 see that the
labour gifuation is kept normal,

my

ateq the debate, g national shipping

is vital for our country. I had
the occasion to take an over-land trip
from UK to India after my studies
abroad. 1 drove back along with two
other friends. At that time there was
no Asian Highway and at the Boshe-
roug we had to {ake a ferry boat. But
to-day. the Asian Highway iz nearly
getting complete because over the
Bospheroug a huge bridge hag been
completed. But we stop somewhere
around Afghanistan. So, our govern-
ment should take interest and see that
fhe Asian Highway is brought up to
our eastern borders go that Indig and
Burmg can have a highway and we go
right upto Thailand. This project
shouly be taken up. We should not
always look inwards, we should also
look outward.

In the zsame way, the West Coast
road ig nearing completion and w.th
the complelion of some bridees, the
Bombay-Kanyakumari rosd will be
complete. But it shouly not stop
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{Dr. Henry Austin]
with Kanyakumari it should go upto
Tripura and beyond from there and
there should be an integrated East
Coagt road.

There is another point. The present
government 1s emphasizing rural deve-
lopment, But how on earth can the
objective of rural development be
realised unlesg we have a wide network
of road systems throughout the coun-
try? There are important States in our
country like the Uttar Pradesh where
it s paid one has to go over same
40-50 mileg to reach g willage So,
unless the necessary road infrastruc-
ture connecting all the villages with
the nearest Important road is made,
there ig no possibility of rural recons-
truction. So, a wide network’of roads
linking the villages with the urban
areas is a sine qua mon for any deve-
lopment in the country.

These are the only points I have to
make although I have got more to
speak, This Ministry is a very impork
ant Ministry because if one surveys the
history of British imperialism, be will
mmtthgnﬁmswmabklo
conquer India because they had a very
good merchant ghipping fleet. They
had very goog naval facilifies. Again,
to consolidate their conquest of India,
tbey built up huge railway and road
systems, But, here, there is no Inleg-
ration between our railway system,
the shipping system and the inland
water transport. For instance, to get
coal for our industrieg in Kerala, we
have to depend on the railways for
wagons which come after 2 months or
3 monthg from Eastern India. SuppoBe
there is a good shipping system, then
coal can be transported by ship from
Calcutta and people in Kerala can get
it in a couple of days. So also we can
have coastal ghipping from Bombay
to Cochin and from Cochin to Calcutta.

Then, Sir, the concept of the Ganga-
Kaverl link comnecting all the rivers
should be revived. The Dastur report
is there. Connecting g1l the rivers will
relieve the pressure On the rallways as
also on shipping,
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These are tbe poinis I had in mind
Thank you very much for sccommo-
dating me. I have exceeded my time
I hope there i still some more t.me
for my friend here.

SHRI ANNASAHEB GOTKHINDE:
(Sangli)r I would lke to know Minis
ter/Saheb kindly lsten, Sir, I will
take only 2 or 3 minutes.

1 would like to know the thinking
of the Ministry regarding the National
Highways. All along we have heen
told in the Consultative commitiee
meetings ag also when we raised the
question in the Parliament, this this
Ministry has been advised by ithe
Finance Ministry to keep the entire
question of new additions to the
National Highwayg system in abeyan-
ce. It is said, “The better your roads
in the country, the chieaper your food.”
But here j5 a Ministry, the Finance
Ministry. I know, but 1 want to know
the thinking of the Janata Govern-
ment regarding the whole National
Highway gystem in the couniry and
whether they want to keep the entire
system in the cold storage for the
Sixth Plan period also. I want to
know whether the Minister will give
us an idea regarding the next Plan
allocations for National Highways in
the entire country and Statewlse. That
will allay the fears that this particu-
lar vital sector of the economy is total-
ly neglected by the Janata Govern-
ment. Pleage allay these fears.

So far as this particular aspect is
concerned, I refer to one of my sug-
gestions that T have mentioned in my
cut motion which relates to the need
to declare the Rainagiri-Kolhapur-
Sangli-Miraj-Sholapur — Osmanabad
Nanded Yavatmal Nagpur road as &
National Highway.
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Marathwada is such a region where
there 1s not a single mile of National
Highway. I would urge upon the dy-
namic Minister of this new Ministry
to ganction this particular new High-

way.

This has been suggested by the State
Government, It will have a sort of
emotional link with all the regions of
Mabarashtra if this road is declared
as & National Highway.

1 have another suggestion {o make.
1 would refer to the gystem of National
Permit which was started by the Jov-
ernment. No doubt, it is a very good
system. Encouraging response has
been recelved from all the States. The
Msaharashtra Government has urged
upon the Government of India to ane.
tion additiongl permits on the basis
of vehicular population, What has hap-
pened? At random, on parity basis,
a particular number of permits has
been assigned to g0 many States with-
out attaching any importance to the
vehicular population.

1 have moved a cut motion demand-
ing incregse in the quota of National
permits. Formerly when 25p permits
were sanctioned for Maharashtra, the
number of applications was '126.
‘When additional 200 permits were al-
lotted to Maharashtra, the number of
applicationg rose to 1563. This shows
that there is a large demand and
Maharashira has the largest popula-
tion of goods vehicles in the country
and the number of public carriers
registered in the Stale is as much as
568111 on 31st March, 1977.

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
BMIPPING AND TRANSPORT (SHRI
CHAND RAM): But we have adopted
this formula of vehicular population.

SHR] ANNASAHES GOTHKINDE:
On these grounds the request of the
Maharathira Governmgnt ghould be
accepted both on the basis of demand
and the number of good vehicles that
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ing and Transport. This
important portfolio, Tramsport whe
ther by rail or road pot only provides
arteries of trade and commerce but

“The history of road development
in the National Highway sector [rom
the down of independence upto the
beginning of the Fourth Flan pre-
sentg a picture of unfulfilleg promi-
ses of wide divergence between pro-
grammes and actions grapping gulfs
between estimates and actuals nnd
the pronounced disparities between
assurances and implementation.

In April 1947, the Central Govein-
ment assumed the responsibility for
development of National Highway,
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[Shrl Shambhu Nath Chaturvedi]

rate of 116 kms, per year was added
to the total lemgth, of 1047,

Apgainst this, keeping in view the
futuie trendg of road traffic paltern
and development activity, the lergth
of National Highways under the Road
Development Plan (1961—81) was to
be raised from 23,770 k.ms. in 1961 to
52,000 k.ms, in 1981, which meant, on
an average, an addition of 1400 k.ms.
per year. At thig rate, the length of
National Highway in Apn', 1069
should have been about 35,00C K.Ms.
as against the then existing total of
24,000 K.Ms. Thus, there was a heavy
shortfall of about 11,000 K.Ms.

I am sorry to say that even during
the year 107778 the achievement Is
also falling short of the target. For
éxample on the construction of missing
lnks bye-pass and diversions, the tar-
get wapg 160 K.M. but the achieve-
ment is not likely to exceed 70 K.M.

I would gplso like to draw the atten-
tion of the Minister to the other obser-
vationg of the PAC regarding the need
for detailed study of availability and
capability of resources of men, mate-
rial and equipments gsufficiently in
advance before inclusion of the pro-
jects in the plans. Institutional ar-
rangements which would provide an
in-built check on timely completion of
works and to ensure that these con-
form to quality specifications.

1 have very little time at my dis-
posal 1 will go into other matters,
except to draw attention to an item
with regard to the Chambal bridge.
which is mentioned in item No 231,
Appendix VIT of the Annual Report
which provide for repair, reconstruc-
tion and strengthening of the existing
damaged submersible bridge across the
Chambal river near Dholpur This
brigs wa< completed in December 1959
and thrown open fo traffic in March
1060 While the bridge was still under
eon<truction 5 junior enginecr reported
larmeseale theft of cemeni and other
materlalg and substandard evecution
9! work. A technical expert was asked
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to look into it and he is said to have
made a very superficial report saying
that the allegations were not borne
out Meanwhile pressure was brought
to bear upon the junior engineer Shri
Gurdial Upadhyaya to turn a blind eye
to these malpracticeg and fall in line,
which he refused to do.

He wag therefors subjected to all
sorts of harassments of which I shall
speak Iater.

But thirteen years later, the bridge
collapsed at precisely the same point,
Pier No, 17 on which sub-standard
work and pilferage of cement and
other materials was reported by the
Junior Engineer. Anofher expert
eommittee went into the matter andl
gave the verdict that the substandurd
work was not the cause of the break-
down of the bridge.

I put the question on the subject
to which a written answer was givem
on the 1st August saying that the mat-
ter has been looked into and there is
no need for any further enquiry into
the matler

I wanted to get hold of the report
of this Expert Committee to which
this matter was referred. But I
could not gel it. However I looked up
the 1ecord of the earlier proceedings
of both the Houses and found that in
the Rajya Sabha on the 25th of July,
the following rely was given as to the
cause of the breakdown

“Pnst  failure subsoil nveshigo
tions have revealed that the bed
rock in the river is overlaid by a
cap rock consisting of clay matrix
conglomerate of varying thickness
and 15 not considered safe founda-
tion strata”.

In the Lok Sabha, on the 26th August
1974, the replv was'

“The ° foundations of pied No 17
were resting on a highly altered
zone-of the clay matrix conglomerate
and this strata was nof sttohg
enough to mthstanﬁ the loads tom-
ing over it”
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Sir, the contract for the repair and
reconstruction of the bridge was given
for Rs. 207.23 lakhs and lakhs must
have bheen spent on the ferry service
being run since 1873 for carying pas-
sengers and vehicles across the river.

Now, Sir, a number of gquestions
that arise. Why, in spite of this heavy
loss, nobody has been held accountable
for the defective construction of the
bridge 1f sub-standard work was not
the cause of the breakdown of the
bridge even though it broke down
precisely at the point pier No. 17 on
which pilferage of cement and sub-
standard work was reported. Then
what else was responsible for its
collapse. From the replies given in
the Rajya Sabha and Lok Sabha, ex-
1racts of which have been cited above,
it would appear that shorn of its jar-
gon, in plain language the foundation
of the bridge was unstable, and so
the bridge collapsed. If that was s0, then
the top most engineers must be held
accountable. Tt was their duty and
responsibility to see that the Tounda-
‘tions were laid on hard and stable
strike otherwise what they were there
for i they could not do even this
much. As a matter of Tact there have
‘been gross malpractices and embezzle-
ments of money. All these are be-
ing hushed up. I have {o request the
Minister to look into this matter not
only because about Rs. 3 to 4 crores of
public exchequer’s money is involved
but also because the person who had
the guts to expose and stand against
malpractices, Shri Gurdial Upadhyaya,
had been subjected to every type of
harassment. He has been under sus-
pension now for 18 years. Every effort
4s made to put off the matter. So that
by the time it is disposed of he will
have retired from service. Shri Upa-
dhyaya was Yorced to enter the lunatic
asylum at Agra so that he may be dec-
lared as a man of unsound mind.

Sir, but this design’ did not succeed.
We have seen during the emergency,
what was the morale and standard of
even the highest officials in this coun-
4ry? For fear of transfer or other
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adverse entries in their rolls, they com-
promised with their conscience and
had no compultion in jinflicting all
sorts of atrocities on the people and
here was a person of a very small
status who despite all the harassment
by the department stood his ground. 1f
no enquiry is made, I wonder if any-
body will have the courage to gtand
up against malpractices ang shady
dealing in the department,

So, my appeal to the hon. Minister
1s to please see that a probe and a
sifting 1nquiry, into this matter by
the C.B.I or other independent agency.
Otherwise every effort will be made to
hush up the matter as has been done
during the last five or six years. If
this is allowed to happen, then it will
be the greatest disincentive to upright
and honest people in the services.
Men like Shri Upadhyaya, will con-
tinue to be victimised and, as I sad,
he has been under suspension for 18
years. $Sir, this is a matter therefore
which calls for immediate enquiring
and action. All the records pertaimng
to the case should be seized and ex-
amined There are so many points
that remain unanswered. Was Shri
Upadhyaya given an opportunity to
substantiate his allegation was the
mortar of the collapsed bridge sub-
jected to chemical test and analysis to
ascertain if composition. It is a fact
that the cracks extend to the remain-
ing part of the bridge also. The cost
of the entire bridge was in lakhs of
rupees only and now for the repair
of a portion thereof it will cost about
Rs. 207.23 lakhs. That is about Rs. 30
crores. Only an impartial and inde-
pendent enquiry will bring to light
true facts and I hope the hon. Minister
will order it in the interest of integrity
in the services and to protect honest
people from being victimised in the
manner that has been done in this
case. Thank you.

MR. CHAIRMAN: Now, the discus-
sion will continue later on. Now we
come to Private Members' Business,

SHRI K. RAMAMURTHY (Dharma-
puri): Sir, I am on a point of order.
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[Shri K. Ramamurthy]

In the Private Members Resolution,
in the previous list of business dated
17th March, I was considered to be
the co-mover of the Resolution along
with Mr., 8. D Somasundaram. But
today in the list of Business, I find
that my name hags been omitted and
I do not know what happened to the
Secretariat.

MR. CHAIRMAN: The information
is that the mover ig only one and so
the mover’s name is mentioned in the
list of business.

SHRI K. RAMAMURTHY: No, Sir.
In thig Resolution, my name has been
found in the second place in the bal-
lot.

MR. CHAIRMAN: That ig not deni-
ed.

SHRI K. RAMAMURTHY:- I have
given a letter to the Secretariat also
stating that this Resolution may be
clubbed if it is permissible under the
rule.

MR. CHAIRMAN: The gecond per-
son's name will come only when the
first person is not there,

SHRI K. RAMAMURTHY: Your
Secretariat has informed me that my
nume has been clubbed along with
Mr. 8 D. Somasundaram. Now the
same thing is also printed in the List
of Business for last week and this
week I find even without intimating
me, my name has been dropped. Does
it not ghow the authoritarian attitude
of the Secreiariat? I am not able to
understand this,

MR. CHAIRMAN: Actually the
names will come here along with the
other names. When it is already
moved, of course, there is no necessity
of putting the names again.

SHRI ¥ RAMAMURTHY I could
not find anywhere this sort of thing. I
have also gone carefu'lly through the
rule, ang procedures,

MR. CHAIRMAN: It wil be checked
up.
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SHRI K. RAMAMURTHY: I do not
give up my right. Firstly, my name
is to be there. But it is not there.
They have not informed me about
this also,

PROF. P G. MAVALANKAR
(Gandhinagar): Sir, may I help my
friend® It seems very genuine that
sunce he had given resolution on the
same subject and since his name was
clubbed together with Mr. §. D:
Somasundaram two weeks back, his
complaint is why it is dropped today.
Let me tell for the information of the
House, if I am right, that only at the
initial stage all the Members who
have given notices of a resolution on
the same subject are listed on the
Order Paper. The first Member who
is present and if he moves the resolu-
tion and when that resolution is car-
ried forward for two weeks or three
weeks, whatever the period, then it is
that Member only who has moved the
resolution and actually spoken whose
name continues in the Order Paper,
ang other names are automatically
dropped.

MR. CHAIRMAN: That 18 what 1
am stating. The clubbing of names
15 only for the purpose of noting.

SHRI K RAMAMURTHY: Suppos-
ing I had mentioned 1n my letter that
my resolution need not be clubbed,
then the entire resolution would have
been 1n my name. If it was possible
to accept the first, I have given an
alternative resolution also and  the
Secretariat itself told me that my name
wasg clubbed with the name of Mr.
Somasundaram.

MR. CHAIRMAN: According to the
rules, once the Resolution has been
moved in the House, only the name of
the person who has actually moved
the motion will continue. Originally
more than one name was there because
if the person whosec name appears
first 1n the Lst is not present to move
it, the person second in the list could
move

SHRI K. RAMAMURTHY: I eam
losing my chance.
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MR. CHAIRMAN: You will get your
chance,

15-35 hre.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTZENTH REPORT

SHRI NIRMAL CHANDRA JAIN
(Seoni): I beg to move:

“That this House do agree with
the Fifteenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 20th March, 1978.”

MR. CHAIRMAN: The question is:

“That this House do agree with
the Fifteenth Report of the Com-
mittee on Private Member' Bills
and Resolutions presented to the
House on the 29th March, 1878".

The motion was adopted,

15.36. hrs.

RESOLUTION RE. CONTINUANCE
OF ENGLISH AS ADDITIONAL LINK
LANGUAGE—Contd,

MR. CHAIRMAN: The House will
now take up further discussion of the
following Resolution moved by Shri
8. D. Somasundarm on the 17th March
1978:—

“This House do urge upon the
Government to amend the Constitu-
tion 80 as to implement Pandit
Nehru's solemn assurance to Parlia-
ment that, besides Hindi being the
link language, English would con-
tinue asg additional link language
0 long as non-Hindi speaking
people want it.”

SHRI SAUGATA ROY: (Barrack-
pore): I was speaking in support of
the resolution moved by Shri Somasun-
daram and cautioned friends from
all sides of the House not to take the
language issue on an emotional plane
because history has proved time and
again that language can be and is a
very touchy and a very emotional
issue. We all know about the birth

(Res.)

of, Bangla Desh, when the new nation
was born by the efforts of the people
who protested against the imposition
of another language on them. Bangla
Desh never resented Urdu but when
Urdu was imposed on them and when
Urdu was forcibly made the official
language Iin the whole of Pakistan,
the people of Bangla Desh rose in
revolt against the alien rule. Hefe
also, in India one may have emotio-
nal links with one's language. Per-
sonally speaking I should support, I
would dream in fhe same way as
Mahatma Gandhi had dreamed that
one day Hindustani would become the
lingua franca of India. As a patriot
I also think that if really an original
Indian language could become the
lingua franca of India, it would be the
best thing possible. It has happened
in other countries like the BSoviet
Union which is a multinational coun-
try with a large number of languages,
but Russian is used as a link langusge.
Unfortunately the same was not fol-
lowed in our country and the whole
introduction of Hindi wag done In
such a way as to wound the feelings
of the Non-Hindi speeking people, as
it to give them the feeling that they
were gsecongd clasg citizens in India It
is against thig that we must caution
today. As it is, India hag got
a lot of problems, problems
such a8 poverty, unemployment and
language is not an issue which should
be tinkered with and dealt with cal-
lously. It is unfortummte that =fter
the Janata party has come to power
due to the enthusiasm of some zea-
lots, in their zeal to propagate Hindi,
they have deprecated the other
Indian languages, like our Health
Minister Mr. Raj Narain who said in
London that English was the Rani
and the Tamil and other Indian
languages were Dasi... (Inferrup~
tions)

AN HON. MEMBER: He did not
say that. i

SHRI SAUGATA ROY: These are
the words which offend the senti-

mentg of non-Hindi speaking people
Ours is a country which is essentially
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multinational; people speak many
languages. We have many problems
at hand. The sentiments of the non-
Hindi speaking people are already
atuned against the jmposition of
Hindi. Instead of pursuing this
policy of wnpoesing Hindi with un-
necessary zeal, government should
come out with a practica] solution of
the problem and a practical solution
to the problem was shown by Pandit
Nehru long time back. Long time
ago, he said in the Parliament that
besides Hindi being the link lan-
guage, English would continue as
wudditional link language so long as
non-Hindi speaking people want it. I
agree that English was the language
of the Imperialists in India; I agree
that English was the language of the
people who were foreign to India and
who exploited this country. But it is
a fact of history that English has be-
come entwined with the Indians, with
the Indian culture, with the Indian
languages today. I quote, not from
any political leader, but from one of
the greatest linguists and Philologists
of our times, Dr. Suniti Xumar
Chattopadhyay, who recently passed
away. He said:

“English is not so foreign any
longer, After some two hundred
years, it has virtually become an
Indian language. Jts vocabulary
far transcends that of any other
language, either living or dead.
English alone, and no other Indian
language, not even Sanskrit, can
meet with our new type of intel-
lectual hunger and our eagerness
for knowledge, which have come to
us in the modern age. We acoept-
ed English voluntarily. Tt was
never forced upon us, in the way
that Hindi is sought to be forced
on the non-Hindj parts. In the
work of the Sahitya Akedemi, our
nationa] institution for the advance-
ment and coordination of Indian
literatureg in the different langu-
ages, English serves as the only
effective bond or link. English has
opened to the whole of India—and
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nada, of Marathi, of Sikhism,
of Ghalib and Urdu poets of
Remakrishna Paramahamsa, Viveka-
nanda, of Rabindranath, and of
Puran Singh.”

Even when he was the President of
the Sahitya Akademi which is meant
for propagating the Indian languages,
he spoke it not ws a zealot, but he
spoke it a8 a word of caution be-
cause he felt that today renouncing
English will be to close our window
to the outside world, as Pandit
Jawahar Lal Nehru, who himself
came from a Hindi-speaking gtate,
once said that English ig our window
to the outside world.

At this stage the only possible
practical solution could be first to
continue with Jawahla] Nehru's for-
mula gnd secondly to start an experi-
ment with the three langusge for-
mula, which was decided upon in the
Chief Ministers’ Conference in 1861.
It was then decided that every stu-
dent in North Indim will have to
study apart from Hindi and English,
an extra Indian language. Similarly
every student in South India end
other parts of the non-Hindi speak-
ing parts of the country will have to
learn English and Hindi in eddition
to his ar her mother tongue. If the
three language formula had been
followed up instead of trying to im-
pase Hindl, as it is being done today,
then the problems would have been
resolved to a greater extent. I sub-
mit to you in all humility that when
we write to the Minister in English
and they reply to us in Hindi, they
may be practising their own zeal for
their language or their own particu-
lar ypolitical culture, but it does
offend the sentiments of those who
do not speak Hindi or those who do
not understand Hindi. If a Minister
of the Government of India writes a
letter in Hindi in reply to a letter in
English, it is a sort of insult to a
person who does not speak Hindi.
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I will quote another great Bengali,
Dr. B. C. Roy, what he spoke while
speaking on the language issue in
‘West Bengal Assembly when the
issue was discussed, He gaid:

u1t i3 g fact that constitutionalists

who were discussing this problem
were obsessed with the idea of 8
country having one language, but
they forgot that India is & polyglot
country, that there is a large
volume of people who have deve-
loped their culture and tradition on
the Dravidian languages. The
Mongolian language also has got 3
fairly great and large influence
over the language of some people
of the country. Therefore, in a
country which is a polyglot country
so far as language is concerned, the
question of having one language
only need not be such a difficult
problem and it is possible to have
in a country like this more than
one language, which may be called
the official.”

Sir, while we are pleading for con-
tinuing English as an additional link
language, I remind you of the exam-
ple of Belgium where they also have
a language problem and in a smmll
State like Belgium there are two
official languages. In a small State
like Switzerland there are four offi-
cial languages. Then why can't we
in India have two official languages?
And when you say that English is
not an Indian language, do you not
offend the sentiments of our Anglo-
Indian friends, two of whom are
nominateg to Parliament? To an
Anglo-Indign Engligh is his mother-
tongue and he has no other mother-
tongue. It is at this point 1 would
give a word of caution to my friends
witting on Government benches. I
can understand their zeal for either
the Hindi lmnguage or for Dr. Lohia's
own doctrine on the language pro-
‘blem in India. But in their zeal they
ghould not do anything in haste which
will endanger and weakep the unity
of the country the integrity of the
country and offend the sentiments of
rion-Hindi-speaking people, make

link language (Res.)

them feel like second-class citizens
in this country of ours when the
country has already a tremendous
problem in front of it in the shape of
acute poverty in the shape of un-
employment, of hunger, Jack of food
and clothing. That is why, in the
present situation, till we adopt the
three-language formula and till jn
India we are able to sort out this pro-
blem of languages on a national
basis, Pandit Nehru's assurance to
the Parliament which he gave after
1962 when the Chinese aggression was
there—there was Pandit Nehru's pos-
ter all over the country and in the
poster below the similing Nehru was
the caption which read:

“English will continue as an as-
sociate language. and I would not

take it away 1ill I am asked io take
it away.”

This was done for national jntegra-
tion. Does it mean that at the moment
you don't have an exfernal threat and
you turn back from that assurance?
It is not proper either to the people
of India or to the integrity of this
great country. If you are going lo
fritter away your energy in pursuing
a fruitless policy which untortunately
some of the Janata Party people seem
to be tollowing even on pohtical et n-
siderations, I remind my friends In
the Janala Party that it caused them
a lot of wvotes in Karnataka and
Andhra when Mr. Charan Singh and
Mr. Raj Narain refused to speak in
English in South. They possibly
understood to their peril that language
fanaticism cannot have its sway in a
big countiry like India.

With that, Sir, I strongly support
this Resolution and urge upon the
Parliament, this august House repre-
senting the people of India to adopt
this Resolution for the sake of unity,
integrity and solidarity of our great
country,

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK); Only
{o set the record straight on what Mr.
Saugata Roy said, I recollect Chau-
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dhuri Charan Singh having spoken in
English in Bangalore for two-and-a-
half hours. I am only setting the re-
cord straight,

SHRI SAUGATA ROY: I don"t think
the Minister is making a correct state-
ment. In Bangalore city he refused
to speak in English.

SHRI BIJU PATNAIK: That was
not correct because [ happened to be
there. You were not there,

st fewRre WRTE AW (WERST) ¢
TR AT o wieitr o7 A e W
fearmar @) & voInie ¥t s qgd
AT R AOAT GATHT JA A B 9T
FIgH AR T WG TAS GA |

wref Wit : 7 W9 &7 AL
T SATAAT A WS FT AT

SHRI B. P. MANDAL (Madhepura):
When an amendment has been circul-
ated, 1t means that it has been accept-
ed to be gquite in order and the hon.
Member's amendmerit has to be cir-
culated to all the Members and he
should be allowed to move it

*SHRI KUDANTHALI N. RAMA-
LINGAM  (Mayuram): Hon. Mr.
Chairman, Sir, I am very happy to
participate in the discussion on the
Resolution of my hon, friends Shri
Ramamurthy and Shri §. D. Soma-
sundaram seeking constitutional status
to Nehru's assurance to non-Hindi
speaking people that English would
continue so long as they want it.

Though Shri Saugata Roy, who pre-
ceded me, belongs to the other Con-
gress Party, I am duty bound to com-
mend his unstinted support to the
Resolution. Language is the most |-
strument of national integration. Seme
Janata Ministers unreservedly expross
their resdiness to honour Nehru's is-
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surance to the non-Hindi speaking
people. Some other Janata Party
Ministers repudiate everything Nehru
sald and did. Shri Raj Narayan and
Shri Charan Singh, day in and day
out, chirp and chime that Nehru's
policies have brought the nation to
this sorry pass. Shri Jagjivan Ram,
Shri Bahuguna and others have loudly
acknowledged Nehru's contribution i
our nation's economic growth. Thay
still remember with the legitimate
pride the role of the Congress Party
in getting India a'premier place in (he
comity of nations. Since there Ig this
acute conflict in the Janata Govern-
ment about Nehru's principles, policies.
and programmes, we are afrald that
Nehru's assurance regarding language
may be buried deep in the bowels of
earth and that is why we want con-
stitutional status and protection to
that.

Shri Morarji Desai was recently in
Coimbatore to address the Janata
Party Conference. }e stated thot
Hind: would never be imposed on the
non-Hindi speaking people. On his re-
turn here, he said that Hindi is “eing
spoken by 60 per cent of the people
and that the patriotism of non-Hindi
speaking people would persuade them
to learn Hindi. I would ask him: is
this the way to foster national intag.
ration? Doeg this mean that those
who do not want English to go are
less petriotic than those who want to
impose Hindi on others? According t»
our Prime Minister, 36 crores of pao-
ple speak Hindf.

Dr. L. M. Singhvi from Rajasthan,
a reputed constitutional expert, has
stated that so many other languages
have been sewn together to swell the
number of Hindi speaking
While speaking on a Resolution in the
West Bengal Legislative Assembly, the
then Chief Minister, Dr. B. C. Ruy
referred to India as the mosale of
many races, religions and languages.
Dravidian languages have nurtured
Indian culture, Mongolian languazes.

*The iriginal speech was deliveredin Tamil
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have made significant contribution in
the growth of Indian culture. It cannot
be claimeq that Hindi alone is the
torch=bearer of Indian culture. Shri
Satyanarayan, a member of the La1vu-~
age Committee of the Constituent
Assembly, delivering his 1875 Ga=a:lhi
Memorial Lecture, pointed out that
Khadi Boli, true Hindi, ig being spoke»
only by less than 2 crores of people.
So many dialects have been grouped
together under the head Hindi to make
it a majority-speaking language.

Our Prime Minister and his colleague
may not place much reliance on thes=
statistical arguments. But I hope that
they will accept the statistical truths
presented in a pamphlet published by
the Central Government. The Pocket
Book of Population Statistics publish-
ed in 1872 says that according to 1971
Census 16.25 crores of people, ie. 28
per cent ol the population, speak Hindi
in the country. But 47 dialects are
being spoken by these 16.25 crores of
people. In view of this, the claim that
3§ crores of people speak Hindi do
not hold good.

Shri Raj Narayan said on the floor
of this House that he would not speak
in English because his parenis were
not English. My parents do not snow
Hindi. If I say that why should Hindl
become the official language, especi-
ally when it is not known to my parents
or if I say that since Hindi is not
known to my parents, it is a dasi
language, will he accept this conten-
tion?

After his first visit in hig life fo
Madras recently, our Home Minisler
suddenly developed a love for regional
languages. He has stated that within
two years all the regional languages
should Fecome the official languages
of the concerned Stiates and he wonld
offer any amount of money for ihat
purpose, What happens if regional
languages become the official languages
and English ig done away with?

link language (Res.)

India is a vast garden of fragrast
flowers in different hues. Unity
diversity Is the unigue concept given
to the world by the Government.
Language is the outer exhibit of the
inner heart-beart. It should be settled
in an atmosphere of amily and ap-
preciation. Lingua franca should not
lead to linguistic fracas. If you fape
the linguistic fanaticism, it will not be
easy to flush it out. I warn that ; nger
will be paid back in anger. Tiruk-
kural has been translated in many
international languages, but not one
authentic version of Tirukkural is
available in Hindi which gdeeks to
claim the status of the only official
language. English is an international
language and it has become an in-
herent part and parcel of Indian cul-
ture. We should have constitutional
guarantee to choose our language in
terms of Nehru's assurance.

Shri Morarji Desai and his colleagues
may feel that Nehru had not given
much to the nation. I wish that their
revolutionary fervour reflects in their
readiness {o move a legislation incor-
porating Nehru's assurance that 50
long as non-Hindj speaking peeple
want English to continue as the
additional link language, it will con-
tinue.

Extending my support to this Reso-
lution, 1 conclude my speech.

16 hrs.

MR. CHAIRMAN: Before I call on-
Mr. Mavalankar, regarding the point
of order raised by Mr. Yadav, the
office informs me that he has already-
been informed yesterday that the
amendment cannot be taken into con-
sideration because it was not moved-
immediately after the motion. On this
point there are decisions already of
the Assemblies as well as of the Lok
Sabha to the following effect:

+Amendment, to a motion of which
notice has been given, but which is
not moved immediately after the
motion is made, cannot be moved af
a later stage.”
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“Amendments should not be mov-
+ed as the debate proceeds from Jdavy
to day. There is no objection to
tabling of agreed amendments or
those which are really necessary for
the pucpose of the debate, subject
to the discretion of the Chair."

In this case, the Chair was not agrae-
able. So, I am sorry the amendment
cannot be moved.

st faarge wwry amw AT
FErew Y e AFAE A |
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Now, 8ir, I will continue the rest
of my speech in English. We do not
want English because it is a forcign
language, we do not want English be-
cause it is even used by many more
people including our own people In
India, but we want English because
Hindi hag not yet become acceptable
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in all parts of this country. If that
is so, then in gpite of my great love
for Hindi, not Hindi as language alone
but Hindi as symbol which makes me
feel that I belong to my own country,
I must go gradually. After all, that
sense of belonging to my country must
not come merely by compulsion or
force but it must come through per-
suasion, education, propaganda and
80 allowing a certain time factor. if
that is go, I ask this question to my-
self; have we done anything in the last
80 years to get rig of English bossism?
What about bureaucracy? Look at
our ministerial ways of functloning.
Look at our universities. Look at our
House here how we behave, how much
Bnglish imperialism is there, how
little English language and its culture
and refinement is there. We are not
against English language and its :ul-
tare,’ we are against English bossism.
That was before Independence. "mde-
pendence has come and the whole cli-
mate has changed. Because of this
change, what is this English-Hindl
controversy now? If English were so
easy to be replaced, the makers of our
constitution in 1960 would have scaid
let us have Hindi alone and no English
at all. But they were wise and rserv
practical people with lot of common-
sense, They had, therefore, put in
certain constitutional provisions. 7T
will not go into those details for want
of time hut I will only suggest that
they have mentioned that  althouzh
Hindi in devnagari script is the offi-
ecial language of the Union that for a
period of firsl 15 years, upto 23th
January, 1965, English shall also re-
main as an officlal language side by
gide with Hindi, and only after 15
years, if at that time the people
thought, this Parliament thought that
Hindi is not yet being able to replace
adequately English, it will continue
for such a period as is praciicably
found necessary and essential both for
officfal purposes as well as for integra-
tion and for unity. If that is so, then
obviously. Ensalish will continue as
long as Hindi has not become accep-
tabl? in all parts by the pcople, That
is my contention,

link language (Res.)

Some people are arguing that' Article-
343(3)—in fact, the whole Article 3¢3
—needs to be amended. My friend,
Shri Somasundaram and his colleague,
Shri Ramamurthy have even asked ‘mn
this Resolution that, if pecessary, let
the amendment of the constitution take
place and let English become as gn
additional language, as a link langu-
age as long as non-Hindi speaking
people are not able to converse freely®
and conveniently in Hindi, which is
the only official language under the
constitution, Mr Ramamurthy’s and
Mr. Somasundaram’s Resolution makes
mention of Pandit Nehru. T want this
hon, House to recollect what Pandit
Nehru said. Here is my friend, wr.
Barrew sitting, one of the two Mem-
bers of the Anglo-Indian community.
It was on August 7, 1959 that a pri=
vate Member's Resolution was moved
in this House and that was moved by
my friend, Shri Frank Anthony. He-
wanted English to be included in the
Eighth Schedule of our Constitution,
That Resolution was discussed on the
floor of thig House. At that time what
was it that Pandit Nehruy said? I want
those people who talk about Pandit
Nehru and respect him to remember
these words with great care and ceu-
tion. He asked as to why English
should continue? Not because English
is spoken by many people in India,
not because English is the language
of Shakespere and Milton but because
it ig practicable and it is a window
to the world for us. But before I am
able to come 1o arguc on “a window
to the world”, I want to read out
two very important and significant
paragraphs from Pandit Nehru's
speech on that occasion, on August 7,
1859. 1 quotc:

“I believe also, two things. As I
just said, there musi be no impesi-
tion. Secondly, for an indefinite
period—1 do nol know how long—I
should have, I would have, English
as an assoclale additional langunge
which can be uscd, not because of
facilities and all thal, though there
is something in that. but because 1
do not wish the people of the ndn-
Hindi areas to feel that certain Jdoors



-347 Continuance of

[Prof. P. G. Mavalankar]

of advance are closed to them, he-
cause they are forced to correspond
—the Government, I mean—in the
Hindi language, they can correspond
in English. Se, I would have it
as an alternate language as long as
people require it and the decision for
that, I would leave not to the Hindi-
knowing people, but to the 3on-
Hindi-knowing people.”

Further, in the same speech, Pandit
Nehru said:

“I will repeat what I mean. Hindi
progressively develops; I try for that
but I have English to come into the
picture to the used as long as people
require it. Some States have follow-
ed it; they can go on using it and
gradually allow languages to de.
velop and to replace English.”

‘Then, very briefly, I would refer also
4o Rajaji, another great leader. Don't
forget that Rajaji was one of the
-ploneers in south India for the de-
velopment and propagation of Hindi
language. The Dakshin Bharat Hindi
Prechar Sabha was founded by him.
Even he came to a conclusion, after
seeing the over-enthusiaism of Hindi
zealots who were talking of Hindi but
not doing much to propagate Hindi
which is sigmificant, and he gave this
message in the Swarajya (Annual
Number 1969). I quote a couple of
lines from Rajaji's message:

“You should pever think of foist-

ing Hindt on the peoples of non-
Hind: States aganst their will Your
unthinking zeal harms and will con-
tinue to harm the cause which you
are espousing. You should know
the elementary fact that to all men
their mother longue is as near as
their skin. It is woven into the
warp and woof of therr thought.
Your insistence on Hindi as the link
and the official language harms the
.cause »f national integration, Hindi-
jingoism naturally arouses the ire
ang opposition of the noa-Hindi-
*speaking people.”

MARCH 81, 1078

English es additional 348
link language (Res.)

What is the situation now? In the
last Parliament, this question hardly
arose. I remember vividly we never
quarreled, whether Hindi or English,
all the more because simultaneous
interpretation was there. While I am
talking of simultaneous interpretation,
may 1 also make a point lest I for-
get 1t. It 15 an 1mportant ponl, The
simultaneous interpretation 1n all the
languages in spite of thirty years
having been gone by has not become
a practice in this Parliament of our
country. I find, among the south
Indian languages, only in two langu-
ages there is simultaneous interpreta-
tion. Only Malayalam and Tamil are
being interpreted simultaneously by
the Interpretors. But what about
Telugu, Kannada, Gujarati, Marathi,
Oriya and many other languages? For
Bengali, of course, it is there. All these
languages are yet to be simultaneously
interpreted. The hon. Speaker has
been telling us that there are difficul-
tles, that advertisements have gone
but the Interpretors are not available.

How can they be available? If the
Interpretors are given such a small
salary, such a small pittance, how can
they be available to the Parhament of
India? In the United Nations where
there are flve major languages, and
now the sixth language, Arabic having
been added to it, an Interpretor gets
as much as Rs. 5000 per month. It you
are prepared to give them adequate
and decent salary, they will come for-
ward. The Interpretors’ job 1s not
only to sit in this Flouse from 11 AM.
till the House rises but they have to
go on simultaneously interpreting the
speeches 1n all the languages My God,
at what speed' At the speecd of ‘' Raj-
dhani Express™! They will go on doing
the simultaneous interpretation. They
are our alter-ego. Only a thin glass
separates them from us in ils House.
What do we pay them? We pay them
very little. Thig aspect of the pro-
blem has to be tackled. Their grades
have to be improved to such a level
that more talented and experi people
be available to this Parliament pf
a

will
India. On this, money cannot be the
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consideration in selecting these

It that is so, I conclude by
that this question had not
in the last Parliament, but this
it has arisen. Why? The reason
obvious. Politically speaking, it so
happens that my friends from the
Janata Parly who are in a majority,
most of that majority happens to come
from the northern bell. They are
happy about it. Speaking for myself
1 am happy that the Janata Govern-
ment came into power because of the
emergency and the authoritarianism
of the erstwhile congress Government
which had now been demolished. So
far so good. But do not let this enthus-
iasm drive you too fast and too quick
ly! Do not let you feel that because
you are in a majority from a parti-
cular belt, that therefore you are con-
gidering the entire country equal to
your own northern belt! The northern
belt is part of India, but the northern
belt ig not the whole of India. There-
fore, do not let the unity of India be
endangered—that i my sincere, hum-
ble and honest prayer—and let not
the integrity of this country be put
into jeopardy by equating your pre-
pent mood of majority with the entirety
of the nation and thereby doing some-
thing which even Pandit Jawaharlal
Nehru and many other leaders did not
do for 30 years for the obvious prac-
tical commnon sense reason. Why do
you want to participate matters and
do things which are very sensitive,
which are very explosive?

ik

The recent elections in the South
have given us & warning. Do
we want the repetition of that
thing to happen? Do we want
that suthoritarian tendency to
come back again on the political scene
under the same sort of excuses? If
you give that excuse, then authorita-

risn tendencies are unly top ready,
ome
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of Canada. The Canadian federstion
hag faced many explosive situations
because of their difficulty with English
and French, and the moment they
tried to do one thing or the other, the
balance was upset and the entire
Canadian federation was in jeopardy.
Therefore, we are a federal polity, we
are rich in diversity. Let this diver
sity remain, as long as they are abl

to get one link language. Leti sec

or additional language English con-
tinue; ang let it remain so0, as long as
people in the South feel that Hindl is
not yet their language and until a day
comes when they are able to own it,
they are able to understand jt, they
are able to study it. ] can tell you one
thing about Hindi, If we got to south—
as 1 have sometimes gone—you will
fing that Hindi is spreading .bere.
But let ug spread it naturally, let us
spread it in an educational way, let us
spread it in a persuasive way and not
in thiy coercive way and certainly rot
in this dictatorial way which has comw,
after this new party came into power
thinking because they are speaking
Hindi, automatically they are patriots
and somebody not speaking Hindi is
unpatriotic. Why do you become 30
uncharitable? Why do you become go
irrational? I may speak the English
1anguage but I may not be less patrio-
tic in terms of patriotism and love for
my motherland than any one of the
people speaking the Hindi language.
Tt js not a question, in which language
you speak. It is a question of attitude
and the general eagerness and the
enthusiasm to keep the couniry to-
gether,

If that is so, [ am concluding my
speech by asking three simple ques-
tions in three simple propositions. I
am asking this question. Is this an
urgent issue? Is the language issuc 7a
urgent issue? If somebody tays n
Hindl that he ig poor and if somebody
sayg in English that he is poor, the
fact remaing that both are poor.
Which language they use lg not imiport-
ant. The fact that both are poor is
important. Therefore, let us do some-
{hing to eradicate poverty ratber fhun
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create this artificial controversy and
divide this couniry meamnglessly
That 18 my question No I Secondly,
what has happened to our priorities?
Supposing everybody spesks in Hinli
Would you say that India 1s a better
country with all the poverty, with gll
the diseaseg and with all the 2xplo ta-
tion merely because they all speak
Hindi> Therefore, what is the ,mori-
ty? And thirdly (3) Why this
coercion® If you answer all these
questiong whuch I think are simple and
they ought to be mmple, then 1 mt
down by saying that let ug have per
suasion, let ug have education and let
us not make thyy 1ssue unnecessarily a
hot politica] 1ssue let ug not have any
controversy on this

Let u, remember the eterna] message
of the ancient seripture old Rig Veda,
the Rig Vedy phulozophy 15 also known
by the people in the south Of course,
Bansknit language hag gone cvery-
where Common words of Sanskrt
Bre everywhere What does the Rig
Veda say” In one of the walls of the
Committes Roomg in the Parhament
House, there 15 ap inscription about it
and I want to quote only the first
three hnes of tha¢ long and beautiful
Quotation I would conclude by malking
&n appeal to mv friends in the Janata
Party especially to those who rome
from the northern belt I gm with
them in the propagation of Hind: but
I am not with them if they try to
dictate or dominatc by the fact fhat
they are 1n  power at the moment
That 15 not the way What does the
Rig Veda gav® It says let ug all po
together 1et us all think  together
Why?” We all belong to the same
country India hag been one land
India hys had one culture 1n the
mudst of rich diversities There were
many language, 1n the past today aiso
there are many languages Lanqus.es
have neier divided the country But
too much 1nsistence on g partirular
language his dividc 1 the country
Languagt~ 1, such have never done
that Our unity dependg on culture
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our unity depends on our way of
living on our past heritage and on the
ancien{ message which is, even Low,
fresh and modern The Rig Veda
says

¥ oTeDer § FIsd § a1 AAE
AT |

This 15 the message I, therefore,
make this request to my friends in the
Janata Party let ug all go together,

2

injured or nsulted or humlllt.:
hope my friendg in the Janata Party
will take thig point in the splirit in
which I have tried to offer these views

1622 hrs,
[SHrt DHIRENDRANATH Basu in the
Chair]
ot g ovreveer vew (TPl

aumfe wERw, WHT 1 gae Wga
Erroe e § afea ¥ ol famaran-
g% g frdee ao wigw fr @
&mﬁ%ﬁﬂﬂq‘hﬁmmr—

g ¢ Wt aw fadwras A G,
mmmﬁﬂ wgTeAT ATeY
I FATAT AT AT T AT N
A dar o fegeama #Y
famma &1 g/ foad & 7R W ag FTHAT
o fr &or fey 3o w afvarda wd o
¥ & awl & wredtfors oo
amfar v Afar wfer a1 wegeam
g1 I (wdy fadoft wr w1 agra
T faar afer fpgemlt war o
agry feram

% aT% ¥FgaT WpW fF ogw @
fedy wwaT At & gw AT WA
facndy & 1 a1t 17 wASAY FT WG FQ
# otv 7w A a7 fedl-mads o w
gearn mmA ¥, & 39 % o fadew
e fe gw v fgd-amds A §
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afes wite-feindft § 1| @& e SRR
§ fie dw & Tl W W

SHR] C. N. VIBVANATHAN (Tirup-
pattur): Hindl ig also a foreign langu-
age of Tamil Nadu and other non-
Hindi speaking states.

ot gow ¥ oaw aae: ¥ o
g w ankAr we fe s e
afeay g o .7t F N 1 R oA WA
wTaT & ufe erwr faerd | oW €W €%
Wl W & wfy s A @, Ay
ZW #N TH W7 7 FawTe WT WA 7

wq weowd ¥ gfge Wi
§ IO W H gy HL W
NSQICY w1 WY AT oqi, AT TEA
oy wr w1 Fgra femr 9r
afae o F9n wr & o9 THmAw
Serefy wE, 37 5 A7 oAy WX W09 R,
Tz FWY SHAT AT ¥ wyeyw A AW Wy
oA EA AT ATER § fie WaATAw,
afam, were &, Ifear wife wiemi
* waxi & faera ¥ o fggeamt T
&R, T &Y, wAAT BT T WA
WIST T <77 &TAwT & ATSOW ¥
ftar & 1 3T w7 fygrr werEEl AT
FTrRTAT 3§ AT & | o WY AT HE
WeT AT W7 g W IW WMWY A
e BT, A A T WIAT WA

#g7 oA & fE s wRs
qmr ¥ 1 faadt g2 wie W &7
famaTe gWT &, INY FATET ET AW 9T
WIST BT FeAT wiar T faear g
o1 WY qrely a1 ey fova A WA
7 of | o7 VT ey A A
w1 s ghrar & wfaw g7 aw S ar
A1 wreaT WIET 71 AT F9 IAA 5T
q% T &7 | 7T Agren AT T WO
ad & ¥; gfrar 7 awrar av & arer
a1 87 WY farare IaAT g aw gav an
126 L8—12.

link language (Res.)
o wgy § 5 widel wiwr & Y gfivar @
aomt g1 wwdT 8, § 97 ¥ wyaw g
g own ¥ Wit war Adf &, S F
WA wrar wgy &, omar, oy i
fornd 3w § w1 97 ¥ woelY sqpwrer
& a1 7y Wi W 9w Wy & @i
g AT Y gomr g arwfy? .

% gg wgm wrgar § e ag o
wwT 2, forg Y gw wgd & ew-awn
W WO AT & Wk WY gwTE Wet
§ fom wrer % g wed w2e A ww
e A, 7oL, frarr y, SR awk B
RN, AgATET A § Ay w
¥ IR Ave AX § vw ¥ wfw agt ek
Ty A g

F @i are vy § fn ofaw & fae
feriy oY wrXw dAw § | & wff www
f mra Tt w1 fe ) & o wger ¢
i agr #7 oY smRfirs wer § oW war
& ag O T w1 AT w9, afwer
1 A, Ao ¥ A, T F g wowmaw
7 o fore W &Y I srfirs wer &
g wrdfa® WU R JErT A wla
w5 1 I Wdfes Wl & oww
sam | T Tifew wame W e
aeaa § | g el Ia feg
weara ¢ ) e & wf foeem s &0
mifaq, Ay wife & afr oY aar €
/I & 1 a8 WY AT Y W Al wwrd
g3 iy gl ) wgaTaT

Afer oF wta & Fgar wgar g
uw faa § &1 a1 a1 gAY %A ¥ oir
w6l o THo ¥o ¥ FMUY § IFHA
FZT A1 HHF FATI AT qTAT G AT
gu f zfuw & Qa1 @ fF gfem Wi
fre® xot & v &1 fasra @Y @ 2
# 3= ¥ ag Wi w&m, afEw & @
g a1 [Te® wif § 2 WY wie &
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[ g1 % &% AW FTEA] awdm foram W wion vy & wow

SAT F2WY w7 qAdT Frar o wfae

AT W 9§ AR § Afew N e
1 g=w waw &, I_T W, fagr,
TAAEYTA, WEAEW, I[ATH, €T T2
% gfooe iz frg v & wfr o
feal & qrer WY @ &Y A W9 WY

=Y gferor & qr€ § 9% ¥ & w0
wmgar g, & wW-F @@ wAT ¥ A
FAA-wEAT EAT § A Avwar g fF
FTAAN ATCT T WA fggra &
fqea ¥ W w@ AfeT wfew wreAg
T 9T FTAL 7 Figa F1 Aam Agy
frer &t 1 gfaor F s <AL
AAFT A OF  mrRwT S
FfFr 37 F AR F1 FAw JinA-
T ¥ AT 7 W9 ¥ @ fan, Aeqe
WIRT ¥ I & AT F7 ¥977 AL
& a7 a0 R w9 X wEST & qreaw ¥
THRTATY AAFT AT HTWTA ¥ Az
@l | THEETH AGEL 6T W
fergeardt wrar & wregw ¥ WA &
Az ey &1 wTE % oF e
& g7 OR A% IT F WK 71 gAY
g9 €T 1 yufag wf A W ow
HTAAT B0

afstm v AT F o
Frag ArATHr W | FER AT AT
A giw afqor & ST FT QF A X
T Aarar & fgt wAw ¥ @ Wk
FATT AN Aoy @ & e wdw &
2 & @ ¥ fet ;W & AT AT

WTCA JAT § W6 a<€ 499 W v
fardt w¥wr & W qam Wil W avg
TAT AU F QT T A ¥ FHA
Frer womn | fggem & fag ag
arvrag w1 o o e e wrk e
fey wrar e w1 wredr fpgET
TrrwFNFA R et EAwE
&1t % fow o w7 ¥ g8 AT %7
fe g 9w fem fggeamt St wrar
i g7 fg=y aFr ) gafem WM
=5 7 &, QAT WY g g1 o g
W & g i, 175y w3w & waw
# 1§ Aqew fawi w1 59 %1 wfwA
Wi a7 ¥ ATEE AT g1 an
fe=me wrar & wida & ma wfew
A | F Aqed 71 dar 77 a7
& 15r ax sl 01 7w w1 o fraa
g |\ T gaTe o fawa gm0 W
TAIAMFIRE ATART 1 T FFT 2
f& AT arar wer suTar g--H A
A FT FART TAT IS0 WreT 7
g vaT ag § 1 feegrae & weRv
foamdl wIaTd 8, 97 A9RT WTATWT &
WeE1 Y §%gT B Qford, AT W9 TV
i wiaY WreT ¥ T 99 ¥ uw-AaTE
Y T 1w e i fagwEr
TaT & T FYTRT T AET R ) AT
wrat ¥ fgeart wrar fomar snfeer
T e

awafa agra, 4t o amg i
F AT Y o qAAT 7oA ST R,
ar qg v & gaar & feaar safea
Frar g, 4T v IN TT WAT F
F it & ATAT ATAT , ATWT FAT,
ag f¥ad ann F1 gefea s
¥ar A guy TF I A o wTAnY
7 aer w1 Ager fer, @ oA
v wie w7 wgr fera g, fpget
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wiar w1 ggrer forar av, dfer Wi
w1 gyl Al forar a1 | xu (g & frdar
oon wigaT g—afa 2 sfewr s
AX qraY & ford FYFT w1 guTe FA
% rewre ¥ wg e 3 & i vefed
¥ oqreaor w2 & | ww I F fad 20
wfany wqa afdna s Hifad, zfz
o1 Ta w1 30 qfqwa Wy FT I, a7
Wt @ & 8 gofe @ 8, S
qor & g7 i & fad faa <1 w@a
&7 w1 T &, 9% Wt Aef § ww
w1 wxa7 fwd | § v zfm o & wsar
¥ fafty =9 ¥ 7% a1q FEgAT AEAT §~
afz wrq AT *T §7 7= FWA @I
Fflﬂ'{fut{aq‘rr FHE § o
gfeaxa gt fast 6 @@ %@, =0 &
FH VX AWM F IA AT W EATA
AT, A wiA @ wraE § g7 W
9T F1§ 99T Ara g Ty afw
gfar ¥ wee fraw &nr &, 97
e, Avgan, wegta @1 fawa
T &I HYAT WIAT FT ATCHT HT & |
AL HY ST AT AT, FAT, AU
HT FT MTAT WG § | AT 0 1 qre-
1z %X gt T AT fgmwar 9@,
1 98 ¥\ @@ g, sdY avg ¥ gy
FT &= B a7 Gy & f7g ang w9,
ar wg wff Jrer GHaT ) A AT B,
X WY vy wrar  qfq g9 &, s
o ¥ xiw gewm @, Afww g
# g wudt wrar & gfa wr€ gF AT A
¥, 7 Arywrar & afy §w @ ave s T
war & wfa 77 &)

za fagq sfawr-war-vrt sy &
# g AT W ST W g fF aw
feRr oo d o w v s dar g )
% il wr wwis T §, 3w wi
w1 fad § 1 fet 3w Y g W
A T 7 T, AT GRS B T wreT
& oy e dsy s ufewere Tl 3w

link language (Res.) 3s8
afqw, d@q, wwe, wwaTew, e,
IfenT W% aw £ vy wWr qEnt #
ace Y, T WINTd FR-GH, IT W
ATCEY W AW A Wrg & Ay H
faarct &1 wmaw-saT g, fgrgear ¥
e fgqendt wd @t o=, et @
<@, 7w, Afew g 7Y A ifgh,
WX fgrRpear wiaTs! ¥ § gart w1
w1y & =y ¥ frarz g

ot ¥o rmw (FET) : AQF AT
FEAT GAT F—EW W KT GAA!
¥ 1 g Oft & § sfaw gei
el wraT |rfed, ag gw = frgirs
% | §7 W &1 wHoi wiwr § w1
siifer wY €, g9 siwon AEY FremT TER
g sfsT mgr w7 o wrar =a1fgg, &=
g9 ST 9T o dfed, uv fewize
ag Ffag

&t gew W aTomw unew ;@ B9
W% WY 9T BT ¥ fag a7 8, Al
w9 WoAT gEfow W # Fae
TAMGE, T g7 F1 A§ QoA 7@y §,
wfa g7 wworr & fadndt @1

SHRI A. E. T. BARROW (Nominat-
ed—Anglo-Indians); After the emo-
tional outburst of my friend, the pre-
vious speaker, I propose {o be very
factual.

1 rise {0 support unequivocally the
resolution hefore the House. It iz un-
fortunate that 1 have to assert—-al-
though to me it is axiomatic—that
English ig gn Indian language because
it is the mother tongue of the Anglo-
Indian community and the Anglo-
Indian community is gn Indian com-

munity, Therefore, English i an
Indian language.

Judicial seal waz given to this fac-
tua) position that Pnglish is an Indian
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latguage, because it ig the mother
tongue of Anglo Indian community in
the judgement of the Chief Justice.
Mr. M. C. Chagla, in 1954, when
striking down the Order of the then
Bombay Government, of which my
friend, Morurji Desai was the Chief
Minister. The order sought to debar
dehooly  from  instructing  children
through the medium of English “who
were not members of the Anglo-Indian
community or citizens of nsiatic
dercent "

In the cpursc of hjg historic judge-
ment Mr. Justice Chagla said:

“_.. Therefore in {he eye of the
Constitution no distinction is made
between the English language and
the language spoken by other Indian
minorities......But in the Constitu-
tional sense and that 15 the only
sense we gre concerned with—it is
ag such an Indian language to-day, as
much recognised by the Constitu-
tion, and as wmuch entitled
to prolection as any other linguage
spoken by any other section o1 com-
mumity 1n this country

We Anglo-Indians are proud of
be.ng an Indian community, ye are also
proud of our inalienable Indian birth-
right. Our gons and daughtcrs have
fought shoulder to shoulder and shed
fheir blood with members of other
commumities, in the campaigns 1n
Kashmur, Pakistan, Kutch and Bangla
Desh, their names illuminate the
scrolls of military history.

Therefore, when some memberg of
the Treasury Bencheg refer to English
as g foreign language or pass dispa-
raging remarks about English whether
wittingly or unwittingly, I say with
sorrow it ig gratuitoug insult to the
Anglo-India community. I as an indi-
vidual can forgive them for their tres-
passes bui the scarg causéd by their
wounding wordg cannot be easily obli-
terated Do not wound the feelings
of the Anglo-Indian community.

I now refer to the Nehru formula.
Shr; Mavalankar hag also referred to
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it. Frank Anthony had moved a pri-
vate memyec's resolution m this Lok
Sabha to the effect that English should
be included in the Eighth Schedule of
the Constitution of India.

Replying to the debate on Tth
August, 1059 Pandit Jawaharlal Nehru
said:

“....1 believe also two things.
As T just said, there must be no im-
position. Secondly, for an indefinite
period—I do not knos how long—L
should have, I would have, English
as an associate, additional language
which can be used mot because of
facilities and all that, though
there is something in that
but because I do not wish the
people of non-Hind: areas fo feel
that certain doorg of advance are
closed to ‘hem, becausc they a-2
forced tp correspond—the Govern-
ment, I mean—in the Hindi lan-
guage. They can correspond in Eng-
lish, So, I would have !t as an alter-
nate language as long as people re-
quire it and the decision for that,
I would leave not to the Hindi-
knowing people, but to the mnon-
Hindi knowing people. . *

I belive that all persons whose
mother tongue 1s not Hindi have ac~
claimed this as an nspired declara-
tion of a statesmen of the highesl
order.

Apart from this, 1 would like to
stress the importance of e Eughsh
language, Under Article 348 of the
Constitution of India English is the
language of the Supreme Court. It is
also the only authoritative language
for Acts passed by Parliament and the
State Legislatureg for Ordinances and
for any orders, regulations or bye-
made by Parhament or Legislatures.

It is alsp the official language in
some of the North Eastern States—

Meghalaya, Nagaland and also Aruna-
cha] Pradesh

1t is the language of higher educa-
tion. It ig the only instrument of co-
ordination in the reaches of higher
education, Thig wag laid down in
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1962 by the Supreme Court in the
Gujarat University case. The Gujarat
University wanteq to have two media,
Hindi or Gujarati. The Supreme Court
helg that for coordination and determi-
nation of standards for higher educa-
tion, English shall be there,

The Indian Medical Council has
adopted a Resolution that in order to
maintain uniform standards in under-
graduate and post-graduate medical
vducation throughout the country and
1o utilise fully the world literature in
teaching, patient-care and research,
English should continue till such time
ag some other link language with an
adequate scientific literature is fully
wdeveloped to replace it.

Sir, the Indian Council of the Insti-
tute of Engineers also passed a similar
resolution,

1 want {o refute the canargd that only
2 per cent of the population know
English A recent survey has shown
that at any one timec there are 25 mil-
lion people from the primary stage
right up to the Universily stage study-
g through the medium of English.
The other important thing is this:
because of historic circumstances,
English has, over a period of 300 years.
permeated evenly, the language patl-
ifern of the country. It is not a ques-
tion of having a majorily in a parti-
cular belt. It is a link language he-
cause it has permeated evenly the
language pattern in this couniry.
Therefore, English must continue to
be a link language.

Whilsi English—if I may emphasise
this point—is the mother {ongue of
the Anglo-Indian community, it is the
‘other’ tongue of millions of my fellow
countrymen, I don't use the terms first
language and the second language!
We are all more or less bilingual and
millions of our countrymen are func-
tionally bilingual in their own mother
longue and in English,

nk language (Res.)

It is becaug of the utterances and
attitudes of some of the Janata Party
leaders, the only reassurance for non-
Hindi speaking people will be, a Constl
tutional gmendment for English to be
the additional and associate link lan-
guage. Becauss of this growing threat
of imposition, Hindi today has the uni-
que but dubious distingtion of being
a link language that divides. It may
sound paradoxical, Sir, but it is quite
in order grammatically, In English
there is a figure of speech called ‘Oxy-
moron’ where two contradicfory terms
are combined for descriptive purpos-
es, Because the threat of impositior is
growing, Hindi is a language that divi-
des. And, Sir, I would like to say
this that, as the language of advance-
ment, we must have English,

Sir, T am quoting from Jawaharlal
Nehru:

‘It ig inevitable that in the present
stage of our development, with our
Five-year Plans, industrialisation,
mechanisation, scientific  progress
and research, you cannot progress
by all the Indian languages put
logether. ] say that definitely today,
and if you want to stick to them
only without foreign languages,
you do nof go ahead.. .Science today
Roes into the jet age, atomic cnergy,
fl;:afe travel. automation and zll

at.”

Now, Sir, T also want to quote the
words of Dr. Sarvapalli Radhakrish-
nan, our Philosopher—President;

‘If, under sentimental urges. we
should give up English, we would
cut purselves off from the living
streams of ever-growing know-
ledge, English is the only means
of preventing our isolation from
the world and we will act unwisely
if we allow ourselves to be enve-
loped in the folds of a dark curtain
of ignorance.’
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Finally, Rajaji described English as
Saraswati's gift to India. Let us
cherish it by enshrining it in our
Constitution,

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Mr. Chairman, Sir,
thjs resolution does not seek any-
thing more than what has been accep-
ted in this House as the only way
of solving the language problem.
Pandit Jawaharlal Nehru, a great
democrat that he was, a national lea-
der, who was interested in the unity
of the country saw to it by making
English also ag the Associate lan-
guage. What is the purpose of a link
language if that language fails to
cieate the necessary link among the
various linguistic nationalities and
linguistic states of our country, The
realily in thig country must be reco-
gnised that we are a country of diffe-
rent nationalities speaking different
languages.

Some of our Hindu friends are not
even, I am very sorry to say so, pre-
pared to take note of the history of
our country. If English was thrust
on us for over 200 years that is be-
cause our country fell under them.
They built railways. They
built the means of communication.
So, the unity of the country was
made possible because of the rail-
ways, because of the means of com-
munication and similarly, because of
English, the administration, the Cen-
iral administration also was possible.
They might have done it for their
own purpose. But to say that Eng-
lish should be removed immediately
and, in its place, Hindi should be
made the link language wil] not serve
the purpose for which our friends
want a link language.

Now why are they in such a hurry
about the language problem? Mr.
Mavalankar rightly questioned but he
did not find an answer. In my=-
opinion, they are in a hurry because
in the South today they have failed
to get a majority. They have failed
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even to gain a foothold in the North,
in the Hindi belt alone they have got
a majority. Now, there is a danger
to that majority. They want to have
that hold strengthened in the Hindi
belt by raising the bogie of this lan-
guage. There are more urgent pro-
blems. Their economic policies are
wrong; they are reactionary. They
have failed to retain the support
which they gained in 1977 Lok Sabha
Elections in the Hindi belt. That is
why they are resorting to the diver-
sionist tactics by raising the language
issue just to show to the Hindi speak-
ing people that they are the cham-
pions of the Hindi language. They
want to retain their hold. That is
why they are in a hurry in raising
this Janguage issue.

Some of the Hindi friends were
telling us about the greatness of these
regional languages. Then why not
we have Tamil, Gujarati, Malayalam,
Telugu as a link? I shall be really
inclined to accept their generosity.
1 will even appreciate that they have
such a great respect for all the Indian
languages. But can I put one ques-
tion in this regard? This House has
passed a resolution on the 3-language
formula. This Officie]l Language Act
alone is not a solution to tha lan-
guage prioblem. This Offlcial Lan-
guages Act supported by a resolution,
making 3-language formula, is also a
part of the official language formula.
What do we see in the Hindj regions?
Three language formula means re-
gional language, Hindi and any other
Indian language. For the South, it
may mean the regiorml language of
that State. For Tamil Nadu, it will
mean Tamil, English and Hindi
Similarly, for Hindi region, it will
mean Hindi, English and any one of
the Indian languages, preferably a
South Indian language. They speak
of love for the regional languages.
May I ask what happened to three-
language formule? There is only one
language, Now, State after State—
Bihar, U.P, etc. every Hindi speaking
State—is declaring that they wilf
have only Hindi, not even TUrdu.
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leave alone the South Indian lan-
guages, Thig is how they are imple«
menting Jawaharla] Nehru's formula.
When they have such an attitude to
other Indian languages, how can we
expect unity in our country? The
unity of this country is more impor-
tant than the love for some languages.
1 agree thut language is a very sensi-
tive jssue. It will be the same for
the South Indians, It is very difficult
for South Indians to learn Hindi.
They say that they are learning it.
But it is very difficult to learn it.
Even if one masters mathematics or
engineering, however skillful one
may be in his regional language, in
Temil Nadu, how he will be useful
in Hindi region unless he masters
Hindj language. So, ultimately it will
lead that all non-Hindi speaking
people should learn other subjects in
Hindi. Then only they will be able
to serve at the national level. Bo, it
is an imposition of Hindi indirectly.
They say orally that they are not
imposing Hindi. So far as South In-
dians are concerned, they have a dis-
tinct culture, they speak a distinct
language, nothing in common in bet-
ween. Thig fact must be taken nole
of, The way in which Hindi is
sought to be introduced, the way in
which English is sought to be elimi-
nated, will amount to a genocide
against non-Hindi speaking people.
That js why the assurance given by
Pandit Jawaharlal Nehru, the resolu-
tion adopted by this House and the
Official Language Act must be pre-
served and they must be feithfully
implemented in all the States, not
only in the Southern States but In
all the States. Unless it is imple-
mented in the Hindi speaking States,
how will they have any right to ask
Tamil Nadu or any other State to
learn Hindi. As a reaction to this,
the Tamil Nadu State Government
has introduced only two languages,
that is, Tamil and English and no
Hindk. In my opinion, they are
justified because of this attitude, be-
cause of the attitude of the Hindi
speaking friends. It is not ap issue
between D.MK. and the Centre, it is

link language (Res.)

not an jssue between Tami] end
Hindi. 1t ig a question connected
with the unity of this country, the
integration of this country. So, I
appeal to our Janata friends to re-
consider their attitude and desist
from doing anything that will be
harmful to the unity of this country.

« wrg fag (D7) : awwlw
wgww, ¥ gt wox §o frEl v
wIor AT | IRIA AT AEE AT
1 ¥ feqr W dfqam § Ay §
Taar, afeT aafarm aYag Wtk fe
o gAT WfaETT AT, 99 g9 &
&=y % srq wowT Tty 7@ far mv,
“qrva” & @rq weeT wmia Y fear
mr | wfewr § v T femsT
vffeq &z v@ wrw' famy mar
a= A § oAt ¥ FEdA § A ALKAY
ary = At ag wgr Tar i fge g
F9v geror & g

¥ =t wwwar fr moe fg=t o
9% 9T T @Y wrA wRer w1 wfer
&% vwm 7 wlawaT awr W oagr
st ¥ wew ¥ §, A EF A
% oy B qry 7 og fag w0 ¢
fr gt g 9T 9t Ay ok, afew wr
war fe et ff | oY @ mER
amd § 3% wfq € q@mET @
farar mr |

st Wte o www  (TEEY ) -
T Wt FeETE 6 |

»it arqew Tog ;& gw g,
a9 fe’Teq | WY WY F AT W
¥ @ % wrad qra w1 wwar g, qifE
% faandf ar )

At qwrafe wgew, I vy e
gidr ot st 4 & o i
ot feet & wg Al gefr g, <&
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mﬁm&ﬁw.
=l ¥ mﬁ-ﬂnﬁﬂwaﬁ gepfa
W @, ¥ fwa g & of
wiw o aga w57 ofom 577 2,
aZ TAX IT | TG dr4r | WIT FAS
& a¥ ¥ 7z feay seewfas A7
IMER DT 4, IF TAX A A@r |
TR qET 8 WE FTW FAT FIal
few g 2 wo2 @Y v Ay Awed ¥
wRd F aa AT Fx 3 Afew AGT
&Y FAHT 8 WU FIW FTAT 4T, Ig 94
@ A dar) for s 2 fE
fow® Tafae & fs sy =@ v
wEtiammamar

A ATAAFT A ARG TG A A
T &, 3 gerETw frmr fi wafe,
o Ao To W 6 WMTT & 1 X TAN
qea1 g g & 9a fadt wrév wEy
a@ WA § Wv A gEr W
fRay 91, & 3I9 AT FEW FF T 91,
IAW WGw XY {AT 4T, IFH AEAT
Amwtar & waw frarar ) @@ aw
agr 4y fr ag WA A wTAT |/, TW
HGA a1AA 4, FEAA b, "fey 7@
ATy waAT aryarar 7 frar ar

qra1 @ s w1 ox A
agy wraT 41, I7 7 A A7 e fr g
fra &) o7 gFAT § 19T F AT g AAAY
ATAN §, AfFT 9@ A FAW ]| 4,
at 7 WOAY AEAWT ¥ qAT W]
FT0 :ﬁmwvﬁ@m 7Y wrer ?
THY AvE ®©F ¥ W47 HA) WY TE A
&, a7 O94T G ¥ AT 4, A
g gAY faze & o o wred & wrA
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§ % wiwr oy gg W e
mANTET ¥ ard w7 § Afew g wa
T @ E 1 fory qw & am
(4

17 hrs,

SHR] C N. VISWANATHAN: On
a point of clarification He 1s telling
the House mbout the Japanege Prime
Mimster talking in Japanese lan-
guage But the Prime Minusters of
Singapore, Malays:a and Sri Lanka
spoke in English He 15 telling about
the Japanese Prime Mimster only.

Wamgfag: @@t fs
Fg W feftadm g oy fag 72
feeft & art ¥ orer T WA FX @
2 of 3y oarm } fE wEw @
o q1er g wwE Ermw ¥ W fer
Sgar wAar g1 3% feedr & 9w
grar W ver 1 feely % wfa o9 @
% aFAT A TET | TATAC ¥ AR
Fu Ft A=k wvAT AU0EA )

arw zfawr 7 fres gu oad A
fedt & wfa S5 @ o @
IT 7 § fear = q@ay ama & ?
agr e A woEw hyw v WA
gt MM F AT L, AV d
wzy 26 fet @ - ifad, A wee>
aAr

a4 7 fegery o gwn 8,
A% H GET O% 3IST WU FT FAWT,
T, v wE Y, o & i ma el
51e oo To UHo WRITTAAZ R
TT AW ¥ % AqLEfeq II¥ A0
Akl wrasddy ferfrds
T FT T E 1 FEAw Ay Iww A
fgely o7 frdry avAr &1 & Faaref
oAy ¥ #G ArH AT A WT AT E L
gafr AR T @ o ow AT amdr
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fedt wrerdma i bk E, O SR

7O @nw § w& wr fr fam wnat
s e gl 2, I AW
aerk w¥ TR ¥ 1w ¥ A
gz 2, Afea 94 Iz ¥, IZ AW
o6 1 A1 § W17 FOAHET
WATE TrEE W uqiw WA
gt WY | faA ATET ®1 w0 WA
aét & Sa & fau @ Awr AEE AT
% ¥, w7 @8 fr s ¥ Tew famr
Eic il

v faedy & wrk sfaar mE Iy,
a1 fpady wedt sy ¥ wAY A7F
wae Avfas gt @47 7 wfaar arf o,
A sl wegt A 1 w7 fra
arfaet a1 AR % wfa @R, wfFa wdA@
% wfg ¥ a], TAW aFT 7O ATEAT
21

qf T a4 gA w7 AT 3@ AT
g, dfen 97 & wfe qgrgyfa v @)
MY AT &I AT qTT F7A §, INFAT
Ty g Wt I av A R AFEA
Frw gEu fggm g1 ¥ wwEr AT
qr TET A4 w@ 8, afew sF
gae ¥ waT W e 3

SHRI K. RAMAMURTHY: We do
not want to be proud of your mother.
We are proud of our mother But
you went us to ba proud of your
mother. That 1s the pioblem.

link language (Res.)

it ayg fog : ¥ wrdar & fw
A% frg gamy Had &1 fawg 7 @

it v v (f7wq7 ) A
R AT WMNT ¥ O
(wrwara)

st avq feg : & g ama w1 @
fa<ry wvam g fr gt A amett o
waET gt I gt I Ay e A
AT E, I T fﬁﬂ gt o e
af avit #1 AR e drad w7
YATA  FTAT AR |

AT AT-ATT AGE AT F I
T P T YA HTHH T30 39 FT A
a1 | g7 w-fe’, aF  FEwWa o
EA AT ITWMLIERE | FE AT
9 T 7 T NEE A e v @
70 75 SfAva TFAT A E G ? IgE
A g AW A ag a9 iaT gq afe
FAAT AT ¥ AT Tw AW FT |rdr orwar
w1 AT, Tedfaw W wifes
o FIAY TE, IH WA AOF §
H 37 g€ A off a1 F1 F q7v AT
FE FLA Y, TAAT IGIV B &1 WA
w1 safer wréo Wo UHo ArfEAT # v
ag 7@ g FiF I9 F7 q2T AT WTR
To THo I T AYE UF FATH FAT
ot @ & 1 AT /o o qFo, e Yo
oo WAt & § wad & fr gv v der
Y MTeTomgodqT WL oUAo A,
Tafan gaEr § wAe e 7 afaer
fama &1 w9 &1 dre wrfEe fw
80 sfawa ¥6 30 & @59 W1 AT
A OF F7 ATX § AT XA IAGT
ATeAw  AEY BT, 99 &r ¥ grm ¢
W WA, W awy §, Tgd Ay
F Wi T g WY e e
q3% arr fagrdf ArgogouHe WX WTFe
9Yo gwo wfEaT a7 § wifs ¥ o
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[ = g feg ]
wTea ¥ A 5 & 9 FT A §
a1 ot whw @ g, foed go W §
Ty av% W9 s g

ATASFT HIET & WIAT £ IZET
gt a® WeEC ) TWEA
ax gt @ & &A@ geAr
argaT g fF W 9@ WAL ST
QT o AR A A ? L.,
(e ) .. .

SHRI K. GOPAL: §ir, how long
this discussion will go on and when
the Resolution will be put to vote?

MR. CHAIRMAN: Today up to
8 pm.

SHRI K. GOPAL: The House is
up to 6 pm. But what js the time
allotted?

MR. CHAIRMAN: We should
finish 1t up by 5.25 p.m. So, please
finish your speech now.

ﬂﬂﬁﬂ' mw:
7g Wga WEAAYY faww § W A,
& wrma s g 6w T W
a1 Fear on@ a‘iﬂnﬁﬂq’fﬁmﬁ

{4

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): If
there are quite a number of spea-
kers—and this is a8 Very jmportant
subject—ang if the House feels that
the time should be extended, the
Government will not stand in the
way.

SHRI C. N. VISVANATHAN: Sir,
the mover has to %y this.

e @ (¥=E): gt

e, R O Fer w3 ) o
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o e @ & e WA
g gEwr agw WY g, 525 ¥
g qE 1% arar § | A o aife-
¥ ot wEEw § wgr, Ew Wy &
AT g, 78 @@ AN Wi g
ag w91 w9 agrsy, AfeT 90 & i
frz ZTew WO WV qT w
% faq faemr =fge

SHRI K GOPAL:
your ruling?

Sir, what is

MR. CHAIRMAN: If the House
desires, we can extend the time.
‘Since this 15 a very important jtem
on language 1ssue and since there are
names of so many hon. Members on
both sides to speak, if you have no
objection we can extend the time.

SHRI K GOPAL- We want to
finish it by 5.30 p.m.

SHRI C. N. VISVANATHAN- The
mover has to say mbout this.

oft wre fay: Awnfr wgTE,
&3 wera T A7 GHT T@ET AE

wafon e vy aw Afog ) @w
i wvr @1 g fawm wY A%

wEe
wgw Awrk g E )

SHR] SAUGATA ROY: Sir, I am
on & point of order. The House can-
not go on indefinitely debating on
thys issue Last time it was extended
by two hours and today Mr. Samar
Guha has asked for permission to
move his resolution also. Qur sug-
gestion is that up to 5556 pm_ it is
gl] right But we want to put this
resolution to vote. So we would like
the division to be taken up before
555 p.m. After that Shri Semar
Guha can take 2-3 minutes to move
his resolution if he wants to. But
let there be a ceiling; and let it be
decided that to-day, we will have
voting on this resolution. (Interrup—
tionsg).
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Ag my colleague, the Minister of
Parliamentary Affairs said, perhaps
it can be extended by another hour,
to tha non-official day. There is no
harm in that.

SHRI SAUGATA ROY: We don't
want an extension to the next mon-
official day. (Interruptions) The
mover is here. He also does not want
postponement,

MR. CHAIRMAN: If the mover
wants t, speak, he will certainly be
permitted to spemk. Now, is it the
pleasure of the House to extend the

time?
SEVERAL HON. MEMBERS: Yes.

SHRI RAVINDRA VARMA: It can
be taken up on the next day.

SHRI SAUGATA ROY: Possibly,
you are aware that the mover of the
motion may not be jn this House at
the time of the next sitting of Private
Members' Business, because he has
already become g Member of the
Tamil Nadu Legislative Council.

c.L EY Y Ow AW o gET TR W
oo A, IHY ATE A §F BT WY 0T,
¥ wgt mwo uwo e FAAY. .

g feg : AfFw ag aga
gL =R
sty wvw: ¥ agy fafaec

st v g, yafag oW e
W wr A Y e

st %o Mo @ a@ JAT a7 £
TR, TAEr gmiAly AwT Joar & o

ot mrg feg @ &w oY 37 %Y qurk
Lo 4

SHRI BIJU PATNAIK: The House
will congratulate him.

link language (Res.)
SHRI K. GOPAL: He will be
leaving to-day.

SHRI SAUGATA ROY: He would
not be there.

SHRI BIJU PATNAIK: Unless

you want to extend the time, nobody
will be interested

MR. CHAIRMAN: There are so
many Memberg from both the sides,®
who have expressed a desire to speak.
They want to speak. Mr. Lakkappa,
Mr. Unnikrishnan and there are so
many Members. It 1s an important
issue. They are taking keen interest.
What is your objection?

SHRI S§. D. SOMASUNDARAM: I
am not for postponing.

MR. CHAIRMAN: This is a mat-
ter of great jmportance. There are
50 many Members from both the
sides.

SHRI SAMAR GUHA: My resolu-
tion has got the first priority for the
day. Now, I want to know what will

be the position with regard to my
resolution, if the time is extended
(Interruptions).

SHRI SAUGATA ROY:
matically lapses.

MR. CHAIRMAN: No, no. He will
be allowed to move hig resolution, at
six.

(Interruptions)

MR, CHAIRMAN: Under Direc-
tion 9A, it is mentioned:

It auto-

“If time allotted for discussion of
a part-discussed resolution entered
in the list of business for a day is
increased by the House or the
Speaker and as a result thereof the
next resolution entered in the list
of business on the basis of the first
priority obtained at the ballot is
not moved on thet day, the said
resolution shall be set down as the
first itemt for the next day allotted
during the same session.....”

Let us extend the time by one hour.
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SHRI K KOPAL No

SHRI M KALYANASUNDARAM
Sir, may 1 make a submission?

MR CHAIRMAN Is 1t the
pleasure of the House to sit one hour
extra today®” 1 do not mind it even
'f you extend i1t by two hours 1t 1s
a very important item So further
extension can be allowed It 1s an
important item on which many Mem-
bers would be wanting to speak

SHRI K GOPAL The hon Mem-
ber, the Mover of the Resolution has
been elected to the Madres Legsla
tive Council He 1s going there as
Minister  After 15 days he would not
be here jn the House to exercise his
right of reply 8o 1t should be over
today We are prepared to sit latec

SHRI BIJU PATNAIK He can
come back

SHRI SAUGATA ROY Only
Janata Party members can do that
not others

it T wgw fag  (fawwrar)
aarafe @EeT & careT Wi WTET
97 T FWME |

ot Wodto FwWlgwRr (TEnIAT)
T oY 20 famie § amw 96 wTET T
=% £
MR CHAIRMAN  Now, what 1s
the point of order?

SHR1 K P UNNIKRISHNAN Sir
whom are you hearing® Shn
Kalyanasundaram has bheen standing
for the last 20 mmues

MR CHAIRMAN The question 18
whether the House would agree for
extension by one hour or two hours
Thus 18 a very important item for dis-
cusmon It can be continued to the
next day.
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SHRI SAUGATA ROY This is pot
the time to extend it Let the dus-
cussion go on  Why do you want to
take up the extension now” I do not
understand 1t Please do not be
hasty to extend the time

of dm swne @R (F@TTSE) .
qg agE TR W ¥

sitag ey 7z Taw AIm W
WTAATHT F ATY JECERT R 1 TZ WIET
*T AW 8 | TRIWY a7 Tgq o § B
¥ 9T 979 W § TR T 9 AN
FATAT 4 |

st ™ wwaw feg mwrafa
WgRg & HIEZ W% WTET 97 &@ar
W OE 1 (wwaw)

SHRI M KALYANASUNDARAM
The hon Mover of this Resolution
has been elected as a Membey of the
Legislative Council of Tamil Nadu
and he 1s to be appointed as a Minis-~
ter That means he will resign his
post and go beforc npext week Bo,
if this 1s  going to be taken up the
next day the purpose of giving ex-
tension will not be scrved because
then he will not be here In order
to avord that T would suggest the
extension of time fo: thiy resolution
and let it be fimished today ;tself by
sitting late Since he 18 gomng to
Tami] Nadu to serve that State can
you assute us that this will not lapse
even if he 18 not present here? If it
will lapse then let us discusg it
today itself

off T wwdn fog aarafa
gy, § g9A e ore g 97
FETEATE | Frs oY wove ar v WY
TR Oq HER A W7 Wrar ¥ A ag
Haw #Y gwfe g § WX I 9%
0N ot wEA W T ar G FAT R
ol Sewr Se g 3 1 @y
grar v afe fre) arfia =aer 3 91
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werrw TaT § a7 sawr gwfa §f o
gFT | g WU e WTE WrET o

MR. CHAIRMAN: My ruling is
that it is the property of the House
and the House will decide.

ot wrq Ty @ qwfa TR, OF
fre ¥ ga &fag 1 AT W
wet g @ gar

MR. CHAIRMAN: You have finish-
ed your speech. Your speech is over,
you have made it clear.

SHRI SAMAR GUHA: One thing
has not becpy made clear. You have
said the time is extended. Extended
by what time? That has to be made
clear,

MR. CHAIRMAN: That I shall
declare at 6 O" Clock.

SHRI K. GOPAL: No, no Now.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
my impression is that it has been
decided to extend the time allotted
for this by two hours, and those two
hours will be taken up on the
next Private Members' Business day.

SHR] SAMAR GUHA: By 525
the time allotted for this Resolution
lapses. Unless you extend the time
of this Resolution you cannot discuss
it.

MR. CHAIRMAN: Is it the sense
of the House tp extend the time by
two hours and to take it up on the
next Private Members' Business day?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Agreed, It will
be taken on the next day for Private
Members' Business, (Interruptions)

The sense of the House ig that it is
willing to extend the time by two hours

link language (Res.)
and those two hours will be taken up
on the next day for Private Members'
Business,

SHRI K. GOPAL: No, let us have
voling.

MR. CHAIRMAN: Let the lobbies
be cleared.

SHRI SAUGATA ROY: You take &,
voice vote first,

SHRI NATHU SINGH:
move:

“That the time for this Resolution
be further increased by two hours.”

MR. CHAIRMAN: The question is:

“That the time for this Resolution
be further increased by two hours.”

The motion was aedopted.

MR. CHAIRMAN: Mr. Unnikrish-
nan,

I beg to

ot g fag ¢ B wwna A

fear g ) Y= 7 @ g T% fear
T AT oY AT WIger BATE AEY
gurd

MR. CHAIRMAN: All right, you
finish your speech within two minutes.

stwa fag : #aar war i
1T FIT AESAT &1 2@ zEfac
fem o1 & 4fs o9 ¥ 3w wonz
gwt dadt om 1} 4 &) ag I qiw
ga sfrwa st w1 wfafaficr =@
q W GHA AT § wIT /T oAeT
sfawa wwar of 9 fredt gf &Y, o
wirw o oy GASAT WIST FT TET qHRAT
4t ) I¥ T T9ET FT T 6y
F¥ Wi, I9FT WiqF, awAfaT,
gwifo®s WY §EIEC O Wi
wWife o« AdsT & fage ¢ wiv
W WA WA WIS 1 g ey
9t 1 qfF dgw off aga aF s &
wfre I a1 78 fear gt 7
qHqmdaw aadrg
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[ = 7Y fag |

garafy wfier 15 wra, 1947
¥T AW WT gUr | qqm  Tgwar
feay wre fandy o ot ATy ot @ ar
38§44 &g T Tszfaar wgrewr i
MNAL AT gwHT AT AT ATAT
Afyq fv og agt sl w1 At 9 0
¥ AE AT MOAIH TQ R |
st GaTgwr ?  wafeg i ardt ofr A
garr fear av f wrire oF aonfas
weqT AR wa gaar awra w1 fan
st wifg 1 Afew qfe fgest
aadfaw wEmm agy wfev @
TE ATER TP qART ASAANAE FreT
e fTar siz g 3w ¥ sarr =AY
A1 AN JA 9F TW A T 79T
feerg 1 ag agr afe g% a
T N zEwd A G TE A
qIF T gHAT HC | AR T
17 ®OF g4 A FEr AT, TWET A0
sferr e, gast & J dog e,
%91 & qAT TIgA ArdY, wigE™E T
AAT WAKC el 1 WIT W A
NETST ATHY | TAAT gWATE 4g AT
qr1 f ot A qgremr T ¥ g7 A
g IS TY A0 W qf wE gy,
& WA | 30 I AT WFTAT AT
¥ am 9% wraw far g 9@ Far
A FAY AT T 1w wry A Iy
REAT TET |
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T ) gy Efewwawr @
Y frdt o vy fawd § s g a wfer
ferg vt § fn g oY SEw? 7Y T
ardr & 1 fg=ly Wit sy & o, ey
TR @y A gu WY W vu e
feft %1 aww W o, @A ofsy
st frar sy ? o
o oW w2 7¥ whEerd &, 5 10
sfame gov S0t & &, arfe feedy
wmgr AT wfsT ¥ vy foawr oy
et wmR ¥ Wk | gAfaw
fe=t wrar %1 g9 s wryr FAT
=tfgn, st fave =y § sfuw &
wet fg=Y &1 g e aifgw )
BRI FAT WAvEEAT qigar aE
wrga, afew AEd @ f5 9w fed
T wft 57 g 717 B 7z 5 o=
®1 AT 7 F F¢ ¥ R far @
niT T S1ge 2wy wReT #51
AARET Hqgd &1 nRT #faw F F0
TE Fw FH QuUTERY |

Zgfam ot gty TET & IRET
IR FIH T T8 qraegaar @y @y
8, ST WA WFATE KT AI9W F AT
wifgy, w@ife qgdr & afagw o ew
O<E &1 919U g1 sAfom & wad
faar &7 wfrey w2am § fe a2 g sy
FTATH T A WY g7 F07 A fewy
& gfa Sw zuid )

SHRI SAMAR GUHA., There is a

little confusion as if T have to move
the resolution today. There is no
necessity. Let it be made clear that
if 1 move the resolution the next day,
even then that will be valid,

o drmy T 3E W@ e
=y §?

ot weg fog 0 o A g
7% ngwan ARfecagwaa g v
Freft T AE FETATI  TEM FgT T
cefqr SraA N @A T ! ™
Al digar 2@ wgd Ak ¥ ot
I A B ww 3 g v gt
fige4Y FY 1 WA Y AvA GIGT FATAT

MR. CHAIRMAN: You will move it
the next day. Under Direction 9A,
that will be valid.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Mr. Chairman, Sir, it is rather
unfortunate, I would say, that on a
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motion of this kind which is of &« cru-
cial import to large sections of our
people, particularly, from the south
and east the Home  Minister whose
direct responsibility it has decided
to stay away from the House! Not that
I have anything against his esteemed
colleague for whom I have consider-
able regard, affection and respect. That
is precisely the point that I would like
to make, that certain things are being
taken for granted by these people. In
the light of the mandate which they
have received last year they think
that they have also a mandate for re-
versing the policies which have been
accepted by thiz House and this coun-
try. With regard to this resolution, I
would say, I would have liked if
instead of recalling Pandit Nehru's
assurances on the question of
language, if it had reiterated the re-
<olution of this House itself. In subs-
tance, it mav be the same. But if
some people on the other side have
some allergy for Jawaharlal Nehru,
if some may have allergy for Sardar
Patel, then what they have gone for
this country ig not going to go in
vain, but what is more important is
the substance of what they said and
cid which has been reiterateg in this
House in more than once, if I remem-
ber aright,

On an occasion of this kind, it is
possible to have or to import more
passion and heat than light ang also
hysterics and tantrums the like of
which we goe verv often in  this
House. But I would beg of every-
body, on all sides, to see that there
should be a rational debate on this
question ang on the substance of this
resolution It would be a historic
fallacy if you were to suggest that
we were conquered by British impe-
rialism because of the English Langu-
age. English may have come with the
conquerers. It may have done good
or harmed us. That is a matter of
higtoric judgment, But it would be
Nrong to assume historically; it would
be fallacioug to suggest that we were
conquered because of English langu-
age. This kind of complex is behind
most of the opposition to continuance

link language (Res.)

of English. I am not referring to it
as a link language, but a5 a linguistic
resource, as a language resource, as a
social tool. What is after all a langu-
age; it is a medium by which we can
express ourselves; it is meant for so
cial use. So, much of the passion and
heat can be avolded if you look at a
language in that way as a matter of
practical convenience, as a matter of
resource.

There have been many factors of
history which have conditioned the
Union of India ang its evolution to its
present form and this must necessarily
be recalled when you discuss a ques-
tion of this kind. India may have been
a great sub-continent and a cultural
complex. but T cannot accept the pre-
mise that we were a political nation
hefore 15th August, 1847. [ do not
come from a region which bhelonged to
Emperor Ashoku’s empire or a
Moghul Empire. What united us and
moulded a nation here was the strug-
gle under the leadership of Mahatma
Gandhi, Jawaharlal Nehru and Netaji
Subhash Chandra Bose against British
imperialism. That was how a nation
was made and that nation was born
only on 15th August, 1047. It is very
important to remember this. So, this
nation, I would say, is only 31-year
old! 1t ig this sense of unity against
imperialism which has to be fostered
and to foster this unity, national unity,
we can also hold our place in the
comity of nations. We decided that
it shall be a union of States; it is not
a federation of the kind that we have
elsewhere in the world. The word
‘union’ js of great importance. That
is why, we borowed it from the North
American Act. The very word ‘union’
has a particular connotation.

Now [ would take you back to the
question of cultural autonomy of the
regions of this sub-continent. It is very
important o remember thiz aspect be-
cause we are a union of Stateg and
these States also represcni, particular-
ly the States of South, of East and
West, assertive cultural forces, asser-
tive regional culture who demand that
their languages shall be rcspected. Only
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at the risk of imperilling and endan-
gering this fabric of unity and this
union can you demand that their views
be not respected. This was one of my
basic differences with my leader like
Dr, Ramy Manohar Lohia, who thought
otherwise, with whom I worked for
geveral years like Mr. Dhanik Lal
., Mandal. This should not be allowed to
be developed as an issue between sub-
nationalism and nationalism as is being
sought to be done by many peopls. If
you allow this issue to be developed
as an issue of sub-nationalism versus
nationalism, you will be en
fisziparous tendencieg in this country.

I you respect the uniqueness of
every Btate and the regional culture
and language it represents, then you
will also have to respect the sentiments
of the people of those States. You can-
not jgnore this fact; you can do so only
to your peril.

ot awdn  ( Rafar ) - weew
IT0T wEw, WTo  wfEaT & 7@y
arfE wrAwrar TR, gaf gz

SHRI K P UNNIKRISHNAN I am
not against Hindi, nor am 1 against
English. [ learnt Hind: as a student. I
can also tell you that I have no objec-
lion to anybody learning any language
of his own voluntary choice. I do not
want to take up the position that 1 am
against any language., But certainly if
you call this a link language or the
only national language and all that
and import such concepts, then 1 will
gty that my answer to that would be
an emphatic ‘no’, I am no jonger pre-
pared to accept Hindi as the only na-
tional language, I am prepared fo acr-
cept Hindi hke Tamil or Maleyalam or
any other language as a national lan-
guage The whole concept has to be
gone into, looked into, afresh m the
context and light of the needs of this
country in the last quarter of the Cen-
{fury. We should not be swayed by
emotions of the kind that have been
wmisplayed here before. We shall only
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be guided by resson and also the Te-
quirements of national unity and pro-
motion of national goals such as, de-
mocracy, socialism, gecularism and
economic fulfilment.

As has been pointed out by Mr.
Barrow, who is not here, now, English
is the mother-tongue of a minority—
however small and microscopic it may
be-—-of peaple "who are citizens of this
country. That should not be forgotten;
they have their own right of pelf-ex-
pression. English has been accepted by
the small State of Meghalaya as its
language, and a large number of peo-
ple—I would say, & majority of the
people—in these four southern States,
for good, bad or indifferent reasons,
accept that it is pecessary for English
to be used for, as I said, practical pur-
poses and it should continue to be used,
This is not something which you can
overlook. You have neither the man-
date to do it nor the political right to
do it, particularly in the context of
what has happened in South recently.

1 would also urge you that the major
question regarding languages 1s not one
of Hindi versus English or even re-
giona]l languages versus English, but
the demand that is raised Ly smuall,
micrroscopic  sechiong of minorities—
those who speak Konkani, those who
speak Manipuri those who speak Ne-
pali and numerous such languages—I
would also add Maithali. Their de-
mands for inclusion of these languages
in the Eighth Schedule must be acrept-
ed and Constitutional guarantees must
be given to people who want to use
them. And it should be the objective
of lhe State to promote these langu-
ages as was donc in the Soviet Union
when their Constitution cama into
force in 1936.

There is also another question—
regarding Urdu. Unfortunately. the
Home Minister has started a contro-
versy over {he ancestory of Urdu lan-
guage which is accepted by a large
number of people in this country again
due to historical reasons. It should
also be the duty of the State to accept
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and promote thiy language which also
happens to be, for historical reasons,
the language used by a minority com-
munity in different parts of our coun-
try.

Now, 1 would repeat, I look at Eng-
lish language primarily as a Janguage
resource and as a linguistic skill more
than whether it is alien or Irdian lan-
guage. The most important factor for
retaining English is not only the de-
mand from certain sections of our po-
pulation in South and various Other
States, but also that English js being
increasingly accepted by larger sections
of the international community ihan
any other languages. A mention was
made by my friend Shri Hukmdeo
Nuarain Yadav, who said thal in Russia,
you have Russian, in Japan you have
Japanese and in China you have Chi-
nese etc. I ‘would like to tell him that
he 18 hopelessly out-of-2ute. Not that
they do not us¢c ‘hrie languages In
those countries, bul accosding to a sur-
vey conducied by the UNESCO, 1ihe
most importunt language which 15 In-
creasingly accepted by the interna-
tional community within the wvarious
countries as well as internationally is
English., This is ner whot | soy or
someone else on thi. side of the House
has said. ... (Interruptions)

Wt W wada fag (fww aT)
wreder § A Ve fagT o1 0w fgemr
guiar ¥ faars wrafred yrar $1 9am9
WEHITH @ ) & wgd § fw gn
gId A 037 ) @z A mPaw
feemr & wracdve, gl ag €1 @
g

SHRI XK. P. UNNIKRISHNAN: My
friend, Ram Awadesh Singh Ji will ex~
cuse me if I say that he ig not exactly
correct; he will have to brush up theze
things before he makes such tall claims
in this House,

The most important thing that I
want to stresg is the question of abs-
traction for the purpose of science and

link languaye (Res.)
technology. The largest number of
scientific anq technologica) publicationg
published in any language happen to
be of course, for historical reasons, in
English language, This is again an ac-
cepted fact,...(Interruptions)

wiq g7 ar Mfww . gfvo ogdrg

MR. CHAIRMAW: T would request
the hon. Members to cooperate with
the chair. If ydu have anything to
say, please addresg the chair, .

SHRI K. P. UNNIKRISHNAN: Now
if you go to Janan or if you go to
Soviet Union, you will find that for
abstraction, English language is ac-
cepted by them. So, in their en-
thusiasm for Hindi, which is concealed
and which is not revealed, as in the
case of Shri Hukmdco Narain Yadav,
they say, they are not for Hindi, but
they are for Angrezi Hatao,

Sir, I woulq like to invite the atten-
tion of this House only to two factors
before I conclude and which are very
important. We have three or four all-
India statutory boards like Coffee
Board, Cardamom Board, Rubber
Board etc, Now, talking of these
Boards, coffee jg produced where? In
Karnataka, Kerala and Tamil Nadu.
Not a blade of that plant grows any-
where in the Hindi-speaking States,
my dear Yadavji. Where 1s carda-
mom grown? In the high ranges of
Kerala and Tamil Nadu. And rubber?
In Kerala, Now, instructions have
come from the Central Government
that all the forms, all the registers
and everything shall be maintained in
Hindi. For whose purpose? Not a
peasant, not a planter knows Hindi,
nor does he want nor is there any use
for Hindi formg in any of these States
but still your government has sent out
instruetiong that these forms shall be
provided, Instructions have alsg gone
that the staff of the Coffee Board
Headquarters in Bangalore, the Car-
damom Board in Cochin shall pass
their test in Hindi if they want pro-
motion. I would like to know if this
is not imposition, what else is it?

Before 1 conclude, I want to tell
you something which is of wvital im-
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portance. I would challenge Mr,
Charan Singh and Dhanik Lal Man-
dalji to put it on the Table of the
House—the new linguistic census. Why
is it being hidden from this House?
The linguistic censug of India was
not published and instructions have
gone from the Home Ministry to sup-
press it because the number of Hindi-
speaking people has gone down. This
is my contention, I would like him
to deny. I would like him to place it
on the Table of the House,

The most important consideration
involved in this debate, as I said earli-
er, is the recognition of diversity in
the Union of India and alsy the fact
that these people have come herg on
the mandate demanding the right of
dissent and opposing the stiffling of
dissent by a dictatorial regime as they
claimed it to be—thev have no right
to stiflle diversity because stiffling di-
versity means not only opposing the
right to dissent but also striking at
the roots of the unity and the fabric
of the Union of India and I hope they
will not do it.

MR. CHAIRMAN: Mr Yuvaraj
Five minutes only. After Mr., Yuva-
raj, Mr. Lakkappa and then Mr, Guha.

w5t IWAW ;W SyAET T AW
g1 maawgd?

SHRI K MAYA THEVAR (Dindi-
gul): What happened o my name? 1
was the first to give my name? Has
my name disappeared?

MR. CHAIRMAN: I hope vou will

get a chance....(Interruptions) All
of you will get, not to-day but on the
extended day.

ot qeaw  (vfege) : wmawfw
wiled, WA qIEW X GIAT W
niwia fas dada sy @ & fog
w wngedl & IFTN w7 g™
fzar &1 formr SeaTY OT AW AW X
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W@ ¢ wF ween o f gk wmeawm
¥ §IT & A CF QI WIFET HAT
wigar g 5 daw fagw 9¢ ¥y yU
ferg=am & & nydwfae, wre
B T AT Tai GET A AT AT :
“Indefinite continuance of Eng-
lish as the official language is now
a move which is being made by
certain people in our country. But

the categorical answer of Parlia-
ment to that should be ‘No'.”

qAA9IT ¥, ®le uHEim Tw @y
W OEmF W 3T Tl & fam
4, TEw (59 97 =91 § 6y
HEF MY T EAIAT A 20 FAILT
qr & g ot 7 7@ 91 fr v
FaT AAT w A0 AT W11 F for0
g@1 ZiAr fang gadr &y aw yngr
g afwT guv rqvren 7Y
W&  meqamn,  werer AT
wrs, a@igAl, af=Ar #1 fysEenar 8,
ar ferdy mawmia niowar g wadr
21

SAT FHTL R gErw o o
7y 99t T W% TF vew A
ATEAT g —FiRIYUoE giTAE F Ao
g7 WEAYG S wnwT yATE WAA ¥
wox faw1e e &va gn wgr a—
& g e wTow o I@f@ e
wWE-

“If you want that Hindi is to
really gccupy an all-India position
and not merely replace English for
certain official purposes, you make
Hindi worthy of that position and
allow it to absorb by natural pro-
cess wordg gnd idioms not only from

Sanskrit but also from other sister
languages of India."”

& ¥ ary vy wwar § i fpd
*t wmy ddw wark o fowr & o
g wifigy wr, wg i gury A
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vy fadard foe o ofF ? g
faeRardr 31 & &Y farx & fosiy e
slar g W sr AT a1 1 ¥
w1 afan & wgdl &7 WAy
w1 war g, §% I1 7 figdr droew
aft =gy ¢ ATsr gw g wEA
wig¥ § fegw qradz €7 Faqa
® qitarrfars wror & =T § A%
TR ®C | I W W QF #rar
Y, 15 qqtas Fraq war s, & WA
w¢ & qf vaf W), aFw AT ¥ ¥
AN W EXUIT WET A AT A GAAT
FFAUT Y, XW A A 59 a5 IT B
AAGr AFAT 1 g Rw ¥ gAY
AT A Y ARFATAGF STH
I fg--18 F+91 & ATFT WA
1 gTifEYeAl g@ @ ¥ 70 WY
Frr o fgedr waay q@ § ar A
& wrar DAy wx §  fax
dvr  fEdr wapyasi w1 qaar A
wodt ot Aff 8, I FIW AY A
Frarar §1 fee T gw sv &
wraaai & @ 19 § afwx wadr &
fedt ot @wF ¥ A, g wwFax
a1 fgedr gAa¥ qf ATy & OF
@ ¥ fgelt & wig udtary fas
AXxwwr F Y T faar o qFar

& ag &€ gadas = €

f swaw ¥ qga Y fagmw fomr
gte WAl qg, & T AW wT

lnk language {(Bes.)
qTEl ¥ wE WA f—AniT w7
fawg & wrg grtve #Y war e
T oft, Afww gowe & FT W
st & sfww @A & araey o
agi ¥ wrer wiwr g ok 1 S
aw ¥ gafaoa 3w ¥ fgt &1 dewm
a2 sreargw 7E fawr, &fes oz oo,
st s EremraArgid 1w fAg
& wgaT wgAT §—- 98 IATHIC Zferw
AT ®T At A 8, qE AW
BV FT AT ¢ | gH A1 |,
& FFQUl  Fwprrer @1 e § fow
W & T WU W ouF gEe ¥
arq faar<i FT ST w19 g—
A AT FTHA qAA g awdr {1
wq i o dwe SrEa-Tdaey et
et &, Afww Fogw € nw e
FT97 #aw § 1 wmi ®, o f
FAT WTCA T EY WA 9T, A Y 67
TR aEr anr @, dfE 65
HreEt ST W AT qEt afT e
g el AT FHAAEATE L T
foq, swmafe oft, t@ weg@ wEw 9
wfagEs  f@a &@ 31 9% @

MR, CHAIRMAN. The Hon. Mem-
ber will continue his gpeech on the
next occaslon,

18 hre

The Lok Sabha hen adjourned till .
Eleven of the Clock on Monday, April
3, 1978|Chaitra 13, 1900 (Saka).
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